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LOK SABHA DEBATES

LOK SABHA

Monday, August 3, 1970] Sravana i2.
1892 (SAKA)

The Lok Sabha met at Eleven of the Clock,
[MR. SPEAKER in the Chair)

Prime Minister’s Assurance Re, Second
Refinery for Assam

*151, SHRI DI"*I_.IRESWAR KALITA:
SHRI C. JANARDHANAN:
SHRI ISHAQ SAMBHALI:
SHRI YOGENDRA SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether a Study Committee was
constituted to go into the establishment of
a second public sector refinery or expansion
of the present refining capacity to the tune

of a little over one million tons in Assam
in accordance with the Prime Minister’s
declaration; if so, who were the members
of this Study Committee;

(b) whether the Study Committee had
any consultations with the State Govern-
ment of Assam in finalising the report; if
not, the reasons behind it;

() whether the Committee has submit-
ted its report to Government; if so, its
findings; and

(d) by what stipulated time Govern-
ment are going to implement the declaration
of the Prime Minister?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.,R. CHAVAN): (a)
to (d). A statement is laid on the Table
of the House.

STATEMENT
(a) Yes, Sir; the Members of the Study Group were as follows:—

(1) Chairman, Indian Oil Corporation,

(2) Director, Indian Institute of Petroleum.

Chairman,
Member,

(3) Adviser (PC) Department of Petroleum & Chemicals. - %
(4) Chief Project Officer, Department of Petroleum &

Chemicals.

5
6)

)]

8
9

(10)

Member (Prodn.), Oil & Natural Gas Commission.
Managing Director (Refineries & Pipelines Division),
Indian Oil Carporation.

Managing Director, {Marketing Division), Indian Oil
Corporation,

Managing Director, Oil India Ltd.

Adviser, Refineries and Pipelines Division of the
Indian Oil Corporation.

Representative of Indian Petrochemical Corporation.

(11) Joint Secretary (Petroleum).

(12)

Joint Secretary (Chemicals).
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(b) The studies on the expansion of
refinery capacity and the petrochemical
complex have been in the nature of feasibi-
lity studies, The lines on which these
studies were being made were discussed
_ with the representatives of the Assam
Government on April 7, 1970 and Assam
Government was informed that as soon as
the reports were completed further consul-
tations with them will take place. The
reports were discussed with the representa-
tives of the Assam Government on July
8-10-1970.

(c) The Committee has submitted its
report to Government in iwo parts, one
dealing with the additional refining
capacity and the other with the petrochemi-
cal complex. These reports outline a
programme completely in confirmity with
the Prime Minister's Statement. The
principal findings of the Committee are as
follows:—

(1) It would be most economical and
quite feasible to create the
additional refiing capacity by
expansion of the existing Gauhati

Refinery.

(2) The  relevant Petrochemical
Complex may also be locoted
nearby.

—

Crude Oil be transported from the
oilfield to the refinery by expanding
the OIL pipeline capacity upto
Gauhati only.

(&)

(4) Additional milllon tonnes refining
capacity would resultin a surplus
of about 0.8 million tonnes of
products for the transportation of
which the capacity of the Gauhati-
Siliguri product pipeline be
expanded.

(5) The total cost would be in the
region of Rs. 92 crores to Rs. 94
crores, including the cost of secon-
dary processing facilities, at current
costs.

(d) Implementation of the schemes
will be taken up as soon as the reports are
etamined and decisions taken,
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SHRI DHIRESWAR KALITA: The
statement is very shortbut it contains
many things. It has been stated therein
that the Government of Assam have been
consulted twice, once in April and again
in July. May I know from the hon.
Minfster whether the Central Government
have discussed these very findings with the
Government of Assam andif so, their
reaction in the first instance?

SHRI D.R. CHAVAN: So far as the
findings of the Study group are concerned,
they were throughly, freely and frankly
discussed with the delegation that came
from Assam between July 8th to 10th.
The reaction of the delegation was that
they were not satisfied with the conclusions
that had been reached in the report of the
Study group.

SHRI DHIRESWAR KALITA: The
Government of Assam were consulted and
they were not satisfied, and I think these
findings were also shown to them. What
is the demand of the Government of
Assam? 1t is particularly to implement the
Prime Minister's declaration made in this
very House on 5th December. Secondly,
in answer to part (d) of the main question,
it has been stated that the report is being
examined. May I know whether while
finalising the deelsions on the report, the
oplnion of the Government of Assam will
be taken into account?

SHRI D. R. CHAVAN: The Govern-
ment of Assam are associated at various
stages in discussions and consultations with
regard to the report submitted by the
Study group. As Isaid earlier, the conclu-
sions were also discussed with them, and
the Government of Assam were not satisfied
with the conclusions; even before taking
the decision, the Government of Assam
will continuously be consulted.

SHRI DHIRESWAR KALITA : I
wanted to know whether before finalising
the decisions, the Government of Assam
would be consulted or not.

SHRI D, R. CHAVAN: Yes, they will
be consulted.

SHRI HEM BARUA: Isit a fact that
the hon. Minister of Petroleum and Chemi~
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cals, when he visited Gauhati, made a state-
ment ata press conference that the crude
available in Assam justified the establish-
ment of not one refinery in the public
sector but more than one refinery, and if
80, when the Prime Minister made the
statement on the floor of this House on 5th
December, was it that she mnde the state-
ment without any expert reports supporting

SHRI PiLOO MODY: That s
possible.

SHRI HEM BARUA: May I also
know whether it is a fact that the Study
Committee appointed in pursuance of the
Prime Minister’s statement on the floor of
the House has not indicated the quantum
of production and the pattern of produc-
tion, and if so, would the hon. Minister
kindly enlighten us on this?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SENj: Firstly,
I mentioned in this House that we have
appointed an  internationally-reputed
American firm to go into the details of the
proved reserves both in Assam and in
Gujarat. We said we are awaiting their
report to find out how much oil is available
both in Assam and in Gujarat. On
receiving the report, we can do the future
planning.

So far as the Prime Minister’s assurance
is concerned, she mentioned that it is
possible to have additional refining
capacity in Assam, either by expansion of
the present refinery or a new refinery, and
a petrochemical complex for DMT. This
report is based on the report and the Prime
Minister's assurance.

It bas been asked whether it is
economical to expand the present refinery
or to have a new grassroot reflinery. The
committee has reported that it is economi-
cally viable to expand the present refinery.
This was the report which was also
discussed with the Assam Government, but
the State Government is insisting that they
must have a second, grassroot refinery.
That is the point of difference.

SRAVANA 12,1892 SAKA
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SHRI HEM BARUA: What
the first part?

about

DR. TRIGUNA SEN: I mentioned
that Government have appointed a consul-
ancy firm which is going to find out about
tthe availability of oil.

SHRI HEM BARUA: What about
the refinery at Gauhati?

DR. TRIGUNA SEN: After the
report of the firm is received, we will be in
a firm position to say how much oil is
available in Assam. As we are also going
to explore Tripura and other regions, we
expect there will be enough oil s0 that we
can have a refinery. Thisis my guess-
work.

SHRI LILADHAR KOTOKI: When
we agitated about this matter of a second
refinery in the public sector in Assam, we
were given to understand that- the quality
of Assam crude was such that it needed a
non-eonventional type of refinery with a
view to have a petro-chemical complex
with end products. That warranted the
hope in the people of Assam that we will
have a second refinery of a non-conven-
tional type and a petro-chemical complex.
From item (4) of part (c), it appears that
the expanded capacity of the Gaubati
refinery is going to have conventional
products, the surplus of which will be
transported to Siliguri by expanding the
Gauhati-Siliguri product pipeline. I would
like to have a categorical clarification of
the actual, final position, Are we going
10 have a refinery:cum-petro chemical
complex with a non-conventional type of
second refinery in the public sector in
Assam or is it proposed to have a conven-
tional type of expansion at Gauhati and
the surplus products as a result will be
transported by expanding the product
pipe-line?

DR. TRIGUNA SEN: As [ said
before, the Prime Minister announced on
Dec. 5, 1969, in the Lok Sabha:

“QOovernment have decided amongst
other things to increase the present
refining capacity in Assam by a little
over 1 million tonmes in the Fourth
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Plan period either through expansion
or the establishment of an additional
refinery as may be found economically
feasible, Based oo the availability of
raw materials from the existing and
proposed increase in refining capacity,
Government have also decided that an
integrated DMT  polyester fibre
petro-chemical complex should  be
established™.

The report of the cxp:art committee Is
based on this, v implement this state-
ment.

SHRI BEDABRATA BARUA: Wilh
regard to pari (¢, of ine reply, has the
addiuonal refining capacily also been
studied by the committ.¢, and il so, what
exacily is that capacity? Secoudly, in
regard io ibe pelro-ciemic.l complex,
bave the size and tbecost also been
assessed? Thirdly, why it is that the Oil
India pipelwne is gowg 1o be expanded,
particularly when the ONGC capacily has
pot been assessed! Alwer al, U the
ONGC produces only 3/4 millivn tonoes*
will it be still tied up witn Oul louia? Why
pol an additiopal pipehne be creawed? 1
would like 10 know waeiher, in view ol the

fechings of the peopie of Assaw, the

Government will categorically say Lbat the
Prime Minisier's stalemsnl wili be stuck
to under all poisibie circumstances? [
would also like o know whether the
Assam Governmeat has seat an outline
plan for deveiopment, which is under
consideration.

DR. TRIGUNA SEN : The present
capacity of the Assam Refinery is 0.75
million tonnes. As per the staiement of
the Prime Mimster, it is propused to
expand it to 1,75 millivn tonpes. The cost
of the expansion-cum the pelro-chemical
complex has been estimated at Ks. 92 1o
Rs. 96 crores. Because the oil is brought to
Gauhati by the Oil India pipe, that will be
expanded to bring in one million tonneg
extra. It is not that we want to tave
another pipeline. The pipeline is there,
So, the extra one million tonnes that will
have to be refind in the Assam Refinery
will be brought by that pipeline by enlar-
ging its capacity,
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SHRI PILOO MODY: Itis not clear
to me from the statements he has made so
far whether the expert commitiee's report
was made to conform to the statement that
the Prime Minister has made here or
whether the Prime Minister's statement was
in keeping with the findings of the expert
committee.

DR. TRIGUNA SEN: The expert
committee said that there would be about
one million tonnes available in Assam and
that should be refined either by expansion
or by having a new rcfinery, and that one
million tonnes will be made into a petro-
chemical complex. The expert committee
went into the matter to find out whether it
will be economical to expand the existing
refinery or to have another grass rools
refinery. They have recommended that it
is economical to expand the present
refinery.

Monthly Price Index of Various Consumer
Goods

*153. SHTF:I N.R. LASKAR :
SHRI DHANDAPANI :
SHRI NARAYANAN :
SHRI CHANDRIKA
PRASAD ;
SHRI SAMINATHAN :

Will the Minister of FINANCE be
pleased to state :

(a) the monthly price-index of the
various consumer goods since the Ist
January, 1969 till the 30th April, 1970 ;

(b) whether it is a fact that there
had been sharp price rise in May, 1970
for which an analysis has been made ;

(c) if so, whether this sharp price
rise continued in, June and July, 1970 ;

(d) if so, whether Government have
studied the reasons for this rise ; and

(e) what steps are being taken to
check further rise in prices ?

THE MINISTER OF FINANCE
(SHRI Y, B. CHAVAN) : (a) to (e).
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A statement is laid on the Table of the
House. [Placed in Library. See No. LT—
3816170,

SHRI N. R. LASKAR : The failure
of the Government to check rising prices
is a matter of concern for all of us. Vari-
ous suggestions have been put forth in the
statement in reply to the question, but
do Government think that they can check
prices by adopting these methods ?

SHRI Y. B. CHAVAN : As the hon.
Member  says, the question of
prices is a matter of concern for every
body, more particularly so for the Govern-
ment. We have tried to analyse the trend
of prices in the statement that we  have

Biven. At the same time, whatever
action the Government propose to
take or have already taken in also

indicated there. It is hoped that these
measures will be cifective.

SHRI N.R. LASKAR : In repiy to
Part (d) of the question, it is stated that
the pressure on prices in recent months
has emanted mainly fora decline in the
production levels of commercial crops,
particularly oilseeds and raw cotton. QOn
the other hand, the production of paddy
has increased, then why is the price of rice
going up ?

SHRI Y. B. CHAVAN : Ttis a very
legitimate question. We sec that on the
one hand production in foodgraius has
gone up, but rice prices have unfortunately
shown a rising  trend. This
contradiction has to be explained.
I was myself trying to understand the
reason. Two reasons are obviously possible,
The production of some of the cereals had
gone down to some extent. Secondly, the
surplus of rise production is not reaching
the market.The reasons for this must be
found out. That seems to be the rcason
why there is a rising trend in prices.

Ml FTw fagrdl Tt e
AEIEA, wa 99E WA S A faw gy
¥ €7 F awe qw fear @, & ;2R
qg s fear o1 6 S & am
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A A WEAR T g i qga
fea s afea it e sy oy
L LE L T VR E o R— g, 38
q ez § fa el & arm W@ W@RE
faas  adi-Furs TAEETR QI qrq
@l &1 ST qur oz fow g @R
fag o wgrzg & wraar TIgan g v
Fed1 71 fea? 333 3w o7 97 g
THA & AU 7 599 § owray TG FaI
WE? w1 & fam waray 1 AT
SEE TS B, ®Tozm e i
S T ¥ o7 fzar 2’

SHRI Y. B. CHAVAN :
that question as my first
taking over this Ministry, Ip cannot be
said that I have not applied my mind o
it. We have i ndicated the sleps that we
are taking because in the case of prices
one cannot say that if you adopt just oge
measure the prices will be controlled, There
are  series of factors which ultimately
influence the p-ces in the Country. There-
fore, we have to take action i many
directions. There are two major
factors  which should be taken into
account. First is the availability of essen-
tial supplies and secondly, mobilisation of
resources in a manner which dpes not
create inflationary tiends. These are the two
major factors that have to be taken,
We have taken all the necessary
steps in these two directions. Even then 1
know that there is a rise in prices. We
are closely watching the situation.

1 have treated
concern after

Dr. RAM SUBHAG SINGH 3 Just
across the border of Delhl State rice sells
at Rs. 76 per quintal whereas it is sold on
Government account at Rs. 110 or more
per quintal. The rise has been about fifty
per cent higher as compared to the worse
famine period in 1966-67; the price of
coarse rice per maund in Bibar was Rs.
62. When there is no lack of availability,
is it not mismanagement on the part of
the Government which has led the price
to shoot up, atleast of rice, to fifty per
cent more after the persentation of the

budget ?



11 Oral Answers

SHRI Y. B. CHAVAN : The hon.
Member is entitled to have his own views
about it. 1can only say that if we take
the breakup of the price indices of
foodgrains except rice, most of the
items are showing a  down-ward
trend... (Interruptions). Take the case of
jowar, for instance. If the hon. Members
refer to the statement in Annexure II,
we have given comparable variations of
percentages duringj the Jast year and
this year. (Interruptions)
I have never said so. The general
price index is going up. What I was
claimiog is quite different. I think it is
much better that we understand the problem
as itis. If there are actions to be blamed,
certainly Government would some for-
ward and own them up. But first of all
we must try to understand the forces as
they are, the situation as it is, I did say
that there is rise in the general index of
prices, The reason for that will have to be
found somewhere. One thing is that the
pressure on prices is exerted by the short-
age of certain industrial raw materials
like oilseeds and cotton. That is really the
major factor which is putting some sort
of pressure on the price level.

o 97 W w0 qwE "Gy,
W s (1) § 36 a2
oY gTee § AW HIAT 25 A= ad
29w # @R saF A faw a
st Begw 3919 B 49T & B TR |
IqEH AAET IT A FAd 15 q@w
@ 2 )39 A 8 A FIR FT e
gar aus &1 SieAwA § I@d wE
T BF AGH 9T §, A I9F AIfa®
& Tear a1 w@r & | @ F srvAr g
g ¥ Tast o s g ¢ fs e
wrfer #7 § fou & @ fifen
FRAE? AR @ wF dfaw &
faafas ST 7= @ & fov #91 w2
oo arer § 7

e atr g ¢ s ogt as dw-
O & srewwa w7 gATe § 99 9T A
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W ATT BT FWT AGT T & fF AR
3 ¥ gea @) W@ § o' I gEl
% forg w1 faraare @ 1

SHRI Y. B. CHAVAN :Itis true that
industrial production to certain extent is
fected by the labour conditions in some
paarts of the country.

st e ww: wew wRRE, ¥
WA g 5 mzm w3 @R
sfe qra-am =R 1 wiwe Rl §
ag drode ¥ fag 31 & s Sgar
gfF gewx § ot @y fawar @
IAFY AT ¥ aiwe AT W ALA
@

el am & ag siAr RAr
f 9%, ¥0faw, e, owT 9 o
firqr mar @t FEET ArE "=t fEaAn
Frar 7 Jy DAY w1 v g=t fgar
g, 0T w1 A =t frgar §
gree &1 g @at fwaar § ot fox
Iax R & T fRar § o fex
IEHT AT FGAE R, AW g ame
wal o feoft 3 i & AR 1w
A IEH Aqww ¢ 5 FegE W
Tg T &% 9 A fas @t gt
wl Iq & fog e 73w Iedn 7

SHRI Y. B. CHAVAN: From the
statistics that are avilable I do not think I
have got that detailed information with me.

ot <fx ow: @t Fx g ? qeaw
#EiET, 8 &fgu 6 gewe ael &
wiwe 1

S guwe T W A9 -
v Haer wifong

SHRI S. S. KOTHARI : The price rise
and the inflationary trend have been
adversely affecting Government servants,
industrial labour and the white-collar



13 Oral Answers

workers especially. My point is that
with the increase in excise duty every year
there is rise in prices. That is one of the
factors. The other factor is that the
production of consumer goods is not in-
creasing. Therefore, my question to the
hon. Minister is, what steps is he taking
to ensure firstly, that there is all round in-
crease in production of consumer goods
of all types, such as paper. vanaspati,
and various other commodities, for which
there is shortage. Secondly, what steps
is he taking to see that the excise duty is
not indiscriminately increased year after
year, causing that the inflationary trends
to gather momentum in the economy.

SHRI Y.B. CHAVAN : Well, I was
expecting this question from some of the
hon. Members here. But from the analysis
that we have made, itis found that this
impact or the weight of the excise levy etc.,
is not considerable. T have got here
the pre-index, general budget, of certain
processed goods on these items. I
can say, comparing the figures, that on
28th February, 1970,it was 173.7, while
on the Tth March, 1970, it works out to
175.7. That means a variation of about 1.2
per cent. I do not think it is very con-
siderable,

SHRI D, N, TIWARY : The base year
for calculation for the prices is taken as
1961-62. The prices are rising every year.
There is no hope of prices going down. In
view of this, may 1 know whether the
Government proposes to fix the new base
year as 1970-71 ?

SHRI Y. B. CHAVAN: That is
because we will have to take into account
the Prices we are giving to the producers.
The prices are ultimately influenced by
the prices we give to the producers in the
case of agricultural production. Our
policy is not to depress the prices paid to
the producer.

SHRI RANGA : May I know whether
Government's attention has been drawn
to the fact that the prices of paddy, sugar-
cane, gur and also tobacco have gone down
very steeply in the last 4 or 5 months

SRAVANA 12, 1892 SAKA
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in spite of the fact that the consumer index
and the cost of living have been going
up ? Has Government been doing any-
thing at all to protect the agriculturists ?

SHRIY. B. CHAVAN : In the state.
ment, I have indicated the steps we have
taken in many directions—procurement
price, fiscal polices, money-supply policy,
etc, If he goes through the statement, I
think he will be satisfied.

=t uw o wmt : gemw wEEw,
ot agley § st Weal F WA F
gray ¥ qargl Y Iqqe AT qUT HAA
atfaw fegfar aar AfF ¥ 9%
o # fgt F agd §F A gt e
it &N it s WY TRa ¥ & fog
IFR ¥ 79 sASt FATET ¥ WG
varf af, 17 Farzal A Fmd werd
Hf og wr IARt e #E F
GFHE T AT AT AT AT FAA
50 gz ol sarmr sz mEE sk
T8 TN Avst T FwfEl T @
e iq@sfmarg ? = mgam
FOHTT & wrAwr # § 3R €@ wee
# mgferai 1 A& & fou aesr w0
FAA S @ & 7

MR. SPEAKER : The question arose
in the Rules committee whether, in case §
members are clubbed in a question, any
further questions should be allowed or
not. The members of the committee were
of the opinion that as we have not been
able to proceed with more than 3 or 4
questions per day, it would be much better
if not more than 3 supplementaries are
allowed, in cases where five members are
clubbed together in one question. It is
up to you to observe it. When two or
three supplementaries have been allowed
on such questions, other hon. members
need not bother 1o get up.

st s fagrdt Tt : e g
Wt F N |Weg FN Y s@re e
g 1., (=S,
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MR. SPEAKER : We are not used
to hear him as Minister concerned with
this department. We are used to hear him
as Home Minister. He has knowledge of
bo.lh the departments. 1 think hecan
satisfy the hon. member.

SHRI Y. B. CHAVAN : If really
speaking they want an answer from my
othcrl colleague, they should put that
question specifically to him. As far as
I am concerned, T have no detailed
information.

Wl & AR gy werH AdEd,
g 77y aftaw ¥ o @2r¥w A9z @
fedtarsd | zavoni faeelt ¥ ara #®
faadt a2 &1 s 7 &7 50 | N
frstad gt am wE g fF amie #
qAzq frady a8 £ fam gaid &
a9 73 § 3z ar e W@ | (enae) .
TEA TARE F) FAL TG & FAA
Farfan ot @ @1 g g &
qifefesa SRwm, a= S5 var fear
2. (wrmEm).

oY g4, um. @ wege waE,
¥ faer w4y 3 s =wgar g 5 =
M A WA Q@ Y, Aad a7 @
& 38 ¥ F10it 2 oF Few g
2 Mear dw Amerza @t 9%
& 97 Al A o Ffez arfedt & 3@
# gzaras ¥ oz 9T TRy il
wt R i £ Prad ag s saer
IER § AT TEEAd duT 3w A qgar
tlag gt as afr @ ? smaz
39 o GAET & @ A8 W o guf
aararwar 5 wfgz Al gqa
TEf F3r g sTET oA g AW IW
FT FIT0T § a1 4&¥ 7 '

SHRT 1¥. B. CHAVAN : The hon.
Member has put his finger very correctly
on that aspect. But I would like to tell
him that if he goes through the statcment
ha will find we have indicated that the
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Reserve Bank has taken note of this
position and has taken a series of steps
from January onwards. When the prices
showed a little upward trend from
December, the Reseree Bank have taken
a series of steps. They have increased
the margin, and lowered the ceiling on
advances to be given, particularly in the
case of those commodities where the
speculative element asserts  itself more
strongly.

Loan for Boosting Farm Production in
Punjab

*154, DR.;‘;USHIL& NAYAR :
SHRIS. M. KRISHNA :
SHRI YAMUNA PRASAD
MANDAL
SHRI MAYAVAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have received
a loan of 27 millions for boosting farm
production in the Punjab ; and

(b) if so, the terms thereof 7

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) The Government
of India signed an Agreement, on the
24th June, 1970, with the International
Development Association, an affiliate of
the World Bank, for a Credit of US 27.5
million (Rupees 20.63 crores). for an Agri-
cultural Credit Project in Punjab involving
procurement of 800p tractors and other
farm machinery.

(b) IDA Credits are repayable in 50
years with a grace period of 10 years
carry on interest charg:s, but only & service
charge of 3/4 of 12 per annum.

DR. SUSHILA NAYAR : May [ know
whether this loan is going to be uscd for
dry farming or there are any other specific
schemes for which this loan is to be used ?
What are the terms on which the Govern-
ment is going to make these loans avail-
able to Punjab ? Ttis to be made avail-
able to the State Government of to the
individual farmers ? What are the details
of its utilisation ?
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SHRI Y. B. CHAVAN : There is an
Agro-Industrial Corporation founded by
the Punjab Government. They have
prepared schemes on the basis of which
the Government of India negotiated with
the IDA (World Bank) and we have
entered into agreement on that basis.
Naturally, the loan will be available to
the Government of India and it will be
proczssed through Punjab Government
and this Corporation. The schemes and
mzthods of repayment have been worked
outin detail. Normally, IDA loans are
confined to schemes provided in the
Fourth Plan. Therefore, it is not some-
thing unusual.

DR.SUSHILA NAYAR : Isthere any
possibility of similar loans being made
available to other State Goveromsnts ?
Whnat are the expsctations of increased
food produztion on  account of this
specific loan which has been negotiated ?

SHRTY. B. CHAVAN : The other
State also have their own programmes
for increasing food production. We are
thinking of negotiating assistance for certain
schemes for other States as well. Tamilnadu,
Gujarat, Maharashtra and Haryana have
some schemes. They will be taken up in
course of time. The expectation naturally is
that in Punjab where agriculture has taken
a little more forward step this further
mechanisation will bring about wvery
considerable change in production.

=} gER 4T I : AT A2,
& sk geng ¥ faw qft wdEq
# sy w1z ¢ fe Ffy Semew &
faa At A frar strar @ 73 9w TR
gfig—ara &t fzar qm, 9z =@
it & fF a7 917 g4 faq g 4f O
39 g7 A 4871 F A GAXT A
gArRT fax w1 &1 wdrweor fEar
w47 3, IAF FIL ¢4 919 &7 g419 fEar
f& wrg 17 A &FT T O g9 AT
# gt gAda 71 f5 Hve sig 7
aqd® § ar Ag AT géhEe wigq F
qrgF gf Ieat #1 A fgar oy P aw
TFIT &T IT1T 1A T AfqF Femw &
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g & IE1 AT #Y fear maTr @ S
ifFT wiaw ¥ gwds § Wi SEH
a9 a9 Sfqwa T ara S B
waT g, #qr qE AT FE 2 ?

SHRI S. KUNDU : 1 would like to
know from the hon. Minister whether
these loans are given to States who unila-
terally come to the Central Government
with sehemes or there is any policy of
the Central Government to divert or
diversify such loans. Why I want to
know this is that in India there are two
types of States. Some States are back-
ward whose per capita national income
is less than the average national per
capita income. In the case of Punjab, it is
more than the national average per capifa

income. 1 would like to know whether
the Central Government has any policy
to see that these loan which come through
the international agencies are not given
unilaterally as and when the States
come with the scheme and that the
Central Government also should see that
some of it goes tothe backward States.

SHRI Y. B. CHAVAN : 1 would
say this is a very legitimate question. [
can assure the House that in this matter
we do not go by merely the degree of
the advance of a particular State.
As I said, we are considering the schemes
for other States also. The scheme does
not merely mean importing sophisticated
agricultural machinery. In some cases,
we are thinking of sponsoring the pro-
jects whether there is the question of
reclamation of land, development of other
land, etc. There is a scheme which is
being projected by the Madhya Pradesh
Government, for example, for the develop-
ment of the Chambal area. Madhya
Pradesh is also one of the backward States
in that sense. So, all the States and
their problems will be keptin view.

SHRI S. KUNDU : What is the
policy of the Government ? Is it that
whenever a scheme comss from the
State Governmsnt you sponsor it or you
also project a certain policy and see
that such schemes are sponsored in certain
States 7
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SHRI Y. B. CHAVAN : As I have
said, both the things are done. Some
States do take initiative, I do not want
to take away the initiative of some States.
In some other States, we also take up the
matters to expedite finalisation of the
detailed schemes.

SHRI SONAVANE :1am happy that
the Punjab has secured the loan of a 27.5
millions. 1 want to know whether some
part or a sizeable part of it has been
earmarked for the progress in agricultural
production to the weaker section of
farmers or all this will be diverted to the
richer section of farmers.

SHRI Y. B. CHAVAN: It is a
question of supplying modern machinery
for agriculture. It will be given to the
progressive farmers. [ do not know
whether they are rich or not rich.

Conference of Health Ministers and
Heads of Medical Colleges.

CHENGALRAYA
NAIDU :
SHRI R. BARUA :
SHRI HEM RAJ:

155 SHRI

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether a Conference of Health
Ministers and Heads of Medical Colleges
in the country took place recently to
review the entire sct-up of the present day
medical education ; and

(b) if so, a detailed resume of the
deliberations held at the Conference and
the conclusions arrived at ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-

MENT (SHRI B. S. MURTHY):
(@) Yes Sir.
(b) A statement containing the

detailed resume of the deliberations and
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conclusions of the Conference is placed
on the Table of the Lok Sabha. Placed
in Library See No, L.T. 381770,

SHR1 CHENGALRAYA NAIDU:
From the statement, I find that the
Conference has not taken interest to
provide seats for the peeple who come
from rural areas. Always, the people
who come from cities, who are accustomed
to city life, become doctors with the
result that when they are posted to rural
areas, they refuseto serve in villages.
Will the Government consider to reserve
some seats for students who come from
rural areas? That is one thing.

The Conference has taken a decision
that 59, of the seat be reserved in favour
of candidates who undertake to serve in
rural areas. Sir, 85°, of our people
live in rural areas. What is the
meaning of reserving 5%, of the seats
for those who come from rural
areas and 959, of the seats for those
who want to serve in wurban areas with
15¢; of the population and only 59 of
the seats for those who will be serving
rural areas 7 This is very unjust. Will
the Government consider reserving at
least 50% of the seats for people who
come from rural areas or who undertake
to serve in rural areas ?

SHRI B. S. MURTHY : Admissions
are not made with any bias for rural or
urban background. Admissions are made
on the basis of marks and merit. There-
fore, we have not taken steps to see that
for those with the necessary marks or
merit we should reserve 59 of the seats so
that those who are willing to go to rural
areas and serve will be given these seats.

SHRI CHENGALRAYA NAIDU : 1
cannot understand the minister saying
merit. Do the people from rural areas not
get sufficient marks 7 Do you think that
the Ministers are having more merit than
the other Members here. There are more
people in rural areas who have merit and
who have got sufficient marks. Will the
Government consider at least now to fix
507, of the seats for students from rural
areas 7 Otherwise all your talk of soclalism
is mere slogan.



21 Oral Answers SRAVANA 12,

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K.SHAH): Itisnot a
question of more intelligence here or more
intelligence there. In fact students coming
from rural areas get more percentage of
marks and if you will examine now the
statistics of admission, the first students
are mostly—I will not say invariably-those
who have come from rural areas. But
they do not go to serve back in the same
area from where they are coming. This is
the point.

SHRI CHENGALRAYA NAIDU;
Will you show me one instance where
people have expressed their unwillingness
to serve in rural areas?

SHRI K.K. SHAH: 1 will give you
numYer of instances. If you look into the
admission figures, you will be very happy
to know that formerly it was not possible
to get Scheduled Castes students beyond a
particular  percentage. Now Scheduled
Caste students are there and competing
with other students. Ewven the reserved
seals are not enough. Somzatimss we have
got to provids thzam in the remaining
seals.

SHRI HEM RAJ: 50°, of the Jdispen-
saries in the rural areas are running
without doctors in different States and the
decisions taken by the Conference visualise
that 52, of the seats will be reserved for
those who undertake to serve in the rural
areas. May I know as to what is the
number of blocks which are without
primary health centres and how many
years will it take to provide doctors to
these centres in view of the fact that most
of the students who had obtained between
62 and 65%, of the marks have not been
given admission in the medical colleges?

SHRI B.5. MURTHY: It is a fact
that most of the doctors who are coming
out of the colleges stick on to the urban
areas. According to the estimate made
682/, of the doctors are in towns, cities and
urban areas. 32 per cemt of the doctors go
to the rural areas. This 5 per cent
provided for is intended to make a
beginning so much so, in course of time, if
necessary, the percentage can be increased
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and many more facilities and incentives

may be given to them to go to rural areas.

Regarding the other question, at
present, I am not in a position to give the
number of primary health centres which
have no doctors.

SHRI SONAVANE: Why cannot the
Government fix the figure at a higher per-
centage? Sir, it is difficult to understand
all these things.

SHRI HEM RAJ: 60 to 65 percent of
marks have been obtained by th:se
persons. Yet, they have not been admitted
into the Medical Colleges. What is the
reason behind this? We have been told
that they were going to increase the seats
in the Medical Colleges.

SHRI K. K. SHAH: Itis true that in
some States there is a surplus. For
instance, Rajasthan State has reduced the
admission from 600 to 500. They said, we
have surplus and we don’t want any more
additional doctors. I am trying to take
over these 100 seats by negotiating with
the Government of Rajasthan saying that
whatever extra expenditure will be incurred
for these 100 extra seats I will be prepared
to bear and I will send students there from
the rest of India. That is the position.

&1 SETHEATC wENY A, § 4g
SraaT rgar g 5 s eeeg St ot
N SFTd ¥ ag avg arg & fr afz-
Fa FIAA ¥ 747 TR FrA BrAT A
Fear @At wfaw 2 fs 8o & oF U
Hdfesm wifaw o dqe e & fF 2t
qAw qIF 19 SrA § 25,000 w94 q
AFT uF @@ 700 a& frwma § foor
srar & oY ga# aifdmiz ¥ go T
& fm®1 3% Arq § ey graew @ afz
gf, AT F4T &9 F1 OF T HIT Ig &
g fw 2w & 937 14 A ol At et
aga afas g X g9 F1I0 g WS
e 2 § ?

Za® a9 & FrAar7 Igarg J9 fw
A Y gUTAR T F gwrid gan §
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f& feeet & ot fasmgar asdmr R
=i =R ¥ agiw frar g fr (e
ai% ¥ ga wifee & zafanr a=dw
MY ATWE IO adF ¥ A=A
FwR dfewe Ffaa # N ow g@d
fuw =€ o a1fs &0 § w2 & 95
TRASI AN sAEImRMgfaFran
g% @1 9% I § w@wey WA o A
a7 afafwar g 7

0 ® € WE: S [T B
st ¥ & Qur Ay At sgur e gE Ay
i agam e 2 fs oF wfews
wrfan ¥ fagsr sfodas @ sga a3
L gR S wE & feg A A
Frafer ) & N 9 s w@
 f5 @ P@ww g #fww @@l dAga
@ oy f Rfgw s & W A ag
FrasL gt &t fH gw T uF Frw g
% g fear & fF faa wifasi & &fa-
299 EF & ArdT § 99 &1 g AriAE
@ § §IT gENT g1 g% o) IgAT dan
&t At §o 97 % ifwfee @ ag e
qft #T Z A AR W A @E FX
¥ ¥ alr §TX ¥ AW AT R
g1 @ fawifg #reama & @F
¥ fou feaar dar siar X wgda
FIr 39 o€ O avg faaw % F A
fafrag =7 & =@ a # & Fg Fg
gg | s & usan ¥ &7 fafewa w0
g wgawarg |

gady @@ M H IFAT AREAT §
agag ¥ f& atEmr seme #fers
sifas & o €1 @A F fFg ar s
g &% o d9 fow | R IR F
faw %Y gu & fawfem &7 § &l ==
o T & fawifon &Y & fF sama-
aw #3 gar &, wriwfwae i a8 3
afer g @ fe dfesw qdeht R
TR ARG A fear } AT g
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% foqg sifesr sx @ §fF ag e
I° 95T GEd &) Rags sT )

St @, 9. wweR : 3z @
fafweed R deg w1 dfesw wifa-
J9 & o FTRE g O 9w ¥ aur 7w
tedaz g o faae femr amr @ fF
ez & a@a & uedt & @i s
SOt Qg & IAH AT &%
dfewe  wow &7 &, dfess
TgFmT & wfafadr &w 2
afred g eE-8EY &z & faad
fe sieiee dfswa sifads saar §
Hfews sfafadia sgrer €7 3% an
H oft fa=e fear mar § an adt ?

& & Wg: AH qF Afaw
T Aag ag fear g fa 50 @
qrgee &Y afaw qv oF Afswd Fow
fem oy 1 #fwA gfaga Hfeds &
i §@ fewie § Fi1® agi Irardr o
di ST fe@ g, =l A Imadtan g
At o st o & sarer dfess s
fear mar ¢ 1 &M &1 gg A wrAAl
gy f5 feesit &1 F@gowma waw
@

st garaw g gl faew
FradY s41eT € 1 g faeet ¥ @i -
HaHl dele T § )

st &, & wg: & = s AW
T 8 agarar Agm & s 95
qw@e #1390 50 ArE q1gAeT & afaw
9T &1 W ¥ §9 TA AT A9 A
AL FTAT 93T | #F o1 Ay Afesq
A @A @A @ oW oA F;Oqa
T T Arer e wgr @ 9%
qgewr Afem w1 FF w8
Tt @ fewdw &t qu  fem
Eic il
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SHRI LOBO PRABHU: There are
very important recommendations which
are involved in this gquestion. 1 am
confining myself to only three which have
exercised public imagination. The first is
in respect of the licentiate course. No
reason has been given why the licentiate
course is not 1o be resumed. It is a course
which would enable us to get doctors for
rural areas; it is a course which will cost
you less, and it is a course of a shorter
duration,

My second guestion relates to capita-
tion fees. My hon, friend has referred to
a college in Mysore which takes capitation
fees upto Rs. 1 lakh...

AN HON. MEMBER: Not Rs. 1
lakh.

SHRI PRAKASH VIR SHASTRI:
Not only capitation fees, but donation and
risbwat, etc,

SHRI LOBO PRABHU: [ entirely
agree with him that this should not be
allowed. But I think that there are two
excellent suggestions, namely that admis-
sion should be on the basis of merit and
secondly that capltation fee should be
declared in the prospectus. The question
is whether Government will see if these
two recommendations will be enforced.
But there is a third recommendation on
this particular subject, namely that
Government may take over these colleges.
Now, is that necessary when there is a
shortage of colleges and the same expendi-
ture will be incurred in taking over as in
starting a new institution? Start a new
institution to relleve the demand for
medical education.

My last question is a very simple one.
My hon. friend here wanted reservation
for rural areas. There are excellent
recommendations here to make rural
practice attractive. 'Will the hon. Minister
see that these recommendations are imple-
mented without delay?

SHRI K. K. SHAH: So far as the
licentiate course is concerned, thls matter
was gone into in great detail not only in
this conference but also in the past. If you
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would recall, the licentiate course was
already in vogue and that was closed
down, because in services also, the grades
made a lot of difference and in the senio-
rity and other things, a thousand and one
difficulties arose. Even in the case of the
integrated course. ..

SHRI LOBO PRABHU: There are
two grades among engineers also.

SHRI K.K. SHAH: When they wanted
to be M.B.B.S., we had to give them in
Gujarat a course of one and a half years
and then allow them to be internees.
Further, there are some States which have
come forward and said that they have got
surplus now. I gave the instance of
Rajasthan earlier; there are likely to be
one or two such States. When medical
colleges are able to give admission in some
States, to introduce the licentiate course
would be difficult. Further, we are now
having the Council for Indian medicines,
such as homeopathic, ayurvedic and unani
medicines, and doctors practising those
systems would be available...

SHRI LOBO PRABHU : They are riot
wanted,

SHRI K.K. SHAH: In four years'
time, the difficulty will be how to absorb
those who will be fully trained. Therefore,
we have thought it better to make the
course rural-biased. This conference has
made very important recommendations for
making the course rural-biased. Even in
the mobile hospitals, the last year's
students will be able to go to the rural
areas and stay in camps in the rural areas,
so0 that they could become interns there in
addition to the training that they have got
here as students; I am saying this subject
to confirmatlon by the diffetent States, and
I hope they will accept the recommenda-
tions, even though it has not been
specifically said that for six months they
will be in the rural areas.

SHRI N.K.P. SALVE : The medical
facilities in our rural areas specially
Adivasi areas, are simply appalling. All
tbat this conference has recommended,
inter alia, is that 5 per cent of the seats
should be reserved in favour of candidater
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who undertake to serve in rural areas,
May 1 know why this magnanimous
concessions of 5 per cent reservation in
favour of 85 per cent of the nation? Do
Government consider that it is an adequate
reservation? If not, will they take steps to
ensure that at least 50 per cent of the seats
is reserved in favour of candidates under-
taking to serve in the rural areas?

SHRI K.K. SHAH: [ would request
the hon. member to look at the composite
scheme. (1) Scholarships are given 1o
those who agree to serve in rural areas;
(2) 5 per seats will be reserved now; (3)
Those who go and serve in rural areas will
get in the case of distant inaccessible areas
an extra allowance of Rs. 150.........

SHRI N. K. P, SALVE : This is diplo-
macy. Why does he notsay that 50 per
cent will be reserved?

SHRI M. L. SONDHI: The Minister
has painted a rosy picture of Delhi. It is
not a fact that a large number of students
getting first division are not able to get
admissions in Dzlhi and also in other States
whereas candidates coming from other
States find ready place in Delhi? Secondly,
there are certain aspects of medical
education which are ignored in Delhi, for
example dentistry. The all India Medical
Institute was suppased to have a college of
dental science; but the scheme has not yet
been implemznted.

SHRI K.K. SHAH: 1T will give the
figures, as I know both Shri Sondhi and
Shri Kanwar Lal Gupta will pursue this.
1 have a statement which shows that
population ratio even in respect of hospitals
or admissions at Delhi is much better no
doubt. It is true that students getting 65
or 64 per cent have not got admissions.
1 think those who got 67.7 per cent
subject to correction have got admission.

So far as Maharashtra is concerned, in
Poona students getting 70 per cent did not
get admission. Therefore, luckily Poona
Universily have agreed to provide additio-
nal seats. I am trying to persuade Delhi
University to agree to increase the
eapacity; then the position will be a little
eased.
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SHRI SHASHI RANJAN: The hon,
Minister has spoken of a concession of §
per cent to rural areas. For everything
connected with the rural areas, they seem
to think that 5 per cent would do. Even
for rural housing, the figure is § per cent.
Did they discuss only about admission of
students in medical colleges? Another
serious difficulty is that those students who
are there in the colleges do not get proper
education due to the lack of proper
professors in the Department. There are
many colleges where the departments are
starved of the requisite professor staff for
five years. There is nobody appointed
because of cliques operating. For exam-
ple, in the Ranchi Medical College in the
paediatric department, there is no professor
for the last five years. Because of cligues,
nobody is appointed. Is this matter also
receiving attention?

SHRI K.K. SHAH: Thisis a correct
point. I must admit that even though
doctors and specialists are available, the
tendency to leave Delhi is day by day
getting less. Even in Simla, I have not
been able to get 29 professors. Punjab
threatened to disaffiliate it. Luckily the
Chandigarh Institute has agreed to send
some doctors.

Whenever there is a transfer, the
pressure on me for stopping it is very great
from all sides. May I request the
assistance of MPs to see that this is
discouraged?

=t wer fag o @iqEar e
Afgww F17 AT ga dfesa wafaw
Aggigr gAY AFAT HE 39 W ey
o Atfades &30 &, 39 # WAl &
feamr qwdEs g ? & mwar g 5
ag feme a9 % a4 @ BfeT 1w
@ w9 mAr & ey & 5 gAEr
97Hed FqT gAT | Az Ag fE @y
REF TrFT T FW F faAw daig
gl IR & T T AN 1 AT A W
I & fag dmz @ g afsa @
ATT A as & fav F aiam
2t ¥ gy &, FFr qwEEw fEaar
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g wig w3 & & Agmemiza dar
grag ¥ wfsa 7 amdgs @i @ §
gzid @i & AW § & o AwEAEE
g\ Rzl @zaY & ae ¥ 80-85
93z A5} @1 qar 70-75 9IEE F A
w17 HTH egATT F HIA P qar A
FLI q) 47 T wLA ?

SHRI K.K. SHAH: [ have not got
the figures from all the 95 colleges. On
the whole, if one of the trusts with which
I am associated is any guide, the top
students are all from rural areas. Now,
the top students get admission in the
medical colleges.

WRITTEN ANSWERS TO QUESTIONS
Smuggling of Foreign Cars.

*156. SHRIMATI [IA PALCHO-
DHURI :
SHRI 5. C. SAMANTA :
SHRI MANUBHAI PATEL :
SHRI RAM GOPAL SHAL-
WALE :

Will the MINISTER OF FINANCE
be pleased to state :

(a) whether it is a fact that Revenue
Officials have unearthed a gang engaged in
smuggling expansive foreign cars into India
and that a numbszr of such cars have
b::n seiz:1 {ron various States ;

(b) if so, the details of the racket
unearthed ; and

(c) th: numb:r of pzarsons arrested,
if any, together with their names ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). Officers of the Directorate of Revenue
Intelligence with the belp of Customs &
Central Excise Officers at several places
have seized eight complete cars and one
car in dismantled condition between 9.6.70
and 1.7.70. The cars were reported to
have been imported into India by wvarious
foreign tourists under the triptyque proce-
dure. These ears were, however, not re-
exported out of India within the stipulated
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period as provided wunder the said
procedure, but were disposed of in India
without payment of duty on the basis of
forged registration documents and in con-
travention of the import trade control
restrictions. Mo arrests have so far been
made, in this connection. Further invest-
gation is in progress.

M ATRAW 9T WE AW
fafrdy & frdoel & ama-wT &t age!

%157, ot HwTz | I
1 AT T A
= WY A7 :
= gPR T FHAT ©

Fq7 faa W=l 73 Ta & AT
s fF

(%) madm asti g Fgd Faarw
fafazs qar 9= agam 1 s sqfai
& fadmsi A A= smeT #1 fEaA
wfr awar g ?

() ==t wafa & 3% FT 3T
g% fAEosl & s &7 fead ofw
aga & aqr ;

(7) saT ag gw ¢ f& 3% F)
HYT 3% fAdwel &' ac ame A
ur Tt ufy asmr g ; A

(=) afz gf, at I9=r =gk<r =41 &
AT IAF AT FIgHT I qwE@r ufw
F AT I F foag s Sraard s9
1 fa g ?

farr Rarera ® Tew WA, (s faen-
TN g ) (F) & (9). ¥ag R
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frawo-ax  gatzs 97 @ fam
aar R weqrag ¥ @ frmr wam
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ey gear L.T.3818/70 wwifasr
gta sgmr & fediz g &1 g dar
#1$ fafaa arare adl & fag a7 fEedt
Fofaai F a3 ¥ 77 w31 WAk 53
UF UgF HEg ST AT E | W fORE
% gF omg § 1% # 1€ ved 2@ I
Fagsger grwg 431 ¢ % sha-v19
§t #afqai Twagg ® frdr @AY 2
933 afz araia gaer 1€ @ w4/
Faf5g1 ¥ F09 & g1 Iz g A7 a8
T AT [T

Expansion of Medical Facilities in
Delhi During Fourth Plan.

*158 SHRI MANIBHAI J. PATEL :
SHRI DEVINDR  SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be picased to state :

(a) whether it is a fact that Govern-
ment have approved Rs. 7 crores for
Health and Medical Schemes during the
Fourth Plan in Delhi ;
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(b) whether Government have drawn
any comprehensive schemes for the
expenditure of the above amount ; and
if so, the details thereof :

(c) the number of new dispensaries,
Allopathic and Ayurvedic, to be opened
during the current year in Delhi ;

(d) whether any hospitals  are
proposed to be opened during 1970 ;
and if so, the details thereof ; and

‘e) the amount to be spent on impro-
vement of Tibbia College during the current
year ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes,
Sir.

(b) Yes, Sir. A statement showing
the break-up of Rs. 7 crores into different
programmes and the authorities who are
to carry them out as approved by the
Planning Commission is placed on the
Table of the Sabha.

STATEMENT
Fourth Plan outlay for the Union Territory of Delhi

AGENCY RUPEES IN LAKHS
Programme Delhi Municipal New Delhi  Total
Administra-  Corporation Municipal

tion, of Delhi. Committee.
Medical Education 80.00 — -— 80.00
Hospital and dispensaries 248.66 93.00 2.00 343.66
Primary Health Centres - 7.00 4.67 11.67

Indigenous System of

Medicine 48.00 14.00 0.83 62.83
Others 153,34 39,00 9.50 201,84
Total 530.00 153.00 17.00 700.00
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(c) Allopathic Dispensaries. — 16
Indigonous systems of

medicine dispensaries, — 4

Homoeopathic  dispen-
saries. — 1
Total — 21

(d) The Delhi Administration propose
to set upa hospital in west Delhi near
Tihar with 54 beds to start with during
the year 1970 which will be expanded in
the subsequent years of the Fourth
Plan. The building for this hospital is
being constructed,

The Municipal Corporation of Delhi
also propose to open an Ayurvedic
hospital during 1970 at an estimated cost
of Rupees one lakh.

(¢) An amount of Rs. 2 lakhs is
proposed to be spent on the reprganis-
ation of the Tibbia College during the
current financial year.

Discard of ‘Loop’

*159, SHRI SHEO NARAIN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether his attention has been
drawn to the news item with the heading
*The Loop' in the current topics of the
Times of India dated the 9th July, 1976 to
the effect that as many as 70 per cent of
the women who go in for the ‘Loop’
discard it within 4 years;

(b) whether it is a fact that the reports
of painful side effects such as bleeding etc.
have made many reluctant to take the
‘Loop’; and

(¢) whether itis also a fact that the
number of women taking to ‘Loop’ has
gradually fallen ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes, Sir,
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(b) and (c). Yes. The reports of
side-effects such as bleeding have caused
some set-back to the I. U.C. D. Progra-
mme. On the basis of the data presented
at the [. U.C. D. Seminar conducted by
the Central Family Planning Institute, New
Delhi in June, 1970, out of the acceptors
of loop sizes of 30 mm. and 27.5 mm.
379, and 319, respectively were still conti-
nuing with the loop after 4 years use.

Cut in Production of Coastal Refineries.

*160. SHR1 A. K. GOPALAN :
SHRI P. GOPALAN:
SHRI SATYA NARAIN

SINGH :
SHRI BHAGABAN DAS :
SHRI RABI RAY :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whetheritisa fact that his Minis-
try has asked the coastal refinerics in India
to cut down 15 per cent of their
production;

(b) if so, the names of such refineries:
and

(c) the reasons for such reduction ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN).
(a) to (c): In view of the substantial
improvements made in the operations at
the Barauni Reflnery. improvements in
the yields of midle distillates at the
coastal refineries and the comfortable
supply position of all of the major pet-
roleum products, with the exception of
furnace oil, all the coastal refineries (i.e.
of Burmah-Shell and Esso at Bombay, of
Caltex at Visakhapatnam and the public
sector refineries at Cochin and Madras)
were asked to adjust their crude imports
for the year in such a way that thereis a
reduction in imports to the extent of 10
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percent on the basis of Apiil imports, 13
per cent on the basis of May and June
imports and 20 per cent on the basis of
July imports. To the extent cxports of oil
products are organised from 'hiese refineries
the reductions in crude runs are permitted
to be made good.

World Bank's AID for Reclaiming
Chambal Ravines

*161. SHRI K. HALDER :
SHRI ). M. BISWAS :
SHR1 CHANDRA SHEKHAR
SINGH :

Will the Minister of FINANCE be
pleased to state :

(a} whether India has sought World
Bank's help for reclaiming the Chambal
Ravines;

(b} if so, the details thereof ;

(c) the extent of help expected from
the bank in this respect: and

(dy the names of other projects
earmarked for assistance as a result of
study made by the two members of World
Bank team which came to India recently?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : ) A
World Bank Mission visited India, in
April, 1970, to have exploratory discus-
sions with the Government of India on the
projects to be taken up in the Fourth Plan
period in the sector of agriculture and
irrigation.  Reclamation of Chambal
ravines was onc of the Projects mentioned
in the discussions and the Mission also
visited the Chambal arca. However, no
specific proposals in the from of project
reports on any of the projects mentioned
in the discussions hav: yet bzen forwarded
to the World Bank for is ¢ nsideration.

(b) and (c). Do not arise.
(d) The discussion with the World

Bank Mistion was of an exp!sratory nature
and a largs number of agricultural and
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irrigation projects were mentioned. The
World Bank is expected to send recoonai-
ssance Missions to study projects which it
feels muay fitin with the type of aasistance
that the World Bank/l, D. A. give. It is
only afier that stage. will it be Possible
to say which projects arc being considered
for their assistance.

Grand Hotel, Simla

*162. SHRI YALMIKI CHOUDHARY:
SHRI OM PRAKASH TYAGI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether a portion of the Grand
Hotel, Simla has been leased to a firm
named Baljec;

(b) if so, the date of lease and the
terms and conditions thereof, and whether
it was done by negotiations or by inviting
tenders;

(¢! when the present lease expired and
whether any tenders have been or are
proposed to be invited to rent the portion
of the Hotel in case the Directorate of
Estates is unable to manage it;

(d) whether the Parliamentary Com-
miltees and Government Officers on duty
are being rcfused accommodation in the
Grand Hotel. and whether this firm is
making Luge profits during the summer
season and exorbitant rates are being
charged by them from the public without
any issue of receipts; and

(¢) whether the Himachal Pradesh
Government  approached the  Central
Government for letting out this Hotel to
them and if so, the reasons for not acce-
ding to their request ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and
(b). A portion of the Grand Hotel was
leased out to Shri C. Baljee, on the basis



11 Written Answers

of tenders, for a period of 3 years with
effect from 15th April, 1965. His tender
for Rs. 49,812 per annum was the highest
and was accepted.

(c) The lease with Shri Baljee cxpired
on 14th April, 1968; tenders were invited
for further leasing out of po ticn of Grand
Hotel which had been leased out to Shri
Baljee. Shri Baljee did not tender. Shri
Baljec was asked to vacale the premises.
But as he did not do so, eviction procee-
ding: were initiated against him. He has
appealed against the odurs of eviction to
the District Judge, Simla and the caseis
pending.

(d) No Parliamentary Committee has
been refused accommodation in the Grand
Hotel in the portion under the control of
Government. Government  officers are
allotted accommodation in the portion
under th: control of Government on the
basis of ‘first come, first served’. Govern-
ment have seen the rates charged by Shri
Baljee and do not consider them exhorbi-
tant. Government have no imformatiom
on the allegation that Shri Baljee does not
1SSUE Teceipts.

(¢) The Himachal Government had
approached the Central Government for
leasing out the portion of Grand Hotel
occupied by Shri Baljee to them. Their
request was accepted and they were
informed that possession will be given as
soon as Shri Baljee is evicled

Representation for Providing more
Amesities in J. J. Colonies of Delhi

*163. SHRI SURAJ BHAN :
SHRI ONKAR SINGH :
SHRI J, B. SINGH :
SHRI KANWAR LAl GUPTA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to statc ;

(a) the names of persons and organi-
sations from whom Government received
representation for providing more ameni-
ties in J. J. Colonies of Delhi and glving
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them more rights and facilities and whether
Government have received communication
from Delhi Administration also on this
matter ;

(b) the details of their main demands
and the action taken thereon ;

(c) whether Government do mnot give
a bigger plot of about 50 yards to each
Jhuggiwala irrespective of the period he is
residing in Delhi and whether it does oot
provide loan of about Rs. 2,000/- to each
to construct the hut ;

(d) whether Government propose to
allow these jhuggiwalas to comstruct their
huts on the same places where they are
residing now particularly in Gulabi Bagh,
Malka Ganj and Amerpuri ; and

e) the competent authority to take
decision of policy matter about jhuggi-
walas ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT  (SHRI K. K. SHAH) :
(a) A number of persons and organi-
sations have been writing to Govern-
ment on this subject from time to time.
The names of some of these persons and
organisations are as follows :

1. Shri Bal Raj Madhok

2. Shri Kaowar Lal Gupta

3. The Delhi  Pradesh Congress
Committee.

The Delhi Administration have also
written to Government.,

(b) : The main demands are as follows:-

(i) The grant of proprietory rights
over plots ; and

(ii) The provision of more civic
amenities in J. J. Colonies
and in J. J. Clusters.

The question of giving plots on 30
years® rencwable leases on a hire-purchase
basis is under consideration. With a view
to providing more amenities in J. J,
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Colomies, Government have increased the
ceiling cost per plot from Rs. 1000 1o Rs,
1200 in regular J.J. Colonies. For
Camping sites, the ceiling cost has been
increased to Rs. $00. Drinking water
supply, community latrines, approach roads,
surface drains and street lighting are provi-
ded in these colonies. Parks have been
and are being laid. Schools and dispen-
saries are being provided. Community
centres are also being constructed. The
provision of civic amenities in J.J.
Clusters in the concern of local bodies.
No proposal is under consideration to
give 50 sq. yd. plots in these cases.

() Under the Jhuggi Jhonpri Removal
Scheme, plots and camping sites of 25 sq.
yds. are provided on a rental basis. The con-
struction of pucca tenements on such plots
will be permissible when it is eventually de-
cided 10 give these plots to the allottees on
lease. Loan assistance for the construction
of houses is permissible under the Low
Income Group Housing Scheme which is
intended for persons whose annual income
does not exceed Rs, 7200. This Scheme
is administered by the Delhi Administra-
tion.

(dy According to the present policy,
pre-July, 1960 squatters are provided plots
in regular J. J. Colonies in comparatively
central localities and post-July, 1960
squatters are provided camping sites on the
periphery of the city. No change in this
policy is contemplated. It may be stated
that jhuggis and jhonpris are removed
from cxisting locations only as and when
the latter are needed for the purpose they
have been earmarked for. If the land use
permits a proposal to house them on the
same site in multi-story buildings will be
considered.

(¢} The Government of India.

Production Pattern for Refineries

*164. SHRI V. NARASIMHA RAO:
SHRI G. VENKATASWAMY:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:
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(a) where there is any proposal with
Government to lay down production
pattern for each refinery in order to create
balance in product availability; and

(b) if so, the broad outlines of the
new pattern?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes, Sir.

(b) The refinery-wise  production
pattern is currently being discussed with
the oil companies on the long range and on
the short range basis. Ths production
pattern for 1971 for instance is currently
under discussion and will shortly be fina-
lized. Changes thereto due to fluctuations
in demand, problems of plants and opera-
tions, etc., will be discussed and authorized
in the monthly Supply Plan meetings that
this Ministry holds with the oil companies.

Commonwealth Finance Ministers’

Conféerence
*165. SHRI BENI SHANKER
SHARMA: Will the Minister of

FINANCE be pleased to state:

(a) whether the next Commonwealth
Finance Ministers’ Conference will be held
in London in September, 1970;

(b) if so, the points proposed to be
raised by India at the said conference; and

(c) whether the question of India's
trade with Britain is likely to come up for
discussions; if so, the stand proposed to be
taken in the matter?

THE MINISTER OF FINANCE
(SHRI Y.B. CHAVAN): (2) The next
Commonwealth Finance Ministers’ Confe-
rence is proposed to be held in Cyprus on
17th & 18th September, 1970,

(b) WUsually the meeting considers
questions that are likely to come up before
the annual meetings of the World Bank
and the IMF and development questions
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concerning the Commonwealth. It is
premature to say what the scope of the
discussion will be and what points will be
made by India on all those matters,

(¢) While purely bilateral issues are
not discussed at the Conference, it is not
possible to say now if issues concerning
intra-commonwealth trade will come up
and if so in what form. India will
naturally keep her interests in view while
participating in any such discussion.
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Report of Study Team on Famine-hit-areas
in Rajasthan

+167. SHRI N.K. SOMANI:
SHRI B. K. DASCHOWDHU-
RY:
SHRI RAM KISHAN GUPTA:
SHRI HIMATSINGKA:
SHRI BHOLA
MASTER:

NATH

will the Minister of FINANCE be
pieased to state :

{a) whether the Study Team appointed
by _the Central Government for visiting
famine-hit ~ areas in Rajasthap has

submitted its report;
(b {f 50, the details thereof;

(c) whether the State Government’s
memorandum on the financial assistance

has also been considered; and
(d) if so, the result thereof?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN;: fa) to (d). A
statement is laid on the Table of the
House. [Placed in Library. Ses No.-LT-

381970]

Administrative Reforms Commission’s
Recommendations on Customs
and Excise Department

+168, SHRI SHRI CHAND GOYAL:
Will the Minister of FINANCE be pleased

1o state:

(a) whether the Administrative
Reforms Commission has recommended
the setting up of independent appellate
Tribunals for both cusioms and Excise

Departments;
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\b) if so, whether Government have
examined this recommendation; and

(c) ifso, thesteps taken to implement
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) and (c)» Do not arise.

Manufacture of Pace makers found
efficacions in Heart Block Cases

*169. SHRI R.K. BIRLA:
SHRI MEETHA LAL MEENA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have any
proposal under their consideration to get
‘pace makers’ manufactured in the country,
which have been found efficacious in heart
block cases;

(b) if so, the details thereof;

(c) whether it is a fact that at present
«pace makers’ are imported frem foreign
countries; if so, from which countries and
at what cost per piece, and the number of
‘pacc makers’ imported during the last
three years, year-wise and country-wise;

(d) whether Government are eontem-
platiog to make these ‘pace makers’
available to the patients at subsidised cost,
if so, to what extent the subsidy will be
given; and '

() whether Government are thinking
to abolish import duty on such imports, if
not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : (a) and (b).
A proposal for the manufacture of various
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types of electromedical equipment including

‘pace makers' in the private sector has been
approved by Government.

(€) Yes, Sir. The *pace makers’ are,
at present, imported from U.S.A., UK,
Japan and some East European Countries.
The cost per piece varies from Rs. 2,000
to Rs. 3,000. The information regarding
the number of ‘pace makers’ imported
during the last three years, year-wise and
country-wise is not availablc as this item is
not separately classified in the revised
Indian Trade Classification.

(d) No, Sir.

(e) A proposal for exemption from
levy of customs duty on ordinary imports
of pace makers is under consideration.
Pace Makers that are gified have alrcady
been exempted.

Seizares of Smuggled Goods

*170. DR. RAM SUBHAG SINGH:
SHRI ABDUL GHANI DAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether the smuggling activities
on the sea and other borders of India have
declined to any extent because of the anti-
smuggling drive;

(b) the value of contraband gold and
other articles seized by cusioms and other
authorities in the years 1969-70 and 1970-71
upto June last and the number of persons
arrested during each of these years; and

(€) the steps being taken to stop
contraband trade of goods of Indian origin
beirg smuggled out of India?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) It is difficult
to come to any definite conclusions
one way or the other. If the guantum of
smuggled goods seized is an index of
anti-smuggling drive, then the considerable
increase im the number of seizures and
value of seized goods is indicative of the
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effectiveness of the anti-smuggling measures
taken by the Government.

(b) The value of contraband gold and
other articles scized during the period is
given below:—

1969-70 1970-71
(upto June)
(Rs. lakhs)  (Rs. lakhs)
International
monetary value
of gold 490 168
Market value of
other seized
contrabands 1878 469

The number of Persons arrested is as
under:i—

Indiam Foreigners
1969-70 2074 81
1970-71 (upto May) 366 16

(¢y Ths position with regard to the
smuggling out of goods of Indian origin is
kept vnder close watch for strengthening
the preventive checks whenever necessary.

Silver being a popular item for
smuggling out of India, amendment of the
Customs Act in January, 1969 providing for
control over its movement in the coastal
arcas has produced the desired” effect with
considerable fall in the quantity smuggled.

Clearance of Loang given by the

International Monetary Fund
to Imdia

*171. SHRI S.K. TAPURIAH: Wil
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that India’s
foreign exchange rcserves stand over a
billion mark;

(by if so, whether in this context India
intends to repay all its debts to the Inter-
national Monetary Fund; and

(c) if 30, the total amount due to India
as outstanding drawing from International
Monetary Fund?
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THE MINISTER OF FINANCE
(SHRI Y.B. CHANAN): {(a) Yes, Sir,
India’s foreign exchunge reserves at present
exceed the cquivalent of 5 10,0 million.

(b) and (¢). India has been making
repayments 1o the International Monetary
Fund according to a schedule agreed to
between the I.M.F. and India. At present
India’s outstanding drawings from the
LM.F. total £ 135 million.

Filling of Wealth Tax returns by
Kapadia Bros.

*172. SHRI SITARAM KESARI:
Will the Minister of FINANCE be pleased
Lo state:

(@) whether Kapadia Bros. have filed
their up-to-date returns of Wealth-tax; and

(b) if not, the action taken or proposed
lo be taken by the Government against
them for delay in filing Wealth-tax
returns ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) It is
presumed that the question relates to five
Kapadia Brothers of Bombay. The details

of wealth-tax returns filed by them are as
under:—

(1) Shri Lalji Chhaganlal Kapadia-No
wealth-tax returns filed.

(2) Shri Mohanlal Chhaganlal Kapadia-
No wealth-tax returns filed,

(3) Shri Nimajibhai  Chhaganlal
Kapadia-Wealth-tax return for
assessment year 1969-70 only filed.

4

—

Shri Maganlal Chhaganlal Kapadia-
Wealth-tax returns upto assessment
year 1969-78 have been filed. Time
has been allowed upto 31-10-1970
for filing the return for assessment
vear 1970-71.

(5) Shri Popatlal Chhaganlal Kapadia-
He has filed his wealth-tax return
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only for the assessment year
1969-70. Time has been allowed
upto 31-10-1970 for filing the return
for the assessment ycar 1970-71.

(b) The Wealth-tax Oflicer is investi-
gating into whether the above-poted
brothers had taxable wealth for which
faction for any vyearsis called for. The
Wealth-tax Act provides for levy of penalty
or late submission of returns if reasonable
cause is not shown for the delay. Whether
reasonable causc for the delay exists in the
present cases in a matter for the Wealth-tax
Officer to decide in his judicial discretion.
The Wealth-tax Officer would, in the
normal coursc, take such action as may be
called for when there has been a delay in
filing the wealth-1ax returns. The Govern-
ment cannot interfere with the discretien
of ihe said officer in this matter.

Loan to "West Bengal

*173.- SHRI SAMAR GUHA : Will
the Minister of FINANCE be pleased
to state :

(a) whether the Government of
West Bengal has asked for additional
financial aid/grantf/loan for development
irrigation, flood  control, power,
agriculture and fishery works in that
State ;

(by if so, the amount of aid/grant/
loan asked for ;

(c) whether Government have given
additional financial aid/grant/loan to the
tate Government ; and

(dy if so.the amount and its break-up
item-wise?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) to (d).
The Guvernment of West Bengal have
recently approached the Central Govern«
ment for additional assistance for the
fol'swing development  programmes/
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schemes :
Rs. in crores

(i) Minor Irrigation

works (Kangsabati
Irrigation Project) 2.00

(ii) Flood  Prevention
Works. 3.00

(iii)) Minor Irrigation
Programme. 6.40

All development programmes/schemes
have to be implemented within  the
framework of Statc's Five Year and
Annual Plan for which the Centre is
providing assistance on an overall basis in
terms of the criterla laid down by the
National Development Council, The
Central assistanee  allocated for the
current year's Annual Plan of West
Bengal is Rs. 40.07 crores. Bince the
entire Central assistance for state Plans
in 1970-71 is already committed, it is not
possible to provide any additional funds

for the programmes mentioned in the
Question.
The State Government have also

requested for a short-term loan of Rs, 3.78
crores for fertiliser marketing. An amount
of Rs. 74.25 lakhs for this purpose, repre-
scating the amounnt admissible to the
State Government on the account mader
the existing procedure, has been sano-
tioned by the Unlon Department of Agri-
culture.

Recession in World Market

*174. SHRI SHRI GOPAL SABOO :
SHRI SHIV KUMAR
SHASTRI :
SHRI RAM CHARAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is fact that the world
market and specially the American Market
is in the grip of a recession ;

(b) if so the details thereof ; and

(¢) the steps taken by Government to
counteract its adverse effects on the Indian

economy 7
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THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN): (a} No sir.
The latest available reports and infor-
mation do not warrant a definite conclu-
sion to this effect.

(b) and (c). Does not arise.
Confirmation of Employees of Silver

Refimery, Calcatta

*175. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that employees
of the Silver Refinery, Calcutta have not
been made permanent even though the
refinery has beea functioning for nearly a
decade now;

(b) if 50, the total nwmber of employoes
who have not been made permanent and
since when the reflnery has been
functioning in the light of services of the
employees ;

(c) whether the refinery which
fanctions wnder the Ministry follows
different rules of confirmation other than
those followed by the Government of
Iadia and if not, the reasors for mot com-
firmiog the employees over such a long
period ; and

(d) by what time these employees
will be confirmed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) to
(d). The Silver Refinery is a temporary
organisation set up for the specific and
limited purpose of extracting silver from
the quaternary alloy coins withdrawn
from circulation. It was commissioned
in 1960, Except for 20 employees, who
are employees of other organisations trans.
ferred to the Refinery, all the emplovees
of the Refinery (numbering 485) are not
permanent. In accordance with the orders
applicable to temporary organisations, no
permanent posts can be created in an orga-
nisation which is known to have a limited
period of existence. However, on the ex-
pectation that certain proposals now under
consideration  would  materialise and
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provide an opportunity for absorbing a
fair number of the exsiting employees of
the Refinerv on their becoming surplus,
the question of creating some permanent
posts and granting permanency to the
emplovees in relaxation of the rules is
under consideration of Government.

Enquiring into the Irregularities by the
Maharashtra Honsing Board

*176. SHRI MADHU LIMAYE :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether it is a fact that due to
gross mismanagement and irregularities,
the Maharashtra Government has rep=
laced the housing Board by an adminis-
trator to run the affairs of the Board ;

(b) In view of the huge funds given
by the Centre by way of grants and
loans, whether the Central Government
will ask the State Government to fur-
nish the report of the inquiry into these
irregularities ; and

(c) whether Government will ask thie
C.B.I. to makean investigation into the
huge losses that the Board has suffered
as  the State Government is not likely
to take follow-up measures ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH):
(a) The Maharashtra  Government
have reported that all the members of
the Maharashtra Housing Board (except
the ex-officio member) and the Chair-
man of the Board resigned in September
1969. Consequently, the State Govern-
ment appointed an Administrator with
full powers to discharge all the duties
and functions of the Board, pending its
reconstitution. An enquiry is being
conducted by the State Anti-Corruption
Bureau. Pending the completion of the
emquiry it is not possible to say whether
there have been any gross mismanagement
and irregularities,
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(b) The matter will be considered in
due course but it must be understood
that the whole issue is entirely the
Jjurisdiction of the State Government.
The Central Government have not made
available any financial assistance to the
Maharashtra Housing™ Board . Central
assistance is advanced to the State
Goverpments, who are fully responsible
for the repayment of the loans to the
Government of India, regardiess of
any losses that may be incurred by them
or by their executing agencies.

(c) Does not arise at this stage.

Reduction in Drug prices by giving Relief
in Taxes to the Industry

*177. SHRI RAGHUVIR
SHASTRI ;
SHRI PRAKASH VIR
SHASTRI :

SINGH

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND

"METALS be pleased to state :

(a) whether it is a fact that the

_Central Excise Duty of 7.5 per cent, the

sales tax of 310 5 per cent and the State
Abkari Tax on 10 per cent and the taxes
on raw materials and packing materials
alone amount to more than 20 per cent
of the cost price of drugs ;

(b) whether it is also a fact that all
these taxes are paid in advance and no
refund is allowed on unsold and time-ex-
pired drugs ;

(c) if so, whether the high ruling
prices of drugs are mainly attributable to
these taxes ; and

(d) whether Government propose to
give some relief in these taxes and if so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CAEMICALS ANDYF MINES AND
METALS (SHRI D. R, CHAVAN) : (a)
The taxes referred to are levied at varying
rates by the different authorities and
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subject to certain exemptions and excep-

tions. The total effect cannot therefore be
estimatod.

(b) Only some of these taxes are paid
in advance and no refund is allowed on
unsold or time barred stocks.

(€) No Sir. The taxes account for
a certain percentage of the cost of a drug.

(d) The taxes are levied by the Central
Government, the State Government and
local authorities under the powers vested
in them. The Certal Government have
no control overthe sphere of taxation of
local authorities and the State Govern-
ments.

Appolntment of Public Servants as
Governors of Reserve Bank

*178. SHRI LAKHAN LAL
KAPOOR :

SHRI M. HYGOWDA :

Will the Minister of FINANCE
be pleased to state :

(a) whether Government had decided
to discontinue the practice of appointment
of public servents as [ the Governors of
Reserve Bank;

(b) whether Shri L. K. Jha was
declared as the last incumbent ; and

(c) if so, what were the reasons of the
appointment of Shri B, N. Adarkar and
then Shri S. Jagannathan ?

THE MINSTER OF FINANCE
(SHRI'Y.B. CHAVAN): (a) and (b), In
reply to the debate on the Banking laws
(Amendment) Bill 1968 in the Rajya Sabha
it was stated by the Government that the
practice of appointing Governors of the
Reserve Bank of India mostly from amon-
gest civil servants would be changed after
the then incumbent’s tenure was over,
Government have also clarified sub-
sequently that persons to be appointed as
Governors of the' Reserve Bank of India
should have wide knowledge and ex-
perience of financial and economic matters
and;it would not be appropriate to rest-
rict the field of choice in any way.
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(c) Both Shri B. N, Adarkar and
Shri S. Jagannathan were appointed as
Governors of the Reserve Bank as they
satisfied the above requirements fully.

Sapply of oil Barrels and Bitumen Drums
to 1.O.C.

*179. SHRI S. M. BANERJEE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question No. 1535
on the 11th May, 1970 and State :

(a) whether the Indian Qil Corpor-
ation Ltd., had informed in writing to
the manufacturers who had desired to set
up their plants at Madras to supply bitu-
men drums and oil barrels to  the effect
that they would not be able to provide
them the requisite facilities ;

(b) if not, the reasons for keeping the

P .

(¢) the date on whichthe Indian
0il Corporation Ltd.. received clearance
from the Ministry of Industrial Develop-
ment and internal Trade and Company
Affairs to set up their own plants ; and

(d) when the Oil barrels and bitumen
drums plants of the Indian Oil Corporation
would be ready at Madras to go into
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
and (b)  Clause 21 of the Tender Con-
ditlons made it quite clear that the IOC
will not assist any party in any way what-
soever in setting up a plant at Madras. In
view of this, no further intimation was
required to be given to any tenderer.

(c) 14-11-1969,

(d) The latest estimate of the date
by which the plant is expected to be com-
missioned is being ascertained and will
be laid on the Tabie of the House.
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Gifting away of India’s Share of Rostam
Crude from Persian Gulf to other
Partners

180. SHRI HEM BARUA ;
SHRI UMANATH :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether It is a fact that India
‘was forced to muke a frec gift of Rostam
crude for want of any customer ;

(b) if 80, the quantity of crude gifted
away and the reasons for this inefficiency ;
and

(c) whether lts sale-possibility was
pot ascertained prior to its being gifted
awy ¥

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Wo, Sir,

(b) and (c). Do not arise,

Offer by India for Setting up Fertiliser
Plant in Ceylon

1001. SHRI DEVINDER SINGH
GARCHA : Wil the Minister of
PETROLEOM AND  CHEMICALS
AND MINES AND METALS be pleased
to state :

(a) whether it is a fact that the Ceylon
Government have again agrecd to cone-
sider the Indian offer to setup a huge
fetilizer plant in Ceylon; and

(b) if so, the dctails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRID. R. CHAVAN): (a)
Government has no information.

b Does not arise,
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Qil Wells Dug in Various States

1004. SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the number of wells dug for oil in
each Statc in the last three years in each
year and the amount spent separately in
each State in each year upto the 30th June,
1970.

(b) the percentage of each well pro-
ved fruitless in each State in each year and
how much loss Government suffered;
and

(¢) how much amount Government
spent in the Bay of Bengal and the Gulf
of Iran to get oil in the last three years
in each year and how much worth pro-
duct was achievedin each year upto the
30th June, 1970 1
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHR1 D. R. CHAVAN) :

(@) to (c) The information is being
collected and will be laid on the Table of
the Sabha.

Medical Facilities for poor
Sulfering from Diabetes

1005. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that according
to the statistics available in the Endocrine
Clinic of Irwin Hospital, Delhi a large
number of young people from poor fami-
lies in rural areas are suffering from diabe-
tic disease; if so, the details thereof;

(b) whether itis also a fact that such
patients are normally unable to afford the
costly treatment;

(c) whether it is a fact that a sugges-
tion has been made to Government for
more aid, more staff and equipment for
the clinic for further research in this
field; and

(d) if so, the steps Government pro.
pose to take to combat this new type of
diabetes among the young people from
poor families 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT  (SHRI B. S. MURTHY):
(a) Approximately 19, of the rural
population suffers from diabetes and about
300 young diabetics come from rural areas
in one year in the Irwin Hospital.

(b) Yes, Sir.
{¢) No, Sir.

(d) Does not arise.

SRAVANA 12, 1892 (S4KA)

Written Answers (2

Relaxation of credit control on Advances
by Banks

1006. SHR1 DEVINDER SINGH
GARCHA: Wil the Minister of
FINANCE be pleased 1o state:

(a) whether it isa fact that the Re-
serve Bank has relaxed credit control on
advances by banks against oil seeds and
vegelable oils including vanaspati;

(b) if so, the details thereof;

{c) whether it is also a fact that the
Reserve Bank has also advised the banks to
meet the minimum  credit requirements of
vanaspati units in the country in view of
the difficulties experienced by them in
securing bank credit; and

(d) if so, the details thereof 7

THE MINISTER OF STATE |IN
THE MINISTRY OF FINACE (SHRI
VIDYA CHARAN SHUKLA) :
ta) and (b) : Prior to the 8th June,
1970 credit given by individual banks in
each two month period starting from
January-February 1970 against oilseeds and
vegetable oils was subject to a ceiling of
70% of the level reached in the corres-
pondiog period in 1967. On the 8th June,
1970, the Reserve Bank advised scheduled
commercial banks to the effect that
advances against non-edible oils excluding
linseed and castor-seed oils were exempted
from the ceiling control. On the 3rd July,
1970 the exemption was extended to
advances against non-edible oil seeds
excluding linseed and castorseed.

(c) and (d). Onthe B8th Jume, 1970,
the Reserve Bank advised banks that
advances against vegetable oils (including
vanaspati) to vanaspati manufacturers and
registered oil mills shall be exempted from
the ceiling control. Banks were, how
ever, directed to charge a minimum margin
of 48% (against 609, previously stipulated)
on advances to vanaspati manufacturers
against vegetable-oils to the extent of stock
equivalent to six weeks comsumption (based
on average week's consumption during
October 1969 to March, 1970) of each
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factory located in the Northen and
Eastern Zones and four weeks consump-
tion of each factory in Southern and
Western Zones. Advances in excess of four
to six weeks consumption would, however,
be subject to the minimum margin of
60%.

Use of Cotton Seed Oil for Vanaspati

1007. SHRI BABURAO PATEL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether itis a fact that cotton-
seed oil is being used in the manufacture
of vanaspati;

(b) if so, the names of manufacturers
who are using it;

(¢) whether Government are aware
that according to scientists and resear-
chers, cotton-seed oil at the primary stage
contains a poisionous element ‘Gossypol’
which, cannot be completely eliminated;
and

(d) if so, whether Government would
take stringent measures to ban the use of
cotton-seed oil in the production of vanas-
pati and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes.

(b) All manufacturers of vanaspati are
using this oil to a greater or lesser extent
depending on availability and other faciors.
A list_of vanaspati manufacturers is laid
on the Table of the Housc. (Pleaced in
Library See No.LT-3820/70)

(c) Cotton seed contains a chemical
compound known as ‘gossypol’ which is
regarded as  anti-nutritional factor.
Expermental work on rats has shown that
gossypol can produce growth retardation
in experimental animals. During extraction
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of oil, maximum amount of gossypol re-
mains in the oil cake and only a negligible
amount passes in the oil. Gossypol is
almost eliminated during the refining pro-
cess o which the oil is subjected in the
manufacture of vanaspti,

The Protein Advisory Group of World
Health Organisation, F.A.O. and UNICEF
ha\_"e pointed out that for over three gene-
rations cotton seed oil has been widely
used by buman beings with no ill effects.

(d) Does not arise.

Cheating by Doctors and Family
Planning Agents

1008. SHRI BABURAO PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the names of the two family plann-
ing agents of Bargur village in Dharma-
puri district arrested for alleged cheating
May, 1970;

(b) whether it is a fact that while there
was a stock of medicines at this Primary
Health Centre for only 600 operations, the
doctor performed 6326 vasectomies in 50
days between July and August, 1966;

() whether such complaints have been
received from other States;

(d) if so, from where and with names
of persons arrested; and

() the steps taken by Government to
prevent cheating by doctors and family
planning agents; il not, the rersons there-
for 7

THE MINISTRR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS; HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (¢). The
information is being collected and will
be placed on the Table of the Sabha
as soon as possible.
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Travelling Allowance to Sectlonal Officers
in C.P.W.D.

1009. SHRI 5.D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 6044 on
the 13th April, 1970 and state:

{a) whether itis a fact that no young
blooded, direct recruited Assistant Engineer
and Assistant Ex-Engineer went to the
Market to purchase petty materials and re-
corded measurement in the book prescribed
in the last two years;

(b) if not the number thereof ; and

(c) whether it is a fact that the
Sectional Officers who are asked to attend
the Sub-Divisional Office /Divisional Office
and other places, compulsorily, more than
three times in a week and all the day in
some other places are not paid any fixed
T. A. irrespective of their claim ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) No, Sir. They
go for petty purchases whenever necessity
arises.

As regards recording of measurcments
while according to the rules, it Is not
mandatory for the Assistant Engineer/
Assistant Executive Engineer to record
measurements himself unless so stipulated
and required by the authority accepting
the tender, it is open to him to record
measurements for any particular item of
work himself.

(by It is mpot possible to furnish the
information as no record of cofficers going
to market personally is required to be
maintained.

(c) Sectlonal officers may be required
to attend Sub-Divisional/Divisional Offices
other places in connection with official
work but the payment of conveyance/
travelling allowance is regulated by rules
as given below :-
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(i) If the journy made by the Sectional
Officer from his place of duty to
the Sub- Divisional;Divisional
Offices is less than § Kilometers,
he can claim the acutal expenditure
incurred on transport such as
Bus fare or Scooter charges.

(i) If itis more than 8 Kilometers he
can claim hall daily allowance as
on tour.

(iii; If, however, he maintains a Motor
cycle ora Scooter he can claim
conveyance allowance on a
monthly basis after furnishung for
the first three months, the necessary
statistics of the journeys made by
him for official work.

“‘No-objection Certificate™ to Sectional
Officers in C.P.W.D. for Registration
with Employment Exchange

1010. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to refer to
the reply given to Unstarred Question No.
9957 on the 18th May, 1970 and state ;

(a) whether it is a fact that the
individial applicants have not been
informed that there was no necessity to
obtain the ‘No objection Certificate” 1o
register their names with the Employment
Exchange ;

(b) whether it is also a faet that a
convention of necessity to obtain a ‘No
objection Certificate’ was followed ;

(c) if so, the reasons for discrimi-
patory practices ; and

(d) the reasons for not issuing the
‘No objection Certificates’ to the remain-
ing three applicants while other seven
applicants were issued Certificates ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHR1
PARIMAL GHOSH): (a) to (d). The
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information is being collected and will
be laid on the Table of the House.

Transfer of Officers in C.P.W.D.

1011. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to refer to
the reply given to Unstarred Questions
Nos. 3022 on the 8th December, 1969
and 8479 onthe 4th May, 1970, respec-
tively and state :

(a) whether itis a fact that the
Superintending Engineers are being dis-
crimipately treated from other officers in
the case of their transfers on the plea
that they are holding Administrative posts
without taking proper care to ensure that
they are not left to work exclusively in
difficult areas and no tennure is fixed
for them and if so, the reasons therefor ;

(b) whether it is also a fact that the
Superintendent Engincers and staff of the
Co-ordination Circle are not transferred
periodically to eliminate corruption eic :
and

ic) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS
HOUSING AND URBAM DEVELOP-
MENT (SHRI PARIMAL GHOSH) :
(a) The post of  Superintending
Engineer in the Central Public Works
Department is considered to be a technical
supervisory and administrative post and
as such it has not been felt necessary to
fix any tennure for this post. Care is
however taken to ensure that an officer
does not continue to work in a difficult
area for an unduly long period.

(b) and (c). The Superintending
Engineers in charge of Co-ordination
Circles are transferred keeping in view the
guidelines indicated against part (a)
above.

As regards the staff working in the
Co-ordination Circles, informotion is
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being collected from the Superintending
Engineers concerned and will be laid on
the Table of the House,

Replacement of Administrator by Tech-
nocrats in C.P.W.D. and Department
of works, Housing and Urban
Development

1012. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to refer to
the reply given to Unstarred Question
No. 8320 on the 4th May, 1970 regarding
replacement of Administrator by Techno-
crats in C.P.W.D. and Department of
Works, Housing and Urban Development
and state :

(&) the authorities who will decide
the matter in question ; and

(b) the time likely to be taken to
make final decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) : (a)
The decision will be taken by Department
of Works, Housing and Urban Develop-
ment in consultation with the Ministry of
Home Affairs.

(b) It is not possible to indicate any
time limit by which the decision will be
arrived at.

Family Plaoning Centres in Maharashira

1013 SHRI DEORAO PATIL ;: Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of family planning
centres set up in the years 1968 and 1969
in Maharashtra State ; and

(b) the total expenditure incurred
thereon together with the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :(a) The
number of Family Welfare Planning
Centres sanctioned by the Government
of Maharashtra during the years 1968-69
and 1969-70 was twenty-six and four res-

pectively.

{b) The total expenditure incurred on
these Centres during the years 1968-69 and
1969-70 was about Rs. 2.42 lakhs and its
detailed break.up is not readily available.

Stoppage of Recraitment of Civil
Engineers Through U.P.5.C.

1014, SHRI S. D. SOMASUNDA-
RAM : Will the Minister of HEALTH
AND FAMILY  PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to refer to
the reply given to Unstarred Question
No. 9106 on the 11th May, 1970 and
state :

(a) the present position is regard to
the stoppage of direct recruitment to
Central Engineering Service Class Il in the
CPW.D,. ;

(b) whether any requirment to recruit
personnal for C.E.S. Ciass Il for U.P.S.C.
examinations 1970 was sent ; and

(c) if so, the number thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) The case is
under consideration in consultation with
the U.P.S.C. No final decision has so far
been taken.

(b) and (c). No requirement has so far
been sent. But in the notice for the 197G
examination, the U.P.S.C. have included
the C.E.S. Class IT as one of the services to
which recruitment will be made on the
basis o {the examination and stated that the
number of vacancies will be announced
later.
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Evasion of Central Sales Tax in Delhi

1015. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FINANCE
be pleased to state:

(a) whether any surprise checks or
raids have been made by the Central Sales
Tax authorities on the premises and factory
of Bharat Carpets Lid,, New Delhi and
Faridabad, 10 deiect cases of evasion of
Central Sales-Tax and how the ready-made
cloth items like bed covers, pillow-covers
and other cloth items of semi-finished
nature had found their way into the
show-room of another firm “Guptajee’,
Connaught Place, New Delhi without any
Sales-tax document;

(b, if so, the number of such surprise
raids eonducted during the past three years,
year-wise, and the amount of Sales-tax
evaded in all these past three vears,
year-wise, by these two firms; and

(c) the action taken by Government
against the defaulters in this case?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a} to (c).
Information is being collected and will be
laid on the Table of the Sabha.

Rupee Balance held by USS

1016. SHRI J.N. HAZARIKA:
SHRI H. AJIMAL KHAN:
SHRI R.K. AMIN:
SHRI D. AMAT:
SHRI MAHENDRA MAJHI:
SHRI MEETHA LAL MEENA:
SHRI G.C. NAIK:
SHRI D.N. PATODIA:
SHRI K.P. SINGH DEO:

Will the Minister of FINANCE be
pleased to state:

(a) the decision taken by the Gowvern-
ment of USSR on the proposal, made by
the Foreign Secretary, during the recent
Indo-Soviet talks in Moscow, in connection
with the Indian proposal to the Soviet
Union that large rupee balances accumula-
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ting in her accounts should be relent to
India in the form of a special development
fund;

(b) the reasons for the accumulation of
these balances and the extent thereof; and

(c) the projects for which the amount
is proposed to be utilised?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) During
his recent visit to Moscow, the Foreign
Secretary did not make any such proposal.
The quesiian of Soviet reaction to it,
therefore, does not arise.

(b) Inorder to meet the day to Jay
operations, fund are kept in the Soviet
account. At present, however, there is no
accumulation of large balances in the
Soviet account. Under normal banking
practice, details of operations and balances
of accounts are not disclosed by Banks.

{c) Does not arise.

Estimates of Iron Ore Reserves at
Bailadiila

VIRENDRAKUMAR
SHAH :
SHRI K.P. SINGH DEQ:

1017. SHRI

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(ay whether it is a fact that estimates
of iron ore reserves in the Bailadilla range
have gone down from 3,000.0 million
tonnes to about 600.0 million tonnes;

{b) whether much of the ore in the
Kiriburu range will be in the form of fines
which will have to be processed in the
shape of pallets before being supplied to
Bokaro Steel Plant and that this had not
been envisaged earlier;

{¢) whether the long-term contracts
for export of iron ore and setting up of
new steel plants would be seriously affected
if estimates of quantity and quality of iron
ore reserves change as radically as above;
and
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{d) if the answer to part (c) above be
in the affirmative, the steps taken to
improve the technical competence of the
agencies which are responsible for preparing
such estimates?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY): (a) A preliminary

estimate of reserves made earlier on the
basis of rapid examination of surface
indications for sixteen deposits of Biiladila
area, was 3,600 million tonnes of iron ore.
Subsequent intensive exploration by drilling
and aditting has estimated 671 million
tonnes of iron ore in five of the deposits.
Two more deposits explored tn detail are
expected to contain 82 million tonnes of
ore. The remaining nine deposits are yet
to be explored in detail.

(by When supplies to Bokaro Steel
Plant commences, the lump fine ratio would
be abont 40.60. The fines will have to be
sintered and not pelletised for use by the
Steel Plant.

ic) and (d). The questlons do not arise
as the reserves available in Bailadilla area
are more than adeguate (o meet
present export commitments and also
future requirements of indigenous steel
planis.

Coal Output at Durgapur Projects Limited

1018. SHRI1 JYOTIRMOQY BASU:
SHRI B. K. MODAK:
SHRI BHAGABAN DAS:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the quantity and value of produc.
tion of Coke at Durgapur Projects Limited,
a West Bengal Government Undertaking,
year-wise during the last-three years;

(b) the quantity and value of coke sold,
year-wise during tho last three years;

(¢! the quantity and value of coke
exported, year-wise during the last three
years,
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(d) the cost of production per tonmoe,
year-wise during the last three years; and

(¢) the price per tonnme receivel
through (1) sale in India and (2) export,
year-wise during the last 10 years and the
amount of profit made or loss incurred
year-wise during that period?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARI) : (a) to (e). The infor-
mation is being collected and will be laid
on the Table of the House,

Charges against Maintenance Superin-
tendent of Durgapur projects

1019. SHRI JYOTIRMOY BASU:
SHRI B.K. MODAK:
SHRI BHAGABAN DAS:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

{a) whether charges of corruption have
been brought against the Maintenance
Superiniendent of the Durgapur Projects,
a West Bengal Government Undertaking;

b} whether these charges are now
being investigated into by a Committee
and, if so, the nature of charges against the
said officer;

(¢) whoare the members of the Inquiry
Committee;

(d) when thejinvestigation is ‘expected
to be completed; and

(e) whataction, if any, has been taken
against that Officer pendiog the completion
of investigation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY) : @) No, Sir.

(b) to (e). Do not arise.
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Finalisation of Project Report of Zinc
Smelter at Vishakhapatoam in Consultation
with Polish Consultants

1020. SHRI B. K. DAS-
CHOWDHURY : Will the Minister of
PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) whether a team from Government
owned Hindustan Zinc Ltd. visited
Poland for discussions with Polish con-
sultants to finalise the project report for
a new zinc smelter at Visakhapatnam;
and

(b) if 50, the detaits thereof and the
decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI  NITIRAJ SINGH
CHOUDHARY) : (a) and (b). Yes, Sir,
In accordance with the terms of the con-
tract entered inte with M/s CENTRO-
ZAP of Poland for the prepration of the
Detailed Project Report, a team of the
Hindustan Zinc Ltd. visited Poland in
June, 1970 to discuss with the Polish party
basic data for calculation of operational
and capital costs, aad also to discuss the
plant economics to enable the consultants
to complete the Detailed Project Report.
Another important objective of the wisit
was to ensure that maximum utilisation of
indian equipment and skills had been kept
in view by the Poles in the preparation of
the Detailed Project Report. During the
discussions, basic data for calculation of
costs as well as a preliminary division list
of equipment to be imported or procured
indigenously had been settled, The Detailed
Project Report is expected to be received
by the end of August, 1970, when full
details of the projects including its position
as to its economic viability would be
available.

Financing of Foreign Industrial
Concerns by L. 1. C.

1021, SHRI K. T. AKKAPPA :
SHRI A, SREEDHARAN
Will the Minister of FINANCE be
pleased to state :
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(a) whether it is a fact that Life Insu-
rance Corporation has Financed Industrial
concerns controlled by foreign nationals;

(b) whether those companies come
under the classification of large Industrial
houses; and

(e) ifso, the stepstaken by Govern-
ment against the L. 1. C. for violating the
provisions of the Industrial Licensing
Policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) :(a)w (c). The
Life Insurance Corporation does have
investments in a number of industrial
companies with foreign majority holding.
Some of them are shown as affiliated to the
larger industrial houses and some others
to the large industrial houses, in the Indus-
trial Liceneing Policy Enquiry Committee
Report. In having these investments, there
is no question of the L. I. C. violating the
provisions of the Industrial Licensing
Policy, because wherever the investment
made was in the nature of provisions of
financial assistance, the L. I. C. took care
to see that the purpose for which money
was being raised had the Govermment’s
approval under the Industries (D. & R.)
Act. In respect of investments acquired as
a result of market purchases, no assistance
to the Companies concerned is involved
and the transactions were merely In the
nature of finding a suitable outlet for the
investible resources of the L. I. C. All \hese
investments are in conformity with the
statutory framework laid down under
Section 27A of the Insurance Act as applied
tothe L. I. C.

Implication of Income-Tax and Wealth
Tax Exceeding Total Income

1022. SHRI LOBO PRABHU : Wwill
the Minister of FINANCE be pleased to
state :

(a) whether Government have examined
the proposition that when aggregate of
Income and Wealth taxes exceeds the total
income for the year it implies confiscation
of property contrary to Article 19;
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(b) whether Government have also
considered that the confiscatory aspect
would be reduced if the tax in excess of the

total income is allowed to be paid as a loan
to Government, even on a nominal rate of

interest; and

(c) ifso, the decision taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI VIDYA
CHARAN SHUKLA) : (a) Goveroment
are aware that the cumulative burden of
income—tax and wealth-tax over certain
levels of income and wealth exceeds the
total income for a year in the case of some
individuals and Hindu undivided families.
They have, however, been advised that tke
basis of the two taxes being ditferent, this
fact, by itself, cannot detract from their
constitutional validity.

(b) and (c). Do oot arise.

wImETw waw fafme zro
word af gifa

1023, »f1 frgre fag : #ar dgifaaw
9T TGN AR A 91 GG /A 4
TaTA T FT H f

() #iivza waw fofmez &
et q st frdm &7 g &

(&) ®TEGER T IH FFA AT
1968 g1 1969 # g 62.38 ar& %Ay
& gift & sl 1t s w3 OSTOE;
N afg gi, ar ggr R 341 §; W

() magax 1968 & fawsaz 1969
&t wafg # 494.30 wrm w9F F97 F
fa? 37 Fe9- gru FFT SUEATURHF
U FIAE Ay 7

Fforaw aat e &R @@ a9 91y
sy § Tew /A (o qr, . T9gm)



77 Written Answers

() 31-12-69 %t FwqAr ¥ A
e g7 oF 1 —

9,58,20,100 .
36,73,02,100 .

46,31,22,200 5.

{1) gz g«
(2) = (Fratafy)

(=) ot 7

(T) 556.68 AT Tq¥ &F Teq BT
F #@igwa 7 97 yFa< 1968 A fam-
Az, 1969 #t wafwy ¥ Iww AN
494.30 @M@ TIA AT o BE AT
Ty F g FAT F1 62238 WA
zqq #1 z1fF g5

Provision of Specialised Services to Indian
Exporters by Banks

1024. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
10 state :

:a) whether as reported by ‘Statesman’
in its issue dated the 12th Jume, 1970,
a British Bank-National and Grindlays-is
considering a proposal to establish a
separate department to provide specialiszd
services to Indian exporter’s; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). In
June 1970, the Mational and Girndlays
Bank Limited indicated that it could offer
facilities for financing exports of capital
goods from this country. The Bank has,
however, not so far followed it up with the
details of the proposed scheme.

geETd wHAETi ® fae wwm feom
e

1025, =it fagr g : #ar faw @+t
gg FMA ®% FIr &I F
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(F)mragea g fs g d 20
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39 qwwed § A< frare sfagfa o &
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afawan aw agt qg 7 s 5o 11
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FA-gfe Aqe fea o Fak & g=
B g ardw a1 #3 fag 1@ &

g W § waifeg fadr w3 Awy
HTA AT AT GLHTA wAAFCAT
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Import of Tractors by Punjab Government
Under World Bank Agricultural Credit
Scheme

1026. SHRI P. P. ESTHOSE :
SHRI C. K. CHAKRAPANI:
SHRI K. RAMANI :
SHRI NAMBIAR :

SHRI LAKHAN LAL
KAPOOR :

SHRI SATYA  NARAIN
SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Goveroment of Punjab
intends to import 8,000 Tractors during the
next ten years under a World Bank Agri-
cultural Credit Scheme;

(by ifso, the details of the World Bank
loan scheme; and

(c) what will be the cost of tractors to
be imported from America as compared to
those from G. D. R, and Rumania ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Government of India signed an Agreement,
on the 24th Junpe, 1970, with the Inter-
national Development Association, an
affiliate of the World Bank, for a Credit of
U. S. ¢ 27.5 million (Rupees 20.63 crores)
for an Agricultural Credits Project in
Punjab involving procurcment of §,000
tractors and other farm machinary.
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(b) Brief details are given in the state-
ment laid on the table of the House.
[Placed in Library. See No. LT—3821/(70).

(¢) Tractors will be imported from
those suppliers in the World Bank Member-
Countries (which do not include G.D. R.
and Rumania) and Switzerland, who have
established tractor manufacturing facilities
in India, or have obtained necessary
approvals of the Government of India, for
the manufacture of tractors in India, prior
to the date on which quotations are
sought. Quotations have yet 1o be invited
and, therefore, no price comparisions are
Possible at this stage.

World Bank Assistance to Andhra
Pradesh for import of Tractors
during 1970-71

1027. SHRI Y. NARASIMHA RAO :
SHRI G. VENKATASWAMY :

Will the Minister of FINANCE be
pleased to state :

{a) whether the World Bank is giving
assistance to Andhra Pradesh Government
to import tractors during the current
financial year;

(by if so. the total number of tractors
to be imported and their cost; and

(c) whether the state ¢ o"wrnmeat has
got the approval of the Ce.wral Govern-
ment in this regard ?

THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA)
(a) Government of India has been
discussing with the International Develop-
ment Assoclation, an affiillate of the
World Bank, a proposal for an Agri-
cultural Credit Project in- Andhra Pradesh.
IDA'S decision on the matter is awaited.

(b) The Proposal under discussion
between the Government of India and the
IDA is for a scheme by which Agr-
cultural Refinance Corporation will refi-
nance credits given to far . rs fcr the pur-
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pose of land development, minor irriga-
tion and procurement of farm equipment
including 3000 tractors.

(c) The Project prepared by State
Government, after examination by agencies
of Government of India, is being discussed
with the [DA by the Government of
India.

Setting up of Central Unit to Preveat food
Adulteration

1028. SHRI J. N. HAZARIKA :
SHRIMATI TARA SAPRE :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the details of the work being assi-
gned to the Central unit being set upto
prevent food adulteration in co-operation
with the State health aathorities;

(b) the measures likely to be taken
ion of i dul ion; and

for p
(c) what authority is being vested in
the unit to bring to boak persons or firms
etc, found guilty of adulteration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) The
Central Unit wiil be mainly concerned
with the functions prescribed in rule
9 of the prevention of Food Adulteration
Rules in respect of inter-municipal
and inter-State offences and will help in
giving technical guidance to ‘the State
Governments. Other functions of the unit
will be,

(i) to inspect big food processing
unijts, draw ilmp[ci and prose-
cute the offenders;

(i) to attend to immediate calls re-
ceived from the public in respect
of Food Adulteration cases;
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" (iii) 1o coordinate and guide the work
of food inspectors of the State
Governments - and ' local bodies
and to help them to understand
the correct interpretation of the
provisions of the preventions of

"Food . Adulteration Act and
Rules;

(iv) to give techmical assistance to the
State Government-lsocal authori-
ties in strengthening food labora-
tories to undertake analysis of
food articles; and

(v) to perform such other functions

- - as may ‘be entrusted under the

Prevention of Food Adulteration
Rules)._,

(m The prowsnons of the Prevention
of Food Adulteration Act have already
been made more siringent and the “States
asked to cnsure proper enforcement of the
Act. .

(c) The Food Inspectors of the Central
‘unit will be empowered to inspect places-
where articles of food are manufactured,
distributed, exhibited cr sold, draw sam
ples from - manufacturers, whole-salerss
distributors and retailers and launch pro-
secutions against persons found guilty of
offences under the  Prevention of Food
Adulteration Act and Rules.

Liberalisation of Indo-Mauritius Travel
Restrictions*

1029. SHRI ‘M. SUDARSANAM :
Will the Minister of FINANCE be pleased
to stale : !

(a) whether it is a fact that there has
been an agreement to liberalise travel
restrictions between India and Mauritius,
and

(b) if so, the details thereof ?
A,

THE MINISTER OF STATE IN THE
MINISTRY: OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) :
(a) and (b) Government have taken a
decision to liberalise travel to Mauritius. A
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copy of the Press Note issued in this behalf
is placed on the Table of the House
[Placed in Library See No. LT-3822/70]
Apart from this, there has been no agree-
ment as such.

Setting up of Metropolitan Board for
Calcutta

1030. SHRITINDRAJIT GUPTA :
DR.RANEN SEN :
"SHRI RAMAVATAR
SHASTRI :
SHRT H.N. MUKERJEE :
SHRT K. HALDER :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : .

(a) whether Government have appro-
ved the proposal to set up a Metropoli-
tan Board for Calcutta for the effective
implementation of the Rupess three crore
trans-
port, sewerage and Roads; and

(b) if so, when the Board is expected
to be constituted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :
(a) Recently a President’s Act entitled
“The Calcutta Metropolitan Development
Authority Act 1970'’ has been enacted
which provides for the setting up of a
high powered body- called the Calcutta
Metropolitan - Development  Authority.
This Authority will have the functions of
formulation, co-ordination, supervision and
financisg various plans and schemes for
development in the Calcutta Metropoli-
tan Area including water supply, garbage
disposal, transport, slum clearance,
sewerage and drainage etc. An outlay of
Rs. 156 crores is envisaged during the
Fourth Five Year Plan.

(b)" The Goverriment of West Bengal
is taking steps to constitute the #&bove
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mentioned authority shortly, as envisaged
in the Act,

Dearth of Seats for M. B., B. S Course

1031. SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) ~whether thereis a dearth of seats
for the aspirant of M. B:, B. 8. course in
the country even when Tudia needs
doctors the mo

{b) the number of cendidates likely
to be deprived of such seats during this
session; and .

(€) whether. it is due to. the fact that
students from abroad are claiming most
of the seats in Indian Institutions ?

THE MINISTER OF STATE IN THE
MINISTRY  OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.. S.° MURTHY) :
ta)  Yes. Sir. The number of seats
available in medical colleges is.inadequate
as compared 1o the, demand for these
seals.,

(b) There are about at’ present 11800
admissions in the 95 Medical Colleges o
the ‘country. Number ~of dpplicants ' far
exceeds the number of seats, The exact
number of candidates is not readily axai-
lable. '

(¢) Mo, Sir. Students fromabroad are
allotted by Gowvernment only a very small
number of seats in Indian Medical Institu-
tions. In 1970-71, 131 -MBBS and 20 Pre-
Medical seats-have been allotted to foreign
students.

sftaet woet ArEGas! w geefa &
aearg & wiw

- 1032, &Y. WYSTG SWE .. 4T
fer w3 A @ wm
F T f:
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Suggestion made by Administrative
Reforms Commission Regarding
Working of Reserve Bank
of India
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1033, SHRI DHIRESWAR KALITA :
SHR1 C. JANARDHANAN :
SHRI VASUDEVAN NAIR :
SHR1 INDRARJIT GUPTA :

"wilithe Minister of FINANCE be
pleased to state :

(a) whether the suggestions made by
the Admipistrative Reforms Gommission
regarding the working of Reserve Bank of

India have been considered; and

(b) if so, what decisions have been
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) :
(a) and (b). The Suggestions made
by the Adminitsrative Reforms Commi-
‘ssion regarding the working of the Re-
serve Bank of India are under considera-
tion in consultation with the Reserve
Bank of India.

Interim Proposals to Place Restrictions
o Urbas Propenty

1034, SHRI DHIRESWAR KALITA :
SHRI JHARKHANDE RAI:
SHRI ESWARA REDDY :
SHRI SERJOO PANDEY :

Will the Minister of HEALTH AND
FA MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Centre Is considering
interim proposals to place restrictions on
urban properties pending finalisation of
proposed model legislation to impose
ceiling on urban property; and

(b) if so, the details of the interim pro-
posals pow under consideration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI PARIMAL [GHOSH) : (a) and
(b) Government have approved of the
pecessity for  imposing a ceiling on
urban property Detalls of an appro-
priste scheme are being worked out in
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consultation with the State Governments,
as the subject falls within the State list
and Central legislation is possible only as
envisaged in Article 252 of the constitu-
tion. At present, it is not possible to say
what the ceiling limit will be nor when the
scheme will be implemented.

Adulteration of Kerossse Oil
with Diesel Qi)

1035. SHR1 DHIRESWAR KALITA :
DR. RANEN SEN :
SHRI YOGENDRA SHARMA :
SHRI SARJOO PANDEY :
SHRI CHANDRIKA PRASAD:
SHRI R. K. BIRLA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the Indian Institute of
Petroleum has estimated that 15 per cent
of the country's kerosene production is
diverted to adulteration of diesel oil;
and

(b) if so, the steps taken to prevent
the adulteration of kerosene with Diesel
oil 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN):

(@) In a very limited survey condu-
cted by the Indizn Institute of Petro'eum
I. I. P. has estimated that kerosene is
being diverted for use as H. 5. D.

(b) The matter is ander consideration
with a view to adopt preveative methods.

Expansien of Refining Capacity of
Foreign Off Companies

1036. SHRI DHIRESWAR KALITA :
SHRI C, JANARDHANAN :
DR. RANEN SEN :
SHRI YOGENDRA SHARMA :

Will the Ninister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :
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(a) whether the question of allowing
cxpansion of the refining capacily of
foreign oil companies has been considered
by Government; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND

METALS (SHRI D. R. CHAVAN):
(a) No,

(b) Does not arise.

Branches of Indian Banks operating Abroad

1037, SHRI NAMBIAR :
SHRI B. K. MODAK :
SHRiVISWANATHA MENON :
SHRI C. K. CHAKRAPANI :
SHRI P. P. ESTHOSE :

Will the Minister of FINANCE be
pleased to state :

(a) the total pumber of branches of the
Indian Banks operating abroad;

(b) the pet profit carned by these
banks during the years 1966-67, |-67-68.
and 1968-69; and

(c) the assets and the liabilities of these
banks till 1968-69 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) a) : 64 offi-
ces of Indian banks are operating in
foreign countries (other than Pakistan). Of
these an office operating in Nigeria was
converted into a locally incorporated sub-
sidiary of the concerned nationalised bank
in August, 1969 and five offices of two of
the nationalised banks were converted into
locally incorporated subsidiaries of the two
banks with effect from the Ist November,
1669. The Uganda Govern: ' has with
effect from 30th April, 197C .aken over
60°;, of the shares of these two subsidiaries.

(b) The net profit earned by the
forei#n branches is as below:—
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(Rupees in Lakhs)

For the calendar year

1966 1967 Iﬁ_ﬂ

Net profit for the

year (after providing

for taxes, bonus and

gratuity to staff) 1,54 1,04 1,00

(€) The aseets and liabilities of the
foreign branchbes of Indian banks are gives
below :—

(Rupees in Lakhs)

Total Total
]inbil-i_tiec ansels

As on

27-12-1968 21084.72 21084.72
26-1-12969 21454.60 21454.60

Comprartive Price of Lioukd Ammonaia
Imported From Iran sed Kuwait

1038. SHRI NAMBIAR :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS ;
SHRI GANESH GHOSH :
SHRI'P, P. ESTHOSE ;

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the Iranian Govern-
ment has refused to reduce the price
of Liquid Ammonia supplied to us for
the use of fertilizer factories;

(b) if so, the pricc now charged by
Iran and the ruling intermational price;
and

(c) whether the Government of Kuwait
has agreed to supply liquid ammbnia for
use in the Trombay fertilizer at 75: cents
less than the price demanded by Iran 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Mo. During the course of pegotiation
with the Indian’ Petro-chemical Comg
of Iran, the Fertilizer Corporation of India
have been able to sseure reduction in the
price of ammonia for the use of fertilizer
plants-in India.
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(b) and (c). Government have app-
roved the Fertilizer Corporation of India
purchasing one million tonnes ammonia
fronrthe National Petro-Chemical Com-
pany of Iran and 5,00,000 tonnes of
Ammonia from the Peiro-Chemical Indus-

tries Company of Kuwait during the period -

from 1972 to 1978. It is not in public
interest to disclose the price at which the
Corporation will purchase the ammonhia
from Tiar and Quwait. -As far as it is
koown, there is no international price for
ammonia.

Rejection of Fertilizer Wage Board

Recommendations -By Workers of

Simdri and other Units'of Fertilizer
Corporation of® India

1039. SHRI NAMBIAR :

SHRI SATYA NARAIN SENGH:

SHRI C. K. CHAKRAPANI :
SHRI GANESH GHOSH :

SHRI MOHAMMED ISMAIL: .

Will the Minister of PEIROLEUM
AND CHEMICAL AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the workers
of the Sindri Fertilizer factory .along with
workers of other units of the Fertilizas Cor-
poration of India, -had rejected the
Fertilizer Wage Board .recommendations;

(b) if so, the reasons therefor; and

(c) the steps taken by Government to’
meet the workers' demands 7. .

THE MINISTER OF STATE [N THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND .MINES AND
METALS (SHRI D. R. JCHA\’AN) (a)
Yes.

(b) The Wage Board Rgcommendations
were not acceptable to. the workers of
the Feftilizer Corporation‘s Units/Divisions
mainly because the pay scales under the
wage - board recommendations were gene-
rally lower than the Corporation’s exis-

ting » scales even though ‘compensation’

under the wage Board Recommendations
provided for grant of . higher dearncse
allowance in respect of the lower catego-
ries of employees.
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(cy The Fertilizer Corporation has
recently arrived at a settlement with the
recognised unions of Sindri, MNangal and
Gorakhpur Units and the P & D Duvision.
The main features of this agreement are
as follow:- -

i) the present pay scaleswill con-
tinue. These scales will. be
Irmmcd if the Third Pay Com-
mission for Central Government
Emplovees does so;

(iiy  FCI management will pay Dear-
ness  Allowance increases as is
given by Central Governmgnt to
its employees from time to time.

(iiiy Minimum Wage nf Rs. 170/~ per
month will-be paid” with effect
*- from 1-3-1970.

Seizure of Jewels .by the Customs
Authorities at Madras. Port

1040 SHRI NAMBIAR :
SHRI A. K. GOPALAN :
SHRI P. GOPALAN : i
SHRI GANESH GHOSH :
SHRI K. RAMANI !

Will the Minister of FINANCE be
pleased ‘to state :

(a) whether it is a fact that the Madras
Port Customs officials had capjured foreign
exchiange worth lakhs of rupees and jewels
worth thousands of rupees from a
passenger from Saigon and his wile; -

(jb) lf 50, the total value ui‘ furc:;n
emhange and the jewcls discovered from
them by the customs authpmles. .

(c) whother any action has been tukelj
against the culprits; and

“ O . . [ B
(d} -if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI YIDYA
CHARAN SHUKLA) : (a) to {d). On
7-2-70 the * Customs officials seized "dia-
monds, diamond -studded jewellery and
other goods valued at Rs. 65,543 apprq-.
ximately from a passenger and his wife
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-

who arrived at Madras from Saigon by
air. No froeien exchange was recavered
from them. However, some documents
prima-facie relating to unauthorised tran-
saction ‘i Foreign Exchange were found
with the passenger. Both the passengers
were arrested and subsequently relcased on
bail. The seized goods were confiscated
_absolutely and a penalty of Rs. 20,0004~
was imposed on cach of them by the
Customs authorities

" Further investigation is procceding and
question of prosscuting the 1wo is also
under consideration.

Acquisition of Urban Property

1041. -SHRT DHANDAPANI :
~ SHRIN. R. LASKAR :
SHRT NARAYANAN :
SHRI SAMINATHAN ;

SHRI MAYAVAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING_ AND URBAN DEVELOP-
MENT be pieased 10 state ;

{a) whether it isa fact that a Group of
five Secretaries of.Governmient of India have
submited their recomn endations regard-
ing acquisition of uikan property; and

(b) if--so,' what are rheir recommen-
dations 7

THE, MINISTER OF STATF IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) The reference
is presumably to the question of a ceiling
on'Urban Property. "If so, the answer is
in the affirmative. '

(b) The main recommendations of the
Working Group are as follows =~

(iy A eciling on urban property
. hoMings should br imposed;

(i) The transfer of property held in
. . . excess of the prescribed ceiling
should be regulated;
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(iii)  Provision should be made for the

- comipulsory acquisition, for public
purposes, of property held in
'excess of the pr'élacribad ‘ceiling;

(ivy Tt 'is desirable that Parliament

© should enact a comprehensive law

fir the entire country and that,

for this purpose, the States shoold

be consulled and a consen:us
obtained.

Performance of Public Sector Undertakings

1042, SHRI DANDAPANI :

P SHRIN. R.LASKAR :

" SHRI'NARAYANAN :
SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :

. SHRI MAYAVAN :
SHR I KOLAC B'RUA :
SHR1 MUHAMMAD SHERIFA
SHRI HIMATSINGKA :

Wiil the Minister of FINANCE be
pleascd Lo state :

(4) whether it is a fact that Director
of Public * Foterprises and officers
from the Ministry of Finance had
a two cays meeting on the 25ih and 26ih
June, 1970 1o consicer how to i prove the
performance arnd prefitahiliiy  of Public
Sector Undertakings with'an. investment of
‘Rs. 4,000 crores; :

(b) ifso, the decisions taken; and

(c) the steps suggested to improve the
performance of public - undertakings in the
counury who are at present working on loss
basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR' VIDYA
CHARAN SHUKLA): (a) to (c). Pre-
sumably the Hon'ble Members are rcferring
to the Conference of the Directors nomi-
nated by the Ministry of Finance on the
Boards ,of Directors of Public Enterprises
held on 25th and 26th' May, 1970, for dis-
cussing and ‘analy:ing some of the common
problems faced by the Public Enterprises so
that a co-ordinated approach could be ado-
pted in tackling these problems. While no
decisions as such were taken at this confe-
rence, certain suggestipns were, howlev_u.
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made for introducing sound and efficient
financial management, making better utili-
sation of capacities, improving tke quality
of the Detailed Project Reports and Fea-
stibility  Studies. introducing materials
management, as well bs control over admi-
nistrative expenditurc, wherever necessary.
etc.

Aild from West Germany

1043. SHRI DHANDAPANI:
SHRI N.R. LASKAR:
SHRI NARAYANAN:
SHRI SAMINATHAN:
SHRI MAYAVAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that West
German has out-stripped U.S. Aid to
India: and

(b) if so, the total aid West German
has agreed to give for the year 1970-71
and how far it is more than that given by
U.S.A.7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir,

(b) Does not arise.

Study of Impact of Drugs (Piices Coatrol)
Order of Small Sector of Industry

1044. SHRI DHANDAPANI:
SHRI N.R. LASKAR:
SHRI NARAYANAN:
SHRI MAYAYAN:
SHRI KOLAI BIRUA:
SHRI K.P. SINGH DEO:
Dr. RANEN SEN:
SHRI C. JANARDHANAN:
SHRI DHIRESWAR KALITA:
SHRI YOGENDRA SHARMA:
SHRI N. SHIVAPPA:
SHRI NIHAL SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

"3, 1970
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{a) whether it is a fact that Govern-
ment have set up a Study Group to evolve
measurcs which will mitigate the difficulties
facing small scale drug and pharmaceutical
manufacturers as a consequent of the new
pricing system enforced by Government;

(b) if so, the steps suggested by this
study group;

(c) the steps Government have taken
or propose to take after introducing the
new pricing system; and

(d) whether Government are also
proposing to fix increased prices for
production in the small scale sector?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHRI D.R. CHAVAN;j: (a) Yes.

(b) The report of the Study Group 15
awaited.

(c) As far as Small scale drug units
are concerned, Government have (i)
extended upto the 3lst August, 1970 the
time-limit for submission of revised price
lists and detailed calculations in support
thereof; and (ii) exempted drug manufac-

‘turing units with an annual turnover not

exceeding Rs. $ lakhs per annom from the
operation of paragraph 9 of the Drugs
(prices Control) Order 1970 so far as it
relates to submission of detailed calcula-
tions only. Any further steps that may be
found necessary on getting the report of
Study Group will be taken.

(d) No such proposal is under consi-
deration.

Establishment of Iron Ore Reserves in
Kudremukh Region of Mysore
State

1045. SHRI NARAYANAN:
SHRI DHANDAPANI:
SHRI N. R. LASKAR:
SHRI SAMINATHAN-
SHRI MAYAYAN:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased 1o state:



97 Written Answers

(a) whether it is a fact that iron ore
reserves in Kudremukh region in Mysore
State have been established by the geologi-
cal survey;

(b) if so, the total iron ores found;

(c) whether it has also been found that
it will be most economical to produce the
ore in the form of pellets; and

(d) whether the study was completed
ahead of the Schedule and submitted to
the Ministry in May, 19707

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM &
CHEMICALS AND MINES & METALS
(SHRI NITIRAJ SINGH CHAUDHARI):
(a) Yes, Sir.

(b) The deposits contain over 1100
million tonnes of ore, of which 600 million
tonnes are in the form of soft weathered
ore, assaying on an average 399, Fe,

(¢) The orein the form of fines can be
beneficiated by magnetic separation to
yield concentrates with an iron content of
67%. The concentrates will be too fine for
use as sinter feed. They can, however, be
utilised for pellets. The techno-economic
feasibility study recently completed
envisages the export of ore in the form of
slurry and production of pellets is consi-
dered a supplementary probability at a
later stage.

(d) Yes, Sir.

Restriction on Supply of Credit by Banks

1046. SHRI NARAYANAN :
SHRI N. R. LASKAR:
SHRI DHANDAPANI:
SHRI MAYAVAN:
SHRI1 KOLAI BIRUA:

Will the Minister of FINANCE be
pleased to state :

1a) whether it isa factthat a credit
Squesze is on and all banks have been
instructed by the Reserve Bank to raise
their interest rates by 0.5 per cent from 1st
July, 1970;
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(b if so, what are the main reasong
for this decision of the Reserve Bank;

(¢) how far this decision will help in
the vast expansion of credit that has to be
placed as a result of all kinds of loans
given to the people; and

(d) how far the pressure on price rise
will be lessened due to this decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). No
instructions have been given by the Reserve
Baok to banks raise their lending rates
on advances from Ist July, 1970. The
Reserve Bank had, however, stipulated a
minimum rate of interest of 109, on
advances against certain sensitive commo-
dities such as vegetable oils and oilseeds,
foodgrains, Indigenous cotton and Kapas
with effect from the 21st January, 1970.
The ceiling of 9.5 per cent on the rates of
interest which could be charged on
advances by scheduled commercial banks
with deposits exceeding Rs. 50 crores and
all foreign baoks, was withdrawn by the
Reserve Bank on the same date and banks
were free to charge such rates of interest on
advances as were considered reasonable by
them, subject to any specific directives of
the Reserve Bank as for instance in the case
of exports where the ceiling rate of 69 is
still operative. The rate of interest on
advances against vagetable oils, oilseeds
and indigenous cotton and Kapas was later
stepped up to 12 per cent with effect from
28th April, 1970. These steps were taken
in view of the persistent rise in the prices
of the above mentioned commodities and
with a view to discouraging speculative
stock-piling of ecommodities in  short
supply. Banks are, however, free to meet
the genuine credit needs of all enterprises
engaged in socially useful productive
endeavour,

(d) The above mentioned measures
together with the steps taken by the
Reserve Bank to make resort to refinance
from it more costly are expected to help in
checking speculative stock-piling and thus
in stabilishing prices.
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New Contraecplives

1047. SHRI J. N. HAZARIKA: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased 10 state

(a) the result of the findings of the
Indian Council of Medical Research on
the potentiality of the whole range of new
contraceptives which are likely to revolutio-
nise the family planning programme in the
country; and

(b) the special features of the new
contraceptives and when they are going to
be put in use?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.5S. MURTHY): (a) and (b). The new
methods are in various stages of evolution
and evaluation. Th: results are not yet
finalised. These methods would be consi-
dered for wider use only when the data on
their trials and effects are available.

Details of the new me:ho1s being  tried
by the Indian Council of Medical Research,
New Dezlhi are givea below:- -

I. Hormonal Contraceptives—These
have been given so far in the combination
form of estrogens and progestines and have
been used clinically for some y2ars. Other
methods of administering these compounds
are:

(iy Onme pill a month—regimen contain-
ing long acting estrogen progestogen
combination. This acts by inhabi-
tating evulation,

(iiy One a month injection.— (antiovula-
tory) containing long acting
estrogen /progestogen.

(iii) Microdose progestogen.—adminis-
tered orally as a daily pill or
released from a silastic implant.

(iv) Depot injection.—of progestogen
every three months andfor six
months.
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(v) Post coital contraceptives—which
include steroidol compounds such
as estrogens.

I1. Prosteglandins.— At present 16
prostaglandins bave been discovered and it
is hoped that some of these could be used
to regulate fertility, prevent conception
and induce child birth and early abortions.

IIl. Garbhanivarana Oushadam—an
indigenous preparation has shown some
potentialities as an anti-fertility agent in
animals.

IV. Diphenyl Compounds.—Diphenyl
propiophenones and related compounds are
potential anti-fertility compounds which if
proved successful may be of an immense
value among the fertility controlling
agents.

V. Extracts from banana seeds have
been reported to have anti-fertility effect on
animals.

.

VI, [Intrauterine Contraceptive Devi-
ces.—Several modifications in intrauterine
contraceptive devices as regards its size.
design or material are under investigation.
These include devices made of silicon,
stainless steel which employ a spring-
principle to reduce rate of expulsion. A
‘T shaped device with copper has been
found to have additional anti-fertility
properties experimentally. ‘Corolle’ another
type of an IUD is also under investigation,

VII. Reversible blocking of the fallo-
pian tubes—by injecting a liquid silicone
polymer that vulcanizes at body temperature
to form a pliable plug is also being investi-
gated, This, if successful, may revolutionise
the surgical approach of blocking the tubes
in women.

VIII. Simplification of Tubal ligation
nperation—is being tested by several
Gynaecologists.

I1X. Methods disturbing the normal
physiological processes of sperm peneira-
tion, tubal transport of ova, biology of the
blastocyst, corpus luteum function are
under active investigation.
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X. Immunisation : with sperm antigens.
The objective being to prevent deposited
spermatozoa from achieving fertilizing
capacity in the female tract.

B. For use in the Male:

Development of stercidal and non-
steroidal compounds—to inhibit sperm
production without descreasing libido.

2. Immunization : with test or sperm
antigens which would inhibit sperm forma-
tion temporarily.

3. Revenible block of Vas deferens :
using several foreign materials including
silicone which vulcanizes into a plug at
body temperature.

4. Reversible ligation of Vas Deferns :
is being tested to modify the surgical
operation that would improve prospects for
reversibility.

Shertage of Medical Seats for Medical
Students in Delhi

1048. SHRI S. M. KRISHNA:

SHRI M. A. KHAN:

SHRI YAMUNA PRASAD
MANDAL:

DR. SUSHILA NAYAR:

SHRI BENI SHANKER
SHARMA:

SHRI DHULESWAR MEENA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government have seen the
press reports in the Hindustan Times dated
the 26th May, 1970, wherein it has been
stated that there is shortage of medical
seats for Medical Students in Delhi during
this year and most of the Students did not
get seats;

(by if so, the reasons thereof; and

(c) the steps taken or proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
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FAMILY PLANNING & WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(). Yes, Sir. According to the national
norms, that is, one medical college for 5
million population, the number of medical
colleges and seats provided is adequate in
the Union Territory of Delhi. In order,
however, to assist the first Division pre-
medical students of Delhi, ten seats have
been increased in the Lady Hardinge
Medical College and efforts are being made
to increase seats in the Maulana Azad
Medical College. The latter proposition is
currently under consideration of the Delhi
University.

Dethi students are also eligible to
compete for admission to six medical
colleges in other parts of the country which
admit students on an all India basis.

Bill on Air Pollution Control

1049. SHRI S. M. KRISHNA:
SHRI YAMUNA PRASAD
MANDAL:
DR. SHUSHILA NAYAR:
SHRI OM PRAKASH TYAGI:
SHRIMATI ILA PALCHOU-
DHURY:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) Wwhether it is a fact that an Expert
Committee has been constituted to draft
Bill on Air Pollution Control;

(b) if so, the composition of the
Committee;

(c) the terms of reference of the Com-
mittee; and

(d) the time by which the Committee
will submit its report to Government?

THE MINISTER OF STATE IM THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (Sh
B S. MURTHY): (a) Yes. Sir, The Com-
mittee was notified on the 19th May, 1%,
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(b) The composition of the Committee
isi—

(1) Shri AK. Roy,
Adviser (PHE)
Central Publie Health Engi-
neering Organisation of the
Ministry of Health, Family
Planning & Works, Housing
& Urban Development
(Department of Health),

Chaitman.

Nirman Bhawan, New
Delhi.

@) Dr. M. N. Rao, Member.
Director, All India Iastitu-
tion of Hygiene and Public
Health, Calcutta.

(3) Dr.M. N. Gupta, —do—
Director, Occupational
Health Research Institute,
Ahmedabad.

(4) Shri V. V. Shrivalkar (S.E) —do—
Health Physics Division,
Bhabha Atomic Research
Centre, Bombay.

(5) A representative from the —do—
Central Mining Research
Centre, Dhanbad.

(6) A representative from the —do—
Central Labour Institute,
Bombay.

(7

—

Shri J. M. Dave, Member-
Deputy Director, Central Secretary
Public Health Engineering
Research Institute, Nagpur.

The Committee can also co-opt such other
pe rsons as may be considered necessary.

(¢) The terms of reference of the
Committee are:—

(a) to collect and collate the materials
already available in the country
regarding air pollution;

b .+ study the work pertaining to air
pollution conducted already by
different agencies in the country;

(¢) to lay down standards for the
maximum tolerance of pollution of
the warious constituents of the
pollutants in air;
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(d) to devise methods and means to
collect and analyse samples of air;

(e) to prepare a code of practice and
manual for the prevention of
atmospheric pollution; and

(f) to study air pollution acts existing
in other countries and to prepare a
draft air pollution control Bill _for
India.

(d) The Committee will submit its
report within a period of six months,

Proposal to Introdace Cattle Insurance
Scheme by Life Insuranec Corporation

1050, SHRI JHARKHANDE RAI ;
SHRI K. M. MADHUKAR :
SHRI RAMAVATAR
SHASTRI ;
SHRI SARJOO PANDEY :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 8415 on the 4th
May, 1970 and state :

(a) whether the matter in regard to
preparation of a scheme to introduce
Cattle Insurance has since been considered
by Life Insurance Corporation ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH). (a) and (b). The matter is
being examined.

Setting up of Fertilizer Credit Guaran
Corporation

1051. SHRI JHARKHANDE RAI ;
SHRI ESWARA REDDY :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI SARJOO PANDEY:

Will the Minister of FINANCE be
pleased to state :

(a) whether the proposal to set up a
Fertilizer Credit Guarantee Corporation
has been finalized :
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(b) ifso, the main details thereof :
and

(¢) when the Corporation is expected
to be setup ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) The
proposal is still under the examination of
the Government.

(b) and (c). Do not arise ?

Conference of Housing Miuisters
2t Jaipur

1052, SHRIR. BARUA :
SHRI RAGHUVIR SINGH :
SHASTRI :
CHENGALRAYA
NAIDU :
SHRI SHIV KUMAR SHAS-
TRI :
SHRI RAM CHARAN :
SHRI PARKASH VIR
SHASTRI :
SHRI D. AMAT :

SHRI

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
ENTM be plased to state,

(a) whether a Conference of the
Housing Ministers took place recently at
Jaipur to review the progress made so
far to solve the housing and allied
problems of the country ; and

(b) if so. the main recommendations
made at the said Conference and whether
Government have considered those recom-
mendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS. HOUSI'
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) (a) A meeting of
the State Ministers incharge of Rural
Housing, followed by the meeting between
them and the Members of Parliament on
the Consultative Committee attached to
the Department of Works, Housing and
Urb an Development was held at Jaipur on
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the 20th July, 1970 to consider measures
for the improvement of housing conditions
in the rural areas.

(b) The conclusions that emerged
from the above meeting are given in the
Annexure. These are still to be considered
by Government.

Ansexure

(a) Rural housing programmes,
specially the provision of house-sites for
the landless agricultural labour and
construction of houses for them, should
be taken up on a priority basis. Where
no Government land is available, the re—
quired land should be acquired by the
State Governments out of their own
resources for providing house-sites, free
of cost for at nominal cost), to landless
agricultural labour.

(b) In view of the paucity of resources
and the magnitude of the problem, rural
housing programmes may be undertaken
on the basis of a selective approach,
instead of dispersing the meagre resources
all over the State, Each State should select
one district for every one crore of popu-
lation, For undertaking as intensive
programme of rural housing, States, etc.
having a population of less than one crore
may select one district each under this
programme,

(c) 75% of expenditure required for
the construction of houses under the
above-mentioned programme should be
provided by the Central Government as a
loan and the remaining 259 should be
borne by the State Governmet themselves.
The question of the subsidy, if any, 10 be
given for this programme may be examined
later.

(d) By means of a rapid survey of
the selected districts, the State Government
should assess the avilability of Government

er land and the number of house—
sites required, the number of houses 10 be
constructed, and the funds repuired for the
purpose. The specifications to be adopted
for the construction of such houses should
also be determined.

(e) Details as in (d) above, should be
sent to the Union Department of Works.
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Housing and Urban Development by
September, 1970, so that the matter can
be further examined and appsopriate steps
taken urgently.

(f) It will be necesary to mobi'ise
additional institutional sources of finance
o meet the requirments of the vast pro-
gramme envisaged. This will require
further study.

Suggestion for sale of Medicines through
Fair Price Shops

1053. SHRI R.BARUA :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased 1o state :

(a) whetber it is proposed to set up
fair price shops for the sale of medicines
of common use in the country to check
their black-marketing ; and

(b) if so, the details of the propqsal
in this regard and when a final decision
is likely 10 be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICHALS AND MINES AND
METALS (SHRI D. R, CBAVAN) (a,
No, Government would like to watch the
situation before considering any such pro-
posal,

(b) Do not arise.

Proposal to Invite & Firm of Consulatants
to Assess Oil Resources in India

1055, SHRIMATI ILA PALCHOW-
DHURI : Will the Minister of PET-
ROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) whetheritis a fact that in order
to arrive at an accurate estimate of oil
resources and determine the optimum rate
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of withdrawals from the oilfields, and
to obtain expert advice im regard thereto,
a propesal to invite an imtermationally
reputed firm of consuliants is under the
consideration of Government ;

(b) if so, the details of the proposal
together with the name of the firm under
sefesence |

(c) the financial implications of the
proposal including the remuneration to
be paid to the firm in question ; and

(d) when it is likely 1o be finalised
and put into force and the approximate
period within which the firm is likely to
finish its work ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R, CHAVAN) : (a)
to (d). Itis proposed to seek consullancy
of M(s De Golyer and Mac Maughion
of Dallas (U.S.A.) for estimating the oil
reserves and determining the optimum
rates of productien from Oil and Natural
Gas Commission's fields in Assam and
Gujarat.

The terms of reference, nature and
magnitude of the study will be finalised
after discussions with an expert of the
Company who is expected to reach India
hortly.

The financial implications and duration
of the study will subsequently be worked
out.

Plair for Production and Utilisatien of
Gas from Gas Fields of South Gujarat

1056, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether itis a fact that the Qil
and Natural Gas Commission have pre-
pared an integrated plan extending over
a period of 15 years for production and
utilization of Gas from Ankleshwar, Cam-
bay and various other small Gas ficlds
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of South Gujarat worked as a grid and
that this scheme is snder the consideration
of the Government of India :

(b) if so, the details thereof ; and

(ey when it is likely to be finalised
and put inte force ?

THE MINISTER OF STATE TN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Yes,

(b) The salient features of the plan
are as follows :—

(i) A gas-grid linking up the Ankle-
shwar and Cambay fields as also
the smaller fields of Kosamba,

Olpad and Hazira,

Gii' Avoidance of the flaring of
associated gas from Ankleshwar,
and

(iii) Progressive reduction in the use
of gas as fuel and maximising its
use as feedstock.

fe) The Plan is presently under con-
sideration of the Government.

faest & gTwdy weqardi & T
weaTal & st Hear

1057, =it Hig1C AW 4@
st af-zer wama:
=it g7 Areaw fag:
{1 wrem fag sty
=} ST A
sit Tmmaare wat:
sit ana fag gramg:
wt W AW
st gwA w71 wEE:
ot TR A
ot I/ THIW G
=t "7fw wrf Fo q2=:
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WAt 98 IAF A 5O FO0 B

(%) feeelt & aCwrd aeqa #
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T4 I S AggrET "y
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F 1 faa )
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=T 2|
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10, fafeves oreqara & 120
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(1) z8@&6r 9&7a FIH 97 IR
Y &6 HAfTH G FTAT 9B

(2) = framii ¥ gea-q § Fadl
1 wardt TFIN F oaCed far 9@
¥, GUA-gEIT FATT Sy W9 gear
F &raor wAfgari fgert F wrad A
Agr-greed) Hfeavem dav g |

(3) =rwad F1, qa A7 AT A1
frares sw7 ar I9% X HfZd a7
aeil A wigggqa N gfer 533 &
wfETre g1 aFdT 2

Alleged Corruption Charges Against High
Officials of Antibiotics Project,
Rishikesh

1060. SHRI M. A, KHAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state

(a) whether itis a fact that the Central
Bureau of Investigation was seized of
serious corruption charges against some top
officers, including the then Project Admini-
strator of the Anti-biotics Project, Rishikesh
in 1966,

(b) if 50, the details thereof; and
(c) the action taken in that direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) In 1967 the Central Bureau of
Investigation investigated into certain alle-
g1lions against some senior officers inclu-
ding the then Project Administrator of the
Anti-biotics Project, Rishikesh.

(b) The allegations concerned showing
of favouritism to a Clearing Agent and lack
of supervision which affected the interests
of the project, The detailed investigations
into these allegations showed that there
were proccgural defects in the matter of
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clearing bills for payments and no corru-
ption was involved.

(c) The procedural lacunae are being
examined to plug any loopholes.

Lady Hardinge Madical College,
New Delhi

1061. SHRI M. A. KHAN :
SHRI YAMUNA PRASAD
MANDAL :
SHRI BENI SHANKER
SHARMA :
SHRI DHUKESHWAR
MEENA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plcased to refer to the reply
given to Unstarred Question No., 10002 on
the 18th May, 1970 and state :

(a) whether a competitive Pre-entry test
for admission to the Lady Hardinge Medical
College,New Delhi has been held this vear;

(b) if not, the reasons therefor; and

(c) thetime by which the decision to
hold the Pre-entry test for admission to the
said College would be implemented by
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) No, ‘ir.

(b) and (¢). The University of Delhi
have not yet worked out the details for
holding this cxamination. The question of
implementation would arise only after the
University have come to a final decision,

Expansion of Medical Services in the
Union Territory of Delhi

1063. SHR1 MANIBHALI J, PATEL :
SHRI1 DEVINDER SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
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HOUSING AND URBAN DEVELOP-
MENT be pleased to staie :

(a) whether itis afactthat Planning
Commission has sanctionedan additional
amount of Rs. 1,64 crores for  the
expansion of medical services in the
Union Territory of Dzlhi;

(b) whether Government have drawn
any schemes for the utilisation of the
amount ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY ) (a)
For health, an outlay of Rs. 7crores has
been approved for the Fourth Five Year
Plan of Delhi. No additioral outlay has
been sanctioned by the Planning Commis-
sion so far.

(b) and (c). Do not arise.

Shifting of Ancillary Industrics Workshops
and Priming Presses from Connaught
Place Area, New Delhi

*1064. SHRI MANIBHAI J,
PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVYELOP-
MENT be pleased to stale :

{a) whether the Delhi Development
Authority has sent a proposal for appro-
val of the Central Government to shift
ancillary  industries, workshops and
printing presses now located in the Con-
naught Place area to a site bchind tke
Super Bazar in New Delhi :

(b) if so. whether Government have
since considered this proposal ;

(c) if so, the results thercol ; and

(d) whether it is a lact that Gavern-
ment are not in favour of this Scheme ;
and if so. the reasons therefor ?
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THE MINISTER OF STATE IN THE
MIMISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) : (a)
No. Sir. However, in the zonal develop-
ment plan of the area, approved by the
Central Government, a plot of 7.43 acres
behind the Super Bazar, by the side of
the railway line, has been earmarked
for the construction of flatted factories
to pgive alternative accommodation to
non-copforming existing industries within
the zone.

(b) and fc). As stated in the answer
to part(a), the zonal plan already stands
approved by Government.

(dy On re-comsideration, Government
had suggesied to the Delhi Development
Authority to consider the desirability of
changing the land use of the area from
*flaited factories' to ‘commercial’, for the
following reasons :—

(1) Flatted Factories are intended
for small businessmen and crafts-
men. who cannot afford to pay
high rents in a centrally situated
and sophisticated commercial area
such as Connaught Place. Owners
of flatted factories are used to resi.
dential-cum-factory way of living
which would disturb the harmeony
of this area.

Flatted Factories should preferably
come up in the areas to which the
population of the city is shifted and
not in the Connaught Place area
as the establishment of flatted
factories may aggravate prohlems
of sanitation, traflic congestion,
ele.

(2

Houses constructed for Low Income Group
by D. D. A. on Pankha Road, Delhi

1065, SHRI MANIBHAT ), PATEL :
SHRI DEVINDER  SINGII
GARCHA :

Will the Minister of HFALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleascd e state ©
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(a) thenumber of houses constructed
v = fpaple D Ta
oo pawns v aon an lanakpuri on
ankha Road in Delhi;

v

tb) the number which have already
been allotted ;

() whether Governmen® have made
adequate civic amenities for the people in
that colony

(d) whether DDA has drawn a concrete
plan to accelerate the work of constructing
houses for low income group; and

\

(€' il so, the details thereof ?

THE MINISTER O - STATE IN THE
MINISTRY OF HEALTH AND
* AMILY PLANNING, AND WORKS,
HOUSING AND UR'AN DEVELOP-
MENT (SHRI PARIMAL GHOSH) (a)
1749

(b) 1145

(¢) Accordiog to the Delhi Develop-
meanl Authority, the amenities of water
supply, sewage, roads and stormwater
drainage are available. Work on the
electrification in blocks A and B of
Pankha Road and of provision of street
lights is in progress. Whether houses
have come up, domestic connections have
been given. The work of electrification
of blocks C and D is expected to be
commenced shorily by the Delhi Electric
Supply Undertaking.

(d) Yes, Sir.

() Work on the construction of 4550
residential units for persons in the Low
income Group is planned to be taken up
during this year.

Construction of Underground Reservoirs
in Delhi

1066. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether Government propose 1o
undertake the Construction of under-
ground reservoirs soon at Rajouri Garden
and Ramlila Ground in Delhi;

(b) 1If so, the storage capacity of the
two reservoirs;

(c) the cost likely to be incurred on
these separately; and

(d) by what time construction of the
reservoirs is likely 1o be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S.MURTHY) : (a) Yes, Sir.

(b) and (c).
of the two
follows: —

Storage capacity and cost
reservoirs would be as

(i)  Rajouri Garden :

(a) Storage capacity
—4.5 million gallons.

(b) Cost —Rs. 12.50 lakhs.
(ii) Ramlila Ground :

(a) Storage capacity
—5.0 million gallons.

(b) Cost —Rs. 15.00 lakhs,

(d) The construction of the two reser-
voirs is likely to be completed by Decem-
ber, 1971.

Supply of Muddy Water to Malaviya Nagar,
New Delhi

1067. SHRI DEVINDER SINGH
GARCHA :

SHRI MANIBHAI J. PATEL :
SHRI D. N. PATODIA :

SHRI N. R. DEOGHARE :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WOKKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether Governmznt are aware that
in certain areas of South Dzihi particulariy
in Malaviya Nagar, the DelhiWater Supply
Undertaking has been pumping muddy
water into their taps for more than 20 days
in the month of June, 1970;

(b) ifso, whether Government ascer-
tained the reasons therefor and if so, the
details thereof;

(c) whether Government are aware
that this happened after the Undertaking
installed and commissioned a booster pump
recently to improve the pressure of the
supply of water to this locality; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRIL B. S. MURTHY) : (a)to (d). The
information receivedfrom the Delhi Water
Supply and Sewage Disposal Undertaking
is given in the statement below :

STATEMENT

A booster pumping station was esta-
blished in Malviya Nagar to increase the
water pressure to higher areas of the
locality. The pumping station was commi=
ssioned on the 2nd June, 1970. Due to
increased pressure in the main and also
due to the change in the direction of flow
of Water to some of the blocks, the incru-
strations in the pipe line got disturbed and
complaints of hazy water in the taps were
received. The water used to clear up after
the taps werw run for some time. Thisis a
normal phenomena which occurs whenever
pressures are increased in amy existing
water main.

Immediately after receiving the com-
plaints, quality of water was checked by the
Delhi Water Supply and Sewage Disposal
Undertaking at different points. It was
found that the quality of water was all
right except that it was slightly hazy in
appearance. The distribution mains were
flushed at different points and additional
scours introduced for further flushing.
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Smuggling of Indian Gools into Nepal

1068. SHRI DINKAR DESAI .
SHRI N.K. SOMANI :

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the Central
Excise and Customs have represented to
Goverment to reinforce their force at Indo-
Nepal border to prohibit Indian prohibited
articles into Nepal and vice-versa; and

(b) ifso, the steps taken to reinforce
the Central Excise and Customs force ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b)
itis a fact that the Collectors of Customs
and Central Excise, Allahabad, Patna and
West Bengal sent proposals to the Govern-
ment to reinforce the staff on Indo-Nepal
border to check smuggling of third coun-

tries goods from Nepal into India and vice
versa. The Government of India have

sanctioned the following additional execs.
tive staff in May, 1970;:—

(i) Assistant Collectors

(ii) Superintendents of Centsal

Excise. 1.
(iii) Inspectors of Central

Excise. 135
(iv) Sub-Inspectors of Central

Excise. 6]
(v) Sepoys. 279
(vi) Drivers. 9

Closure of Saltora Colliery near Assanso

1069. SHRI K. HALDER :
SHRI B.K MODAK :
SHRI VISWANATHA

MENON :
SHRI J. M. BISWAS :
DR. RANEN SEN :
SHRI BHAGABAN DAS:
SHRI GANESH GHOSH :
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SHRI MOHAMMAD ISMAIL :
SHRI INDRAJIT GUPTA :

will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleasec to state :

(a) whether the saltora colliery near
Asansol has been closed down recently;

(b) if so, the reasons for the closure :

(c) the number of workers affected by
the closure; and

(d) the steps taken ‘o reopen the

colliery?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ SINGH

CHAUDHARY): (a) Yes, Sir.

{b) Unsafe Working conditions.

(c) 852

(d) The Director Generifl _Mines Safety
has noticed that further mining operation
in this mine is hazarduous and fraught with
grave and dansetol-lls consequences. 'ln view
of this, the question Iof re-opening the
colliery now does mot 7ise.

Loans advanced by Nationalised Banks of

Delhi to different Categories of
Persons

1030, SHRI SURAJ BHAN :
SHRI BANSH NARAIN
SINGH :
SHRI SHARDA NAND:
SHRI KANWAR LAL
GUPTA :

Will the Minister of FINANCE be
pleased to state :

(a) amount of loans advanced by all
the natiopalised banks of Delhi to indus-
tries, trade, rickshaw-walas, Tangawalas,
Doctors, Agriculturists, Scootarwalas and
shoe makers as on the 30th June, 1970
separately in the Union territory of Delhi;
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(b) the number of complaints re-
ceived from the public against the nation=
alised banks ccrruption in taking, loans
harassment etc.. in the last one year ;

(c) why Government has not fixed
the percentage of loans to be advanced
by nationalised banksto diffcrent sections
and

(d) the details of crdors and instruce
tions  issued by the Reserve Bank of
India and Government to the pationalised
banks regarding loars to small people
in the last six months and how far these
instructions have been complied ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): ra) Figures
of advances by nationaliscd banks as on
the Jast Friday of June 1970 i.e.,
26-6-1970 to small scale industries, small
traders, road transport operators etc. in
the Union Territory of Delhi are given
in Annexure ‘A’.

(b) During the last ope year, 174
complaints of corruption etc. against the
nationalised banks have been received. Of
these 125 have been investigated and 49
complaints are under investigation.
Charges of corruption were established
against 4 employees and their services
were terminated.

(c) Government have made known
their desire to the nationalised banks that
the weaker and hitherto neglected sections
such as small farmers, small traders, small
road transport operators self-employed
person etc, should get credit liberally, It
is however, not practicable to fix any per-
centage of loans to be advanced by the
nationalised banks to different sections.

(d) Asmentioned above, the nativna-
lised banks have been exhorted to help
in greater measures the smaller people.
The Reserve Bank has advised Custodians
to ensure that nothiong is done to inhibit
the banks officials from entertaining pro-
posals for advances from small borrowers
and that they are not penalised for
bonafide errors. In order o enable the
Internal Management Committees to keep
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a watch on ihe progress in lending o the of Directors of the banks may also bz
above mentioned sectors, the banks have cxpected to keep a watch on the progress
been advised to place before the com- on such lending. The banks are following
mittees information relating to such the advice given to them.

lending on a monthly basis. The Boards

ANNEXURE—A

Statement showing particulars of loans advanced by all nationa'ised banks in the Union
Territory of Delhi to small-scale industries, trade etc., on the last Friday of June,
1970 (26-6-1970)

(amount in lakhs of Rupees)

Category of borrowers No. of accounts Aggregate Aggregate
limit sanctioned balance
outstanding
) (2) 3) (&)
1. Industries (small scalc) 1685 1486.86 874.28
2, Trade "Small traders) 217 611.23 376.01

3. Road Transport operators 131 8.65 7.42
comprising Rickshawalas.
Tongawalas, Scooterwala, etc.
Doctors 14 8.40 6.93
5. Agriculturisis 1932 201.25 138.40
6. Shoc Makers 16 031 0.27
“TrotaL  si9 231670 1403.31
NOTE :— These figures are provisional.
Survey of Mirzapar District of U.P. for THE MINISTER OF STATE IN THE
National Resourcrs by Geologicai MINISTRY OF PRTROLEUM AND
Sarver of Indi CHEMICALS AND MINES AND
HNEY UL SRS METALS (SHRI NITIRAJ SINGH

CHAUDHARY) : (a) and (b). No such
1071. SHRI V. NARASIMHA request has been received by the Govern-

RAO : ment from the town planners of Uttar
SHRI  G. VENKATA- Pradesh. The Geological Survey of India
SWAMY : is, however, carrying out investigations

in Mirzapur district, Uttar Pradesh.
Will  the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

{a) whether the town planners of wm’? qATAR AT AE h '!‘gt *
Uttar Pradesh have suggested to the ®
Central Government to ask the Geological w
Survey of India to undertake an
extensive survey of the . TR
national resources of Mirzapur district ].0?2 =t Efw T
in the Rihand circle ; and aar qfcae famtaa &R ﬁl’ﬂfﬂ, wrand

: agqr A =T a3
(b) the reaction of Government in - AT fawa WA 7z IO g
regard thereto 7 F4r 5 :
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(%) 73t 2z a9 @ f5 carf wgTee
F1 OF 77 TANE 1T T8 &1 agigT
&1 WIE g9M ¥ faq us seara faeslt
AT X 97 & G & fan amwme®
9T AT ;

(=) afz g, @1 sa% sfa 9L
w1 71 sfafsar 3 sk gg A A w7
a%F afeaw faoky w3 Frar s ?

ey qu afar faeA st
frsiw, stvare qut aadia e vawa
§ e dt (st afews ww) o(F) ot @i
=Y qgWR & EAE ¥ fAy agas
AT F OF FEAIT HT A Y6
¥ aggT qwr sl F eArE W fay
HEA® AL & STear g1a & # faea?
SATHT § e g £

(@) weare fararaala & wifs
At 97 fargq fa=, gdfga waaq)
¥ qUAY @ A1 §, a: Afaw fAeg
f&% oy 4 oF, ag F@T G T 2
f& fFamr aug s

Expenditure on Guest Houses and
Entertainment by Public Undertakings

1073. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister
pleased to state :

of FINANCE be

(2) the amount spent on enterlainment
and guest houses by various public under-
takings in the country during the years
1966-67, 1967-68 and 1968-69; and

(b} the steps Government have taken
to’ensure that there is no wasteful expen-
diture in this regard ?

THE MINISTER OF STATE IN THE
MM~ OF FINANCE  (SHRI
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VIDYA CHARAN SHUKLA) : {a) and
(b). Government do not have detailed
information in respect of all the Public
Enterprises with regard 1o their expenditure
on entertainment and guest houses, as these
are matters which comeunder the day-to-
day administration of Public Enterprises.
Collection of these details in respect of
all the Public Enterprises will entail work
which is not expected to be commensurate
with the results to be obtained therefrom.
However, according to certain studies
made, 19 major Public Enterprises had
incurred expenditure on entertainment
during the last three years as follows :

1966 — 67 Rs. 14.34 lakhs
1967—68 Rs. 19.06 lakhs
1968-- 69 Rs. 23.48 lakhs.

With regard to expenditure on  guest
houses, according to information available,
the expenditure on guest houses maintained
in Delhi by Public Enterprises during
1966-67 and 1967-68 was Rs. 3.58 lakhs
and Rs. 3.87 lakhs respectively.

Government have issued guidelines to
the Public Enterpriscs for effecting utmost
economy in entertainment  expenditure,
The Enterprises have been asked to ope-
rate on an annual budget for entertain-
ment expenses fixed afier careful scrutiny
and to periodically place before the Board
of Directors a statement of expenditure
incurred in this regard. The Enterprises
have also been asked 1o adhere to the
limits prescribed in the Income Tax Act
and to submit to Government the infor-
mation on cntertainment expenditure in
the Quarterly Reports.

As regards guest houses, the proposal is
cither to curtail expenses by pooling of
accommodation or making alternative
arrangements like hotel accommodation
where these are more cconomical.

Amount of Premium collected by L. 1. C.

1074. SHRI K. LAKKAFPA :
SHRI A. SREEDHARAN :

Will the Minister of FINANCE be
pleased to state
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(a) the amount of premium collecied
by Life Insurance Corporation from Kerala
during the years 1967-68, 1968-69 and
1969-70; and

(b) the amount invested by the L. 1.C.

in Kerala during the abave mentioned
years 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) :

(Rupees in lakhs)

1967-68 1968-69 1969-70

(a) Premium 5,67-25 6,82.41 6,45.20
collected

(b) Amount 3,60.89 5,53.77 7,07.58
invested

Geological Survey of Iron Ore Deposits
in Kozhikode Distt. Kerala

1075. SHRI K.LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI E. K. NAYANAR :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the Geological Survey of
the iron ore deposits in Kozhikode district
in Kerala has been completed;

(b) if so, the findings thereof ; and

(c) the steps Government have taken
or are proposing 1o take to exploit the
iron ore deposits ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY) : (a) and (b). The
Geological Survey of India are conducting
a detailed investigation of the iron ore
deposits in Kozhikode district of Kerala.
Investigations in the cheruppa deposit have
been completed. As a result of these inves-
tigations, 7.48 million tonnes of indicated
and inferred reserves of unoxidized magne-
tite ore with 30,7 percent iron content have
been established in the Cheruppa deposit.
Investigation on other deposits in the
district is in progress.
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(c) The question of exploitation will
be considered only when the investigations
in the area have been completed.

Cheating of Khetri Copper Project by a
Bogus Firm of Suppliers

1076. SHRI BENI SHANKER
SHARMA : Will the Minister of PETRO-
LEUM AND CHMICALS AND MINES
AND METALS be pleased to state :

{a) whether it is a fact thata sum of
Rs. 89,000 was paid 10 a bogus suppliers
Firm on presentation of false and
fabricated R. R.'s by the Khetri Copper
Project sometime in the beginning of this
year orthe last months of the previous
year and no goods covered by the R. R s
have yet been received; and

(b) if so, whether any investigation
has been made into the matter and if so,
with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, & MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(@) Presumabbly the reference is to 4
supply orders for M. §. Plates, Channels,
Anzles, Nuts and Bolts totalling Rs.
1.60.059.25 placed on M/s Singhania Indus-
trial Company, Calcutta, hetween Sep-
tember, 1968 and May, 1969. Despatch
documents through Bank for 909, of the
value of thc material despatched against
various orders were received at Khetri
Copper Project in July, 1969 and payments
were released on presentation of documents
through the Bank in the usu:l manner.
In allll Railway Receiptsand Goods
Receipts for the total value of Rs.
1,28,176.59 were received and paid. Out of
these, against 3 MNos. Goods Receipts
(value Rs. 21,562.31) materials have not
so far been received. Against the balance
5 RIRs. and 3 G/Rs. consignments were
received but substantial shortages were
noticed.

(b) Preliminary investigations have
revealed that the short and missing consign-
ments were due to suspected fraud on the
Part of the supplier. Mjs. Hindustan
Copper Limited have since raised their
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claim on the carriers wiz. Railways, Rajas-
than Transport Agency, Culcutia, and
Express Road Carrier, Calcutta. Legal
Action against the carriers as well as the
suppliers is also being taken. The Railways
have handed over the case to the special
Police Establishment at Calcutta and
Jaipur, for investigation for suspected fraud
by the suppliers on the Railways,

Full Utilisation of Potential Capacity of
Public and Private Sectors in Drug Industry

1077. SHRI BENI SHANKER
SHARMA : Will the Minister of
PETROLEUM AND CHEMICALS AND
MINES & METALS be pleased to state :

(a) whether the private sector in the
drug industry is at present utilizing only
50 percent of the licensed installed capacity
with an average profit margin of 17 percent
1o 25 percent per annum; and

(b) if so, the steps envisaged to ensure
full utilisation of the potential capacity of
both public and private sector firms and
to prevent heavy drain of foreign exchange
for importiog drugs 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, & MINEs AND METALS
(SHRI D. R. CHAVAN, : \a) No. The
utilisation of capacities for basic manu-
facture of major drug itemsis generally
high being of the order of 7%%;. According
to the Tarriff Commission's Keport on fair
selling prices of drugs and pharmaceuticals,
the profit margin on turn-over ranges
between 1149, to 289,

(by The drugs and pharmaceuticals
industry is a priority industry for the pur-
pose of import of raw materials “and
requirements of these materials are met on
a replenishment basis. In addition, manu-
facturing units whose production has been
lower than the capacity, will be allowed
import of raw materials during the current
licensing period over and above the actual
consumption to enable such units to operate
to the licensed capacity.
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Financial Assistance received by Rick-
shaw-Walas, Scooter-Walas and
Small Artisans from Nationalised
Banks

1078. SHRI BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased tostate :

\8) The number of rickshaw-walas
and scooter-walas, small artisans and
artisans who have received financial
assistance from the nationalised banks
together with the amount received by
them during the two periods viz the
period after the Banks were nationlised
and before the Act was declared null and
void by the Supreme Court and the

period after the Banks were renationalised.
and

(b) what was the type of security
demanded from them and whether the
same was available ?

THE MINISTER OF STATE IN THC
MINISTRY OF FINANCE SHRI
VIDYA CHARAN SHUKLA) : (a
Figures relating to auvarces to rickshaw-
walas and scooter-walas are not main-
tained separately but are clubbed under
one item wiz. taxi, scooler and auto-
rickshaw drivers and persons plying boats
and barges, etc. Similarly, figures relating
to advances to small artisans are not
separately available but are clubbed in one
item wiz. “‘professional and seif-employed
persons,”

The nationalised bank maintain
statistics of advances outstanding as on
the last Friday of each month. It is there-
fore not possible to give information for
the periods asked by the Hon'ble Member;
However, information on the basis of data
available obout the number and amount
of advances outstanding as c¢n the last
Friday of July 1969, February 1970 and
May 1970 is given in the Annexure. The
Supreme Court delivered its judgment on
the 10th February and the fourteen banks
were re-nationalised on the 14th Fabruary
1970. The figures given in the annexure
for Februay 1970 will roughly correspond
to these dates.
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(b) Information regarding the security
demanded in individual cases and whether
the same was made available or not, is
not available, Borrowers are, however,
generally required tohypothecate, pledge or
mortgage the vehicle/equipment/workshop,
machinery/componentsfraw material, etc,
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for the purchases of which the finance is
provided, A guarantee of third parties or
collateral security of life policy is also
asked where  necessary.
cases clean advances
amounts are also granted.

In deserving
for reasonable

ANNEXURE
Statement Showing Advances for Road Transport Operators & Self Employed
Persons by the Naticnalised Banks

As on the last Friday of
Taxi,

Road transport Operators Viz. Professionals & Self employed
Scooter &
shaw  drivers

autorick- persons

and persons

plying boats & Barges

No. of Ajcs. Balance Out No. of Ajcs, Balam:l:-Out-
standing Rs. standing Rs.
lakhs lakhs

m 2 (3) (4) (5)
1 July 1969* 674 49.61 7598 188-95
2. February 1970 2247 177.35 192414 398.57
Increase of ‘2) over (1) 1573 127,74 11646 209.62
3. May 1970 3495°, 269.30°; 25061 563.51
Increase of (3) over (2) 1248 91.95 5757 164,94

Does not include information in respect of Central

Bank of India and Punjab National Bank in respect
of which seperate figures are not available.

7% Does not include information in respect of Central

Bank of India,

AID o Jammu and Kashmir

BENI
SHARMA :
DR. SUSHILA NAYAR :

1079. SHRI SHANKER

Will the Minister of FINANCE be
pleased to State/:

(a) the amount of aid given to the
State of Jammu and Kashmir during the
Jast three years, year-wis¢ ;

(b) the purposes for which the aid

was given together with the amount given

for each purpose, year-wise ;

() whether Government are satisfied
that the aid has been properly utilised by
the different <epartments of the State
Government ;

(d) whether the accounts have ever been
examined by the Public Accounts Com-
mitlee ; and

(e) il so, with what result and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). A statement is laid on the Table of
the House.

(c) Yes, Sir.

(d) and (e). The accounts of the State
Government are examined by the State
Pubjjc Accounts Commitlee whose obser-
vations and comments have to be
explained by the concerned Depariment
of the State Government.
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STATEMENT LAID ON THE TABLE OF THE LOK SABHA ON 3-8-19T0
IN REPLY TO THE UNSTARRED QUESTION NO. 1079
Amounts of Central aid given to the State of Jammu and
Kashmir for various purposes during 1967-68, 1968-69

aod 1969-70

(Rs. in crores)
-Year Graots-in- Assistance for Plan schemes Assistance for non-Plan purposes Total

aid under Loan Grant Total Loan Graot Total

Article

275 (1) of

the Consi-

tution
1967-68 6.57 17.58 4.96 22.54 377 9.18 11.95 42,06
1968-69 6.57 17.08 5.12 2220 4.92 11.33 16.25 45,02
1969-70  16.81  15.53 7.93 23.46 57.90 5.53 63.43 103,70

Note—Figures are provisional
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AUl FT THIT AAT

1082, »it #w Ar<raw fag
o} gAY FEAE ¢

a7 faa A47 9 @ ¥ F
FI0 & :

(%) 771 ag g9 ¢ f& w1970 ¥
Fraf & FEFC sqrar faded @A A
qir arr ¥ WA qar fGEm qad
9F31 41;

(w) afz g1, & 9% aF =T w7
geq a1 § AR g8 w49 § fFad safeq
freware R 1y ste sa% fasgy sar
sgaigr &t af ?
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forer swea § v St (of fae-
IO PAW): (F) aar (@), gFAE § @
SR fadst @ gru af, 1970 ¥
farafafea fasmg-awge qwst adi.—

T o
(== waat #)

afgese qrm 3R 92
T NT-TF 17
wfzai 28
=z 3
fafae aegy fwad givad
gaTeA, Raty, gifaees,
7 frarEy, 39, SEEA
g, &g arfz mfg= & 5

arc sufym Fregare fer 7@ @3
AHT AT qgAT AT §

gL & ATl W A

1083, =it wirerg s ¥ faw Wl
qaT & Tl A qEd F oA 730
a, 1970 & aqiifeEd s g
4498 & IAT & aw W qg @™ H
1 0 f5 29 999 § a@I G K
m Fardr & s aw feadr sfa
ger

farey e § e wan (o faen
o gew) : g7 1970 H g€ w@-An
SR At § A9 G T AN
o a7 fee 5@ T w1 s fREmE
T A fiR gAT F AT qUT A A
qTe, AqTer grET AW W AT IS
R &1 AW R IR A AT F
aﬁ%?ﬁaﬂﬁﬂh_mtﬁm
¥ adfiw wfgew FMA F g9F F A
R AT TG & | fow afgwrd F
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ar i WA F1 63 § IAS AW
% wax maw g gfew F1 gl
faswm i geaT wT @1 8 Wi 3
afasrd wea gfes faam 13 )

v fram 90E® woE ® A
F MW A AT I

lotsﬁzuh‘ta;m;mig‘_iﬁrw
e CETOA S AW AW WG AR AE
AW g F F:

(%) 7 ag a= g fr 17E, 1070 |
gr: 6 &% AER feay IATH FEEA
# sm g9 % swerq At &
qzeg = wetag o foew 1 A
ggarsx qaf

(q)mﬂz%ﬁa'ﬁsfgsfw
1 UF FO T FEE F wie-
stfedt ¥ weasdr A oy AR

(n) afe &, @ 7@ T 7T T

sar FraaTE #1 af §; A A #
muﬁwﬁﬁuﬁ%m,wmmqé

!
¥ faaw aa @R ST W A
g watea & T e (s qwe We
ﬁm):[a-éfalﬁvﬁﬂﬁzﬁﬂ
weedt gt AE wAA F W gd
(=) o 7Y )

(w) sw g1 AT

Decline in the Family Planning Campaign

1087. SHRI N. K. SOMANI :
SHR] S. K. TAPURIAH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to siate :

(a) whether it is a fact that the family
planning Campaign is on the deciine and
has particularly slumped in 1965-70 ;

(b) what is the birth rate per 1000
in view of the authorities to be achieved:
and

{c) whether legalising abortion is con-
sidered to be the best method to combar
the menace of increasing pepulation 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No.
Both awareness and acceptance of the
Family Planning Programme have been
increasing from vear to year. The number
of acceptors of various Family Planning
metheds like [.U.C.D. Sterilisation and
Conventional Centraceptives during the
last four years was as follows :—

1966.67 - - 2.26 millions
1967-68 -— 2.99 .

1968-60 — 3.0

1969-70 — 3.5 millions (likely)s

(b) The objective is to bring down
the birth rate from 39 per thousand popu-
lation to 32 by 1973-74 and to 25 in
another 5to 7 years.

() No.

Layoot and Development of V.I.LP. Area
in New Delbi

1088, SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH -

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ¢

(a) whether the so-called ‘V,I.P.
area comprising of the residences of the
top brass of the country in the South of
Rajpath. New Delhi and around it, is
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being considered for fresh lay-out and
development ; and

(b) if so, when the action is likdy to
be started ?

THE MINISTER OF STATE [N THE
MINIS RY OF HEALTH A ND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) : (a)
Yes, Sir.

(b) The question of re-developing
this area has bz:n referred to an Experts’
Committee set up on the 22nd May 1970.
The Committee has been asked to complete
its work in thrz: months. Government
will consider the matier further after the
Committee’s report has been received and
examined.

Funds Provided by Asia Foundation to
ladian Institute of Public Administration

1089. SHRIN. K. SOMANI :
SHRI 5. K. TAPURIAH :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is fact that the Indian
Institute of Public Administration has
accepted funds from the Asia Foundation ;
and

(b) whether itis proper for such an
inte ¢ rated institute to accept money from
a foreign Organisation without prior per-
mission of Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes
Sir. A sum of Rs. 2,35,100 was received
from Asia Foundation upto June 66,
after which no money has been received.

(b) Prior permission of Government
was taken by the Institute for accepting
money from the Asia Foundation.
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Family Planning Targets in Fourth Five
Year Plan

10%0. SHRI N. K. SOMANI
SHRI K. M. KOUSHIK :
SHRI R. K. AMIN :
SHRI D. N. DEB:
SHRI J. MOHAMED IMAM:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the details of the Family Planntng
targets in the Fourth Five Yeat Plan :

(b) the details of docturs required for
the implementation of the above
programme ;

{c) the availability of doctors for this
purpose and whether there is any short-
fall in the requirements of doctors ; and

{(d) whether the shori-fall of doctors
is likely te affect the Family Planning
Programme and if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
The Family Planning targets in Fourth
Five Year Plan are as follows !—

Targets
TUCD insertions ~— 6.6 millioo
Sterilisations - 150 .
Users of Conven- — 2.4
tional Contracep- during 1969-
tives. 70 raising
upto 107
million dur-
ing 1973.74.

(b) and (c). Asagainst the present
requirement of 7700 doctors for rendering
family planning services about 3100
doctors are in position, giving a short fall
of 4600 doctors. Of this, 3600 doctors ir:
short in the rural areas.

(d) The short fall is not likely to
cause any serious set back to the Family
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Planning Programme as a number of meas-
ures have been adopted to overcome this
shortage and to effectively meet the needs
of the programme till the short fall is
overcome. /s the short fall is mainly
confined to lady doctors, mobile services
manned by the available lady doctors
have been extended to cover wider areas.
The following steps have been taken by
the Government of India to overcome
the shortage of doctors, including lady
doctors :

(i) The number of Medical Colleges
in the country amd consequently
their admission capacity has been
increased. At present there are
95 Medical Colleges with the
admission capacity of 11,500, The
number of medical colleges at the
end of Fourth Plan is expected to
be 103 with the admission capacity
of 13,600,

(ii) Stipends of Rs. 100/~ p.m. are
offered to lady medical students on
the condition that they bond
themselves to serve the Family
Planning Programme for a
minimum period equivalent to
the period for which the stipends
are paid to them duoring their
medical education.

(iii) A Central Family Planning Corps
of doctors has been constituted
with attractive emoluments for
setting in the States experiencing
shortage of doctors especially in
rural areas.

(iv) Steps are being taken to provide
residential and working facilities
and other incentives to attract
doctors to work in the rural
areas,

(v) Witha view to partially off seiting
the shortage of doctors in  the
rural areas, Mobile Service Units
have been set up in all districts
for carrying the services to the
rural areas with the help of doctors
in the urban areas,

(vi) Special service camps are organi-
sed in the rural areas for which
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the help of doctors from various
medical and health institutions is
obtained.

(vii) Co-operation of the Private Medical
Practitioners, including practitio-
ners of Homoeopathy and Indige-
nous systems of Medicine wherever
they are willing to supplement the
motivational and services efforis
for Family Planning Programme,
is being enlisted

(viii) For IUCD insertions, experienced
and willing nurses, after necessary
training, are being utilised wher-
ever possible, under the supervision
of the doctors.

Working Conditions in Income Tax Office

1091. SHRI SHRI CHAND GOYAL:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is fact that the office
equipment and amenities available 1o
Income-tax Officers are much less as
compared with the amenities available 1o
the officers of other departments of
‘Government : and

(b) whether it is a fact that there
is no setting accommodation for the asses-
sees or other facilities in the Income-tax
offices and if so, whether Government
are considering some measures to improve
the position 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA). (a) No
Sir. By and large, the Income 1ax Officers
have been provided with office equipment
and amenities which are considered reason-
able having regard to the need for obser-
ving economy in administrative expendi-
ture.

(b) Arrangements for sitting accom-
modation and other facilities for Income-
tax assessees exist at most places. The
Department has been expanding in strength
and suitable additional accommodation
is not readily available at some places



145 Written Answers

s0 that the facilities already provided are
congidered no longer adequate. Efforts
are being made constantly to overcome
these diffculties.

Recovery of loans Advanced by Nationa-
lised Banks

1092. SHRI SHRI CHAND GOYAL:
Will the Minister of FINANCE be pleased
to state :

(a) the amount of loans advanced to
agriculture, small industry and unemployed
engineers by the nationalised banks since
nationalisation ; and
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(b) the steps taken or measures
adopted to ensure the recovery of loans ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI VIDYA CHARAN SHUKLA)
(a) Details of advances granted to un-
employed engineers are not separately
available, but are gencrally included in the
fiigures of loans given to self employed
persons. The number of accouts and
amounts of advances given by the Nation-
alised Banks to agriculture and small scale
industries and self-cmployed porsonn out-
standing on the last Friday of June, 1969
(which corresponds roughly to the date
of the notionalisation of the 14 major
Indian banks) and last Friday of May,
1970 (up to which figures are available)
are given below :

(Rs. iu lakhs)

Advances Outstanding as on the last

Frinay of
June, 1969 May, 1970

No, of Balance No. of Balance

Afes. outstanding Alfcs. outstanding
1. Agriculture (Dircet 139849 2696.0 343789 9180.5

assistance to farmers)

2. Small Scale industry 36301 14844.8 56234 203909
3. Self-employed persons. 422 kXN 24950 565.7

(b) The banks satisfy themselves that
the borrower’s requirements are genuine
and that they will be in a position to
repay the dues as and when they fall
due. The banks also ensure this by
frequent visits and other follow-up
measures. Besides this, the banks in some
cases take securities such as hypothec-
ation of the standing crop or machinery
and mortagage of land and other pro-
perty guarantees of third party etc.

S.C. and S.T. Employees in office of
Regional Director, National Savings Delhi

1093, SHRI K. M. KOUSHIK : Will
the Minister of FINANCE be pleased to
atate :

(a) the category-wise number of emp-
loyees from Class IV to Gazetted Officers
working in the officc of the Regional

Director, National Savings, Ministry of
Finance, Kashmiri Gate, Delhi and the
namber ef the employees belonging to
the Scheduled Castes and Scheduled Tribes
soparately in each of the said categories ;

(b) whether it is a fact that adequate
reservation has not been made in the office
of the Regional Director, Mational Savings,
Ministry of Finance, Kashmiri Gate,
Delhi for the Scheduled Caste and Sche-
duled Tribe candidates in pursuanee of
the orders of the Ministry of Home
Affairs ;

(c) whether it ig also a fact that the few
employeees from such categories already
working there have not been promoted
inspite of their being entitled to promotion
for the last several yaars, if so, the reasons
therefor ; and



147 Written Answers

(d) the time by which their reserve gota
will be filled up and promotion given to
those who are entitled to it ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! VIDYA
CHARAN SHUKLA) : (a):

No. of employees be-

longing to
General S.C. S.T.

Category

Regional Director, 1 -_— —_—
National Savings.
P.S. to Chairman, 1 — -
National Savings
Central  Advisory
Board.
Asslstant Regional 3 —_ -
Directors.
Head Clerk 1
District Organisers 12 1 —
Upper  Division 3 -— —_
Clerks.

Stenographer 1 — —_
Lower Division § 3 —
Clerks
Operator
Driver

Daftry
Peons
‘Watchman -_ 1 —_

R e
..ql
[

(a) Yes Sir. Defeclencies exist in regard
to vacancies of District Organiser, Steno-
grapher and Lower Division Clerk. In
1963 a post of District Organiser reserved
Scheduled Tribe candidate could not be
filled by appointment of Scheduled Tribe
candidate as none was available with the
Employment Exchange or other sourcas.
The post was filled by appointment of
a Scheduled Caste candidate. This reser-
vation was carrled forward but again in
1965 the vacancy was filled by a general
candidate on compassionate grounds.

In 1964, a post of Lower Divison Clerk
reserved for Scheduled Tribe candidate
could not be filled by appointment of a
Scheduled Tribe candidate as none was
available with Employment Exchange or
other sources. Tt was filled by appoint-
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ment of can didate not belonging to a Sche-
duled Tribe.

In 1966, a post of Stenographer
reserved for Scheduled Caste candidate
could not be filled by appointment of a
Scheduled Caste candidate as none was
available with the Employment Exchange.
The post was, therefore filled by a
non-scheduled caste  candidate as it
was a single vacancy. In July, 1970
a carried forward vacancy of 1964 of
Lower Divison Clerk was filled by a general
candidate, being a single vacancy on that
occasion,

The reservations for sheduled Tribes
and Scheduled Caste, have been carried
formard and will be filled by candidates
belonging to these communities.

(€©) No Sir. Six vacancies which
could be filled by promotion occurred in
the office of the Regional Director,
National Savings, Delhi since 1963. Only
three vacancies in the post of Assistant
Regional Director, were, however, filled
by promotion and remaining three by
transfer. Orders regarding reservation for
Scheduled Caste/Scheduled Tribe candidates
did not at that time apply to posts filled by
promotion.

(d) Vacancies reserved for belng filled
by Scheduled Caste and Scheduled Tribe
candidates will be carried forward and will
be filled by them as and when further re-
cruitment is made.

International Talks held in Texas on
Prevention of Cancer

1094. SHRI R.K. BIRLA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government are aware
of a week of International talks held in
Texas in May, 1970 to find out through
panel discussion ways and means to
prevent Cancer;

(b) If so, whether India was represented
at the talks, and if so, the names of th:
representatives;
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(¢) whether there was no representaion
on behalf of India; and if so, the reasons
therefor ;

(d) whether Government have called for
the out-come of the talks on various
measures to prevent this disease; if so, the
details thereof; and

(e) the steps proposed to be taken to
derive benefit out of these talks?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING & WORKS, HOUSING AND

URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) Yes, Sir.

(b) to (e). Since India is not a member
of the International Union against Cancer,
no official representative from India
attended the talks, However, many Indian
Scientists attended the Congress represen-
ting their Institutions. They will no doubt
pursue the Research Programmes discussed
at the Congress.

The Government sponsored Chitaianjan
National Cancer Research Centre, Calcutta
isalso being requested to obtain the
proceedings for taking follow-up action.

Setting op of Maulti-purpose Institutions

1095. SHRI R, K. BIRLA: Will the
Minister of FINANCE be pleased to state:

(a) whether there is any proposal
under the consideration of Government to
set up multi-purpose institutions to deal
with credit, supply and marketing to make

the proposed massive rural bank branch
expansion programme a success;

(b) if so, the details thereof; and

(c) by what timeand in which States
these institutions will be set up and their
number in each State?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) No
such proposal is under Government's consis
deration at present.

(b) and (c). Do not arise.

AUGUST %; 1970

Written Answers 150

Underwritiogs of Unit Trust of India and
Public financial Institations

1096. SHRI E. K. NAYANAR)
SHRI P. GOPALAN:
SHRI BHAGABAN DAS:
SHRI MOHAMMAD ISMAIL:
SHRI K. RAMANI:

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that more than
50 per cent of the underwritings of the
Unit Trust of India, Industrial Finance
Corporation, Industrial Credit and Invest-
ment Corporation of India and Industrial
Development Bank of India are being
invested in Monopoly controlled business;
and

(d) if so, the details of these public
financial institutions underwritings thereof

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The atisached statement gives the
figures of the underwriting agreed to by the
financial institutions referred to in the
question and the amount of shares/deten-
tures actoally taken up by them in
pursuance of the underwriting commitments
since their inception upto the 31st March,
1970, in respect of lssues of capital made
by all industrial concerns and those made
by the industrial concerns comprised in the
73 business groups listed in Appendix I7 of
the Report of the Industrial Licensing
Policy Inquiry Committee. It will be szen
that in the case of Industrial Development
Bank of India and Industrial Finance Cor-
poration of India, such assistance worked
out to less than 50°% of the total under-
writing assistance granted by them to all
the industrial concerns. In the case of
Industrial Credit & Investment Corporation
of India, the percentages are slightly in
excess of 50%. In the case of Unit Trust
of India which is an investment institution,
the relevant percentages are 65.47% for
underwriting assistance sanctioned and
67.349, for sharesldebentures actually taken

up.
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Alleged Irregularities in Handling of
Surplus Products Exports by
Foreign Oil Companies

1097. SHRI E. K. NAYANAR :
SHRI P. RAMAMURTI:
SHR1 B. K. MODAK:

SHRI VISWANATHA MENON:
SHRI GANESH GHOSH:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether many irregularitics have
come to light in the handling of surplus
products exports by the foreign oil
companies in India; and

(b) if so, the steps Government propose
to take to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICHLS, AND MINES AND
METALS (SHRI D.R. CHAVAN), : (a)
No.

(b) Does not arise.

Dollar Account of Mrs. Leela Menon
in a Theran Bank

1098. SHRI E.K. NAYANAR:
SHRI B. K. MODAK :
SHRI SATYA NARAIN

SINGH :
SHRI BHAGBAN DAS :
SHRI K. M. ABRAHAM :

Will the Minister of PETROLEUM
AND_CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it isa fact that the Resi-
dent Representative of the Hydro-Carbons
Ltd., a subsidairy of the Oil and
Natural Gas Commission. Mrs. Leela
Menon is having a dollar account in a pri-
vate Bank in Tehran without obtaining
permission from Government of India ; if
50, the details thereof ;

(b) whether Government have insti-
tuted any inquiry into this affair ;
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(c) if so, the findings and the action
taken thereupon ; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
The Oil and Natural Gas Commission have
reported that they are not aware of any
dollar account maintained by Mrs. Leela
Menon in a private bank before or after
her return to lndia.

(b) to (d). Do not arise.

Underwritings of Public Financial Institutions

1099. SHRI B. K. MODAK :
SHRI VISWANATHAMENON;
SHRI P. GOPALLAN :
SHRI JYOTIRMOY BASU :
SHRI K. RAMANI ;

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the under-
writings of the public financial institutions
are confined to only a few States in India;
and

(b) if so, a State-wise analysis of the
institutional underwriting thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). statement I Laid on the table of the
house. (Placed in Library See No. LT-
3823/70 gives the State-wise figures of
underwriting agreed to by the All India
Public Sector financial institutiones viz., the
Industrial Development Bank of India and
the Industrial Finance Corporation of India
and the amount of shares/debentures actually
taken up by them in pursuance of the
nuderwriting  commitment since their
inception up to 30th Jupe, 1970, in respect
of issucs of capital made by the industrial
concerns.

Statement II Laid on the table of the
house. (Placed in Library See No. LT-
3823/70 gives similar state-wise figures in
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respect of the Industrial Creditand Invest-
ment Corporation of India Limited which
is an All India financial iostitution
established in the private sector, since its
inception upto 30-6-70.

It will be seen from these statements
that the underwriting operations of these
institutions have not been confined to a
few States only though there are inter State
disparities arising out of the fact that
industrial activity and consequently demand
for underwriting varies from State to
State.

Similar figures of underwriting assistance
in respect of the Life Insurance Corporation
of India and the Unit Trust of India are
being collected and will be laid on the table
of the House,

Follow-up Measures Evolved at Meeting of
Custodians of Nationalised Banks

1100. SHRI P. C. ADICHAN :
SHRI D. AMAT :

Will the Minister of FINANCE be
pleased to state :

(a) whether a meeting of the Custodians
of 14 Nationalised Banks was called on the
22nd July, 1970; and

(b) what follow-up measures were
evolved at the meeting, and the steps being
taken to implement the decisions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Finance Minister called a meeting of
the Custodians of the fourteen nationalised
banks and the Chairman of the State Bank
of India on 22nd July, 1970. Ideas were
exchanged on several important aspects
relating to the working of the public sector
banks, in particular, deposit mobilisation,
lead bank scheme, lending to weaker
sections of society, and recruitment
and training. The role of banks in
providing better employment opportunities
and maintaining price stability also came
up for discussion. Two decisions of signi-
ficance were taken at the weeting, It was
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decided to set up a committee to examine
the question of streamlining the lending
schemes of the various banks and evolve
uniform guidelines in the matter. Anpother
commitiee will also be set up to work
out the details of a scheme for giving loans
to the weaker sections of the society at a
concessional rate of interest as against
stiffer rates in respect of loans to the
affluent sections. Action to set up the two
committees is being taken in consultation
with the Reserve Baok of India. Several
other suggestions were made in the course
of deliberations and these are being
examined in consultation with the Reserve
Bank of India,

Establishment of Fertilizer Plant at Mirzapur
by Birlas

1101. SHRI MANGALATHUMADAM
SHRID. AMAT :
SHRI P. VISWAMBHARAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it isa fact that Govern-
ment had issued a letter of intent to the
Birlas for establishment of a fertilizer plant
at Mirzapur;

(b) whether this letter of intent was
issucd during the period when Dutt
Committee was investigating into the
licences given to Birlas ; and

(€) if so, the actual date of the issue
of the letter of intent ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a) to
(c). A letter of intent was issued to Ms.
Hindustan Aluminium Corporation Limited
on 13-11-1967 for the establishment of a
fertilizer factory at Mirzapur. In the letter
of intent certain conditions were laid down
which were to be fulfilled before an Indus-
trial licence for the project could be consi-
dered. As the conditions were not fulfilled
within a reasonable periods Government
informed the Company in June, 1970 that
the letter of intent granted to them has
been treated as lapsed.
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Conversion of Black Money into White
Money

1102. SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state

(8) whether it is a fact that certain
businessmen in possession of Black Money
have been converting black Money into
white through the lottery prizes;

. (b) ifso, whether Government have
ms:lnuwd any inquiry into this affair;
an

(¢) If so, the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) No
case of conversion of black money into
white through lottery prizes as come to
the notice of the Government. Cases of
attempted conversion of unaccounted
money into prize money won in cross-word
puzzles have, however, come to the notice
of the Government.

(b) Yes, Sir. Inquiries in respect of
cross-word puzzles are in progress.

(c) The investigations are in prog-
ress.

Discrimination among the Employess in
Alipore and Bombay Mints

1103. SHRI SAMAR GUHA: Will

ulm Minister of FINANCE be pleased to
state :

(a8) whether it is a fact that Govern-
ment are considering the issue of removing
discrimination among the employees in
Alipore¢ and Bombay Mints in regard to
their benefits and privileges;

) (b) if so, the conclusion arrived at and
if not, the reasons for it;

‘(c) whether the employees of Alipore
Mint, Calcutta have made several represen-
tations to the Government as regards their
grievances ; and
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(d) is so, the steps taken there-

about 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The reference is presumably to the
difference in the rates of oyer-time as bet-
ween the Alipore and Bombay Mints allowed
to certain categories of non-industrial
employees for work beyond 48 hours &
week. This difference has arisen due to the
applicability of the provisions of the
Bombay shops and Establishments Act to
the employees of the Bombay Mint while
there are no such provisions in the corres=
ponding State Legislation of West Bengal.
Any attempt at uniformity as between the
Mints only would mnot be a practicable
proposition as there are several other
Departments of Government which are in
a similar situation.

(c) and (d). A statement im_this behall
was laid on the table of the House in reply
to unstarred Question No. 7687 answered
on the 27th April, 1970.

Remission of Flood Loans given to People
of West Bengal

1104, SHRISAMAR GUHA : will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that many people
of the flood effected areas of West Bengal
are unable to repay flood loans;

(b) whether Government are conside-
ring the question of remission of flood
loans in case of those people who are unable

to repay them; and

(c) ifso, the steps taken by Govern-
ment; and if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(c). The Government of West Bengal have
reported that there is no separate category
of loans called “flood loans'. The reference
is perhaps to loans given to people in flood-
affectod arcas for varlous purposes such
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as agriculture, purchase of cattle and ferti-
lizers etc.

The State Government are not consi-
dering any proposal for the general
remission of loans given to the people in
the flood-affected areas. Any individual
requests for such remission are however
dealt with the appropriate authorities.

Loss of State Revenme in West Bengal
during U. F. Rule

1105, SHRI SAMAR GUHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether industrial disputes, strikes,
lock-out, closure on the one hand and
forcible seizure of paddy on the other
during United Front rule in West Bengal
caused loss of State revenue;

(b)if so, the amount of financial loss
incurred by the state;

(c) whether deterioration of general
law and order in West Bengal during the
same period caused increased expenditure
of the State;

(d) if s0, the amount thereof ; and

(e) other causes for loss of revenue of
the State during last U. F. rule and the
amourt thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) (a) to (e).
the informartion is being collected and will
be laid on the table of the House.

Action against Officers of 1, O. C. for

failare to verify invoices while making

Payments to Suppliers of Barrels at Bombay
and Calcotta

1106. SHRI SAMAR GUHA : Will
the Minister of PETROLEUM AND
CHEMICALS AND - MINES AND
METALS be pleased to refer to the reply
given starred question Mo. 158 on  the 2nd
March, 1970 and State ;
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{a) the steps taken or proposed to bo
taken against Hind Galvanising and Eogi-
neering Co. (P) Ltd., by the Indian Oil
Corporation follow up the structures as
recommended by the Estimates Committee
in their Eighty-sixth Report against the
former which according to the findings of
the Committee, deceived Government 10
the tune of several lakhs of rupees ;

(b) whether in  compliance with  the
recommendations of the  Estimates-
Committee in their Eighty-sixth Report.
Government have taken steps against offi-
cers of Accounts and Finance Department
and other officers involved for making pay-
ments to suppliers of barrels at Bombay
and Calcutta without verification of
invoices as stipulated in Purchase Orders
against Tender No. OP--/Ten-7/65;

(c) if so, the details thereof ; and

(d) if not, the reason thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES, AND
METALS (SHRI D. R. CHAVAN), : (a)
The 1.0.C has already initiated legal pro-
ceedings against Hind Galvanising and
Engineering Co. (P) Ltd.in the High
court at Bombay. The matter is sabjudice.

(b) to (d). The matter is under consi
deration.

Scarcity of Kerosene Ofl in North Blhar

1107. SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to unstarred question No.10020 on
the 18th May, 1970 and state:

(a) whether the joint working out of
the proposal for shifting loading opetations
to an alternative site in the Garhara yard
has since been completed;

(b) if so the result thereof;

(c) whether the information regarding
the latest supply of kerosine oil in North
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Bibar has since been collected and the
causes for incurring de murrage and demand
for suspending supplies ascertained;
and

(d) if so, the details there of, including
the names of parties demanding sus-
pension ?

THE MINISTER OF STATEIN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN)
(8) and (b). while no final decision has becn
taken, it is tentatively proposed to shift the
loading operations from Garhara yard to
Barauni Refinery by the end of this year.

(c) and (d). After a recent discussion
with the state Government the I. C. O. has
Informed that there were no reports of
shortages of kerosene during May and June,
1970. The accumulation of stocks with some
of the dealers during March and April
was the combined result of local regulations,

- punching of receipts and some over-despatch
of the product In anticipation of demands
materialising. The names of the parties
who requested for suspension of supplies
are not readily available.

Enquiry into conduct of Officers
involved in smuggling racket

1108. SHRI BHOGENDAR JHA:
SHRI RAM KISHAN GUPTA:

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 10094 on the 18th
May, 1970 and state:

(a) whether the inquiry into the conduct
of Officers alleged to be involved in the
smuggling racket has since been completed;

(b) if so, the action taken thereon; and
(c) if not, the causes fer the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Director General of Revenue Intellig-
gnce and Investigation, who was asked

SRAVANA 12, 1892 (SAKA)

Written Answers 162

to enquire into this Officer’s association
with a foreign national, and his alleged
involvement in a smuguling racket, has,
on completion of the cnquiry, submitted
a report on 20th July, 1970. This report
is under examination of the Government.

Memorandom submitted by members
of Parliament regarding grievances of
Employees of Silver Refinery, Calcutta

1109. SHRI D.N. PATODIA: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that some
Members of Parliament submitted a memeor-
andum to the Prime Minister who was then
holding the charge of the Ministry in
regard to the grievances of the employecs
of the Silvers Refinery, Calcutta;

(b) whether the Prime Minister has
assured a deputation of the employees'
representatives of the refinery In May,
1970 that the difficulties will be considered
sympathetically ;

(c) if so, the details of the memor-
andum of the Members of Parliament and

_ the grievances of the employees; and

(d) what action has been taken by
Government to redress their difficulties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT VIDYA
CHARAN SHUKLAy : (ay to (d)
A member of Parliament led
a deputation of the representatives of
the workers of the Silver Refinery to the
Prime Minister in May, 1970, A copv of
the Memorandum presented by the emp-
loyees of the Refinery to  the Prime
Minister in Seplembsr. 1969 at Calcutta
was handed over to her. The demands
included in this Memorandum were:

(i) that the emplovecs of Silver Refin-
ery should be madc permanent; and

(1i) that the Refinery should be con-
verted into a copper refinery.

It was explained to ‘he deputationists
that the conversion of the Refinery into
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a copper refinery would not be economi-
cally feasible. The feasibility of setting
up a secondary refinery within the Alipore
Mint promises for further refining the
silver produced in the present Refinery Is
under examination. If this materialises, it
will be possible to absorb in it a part of
the labour force of the present Refinery,
after its closure. Certain proportions of
the vacancies arising in the Aliprore Mint
are being kept unfilled with a view to
accommodating the employees of the
Refinery to the extent possible when they
would be rendered surplus. In view of
these possibilities, the question of making
a relaxation of the rules for creating some
permanent posts and granting permanency
to the Refinery employees is being
examined.

Alleged plot to commit frand on an
Indian Bank in Loodon

1110. SHRI D. N. PATODIA: Will
the Minister of FINANCE be pleased to
state :

(a) whether Government's attention has
been drawn to the news items in *““Patriot”
dated the 22nd May, 1970 that Shri H. V.
Kamath, ex-M.P. had passed on the in.
formation regading alleged plot to comm-
it fraud on an Indian Bank in London rece-
ived by him, to an officer in the Minlstry
of Finance and alsoto C, B. L.;

(b) if so, the text of the information
given by Shri Kamath;

(c) the dates of his letters to those two
officers; and

(d) the action taken by the respective
officials and the details thereof ?

THE MINISTER OF STATE 1IN THE

MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA)
(a) to (d). Government has seen the

news item referred to. According to the
information given by C. B. ., no officer of
that Department received any communi-
catiop from Shri H, V. Kamath. Govern-
ment is also not aware of any Officer in
the Ministry of Finance having received
such a communication.

AUGUSY 3, 1970

Written Answers 164

Development Banks

1111, SHRI D. N. PATODIA: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government have considered
the desirability of founding D Fment
Banks by posting the compensation money
that has to be given to the shareholders of
the nationalised banks with their consent;

(b) if so, the details of proposal made;
and

(c) the reaction of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). Under
the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970,
compensation was to be pai¢ by the
Central Government to the 14 erstwhile
banking companies whose undertakings
were acquired and transferred to the corre-
sponding new banks constituted under the
Act, and not to_the shareholders of those
companies.

Compensation payable in accordance
with the option exercised by each of the
14 Banking companies has been paid
to each of the companies concerned
within the time limit laid down |In
the law and in accordance with the
procedure presscribed therein. As these
are companies incorporated under the
Companies Act, 1956 the shareholders are
competent, in law, to decide the manner
in which the compensation received by the
respective banking companies should be
utilised.

Government are aware that some of the
erstwhile banking companies have been
considering the possibility of setting up
Development Banks with the help of the
compensation money paid to them.Govern-
ment have, however, taken no definite
view on the matter yet,

Payment of Compensation for Land
Acquired for construction of Baraunj
Fertilizer Project

1112. SHRI P. GOPALAN !
SHRI JYOTIRMOY BASU ;.
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SHRT BHAGABAN DAS:
SHRI C. K. CHAKRAPANIL
SHRI K. RAMANI:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that due comp-
ensation had not been given to the villagers
near Barauni Fertilizer Project when their
lands had been acquired by Government
for the construction of the project;

(b) if so, the reasons thereof ;

(c) whether Government would sympa-
thetically would take into consideration the
pathetic gricvances of the villagers that
reasonable compensation should be given
to them for their lands; and

(d) If so, when decision in this respect
ig likely to be taken 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) It is not afact that due compensat-
ion has not been given to the villagers for
their land acqguired for the fertilizer project.

of compensation fixed
]I;; Eﬂ %fat;!:toumn:sistme ﬂdcr the Land
Acquisition Act was substantially increased
by the State Government and this was
accepted by the Fertilizer Corporation of
India. As was decided by the State Govern-
ment the amount of compensation was
deposited by the FCI in the local treasury.

(b) to (d). Do not arise,

Wictims of Jaundice and other Disease
in Tripura

1113. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that large area
of Tripura, particularly Dharmanagar
town, Radhapur, Lalchara, Panisagar,
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Chandrapur, Padmapur, Utakali, Sanichar,
Ragna, Halflong and other villages, suffer
from acute water scarcity, including
drinking water scarcity, vear after year
and these arcas are as a result victims of
jaundice and other diseases in epidemic
form ;

(b) if so, the precise Government's
asscssment about the extent of drinking
water scarcity in Tripura, indicating the
pames of affected villages and towns and
their population ; and

(c) the details of the schemes, if any
for providing drinking water facilitles in
these arcas and the financial provisions
made therefor during the 1969.70 7

MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c). Information
is awaited from the Government of Tripura
and will be laid on the Table of the Sabha
when received.

Proportion of Hospital beds to
Popalation ia Tripura

1114, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEYELOPMENT be pleased to state -

(a) ihe number of Hospital-beds, per
thousand population in Tripura at present
and how it compares with corresponding
position in other States/Union Territories;
and

(b) how far these figures are
to come to All-India level by the
the Fourth Five Year plan 7

likely
end of

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVYELOP-
MENT (SHRI B.S. MURTHY): (a)
According to the information available,
the bed population ratlo in Tripura was
0.50 per thousand population in the yeag
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1968-69 which compared well with the all-
India average of 0.49 per thousand. A
statement showing bed population ratio
in the States/Union Territories in the year
1968-€9 is attached.

(b)Y The total bed strength in the
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Union Territory of Tripura is expected
1o be 1444 by the end of the Fourth
Five Year Plan which will give a ratio
of 0.72 bed per thousand population.
This will be well above the national aver-
age anticipated at the end of the Fourth
Plan period,

STATEMENT

Name of State Government/Union Territory

Bed-Population Ratio per 1000
Population during 1968-69

1. Andsira Pradesh
2. Assam

3. Bihar

4, Gujaral

5, Jammu & Kashmir
6. Kerala

7. Madhya Pradesh

8. Tamil Nadu

9. Maharashtra

10, Mysore

11, Nagaland

12, Orissa

13. Punjab

14. Rajasthan

15, Uttar Pradesh

16, West Bangal

17. Haryana

18. Andaman & Nicobar Islands
19, Delhi

20. Himachal Pradesh

21. Manipur

22, Pondicherry

23. Tripura

24, Laccudives. Minicoy & Amindivi Islands

25. Goa, Daman & Diu
26. N.E.F.A.

27. Chandigarh

28. Dadra & Nagar Haveli

0.45
0.44
0.26
0.43
1.00
0.92
0.38
0,70
0.68
0.85
223
0.38
0.77
0.51

0.39
0.90
0.56
5.73
2,50
1.08
0.88

3.00

0.50
4.44
2.80
2.81

1.00

0.62

World Bank’s Foport on Indian Economy

1115, DR. RANEN SEN :
SHRI ISHAQ SAMBHALI :
SHRJ YOGENDRA
SHARMA :
SHRI INDRAJT GUPTA1:

Will the Minister of FINANCE be
pleased to state:

(a) whether the World Bank in its
report on Indian Economy prepared for

the use of Aid India Consortium's
members had taken exception to the system
of cash subsidy for exporis and criticised
the excessive zeal for import substitution
and

(b) if s0, Government's reaction there
to ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRIVIDYA
CHARAN SHUKLA): (a) The report
referred to and similar reports in general
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are treated by the World Bank as ‘Rest-
ricted’ documents which are not to be
published, nor quoted as representing
World Bank’s views. It is therefore not
possible to answer questions on the contents
of the report.

(b) Government considers that the
measures that they are adopting for export
promotion and import substitution are
desirable and necessary.

Nominatlon of Directors of Interim Boards
for Nationalisod Banks

1116. SHRI MADHU LIMAYE :
SHRI B. K. DASCHOW-
DHRY :
SHRI S. M. BANERJEE :

Will the Minister of FINANCE be
pleased to state ;

(a) whether  Government have
finalised the scheme which they are
required to formulate in terms of the Bank
Nationalisation Act;

(b) when it will be placed before
Parliament ;

(¢) when will the Interim Boards of
Directors by nominated ;

(d) whether any scheme has been
evolved for electing the rerpesentatives of
the bank employees depositors, farmers,
artisans, ete., on the final Board of Direc-
tors of the nationalised banks ; and

(e) if not, the reasons for the delay ?

THE MINISTER. OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
scheme required to be framed under Sec-
tion 9 of the Banking Companies (Acquisi-
tion and Transfer of Undertakings) Act,
1970 is being finalised in consultation with
the Reserve Bank of India and will be
Placed before the Parliament as soon as

posaible.

(c) 'The first Boards of Directors for
the fourteen nationalised banks were
constituted on 18th July, 1970.
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(d) and (e). Under Section 9(3) of the
above Act, such representatives are to be
included in the Boards of Directors to be
constituted under the scheme details of
which are now being finalised.

Slow progress in completion of Organic
Chemicals project at Panvel in
Maharashtra

1117. SHRI MADHU LIMAYE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have received
any complaints about the slow progress
of the Organic Chemicals project at
Panvel in Maharashtra State;

(b) when the project will go into pros
duction; and

(c) the reasons for the delay in the
completion of the project 7

THE MINISTER OF STATE IN THR
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRID. R. CHAVAN) : (a)Yes.

(b) The first plant viz. Acetanilide has
already commenced production, while
Sulphuric Acid, Mataminophenol, Aniline,
Hydrogen and BHC Plants are expected to
be commissioned this year.

(¢) Delays took place in finalizing nego-
tiations for purchase of processes and plant
and equipment not avallable in the country
satisfactorily and then in financing agree-
ments to cover the foreign exchange
requirements.

Permission to Manufactare Synthetic
Rubber at Koyali Refinery

1118, SHR1 MADHU LTMAYE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) in view of inefficient management
by M/s. Kilachand Devchand & Co. of the
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synthetic plant, whether Government will
seo to it that no private party is allowed to
manufacture synthetic rubber at Koyali
Refinery; and

(b) the progress made so far at plants
at Koyali and Barauni (Bihar) ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS MINES AND MEATLS
(SHRI BHANU PRAKASH SINGH) :
(a) and (b). The Government have
decided to establish the mnext synthetic
rubber unit in the public seetor, provided
the economics for this is worked out satis-
fastorily. In order to asess the future
requirements of the types of synthetic
rubbers and their applications, and also
to estimate the cost for setting up the
required facilitis a feasibility stody has
already been undertaken. The Dra® Report
has been examined and the final report is
expected shortly, Facilities for the manufa-
cture of synthetic rubber will be sot up by
the Indian Petrochemical Corporation as a
down-stream unit to the Gujarat Naphtha
Cracker. The Fourth Plan contains provi-
sion for the erection of a synthetic rubber
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Gia & fog Ia< a0 &1 adww
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Hagd aor a{AA deww wiEar g
sfqga reta

1122, =Y. uw @aw oy : 747 foaw
Aet 7g A A F97 F fF qE
Yaqd a4l agnig, Ay afad, saw
oA 9. agat ¥ 50,000 zqai § sfas
a9 & AFMEI S AT {1 A9 ¥
aFM Fgi feaq & agr 81 QU AR
Far g ?

faey s § Trow A (ot faren
LU ) : GAAT THTH I AGIE |
St 9t 59 au Aqfa.97 9T A E sad
L F R L3 FIAT EEd T
T gEr ) adww A & at H
FTAA FAA FHE A AT W@ & AR
FIAFT ¥ qH1-92S 9T @ & A9 |

Mishandling of Manager by Employees of
R.B.I. Branch of Hyderabad

1123, SHRI LAKHAN LAL
KAPOOR : Will the Minister FINANCE
be pleased to state ;

() whetheritis a fact that a group
of employees of the Reserve Bank of
India branch at Hyderabad locked the
Manager inside his chamber for two
hours ;

(b) if so what were the reasons of
their encircling the Manager’s office ; and

(¢} when the manager was relecased
from his confinement ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) :(a) to (c).
By its letter dated 16-3-1970 Reserve Bank
of India  Employees® Association,
Hyderabad, served a strike notice on the
Manager, Reserve Bank of India, Hydera-
bad over a charter of demands. The
demands of the Association included air-
cooling of annexe building of the Bank,
space for canteen for the office of the Bank
in Andhra Bank building, payment of
overtime allowance to Cash Department
staff on 9th August, 1968 and 22nd October
1969 for late sitting caused by the failue
of electricity and refusal of leave Lo one
of the office-bearers of the Associations
Conciliation proceedings were held by the
Regional Labour Commissioner (Central)
on 2-4-1970, on 23-5-70, at about 1.45 p.m,
a group of employees belonging to Classes
11l and IV workmen staff, surrounded the
Maoager, Reserve Bank, Hyderabad,
demanding that he should settle the charter
of demands of the Association immediately.
At about 4 p.m. the employees lifted the
gherao, when the Manager agreed (o
discuss the demands with the representatives
of the Association within a fortnight. An
agrecment was later reached between the
Manager, Reserve Bank aod the local
Association on the Ist June, 1970,

Decision to fix New Targtes for Grant
of Credit by Banks to Industrialists
and Traders

1124. SHRI S. M, BANERJEE ; Will
the Minister of FINANCE be pleased to
state ;

(a) Whether it is a fact that the Reserve
Bank had decided to fix new targets for all
banks for grant of credit to small induse

_trialists and Traders.

(b) If so, what are the salient features
of the Scheme ; and

{¢) when the decision is likely to be
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) The
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Reserve Bank of India has not fixed any
new targets for grant of credit to small
industrialists and traders. Howeves
Baoks have been exhorted to increase
their lending to small industrialists
and retail traders and other neglected
sectors of the economy.

(b) and (c). In view of the facts stated
at (a) above, these questions do not arise.

Demands of L.1.C. Employees

1125, SHRI S. M. BANERIEE:
Will the Minister of FINANCE be pleased
to state :

(a) whether the outstanding demands
of the Life Insurance Employees have
been settled by an agreement in the month
of Jyne, 1970 ;

(b) whether the view points of the All
India Insurance Employees Association
were taten into consideration after a
country-wide agitation by them ; and

(c) if so, whether a copy of 1he agree
ment will be laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHIR
VIDYA CHARAN SHUKLA) : (a) to (c)s
As aresult of bipartite negotiations
between the Management and the four
unions representing Class 1II & Class IV
employees of the Life Insurance Corpo-
ration, an agreement over the demands of
the employees was signed at Delhi on the
20th June, 1970. The said agreement
was filed before the National Industrial
Tribunal with a prayer that the Tribunal
be pleased to pass award's in terms of the
said settlement. A copy of the agreement
will be laid on the Table of the House as
as soon the award of the Tribunal is pub-
lished in the Gazette of India.

Supply of Barrels to oil Companies by Hind
Galvanisiog and Engineering Co.

1126. SHRI S. M. BANERJEE
Wil the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to refer to the reply(
given to Unstarred Question No. 8502 ono
the 4th May, 1970 regarding supply:-
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barrels by Hind Galvanising and Engine-
ering Co. (P) Ltd., and state :

(a) whether the Government have
received the requisite information as asked
for in regard to supply of barrels in Hind
Galvanising and Engineering Co. (P) Ltd,,
to other Qil Companies and customers ;

(b) ifso, the details thereof § and

(c) if not, how much time Govern-
ment would further take and the reasons
for such unusual delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Yes.

(b) The firm has furnished the infor-
mation on the condition that it shall not
be published or disclosed, as this will be
prejudicial to their commercial interest.
It will also not be proper to disclose
details during the pendancey of the pro-
ceedings intitated by 10C against the
firm in the Bombay High Court.

(c) Does not arise.
Overdrafis by States

1128, SHRI CHENGALRAYA
NAIDU : Will the Minister of FINANCE
be pleased to state : ’

(a) the present position with regard
to the overdrafts by the State Governments;
and

(by how it is proposed to eliminate

the overdrafts altogether 7

THE MINISTER OF STATE IN THE
MINISTRY OP FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) As on the
25th July, 1970 four States were in over-
draft with the Reserve Bank. The names
of these States and the amounts are:—

(Rs. in crores)

Andhra Pradesh 20.23
Assam 1.98
Kerala 3.97

Rajasthan 4,88
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(b) The overdrafts fluctuate from day
to day due to various factors and it is not
always possible for the State Governments
to eliminate them altogether. The
Government of India have always been
anxious that the State Government should
avoid recourse to persistent overdrafts
which arise from the expenditure commit-
ments of the States exceeding the available
resources. All State Governments having
overdrafts have been urged to undertake
an immediate review of their budgetary
position and make suitables adjustment in
the expenditure out-lays, both on Plan
and non-Plan account, in order that mo
overdrafts remain at the end of the year.

Indian Banks Nationalised in Foreign
Countries

1129. SHRI P, VISWAMBHARAN :
Will the Minister of FINANCE be pleased
to state :

(a) the names of countries which have
nationalised Indian banks functioning in
their territories ;

(b) the names of Indian Banks involved
in the nationalisation of banks Schemes of
foreign countries ; and

(c) whether the Government are thin-
king in terms of reconsidering their policy
of excluding foreign banks from nationa-
lisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) and (b). The
countries which nationalised Indian banks
functioning in their territories are indicated
below :

Date on
which
Nationlised

Country Name of the Bank

Bank of
India; Punjab
National Bank ;
United Commercial
Bank ; Indian
Overseas  Bank ;
State Bank of India.
Bank of India;

Bank of Baroda.

Aden Bank of India.

Burma Central

23-2.63

Tanzania
6-2-67

17-11-69
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Besides the above, the Government of
Uganda has taken over 60 per cent of the
shareholding in the two locally incorpo-
rated subsidiaries of the Bank of Baroda
and Bank of India with effect from the
30th April, 1970.

(c) No Sir.

Family Plianning Cor tion and

action Research Programme

1130. SHRI P. VISWAMBHARAN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Family Planning Com-
munication and Action Research Pro-
gramme attached to the University of
Kerala is aided by the Central Govern-
ment and if so, what percentage of the
expenses of the Programme is met by the
Central Government;

(b) when this programme was started
and the total amount spent on it ;

(c) whether any report has been publi-
shed on this programme ; and

(dy whether Central Governmenl have
any administrative control over this pro-
gramme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes. The Central
Government meets the entire cost of this
research programme.

(b) The programme was started in
Jannary, 1962. Upto the ead of March,
J970 an amount of Rs, 7,33,203/- has been
given to the University of Kerala as
grant in-aid for this purpose.

(¢} The reserch centre has brought
out nine reports/papers. Another report
is under preparation,
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(d) The administrative control over
the project wvests in the University of
Kerala who have been entrusted wiih the
task of implementing it. The project is,
however, annually reviewed by the Demo-
graphic and Communication Action Rese-
arch Commitiee on whose recommenda-
ticas grants are released by the Govern-
ment of India.

Strike by Staff of Indian Overseas Bark
in Bombay and Madras

1131, SHRI P.VISWAMBHARAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the entire
staff of the Indian Overseas Bank in
Bombay and Madras wemt on an inde-
finite strike in the last week of May,
1970 ;

(b) if so, the reasons thereof ; and

(c) the steps taken to restore normal
services to the public ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(c). The employees of the Indian Overseas
Bank at various centres including Bombay
and Madras, want on strike from the
morning of I1&th May, 1970 in protest
against disciplimary action initiated by
the management of the bank against one
of its officers in Delhi Head Office, for
his alleged riotous behaviour on 6th May,
1970 and keeping him under suspension
with effect from 18th May, 1970. The
Central conciliation machinery began medi-
ating in the dispute immediately. The
employees called off the strike on the 2Tth
May, 1970.

Reported Statement of East German Econo-
mists regarding income of Workiog People
in India

1132. SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to
state :
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(a) whether Government has taken note
of the statement of two East German
cconomists that the real income of the
Indian working people has decreased;

(b) whether these two East German
Economic Experts carried out any study
of the economic problems in India;

(¢) if so, how long they were in India;

(d) how they carried out their study 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN ShUKLA) : (a) to (d)s
The G. D. R. Trade Representation Bulletin
dated the Ist July, 1970 contains a brief
notice of a book on India by two East
German autbors published recently in
Berlin., Acoording to this notice, the authors
are of the view that the real income of the
working people in India is likely to decrease
in the coming years. As the authors had
visited India in their individual capacity, no
information about their study has been
made available to the Government.

Branches of Nationalised Banks opend in
Rural Areas

1133, SHRI ARJUN
BHADORIA:
SHRI OM PRAKASH TYAGI :

SINGH

Will the Minister of FINANCE be
pleased to state the Number of branches of
the nationalised banks which have been
opened in the rural areas so far since the
banks nationalisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA)
According to information received so
f r, between July 19, 1969 and June 30,
1970, the fourteen nationalised banks have
opened 745 new offices (out of a total of
115C opened by them during the period)
at rural centres i.e., places with population
¢f not more thas 10,000,
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Loan Agreement with Austria

1134. SHRI HIMATSINGKA 1 Will

the Minister of FINANCE be pleased to
state :

(2) whether a new agreement has
recently been signed between India and
Austria granting a fresh credit to India of
1.5 million dollars for debt relief:

(b) if so, the terms of the agreement ;
and

(e) the total amount of credit so far
granted by each country including those by
international agencies for the current year

and how far this will be utilised for debt
rellef 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes
Sir..

(b) The credit carries a rate of interest
at 39, per annum and is repayable overa
perlod of 25years including an initial
moratorium of 7 years.

(c) Aid agreements signed for 1970-71

(§ Million)

Name of Total of which
country/ Aid Debt
Institution Relief
Austria 1.50 1.50
Canada 16.53 0.80
Japan 32.41 25.41
U. K. 18.00 18.00
U. 5. A, 36.26 8.73
I. B.R.D. 55.00 15.00
I.D. A, 137.50 —
Total 1 297.209 69.44
(Rs. Crores) 2219 52.08

#Besides this a sum of ¢ 0.50 million
is awvailable as interest rellef for 1970-71
under an agreement, covering 3 years
slgned on the 24th July, 1968.

*. This represents the valus of agree-
ments already wsigned (upto 24.7-1970)
relating to aid for 1970.71. Purthur egree-
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ments are expected to be signed with all
the countries mantioned above (exzeapt

Austria), and some others pot mentioned |

above, in the course of the year. The total
aid for the current year is expected to be

of the order of Rs. 640 crores (§ 853
million).

Deteriorating Conditions of J. J, Dwellers
in Harijan Basti, New Delhi

1135, SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVLOPMENT be pleased
to state :

(a) whether Government are aware of
the deterioration in the condition of the
Jhuggi Jhoupri dwellers in the Mazdoor
Basti, panchkuin Road, behind Gandhiji's
Harijan Basti, New Delhi;

(b) the amout spent on providing civic
amenities in the last year;

(c) the total population and the
oumber of water taps; and

(d) whether Government will agree to
provipe on-site rehabilitation 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) There hus
been no deterioration. On the colrary
considerable improvemecnt in the living
conditions of jhuggi dwellers in this area
has been reported by the New Delhi
Municipal Committee.

(b) Rs, 45,200/~

(c) There are 3) water taps
population of about 8000.

for a

(d) No. Sir.
ffamw zm wr  sreAEgfeee
fafrds grar aarf wR v Tt
®at ¥ aETar
1136, =it Heg'wmw wary o HT

§:\fgR aqn A SR WA a9 6g
H0 gg T W H9T H 6
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(%) #1 g@FR &1 g gfega
g 2 sranegfessm  fafere g
qaT§ 1A et FAIEAT F @i H 20
7, 1970 F ‘Ard arss &t A7 ¥ gss
| &Y fecaforai & <fwar 2a arz qizes
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T ;T

(=) afz &, @ 39 9% T
Far wfafFar & ?
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oy wAra ¥ T qat (st oA
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(@) =@ gurar § sfreas g que
wmiegfesss fae aT; ofemw aroaz-
e ST B FATEAT fodE X
qradr & € @ AT FIF FOA S
gz & afufs 1 faefo ox sfam
FraEE FT I T

A dm g . dmr s
aarn § & afafem swd &
a2 femr smar

1137, Y eg ‘5w s 3 74t fa=
g9t g I F FOF R =T gg AW
2 & wredtg FaT far qam 3 A
7 {7 g 7 F afafas sor
&id F1 qA79 F77 77 fqma fmar &7

faet wawa & Tisa @9y (=0 faar-
o gwd ) - FrEA @t faae o qar
ara fafga fmr @da a= s faar 2
st fang Tar FrO4C FHT FIHEQ
FAF A FLIE L

uSo THe ¥o Adl X1 FIAT TALUY
& wam 9T NiFas

1138, o) 9eg A7 FWE @ FAT E1ET
a7 afirz frdrsa o< fagio, srne
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T Ay faww AT 9g @@ &
Far FaT

(%) 37 et & A a1 § wav
arey g1 fafsear aqeam gw9E,
fauil & =€ @ & wr oy ZaETZAl
®1 G w1 @ guwi § deEE
a% san f&y @ £ s 3 JS
g ar gifase wfafes aforai
aar diw sfafraryi #7 99 F@ & F2
T HTR § o

(®) a1 qAe uHo o, fafiw
F F e, -y,
oA-Ffrem, aFFE waar wg Fhaw
R Feg, FER-LEUAT@ESA  qaTs
aqg, #ifedm wari ®gg, A @
ardt mfwgt, 2 s garg afz &
SAR1 9% Iq% 10 6T 0 srqEta™
fRmEssy eEdi qur Are |1l 9
w1§ JqEdr & wf @ q9r 9% WAW 9T
w1 fag=or qemar mar g ?

e g qfeane fadtem @)
fastm, @@ @@ At fawm
wwea ¥ Tew A (s @ g wf)
(F) @3 9% a@FR ™ @ @
#ee Ag g At fr s sty grfem
¥R quEry § @ aw fear Af ey
# @dzm AR 397 Ft agafa g &
ardl 1 gifwaar @R qoFfEr &
gfevera & fag oo Q@ fadmsl Y
AR T AR aEw sl F afad-
v ¥ @rd |rE 9= 98 JAEE g
mfagt & sfad odra 5y o &)

Sl % @ FT AF g T 9T
tar wrf fafemn sqgeama wieqm g
at g &Y F @t af swai F D9
FTT TF FAM F FIO I HATGAG
st grfase wfafew ofomai of oo
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sfafFnst 9T samms  sEAE #T
WIar

(@) ag wea ag Iz Fwfe
sgfagi & fesdt orrfz qv qar =@t
afeni & dweaga e aifga ¥,
gl ®8f @@ g, 94 Sefedi &
fafrw ofomt amas graa &t
feoqforg, 9a% sq#in &1 sf-an safa
FR I7% W O¥T fgwm & ang @
Y ey gawar arfg § & am §)

WO & e & qftomeass Tfn O
AT W

1139, =it geg'oa weng ¢ 347 faw
w4t g2 F9TA F I FA (F ¢

(%) =41 qHTO Aqar 377 s
¥ I AT 9T HA@-FT AT ATAT B
Y 347 3T a9 ¥ wA-FC f@war F@r
3 frg¥ o7 safe &t aifeat, sefal
gureg AW 1 fA=@ & 939 OF
wr@ ¥ wfas g awr g o afz ad,
@ g s g ad & 3@ §; o

(@) 31 g@r§, 1970 % qLHTA
At fewal & AT ¥ g gATAUT®
¥ qfoeasy 3w W) # A% FEatadl
& deqt et § oK adwm Aeafan
#r geay feadr § fast v @ &=
¥ wfgs & gam o ?

fagdarog § wa At (s faem
W GER) : (F) T 9T G qre-
i & A & &9 # 9T 99 9T ATH-
HT agf @maT AT FGite g 9d
afrafaa qa saradt feem w1 dar @
AT gAY g0 R F 99 9 FE
e wfer & o @@ ¥a AEET
yfafraw, 1961 X arww 10 (3) & st
FIAFT § G g &)
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q3-%¢ frdY safe & qrg Feaisa
F qrdra waly e qd @1 afaw
ardra #1 39ds9 P 99 I IMAT
w191 2 1 gafay afz feey aafe @
AA-TT F AU FH F 79 F A1A
o &%t ufr, IgF g9-5T 97 qAng
g qfcaefaqi a1 fawme, qeai®d
Y ardie #Y, T9-FT T8 a4 AT
sfasgs afw ¥ #afas @ o @
39 97 39 I faq ¥ graeg § 93-F
aarar waary ¥fsa afs geaisa
ardrer & 17 &Y &« fam =afsa g gam
F¥ uler sqar a1 #1€ a7 T4y 9ft-
aqfadt § aga faat s, fa 93 @A-
FT A TMGT FGT EY AT g8 THIC AT
gfe-gafagt o fag2z ga-wv7 A8
FTCAT AT |

(@) #9ay: AEAT g3 *W W
& Uy sufal #Y sredr & arX ¥ gIAN
e FTAT R £ a3 g,
1970 aF | @ ¥R ga¥ AfuF =¥
& 3TH FT THA AT FE | FAAT THA
A AN Z AR TFT AT A1 @R
I & oFT g &Y I¥ gAMEA 9T
| T Faa )

a2 a 0y waqfag £ adam
TrEaT 1 9 &, faasr 1| srE s &
sfas &1 gatw fasr @, g=m qee
ey 75 § A uET & ar @
AT F UFT AT E I¥ ;AT 9T 9T
@ faar 7@

Wealth Possessed by Narang Brothers,
Bombay

1140. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased
to state !

(a) whether Government have detailed
information about the various properties
and business acquired by Shri Manu
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Narang and Shri Ramu Narang in Bombay
during the last three years;

(b) if so, the details thereof ;

(c) whether any investigations are pre-
sently being made into the total wealth of
the Narang Brothers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) :
(a) to (d). Iovestigations regarding the
acquisition of the properties and the total
wealth of Narang Brothers are being made
in the course of assessment proceedings.
At this stage of the investigations, it is not
possible to disclose the details.

Dena Bank's Reserve Fund for
Employees’ Housing

1141. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased
to state :

(a) whether the Dena Bank has a
Reserve Fund of more than Rs. 50 lakhs
for employees’ housing :

(b) if so, since when this amount is
lying unutilized;

(¢) whether Government have received
any representation from the Co.operative
Housing Socicties of Dena Bank Emp-
loyees seeking assistance for building their
houses; and

(d) whether Government propose to ask
the mamnagement of the Bank to provide
the employees with the requisite funds ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
VIDYA CHARAN SHUKLA) :
(a) and (b). The bank has no such
reserve fund built out of its profits. As the
annual general meeting of the share-
holders of the bank held on the 29th
March, 1967, the then chairman of the
bank had asnounced the decision of the
bank's Board of Directors to allocate an
amount of Rs. 58 lakhs for granting loans
to employees of the bank for buildiny
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houses. The detailed rules and regulations
governing grant of loans were, however,
approved by the Dena Bank omn 3lst
March, 1970. In respect af three housing
societies which had schemes with a total
cost of Rs. 11,46 lakhs, initial loans aggre-
gating to Rs. 3.31 lakhs for the purchase
of land have been sanctioned by the bank.
In addition, the bank has under consider-
ation requests from two other housing
societies yet to be formed, for loans
amounting to about Rs. 12 lakhs.

(c) A representation from the Dena
Bank Employees Co-operative Society,
Kalina Road, Kurla, Bombay dated 14th
May, 1970 had been received by Govern-
meat,

(d) The bank has already finalised the
detailed rules and regulations for the grant
of loans and has started giving loans to
societies. It will be for the Board of
Directors of the bank to take a view on
merits, on any requests for further loans
for house building purposes from the
employees of the"hank.

Public Deposits held by Companies
in private Sector

1142. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of public deposits
held by the companies in the private sector;

(b) the numbsr of companies holding
such public deposits as have gone into
liquidation in the ‘'ast three years and
deposits held by them :

(c) th: number of companies which
have failed to repay the deposits and the
total ambunt of money involved therein;
and

(d) the steps Government propose to
take to protect the citizens from losing
their money in these companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUMLA) : (a) to (c). The
information as at the end of December,
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1969 is being collected and will be laid oo
the Table of the House.

(d) Directives have been issued by the
Reserve Bank under Chepter III B of the
Reserve Bank of India Act, 1934 regula-
ting the acceptance of deposits by non-
banking companies in the private sector.
These are intended to ensure that such
companies follow healthy practices in
financing their activities. Such a regulation
can help proteet the interest of the depo-
sitors only indirectly by helping the non-
banking compines to remain financiaily
sound. As the deposit of money by a
depositor and its acceptance by non-bank-
ing company is in the nature of a comtract
between the two parties, the only remedy
avallable to an individual depositor for
getting his money back from the company
concerned is to file a civil suit aginstit.
Goveroment does not have legal power to
direct the company to make payment.

Payment of Income-tax and Wealth-
tax by Shri R. K. Soni

1143. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state the total amount of Income-tax and
‘Wealth-tax paid by Shri R. K. Soni, Pro-
prietor of R. K. Machine Tools, R. K.
Woolcombers, Anil Woolcombers, Kabir
Woollen Mills, Kumar Woollen Mills,
Bedi Woollen Mills, K.S.R. Woollen
Mills, R. K. Wool and Allied Industries
during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : The
required information is given in the state-
ment laid on the Table of the House.
Placed in Library. See No. L T—3824/170]

Refference of cases of Mithapur and
Goa Fertilizer Projects to monepoly
Commission

1144, SHRI DEVEN SEN: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether the case of Tata fertilizers
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at Mithapur Gujarat and the case of
Birla fertilizers at Goa are going to be
referred to the Monopoly Commission for
its opinion; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
@) and (b). One of the conditions
mentioned in the latter of intent issued to
M/s. Tata Chemieals for the establishment
of a fertilizer factory at Mithapur is that
the company will obtain clearance under
the Monoplies and Restrictive Trade
Practices Act which came into force on
1.6.1970. The industrial licence for the
Goa fertilizer project was given on 12-12-
1966 ie. before the Monopolies and
Restrictive Trade Practices Act came into
force on 1-6-1970. The question whether
to such cases the provisions of the Mono-
polies and Restrictive Trade Practices Act
would apply is under consideration.

Appointment of Ent Specialist and Orthopae-
dics Surgeon in General Hospital, Manipur

1145. SHRI M. MEGHACHANDRA
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased tn state :

(a) whether Government have arranged
the appointmant of E, N. T. Specialist
and ()_r:hupaedius Surgeon in the General
Hospital, Manipur ;

(b) if not, the reaons for the delay in
appointment of these specialists;

(¢) whether Government are aware of
the need for specialists in E. N, T. and
treatme=nt facilities of cancer being made
availabie in the General Hospital, Manipur;
and

(d) if so, the steps proposed to be
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING, & WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) to (d). The post of
E. N.T. specialist was offered on the Ist
September, 1969, to a candidate recomm-
ended by the U. P. S. C. He has, however,
not joined so far and action is being taken
to cancle the offer and to fill the post on
an ad-hoc basis pending recruitment of
another candidate through the commi-
ssion.

No vacancy of Orthopaedic Surgeon
seems to have been brought to the notice
of the Government of India by the Govern-
ment of Manipur. They have been add-
ressed in the matter.

No reference has been recived from the
‘Government of Manipur regarding lack of
treatment facilities in Cancer. Approprite
action in the matter will be taken in cosu-
lation with the Government of Manipur,
who have been addressed.

Retrenched Workmen From The Manipur
P.W. D,

1146. SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of retrenched workmen
from the Manipur P, W. D. during the year
1970 and the date of their retrenchment;

(b} whether the retrenched workmen
were given retrenchement compensation at
the time of retrenchment;

(c) the reasons for this wave of
retrenchment ;

(d) whether the Government of Mani-
pur are atall making ways for their
re-employment; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING WORKS, HOUS-
ING AND URBAN DEVELOPMENT
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(SHRI PAR'MAL GHOSH) : (a) and (b)-
The number of retrenched workers is 112,
Details regarding the date of their retren-
chment and position about payment of
compensation to them are being collected
and will be laid on the table of the House.

(c) The retrechment was on account of
the transfer of the Churachanpur Tipai=-
“mukh road from the Manipur P. W.D. to
the Border Roads Organisation and conse=
quent reduction of work.

(d) and (e). when any vacancy arises
future, preference will be given to the retre-
oched persons.

M. B. B. 5. Seats For Manipur

1147. SHRI M. MEGHACHANDRA :
‘Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVLOP-
MENT be pleased to state :

(a) the total number of M. B.B. S.
seats allotted for Manipur for the year
1970.71;

(b) whether the Government of Mani-
pur have aaked the Centre for more seats
this years; and

(c) the basis of distributing the reserve
M. B. B.S. seats tothe student secking
admission by the Government of Mani-
pur 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMLY_
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT {SHm
B. S. MURTHY) : (a) 26 M. B.B. S.
seats have been allotted to the Union
erritory of Manipur during 1970-71.

(b} Yes. The Government of Manipur
had asked for 50 seats this year while they
requested for 30 M.B.B.S. scats last years.

(c) The basis of the distribution of the
reserved M. B. B S. seats by the Govern-
ment of Manipur is as follows :—

(1) At least 509, marks, relaxable to
459, in the case o1 candidates belonging to
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scheduled Castes and Scheduled Tribes,
should be secured by the candidate at the
Pre-Medical/Intetmediate Science Medical
Group or equivalent examination in four
compulsory subjects, namely. English, phy-
sics, chemistry and Biology.

(2) The basis of selection is merit which
is determine by the marks obtained by the
candidate in English, dhysice, Chemistry
and Bioclogy at the qualifying examination.
For determining merit the following criteria
are observed:—

(a) B.Sec. First Division candidates
with one or more subjects of the
Medical Group would have Prefer-
ence over I. Sc./pre-Medical quali-
fied students.

(b) B. Sc. Second Division and third
Division candidates should be
judged on the basis of marks
obtained by them at the 1.S.C./Pre-
Medical Examination.

(c) I.Sc./pre-Medical students should
be judged on the basis of their
University /Board marks.

(d) For a candidate who has passed the
qualifying examination at the
second attempt, 29 marks should
be deducted in determining eligi-
bility.

(e

—

Candidates who have passed the
examination in more than two
attempts should not normally be
considered for selection.

(3) while distributing the seats admi-
ssion requirements of the respective medical
colleges to which the selected candidates
are allotted are also kept in view specially
with regard to minimum and maximum age
wherever so prescribed and minimum
percentage of marks prescribed for admi-
ssion.

Confirmation of Work-charged Employees of
Manipar P. W. D.

1148. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVLOPMENT
be pleased to state :

(a) the number of work-charged
employees of Manipur P. W. D., confirmed
and declared Quasi-permanent till date;

(b) if the reply is in the negative, the
reasons for this inordinate delay in giving
confirmation to the work-charged staff;

(c) the number of work-charged
employees in Manipur P. W.D. and the
two Electricity Divisions who have been in
service for 8 years and more; and

(d) whether the temporary work-charged
cemployees in the P. W. D, Manipur are
given death gratuity as their counterpart in
the C.P W.D.?

THE MINISTER OF STATE IN TH
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) No employee
has been confirmed. As thereis no quasi-
permaneney on the work-charged establish-
ment, the question of declaring anyone as
quasi-permanent does not arise.

{b) Confirmation could not be taken in
hand as the Service Rolls of the workers
were not complete, An ad-hoc Committee
has been set up by the Manipur Government
to scrutinise and complete the Service Rolls,
As soon as this work is completed, the
work-charged staff will be confirmed accord-
ing 1o seniority against the permanent posts
already sanctioned.

(c) 406.
(d) No, Sir, -

Enhanced D. A. For Workcharged Staff of
Manipur P. W. D.

1149. SHRI M. MEGHACHANDRA ¢
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether the work-charged employees
of Manipur P.W.D. under the Government
of Manipur enjoy the same scale and allow=
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ances with their regular counterpart undet

the Manipur (Revision of pay) Rules till
te;

(b) if so, whether the enhances D. A.
of Rs:20/— so for given to the regular
employees has been extended to the work-
charged staff under the Government of
Manipur; and

(c) if the reply to (d; be in the negative,
the reasons for not giving enhanced D. A,
to the aforesaid staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSHY): (a) to (c).Information
is being collected and will be laid on the
table of the House.
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Controversy on ownership of the
Jhuggi Jhonpri

1154. SHRI M. SHIVAPPA : WIl the
wviister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that controversy
regarding the ownership of the Jhuggi
Jhoopri is still going on between Govern-
ment on the one hand and the Delhi Ad-
ministration, the Municipal Corporation

and the New Delhi Municipal Committee
on the other ; and

(b) if so, the views of Government
regarding the fate of Thuggi-Jhonpri
dwellers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING

AND URBAN DEVELOPMENT
(SHRI PARIMAL GHOSH) : (a)
and (b). The Delhi Administration,

the Municipal Corporation of Delhi and
the Delhi Development Authority have
proposed allotment of plots to Jhuggi
Jhonpri dwellers on 99 years' lease on a
hire-purchase basis. The Consultative
Committee of Parliament attached to the
Department of Works, Housing and Urban
Development have, however, suggested that
plots allotted to squatters inJ & J Colo-
nies may be given to them on 30 years’
lease which should be renewable, with a
ban on the transfer of plots. No final
decision has been taken so far.

Orienta] Fire and General Insurance
Company Ltd

1155. SHRI N. SHIVAPPA:
SHRI G. Y. KRISHNAN:

Will the MINISTER of FINANCE be
pleased to state :

(a) whether the Oriental Fire and Gene-
ral Insurance Company Limited is a sub-
sidiary of the Life Insurance Corporation
and whether the Company is working in
Public Sector doing General Insurance
business; and

(b if so, the reasons for not allowing a
rational promotion policy by the said
Compary w0 avoid discontent amongst its
employees 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (a) Yes, Sir.

(b) Promotions are normally made on
the basis of seniority and merit. The
Unions of clerical and subordinate staff
have demanded what they term as a more
objective criteria. The matter was dlswsse‘d
with two Unions, namely, the All India
Insurance Employees’ Association, and the
All India Federation of Oriental Fire &
General Insarance Employees’ Associations
on the 4th, 5th and 6th May, 1970. Further
discnssions are scheduled to take place
towards the end of August, 1970.

«Dharna’ by Jhoggi Jhonpri dwellers
before Prime Minister’s houose

1156, SHR1 BAL RAJ MADHOK :
SHRI YAJNA DATT SHARMA :

Will the Minister of HEALTH AND
FAMILYE PLANNING AND WORKS,
HOUSING AND DEVELOPMENT be
pleased to state :

(2) whether it is a fact that the repre-
sentatives of the Jhuggi Jhonpri colonies
gave dharna before the Prime Minister's
House on the 8th July, 1970;

(b if so, the nature of their demands;
and

(c) the steps taken to meet them ?

THE MINISTER OF STATEIN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOFMENT (SHRI
PARIMAL GHOSH) : (ay Yes, Sir.

(b) Grant of proprietory rights to
Jhuggi Thonpri dwellers; provision of basic
amenities in the colonies; on-site rehabili-
tatism in multi-storeyed houses; liberal
grants to the Delhi Administration, etc.

fc) The question of giving plots on 30
years' renewable lease on a hire-purchase
basis is under consideration. Basic ameni-
tiss such as drinking water supply, commu-
nity latrines, approach roads, surface drains
and street light* are already provided in
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J & Jcolonies.” Parks, schools and dis-
pensaries are also being provided. Commu-
Dity centres are being constructed. The
rehabilitation of all the squatters on the
sites squatted upon by them is not always
feasible. Adequate funds are placed at
the disposal of the Delhi Administration
for the Jhuggi and Jhonpri Removal
Scheme.

P.A.C. Report oo Income-Tax

1157. SHRI BALRAJ MADHOK :
SHRI YAJNA DATT SHARMA :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government's  attention
has been drawn to the P. A. C.’s 100th
Report in which the Committee has urged
Government to discourage over-assessment
of income and for observance of suitable
norms in ordering searches; and

(b) if so, the sieps taken to implement
the recommendations of the Public
Accounts Committee 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) (i) Regarding the Public Accounts
Comnmittee’s recommendation on
discouraging over-assessment, the
action taken by the Ministry was
duly reported to them under the
Ministry of Finance (Department
of Revenue) F. No. 17/35/69-IT
(Audit) dated 12-11-69, reproduced
atpp 115-120 of the Committee's
100th Report. At paragraphs ]1.54
to 1.56 of the said Report, the
Committee have expressed a desire
that a study of over-pitched assess-
ments in the light of judgments of
the Tribunals and the Courts should
be made by the Government,
Accordingly, a pilot study, similar
to that made earlier in respect of
the orders of the AACs, has been
undertaken by the Government.

(ii) At paragraphs 1.57 to 1.60 of their
100th Report, the P. A, C. have
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expressed their anxiety to see that
the power to order searches and
seizures by the officials of the I. T.
Deptt. should be defined precisely.
They also suggested that in case
it was considered inadvisable to
pass an enactment in this respect,
the Government should at least
issue executive instructions to the
Commissioners for the observance
of suitable porms in ordering
searches. The Government have
already issued suitable instructions
for avoiding searches in petty cases
and in cases where the reliability
of the informatlon is open to
doubt,

Delhi Master Plan

1158. SHRI BAL RAJ MADHOK :
SHRI PRAKASH VIR SHASTRI:
SHRI YAJNA DATT SHARMA*

‘Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have revised
or propose to revise the Delhi Master

Plan; and

(b) if so, thenames of the colonies
regularised or proposed to be regularised
and included in the Master Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) :
(s) No, Sir.

(b) Does not arise.

Negotiations between  Indian Banks
Amsociation and All India Bank Employees
Assoclation Regarding Wage Increase

1159, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Indian
Banks Association had ¢ommenced nego-
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tiations for wage increases etc., with the
All India Bank Employees’ Association
on the 30 th December, 1969;

(b) whether parallel negotiations were
going on at that time between the State

Bank of India and its Union;

(¢) whether the Indian Banks Associa-
tion was hopeful of comingto an agree-
ment with AIBEA whose impact on esta-
blishment expenses would have been
around 8 per cent on a quid pro quo basis;

(d) wheather the State Bank of India
was kept informed of the above acd yet it
chose to conclude an agreement with its
Union on much higher terms; and

(¢) whether Indian Banks Associa-
tion had no alternative butto concede
similar terms which are estimated to put up
establishment cost of banks by 25 per cent
orso without any quid pro quo by the
employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (e). Scales
of pay and other conditions of service of
bank employees including those of the 14
nationalised banks were governed bya
Bipartite Settlement  dated 19-10-1966
between the Indian Banks Association
representing the managements of the banks
and the unions representing the employees
of the banks. The period of this settlement
came to an end on 31-12-1968. In January
1969, All India Bank Employees Associa-
tion made a demand for improvements in
the Bipartite Settlement of 1966. From
May, 1969 onwards the representatives of
the Indian Banks Association and the All
India Bank Employees Association held a
number of meetings and earnest negotia-
tions between the parties Commenced on
30th December, 1969. The State Bank of
India had entered into an agreement dated
29-7.-1967 regarding pay scales with All
India State Bank of India Staff Fedaration
and this agreement was to be in force up
to 31-12-1968. In December, 1968 the
Federation approached the State Bank of
India for certain revisions in the agreement
and accordingly negotiations were condugct-
od by the State Bank of India with the
representatives of the Federation, with 8
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view to arriving at a negotiated settlement.

Indian Banks Association and State Bank

of India were keeping each other informed

cf the general trend of the discussions with
the unions with which they were negotia-
ting. As the discussions were extended
over a long period and covered a number
of points on which agreement was sought
to be reached and the stand taken by
the parties at each of the negotiations was
continually changing, till the parties had
discussed all the outstanding points and
reached agreements on all the points
which had a financial impact, it would be
difficult to say precisely what the financial
impact would have been ata particular
point of time. On 24th February, 1970
State Bank of India having reached an
understanding with the Federation, signed
an agreement with it, as the bank felt it

would not be desirable to further postpone
the signing of the agreement with the
Federation. As per the terms of this agree-
ment, The State Bank of India estimated
that the increase in the annual wage-bill
of the award staffl would-be about 5.89;.
Certain understandings were reached
during April-May 1970 by the Indian
Banks Association with the All India Bank
Employees Association regarding the
revised seales of pay and other matters,
in respect of *A’ Class banks, which in-

clude the 14 nationalised banks. On some
outstanding issues discussions are still

going on between Indian Banks Association

and All India Bank Employees Association.
Till a formal agreement is signed between
Indian Banks Association and All India
Bank Employees Association it will be
difficult to assess accurately the financial

impact on each of the nationlised banks
consequent on the revision of scales of
pay and other matters. Following the
recent understanding by the Indian Banks
Association  with  All India Bank

Employees Association, on wage revision,

State Bank of India had further nego-
tiations with its Federation and has reached
an understanding for a further increase
to the workmen staff of the State Bank
and the aggregate increase in establishment
cost of workmen staff including such

further increase, is estimated by the State
‘Bank Of India to be 10.7%,. The present in-

dications are, however, that the additional

cost in none of the nationlised banks will

be anywhere near 25%,
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Grant of increased Wages by State
Bank of India to its Employees

1160. SHRI VIRENDRAKUMAR
SHAH ¢ Will the Minister of FINANCE
be pleased to state :

(a) wheather it is a faet that State
Bank of India has granted increased wages
to its employees which will push up the
establishment cost by about 25 per cent;

(b) whether it is also a fact that the
Life Insurance Corporation employees
had recently put forth aclaim to be
given similar wages as enjoyed by the
State Bank of India employees and that
if conceded, the Life Insurance corporation
will have to incur additional burden of

Rs. 10.0 crores per annum on its wage
bill;

(c) whether the State Bank of India
employees are relatively more privileged
than their counterparts in serveral other
similar public sector undertakings and that
the recent increase in the wages granied
by State Bank of India would cause a-
chain reaction asis demonstrated by the
Life Insurance Corporation employees’
claim; and

(d) the steps proposed to be taken
by him to stop such unilateral actions ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) The
State Bank of India and the State
Bank of India Staff Federation have-
reached an undrstanding on wage revision
of workmen siaff involving an aggregate.
increase in establishment cost of workmen.
staff of the order of 10.7%,.

(b) The charter of demands submitted
by the class ITl and IV employecs of the
Life Insurance Corporation was referred
by the Ministry of Labour for adjudication
to a National Industrial Tribunal. While
the Tribunal was scized of the
dispute, an agreement outside the Tribunal
between the management and  the
employees was reached on the 20th  June,
1970. The same agreement was filed before
the Tribunal with a prayer that the
Tribunal be pleased 10 pass awards in
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terms of the said settlement. The financial
implications of this agreement are not
likely to be in the region of Rs.10 crores
as presumed by the Hon'ble member.

(c) and (d). With the expiry of the
agreement fixing the wages of ils workmen
staff on 31-12-68, the State Bank of India
had necessarily to carry on negotiation
with its own recognised union, wiz.the
State Bank of India Staff Fedaration. The
wage rates, and terms and conditions of
employment are rcached between the
managements and the unions representing
the employees as a result of collective
bargaining. It is not always possible to
look for absolute uniformity amongst
different public sector undertakings which
operate in the same field or similar fields
but have difierent histories or organisati-
onal patterns. Government's direct inter-
vention in issues which are the subject-
matter of collective bargaining is neither
possible nor desirable.

Impact of reduction in Prices of Drugs
oD COMMmON man

1161, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
-AND METALS be pleased to state :

(a) whether one of the objectives behind
effecting price reduction in case of 17
essential drugs and medicines as notified
recently is to reduce the overall burden of
-medical bills on the common man ;

(b) whether a study has been made to
-gstimate at least broadly, the extent of
-benefit to the common man to be accrued
because of the above step ;

(¢)if not, whether such a study is being
ordered ; and

(d) wheth the findi will  be
furnished to the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
ACHEMICALS AND MINES AND
+METALS (SHRI D. R. CHAVAN) : (a)
.and (b). Prices of 17 essential drugs were
sotified under the Drugs (Prices Control)
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Order, 1970 which also provides for freez-
ing of prices of other bulk drugs and
refixation of prices of formulations in
accordance with the formula prescribed
therein. One of the objectives behind the
price control policy is to make the
drugs and medicines available to the
common man at reasonable prices, and the
Control Order has been so designed as to
achieve that objective. The price Contro!
comes into  effect from Ist August, 1370,
No study has been made, nor is it possible
to make at this stage, to estimate the
extent of benefit to the common man as
a result of the price control. Indications
however are that essential drug formula-
tions marketed by large companies whieh
are mostly foreign owned will come down
considerably.

(c) No study is being ordered at
present,

(d) Does not arise.

Check on price rise of tonics containing
Vitamins, Minerals, Proteins

1162, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO.
LEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) whether it is afact that tomics
containing vitamins; minerals, proteins,
ete, have to be prescribed to the patients
in most cases besides prescribing formula-
tions containing the drugs and chemicals
whose prices have been recently contro-
lled ;

(b) whether Government will ascertain
whether or not the prices of the former
have been appreciably raised recently by
most of the manufacturers ; and

(¢) whether Government propose to do
anything to ensure that price rise in the
case of tonics, etc., does not nullify the
bentfits of price reduction in case of
some essential drugs and medicines ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
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METALS (SHRI D. R. CHAVAN) : (a)
Prescription of tonics is a matter for the
physician, As far as price control is
concerned, tonics having medicinal value
come within the purview of the Drugs
(Price Control) Order, 1970.

(b) Goveroment have no information
that the prices of tonics have been ralsed
appreciably. The revised princes will come
into force from Ist August, 1970 and the
position will be known only oftcr we
reecive the revised price lists,

(c) Government would watch the situa-
tion before taking any further measures.

Deaths due to Cholera

1163. SHRI MUHAMMAD
SHERIFF : Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the number of deaths occured due
to cholera during the year 1969 and upto
June, 1970 in the country, State-wise ; and

(b) the steps taken by the State
Governments in the matter and the detailed
help given by the Cenire in this regard to
the affected States 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) According to the
information available in the Directorate
General of Health Services, the number
of deaths due to Cholera was 4076 during
the year 1969 and 1516 during the period
from January to June 1970. The Statewise
break-up is given in the statement laid on
the table of the house [Placed in Library.
See No. LT— 3825/70]

(b) Necessary preventive measurss o
control the spread of discase were taken
by the State Health Authorities which
include the following i—

(i) Prompt notification, isolation and
management of cases ;
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(ii) disinfection of the
premises :

infected

(iii) anti-cholera inoculations in the
infected and threatened arcas ;

(iv) Chlorination of water supplies ;

(v) improvement of environmental
sanitation, including food hygiene
and anti-fly measures ;

(vi) prophylactic treatment of contacts ;
and

(vii) health education.

Central help was offered to the affected
States and Union Territories as indicated
below :

(a) Four Central Investigation Teams
were deputed to Rajasthan, Madya
Pradesh and Gujarat States and
Central Officers visited the States
of Maharashtra, West Bengal,
Tamil Nadu and Union Territory
of Delhi,

(b) Oricntation training courses on
Cholera for medical officers were
organised In association with the
States of Andhra Pradesh, Assam,
Bihar, West Bengal and experts
were deputed to assist in the
training wherever mecessary. Eight
training courses during 1969 and
cight courses during 1970 (upto
the end of July) have been beld ;
2 in Andhra Pradesh, | in Assam,
1 in Bihar, 1 in Maharashtra, 2
in Mysore, 2 in Orissa, in
Tamil Nadu and 3 in West Bengal.

(c) technical information on cholera
was sent to the States.

(d) facilities of laboratory examination
of materials were provided to the
States of Assam, Rajasthan, Uttar
Pradesh and Union Territories
of Delhi, Manipur and Tripura.

(¢) immediate supplies of chelera
vaccine, disinfectants and essential
drugs were arranged fer Assam
Rajasthan and Madhya Pradesh.
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(f) Jet-gun injectors for vaccination
were provided at Singhastha fair,
Ujjaio (M.P.) and Car festival,
Puri. (Orissa).

(8) Epidemiological intelligence data
was disseminated to the States and
Union Territories, and surveillance
of Cholera was promoted during
natural calamities, such as, floods
and droughts and at fairs, and
festivals of all India importance.

Financial assistance was given 1o the
following States dcring the years 1969-70
for implementation of Cholera Control

Programme.

SRAVANA 14, 1892 (SAKA)

Assistance re-

leased during

Name of State 1969-70

(Rs. in lakhs)
1. Andhra Pradﬁh 0.43
2, Bihar 1.83
3, Maharashtra 1.20
4. Mysore 0.06
5, Orissa 1.39
6. Tamil Nadu 0.86
7. West Bengal 1.70
8. Uttar Pradesh 0%

Allotment of Land to Tara Co-operative
Housing Socicty, Delhi

1164, SHR1 HEM RAJ : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be

pleased to state :

(a) the progress made in the allotment
of land to the Tara Co-operative Housing

Society, Delbl ;

(b) whether it is & fact that afirm
commitment was made on the floor of
the House to allot land in South Delhi
to the said Society ; and

(c) if so, the reasons for resailing from
1

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) The Society
has been offered land in Shahdra
area. It did not accept the offer and
has been pressing for land in South Delhi.
The matter is to be discussed further

with representatives of the Society
shortly.
(b) In the answer to an Ubstarred

Question in the Lok Sabha in 1968, the
then Minister of State in the Ministry of
Food, Agriculture, Commnnity Develop-
ment and Co-operation had stated that it
had been decided by Government to offer
land to the Society near Munirka Village
south of R. K. Puram. This answer
was based on the information furnished
by the Society. This Ministry had not
then been consulted.

(c) Does not arise.

Branches of Nationalised Banks in Mysore

1165. SHRI G. Y. KRISHNAN :
Will the Minister of FINANCE be pleased
to state :

(a) The opumber of Branches of
Nationalised Banks in the State of Mysore;
wnd

(b) the details regarding the distri-
bution of money to the poor farmers and
other low communities in the Fourth Five
Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) The
14 Banks which were nationalised on 19th
July, 1969 had 457 offices in the State
of Mysore,as on 30th June, 1970. These
figures are provisional.

(b) Presumably the Hon’ble Member
desires to know the amount of credit likely
to be advanced by commercial banks to
the poor farmers and backward commu-
nities during the Fourth Five Year Plan
period.

According to an estimate made on the
basis of avilable data, the outstanding
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am unt of commercial bank credit to
.agriculture at the end of the Fourth Five
Year Plan period would be around Rs. 250
orores. The bulk of thisis expected to go to
the poor farmers, As for advances to the
backward communities, bank advances are
not earmarked for any particular commu-
pity. However, under the various sehemes
framed by nationalised banks for exten-
ding credit to the poorer sections
of the society, it is hoped, backward
communities also will be able to avail of
bank credit in an increasing measure. No,
estimate of such credit is, however

possible.

Filling of Income-tax and Wealth-tax
Returns by Sheikh Abdullab

1166. SHRI KANWAR LAL
GUPTA : Will the Minister of FINANCE

be pleased to state :

(a) whetherit is a fact that inspite of

notices issued against Sheik Abdullah
under the Income-tax and wealih-tax
Acts, he did not file the income-tax and

wealth tax returns ;

(b) ifso, the reasons why no action
has been taken against him ; and

(c) the reasons stated by Sheikh
Abdullah for not filing the income tax
returns 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

-+(b) The notices issued to Sheikh
Abdulah under the Income-tax and Wealth-
tax Acts relate to the assessment year

* 1969:70. The Income-tax Officers concer-
ned is making investigations about whether
Sheikh Abdullah had any taxable income
or met wealth. The question of taking

- action will arise only after the enquiries are

completed.

.(cy No reasons have been given in
writing-
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Excise Duty on Plastic Tubes and Sheets

1167, SHRI B. K. DASCHOW-
DHURY : Will the Minister of
FINANCE be pleased to state ;

(a) whether Government had decided
1o charge additional excise duty on plastic
turbes and sheets and there had been
resentment by the industry in this respect;
and

(b) ifso, the details thereof and the
steps laken by Government to revise its
decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) and (b). The
Government decided to levy excise duty,
with effect from 1-5-1970, on polyethylene
layBat tubings, sheets, sheetings and films
which before that date were exempted
from the levy. But after examining repre-
sentations received from the industry
affected, the srarus quo anmte has been
restored from 17-7-1970.

Contrbution by LIC and Unit Trust for
Construction of Multi-storeyed Residental
Buildings

1168. SHRI B. K. DAS CHOW-
DHURY :Will the Minister of FINANCE
be pleased to state :

(a) whether Life Insurance Corpo-
ration and the Unit Trust have agreed
to cnntribute during 1970-71 towards
accelerating the construction of multi-
storeyed residential buildings by the newly
floated Housing Corporation ; and

(b) if so, the details thereof and to
what extent ?

THE MINISTER OF STATE IN THE
MINISTRY -OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a)and (b).
There have been no formal agreements so
far, but if any proposals come up from
the newly floated Housing and Urban
development Finance Corporation, they
will evoke a favourable response from the
LI.C. and U.T.I, subject to the terms
being found acceptable.
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Transfer of Kolar Gold Mining Undertaking
to Department of Mines and Metals

1169. SHRI B, K. DAS CHOW-
DHURY : Will the Minister of FINANCE
be pleased to state :

() whether Government are consider-
ing the transfer of the functioning of the
Kolar Gold Mining undertakingas a pro-
fitable Organization to the Department of
Mines and Metals ; and

(b) if so, the details thereof and the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a)and (b). A
recommendation to this effect is under-
stood to have been considered by the
Committee on Science and Technology
recently. A formal reference from that
body is awaited. Afier it is received, the
matter will be examined,

3ga wrdtn wr fagfaa & am
geal # afg

1170. st W=raTe "reeT : FJg7 faw
AWt a7 T A F0 ST fF :

(%) =19 w9 & fF Ja9  smavr
#1 fAgfea & arg aft godvaar awgwi
T geat #afagi @

(@) ;a1 o o7 @9 & f5 &=
FCEHT FHAET 10 Jqwe 7 afg
g ®Y W F @ gu AT
gemHi § o Igawm § afg w7 Fr
HIW A ST @y g Wi

() Fr o ot w1 @ i oY Ao
¥ gudEaT aegEl & gent F afz @
e
 foe wwrern ¥ vvow Wt (s faen-
AT AT ) - (F) S AE 1 23w,
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1970 F1 dra3 Faw smam @1 ffe
¥ W g1 & are, qaf ST, w6,
afemdi, gg st g9 & @ qEmat S
FEHT A ArET T AT wre @
@1 & a3 fearaend, frdt & 3w, ¥79
wrfz et wT & faer IoeEr IRgEl
& e facar W E)

(7) sorme #1 7@ art ¥ fafree
AAFTY AET &)

() @ waTw =1 & A & |

w0 & agst & fod Imn ane

1171, =it semmme Az : #a1 faw
w9t g aarT 1 a1 w6

(%) Fe-grami g7 afqad fFaAv
FT IFET @ AT & ;

(@) ¥ oF qagd W -
O ¥ ag qow faar a1 e w0
q@ Tge W w0 # awE i
F our gra w1 a0 & fa¥od wew
HATA T A W

{ﬂ}u‘ﬁ{g‘i’, ar {q‘r{mﬁ‘
Far wfafFar g ?

farer wimrern § o s (i fewn-
T gew) : (%) fraifdat @ AR
fagar fi7 aul & aget & fao ot v
FT T FHTET A9 &7 TN -

aq THEAT &H
(%3re w94l #)
1967-68 374.52
1968-69 435.49
1969-70 513,73
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(@) dar #% wEE wER A}
AT AG FATR

() 7g we1 7EY Jaar |

' qet & fog qifeat 3 & wfga
gL

1172, =t Wemm™ et : 17 Q@
fraw aa1 T A @@ At wig A
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ATAW FT AT F30 ?

Yifeaw o ETEw ST e aar
ey wwwg § Tew W (At .
wg) : (F) o

(@) g7 (%) 7 zfie & 9w
& Izar |

Dearnces Allowance to Pensioners

1173, SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
refer to th: reply given to Unstarred
Question No. 6221 on the 13th April,
1970 and state :

(a) the percentage of the ad-hoc
increase to those drawing pensions upto
Rs. 200 per month and what is the
equivalent percentage of Dearness Allow-
ance to the salary of serving employees in
the same pay range ;
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(b) if the justification for dearness
allowances isto compensate loss from
inflation, how Government justify the
difference between serving and retired
employees;

(c) the total financial commitment
on the increase sanctioned and what would
it be if the increase was Rs. 23 ;

(d) whether Government have
suggested to State Government equivalent
increases to their pensioners and if so,whe-
ther some State Governments reply that the
responsibility was of the Central Govern-
ment because they are not resposible for
inflation; and

(¢) considering the resentment cf pens-i
oners in States, why the Centre encourage
State Government by bearing a share in
such increases to pensions as they may givel

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (1) A
Statement containing the information is
attached.

{(b) The position of Governmet
servants who are in service is different from
that of Pensioners. The latter in principl
are not eligible to the same concession
including Dearness Allowance as are adm,
ssible to serving Government employecs

(c) The cost of ad-hoc increase as sanc
tioned in 1963 was estimated at Rs. 4.3
crore per annum and the cost of revision
upwards by Rs. 10/- per month of the
AD-HOC increase with cffect from 1-9-69
was estimated at Rs.B crores per anoum.
If the AD-HOC increase had been revised
upwards by Rs.25/-per month instead of
Rs. 10/- per month the additional cost
would have been of the order of Rs. 20
Crores per annum.

(d) No, Sir.

(¢) The sanction of AD-Hoc
increase to the pensioners of the State
Governments is a matter fully within the
purview of the State Governments and the
question of the Centre offering any encoy-
ragement docs not aris¢.
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STATEMENT

Ad-hoe increase admissible to those drawing pensions upto Rs. 200/~ per month
with the inarginal adjustments upto 220/- per month and percentane of ad-hoc
increase to pensions as well as the percentage of dearness allowance
admissible to serving employees in the correosponding pay range.

Amount of Ad-hoc  Percentage Pay Dearncss  Percentage
pension increase Allowance

(a)  Pensions Rs. 1500 602, to 509, Rs. 70 and Rs. 71 10i7, 10 65°;,
upto Rs. 30 above but
per month below Rs.

110

(b)  Pensicns Rs. 17.50 5€9 10259, Rs, 110and Re 98 892 1o 660,
above Rs. above but
30 but not below Rs.
above Rs. 150
75 per
month

(¢)  Pensions Rs. 20.00 269, t0o10% Rs.150and Rs. 122 813, 10 56,
above Rs. above but
75 but not below}Rs.
above Rs, 210
200 per
month

d) [EPensions Rs. 1t0o 99 t00.59% Rs.210and Rs. 146 699, to 667
above Rs. 19 above upto
200 but Rs. 220
not above
Rs. 219
per month.

Inadequacy of customs Officers at VIDYA CHARAN SHUKLA) : (@)

Santa Cruz Airport

1174, SHRI G. VENKATASWAMY :
Will the Minister of FINANCE be pleased
to state :

(2) whether it is a fact that inadequate
number of Customs Preventive Officers
at Santa Cruz Airport are causing long
delays for some days in clearing passengers
arriving by international flights ; and

(b) if so, the steps taken to remove this
difficulty ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

Due to increase in passanger traffic,
the existing air customs staff is, at times,
found inadequate. Suitable staff adjust-
ments are, however, made whenever needed
to avoid delays and to ensure expeditious
1 of P EETS.

(b) The strength of staff at Santa Cruz
Airport is being augmented.

Schemes introduced by L.1.C. of India
to solve bousing problems

1175. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleased

to state
(a)"what was the Scheme introduced in
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1969-70 by the Life Insurance Corporation
of India for solving the housing problem
of the common man which have been
benefited and what new schemes have been
drawp vp for 1970-71 and the details
thereof ;

(b) how much amount has been ad-
vanced by the L.I.C. under the Scheme of
‘Own Your House’ upto 31st March, 1970 ;

(c) how many parties have been given
loan amounting to more than Rs. 1 lakh
cach and the tota] amount advanced and
how many parties have been given loan
amounting upto Rs. 1 lakh each and the
total amount to them ; and

(d) whether Government consider the
possibilities of extending the Scheme to
the places having population of 10,000, if
80, when and if not, the reasons therefor 7

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) :
(a) The Life Insurance Corporation

has several schemes for granting loans for
house building purposes. No new schems
were introduced during the years 1960-70
and 1970-71.

(b) Rs. 14.31 crores.

(c) The maximum amount of loan
under the ‘Own Your Home' Scheme is
restricted to Rs. one lakh only. 5238 per-
tons have been sanctioned loans up to
this amount upder this Scheme.

(d) The L.I.C. may consider extension
of the Scheme to more centres.,

Office accommodation for Central
Government

1176. SHRI PREM CHAND VERMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) the plinth area of accommodation
of Square Feet needed by the Central
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Government for its Offices in Delhi and
New Delhi ;

(b) the area of the accommodation
available at present with Governmet, how
much is under construction and the total
amount earmarked for the construction of

additional accommodation during the year
1970-71:

(c) the value of rent per square foot
Government are paying for the accommo—
dation taken by them in the Private Sector
and at what rate the accommodation has
been taken in 1971;

(d) the total cost per square foot in-
cluding the cost of land of the Govern-
ment Buildings; and whether Government
have considered a proposal to construct its
own accomodation to meet fully its
requirements ; and

(e) if so, the details thereof and if not,
the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) :
(a) 65.75 lakh Sq. Ft, (floor area and
not plinth area).

(b) The area at present available with
the Government is 57.93 lakh sq. ft. as
given below!—

lakh sft.
(i) Government owned

buildings ... 39.16
(ii) Leased/requisitioned .. 4.53
(iii) Temporary hutments ... 14.24
Total : 57.93

Pending demand—65.75—57.93=7.82
lakh sft.
Although ostensibly the pending de-

mand is 7.82 lakh sft, in view of the fact
that the temporary buildings (hutments,
barracks ctc.) are to be pulled down soon
owing to their having outlived their life
and the leased/requisitioned buildings have
to be released sooner or later, the actual
pending demand for office accommodation
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to be satisfied would work out to about
26.59 lakh sq. ft.

The total area of accommodation under
construction and proposed to be taken up
for construction during the 4th Five Year
Plan period is 5.39 lakh Sq. ft. The total
amount earmarked for construction during
the year 1970-71 is Rs. 48,00.000/-

(c) Rent paid for private accommodation
varies from 0.35 P. to 0.45 P. per sq. ft.
depending on the specifications of the
buildings. In commercial/semi-commercial
areas, accommodation has, however, been
hired by Government at rents varying from
0.50 P. to Rs. 2.00 per sq. ft.per month.

(d) and (e). The total cost per sq.ft.
comes to Rs. 33 to 35 excluding the cost
of air-conditioning and the cost of land.
The cost of lsnd will be different for
different localities.

Further cunstruction depends on the
availability of extra funds for the purpose.

Medical Colleges in the Country

1177. SHRI PREM CHAND VERMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total number of seatls available
in the Medical Colleges in the country
during the years 1969-70 and 1970-71 and
the number of seats poposed to be pro-
vided in the year 1971-72;

(b) the number of doctors required in
the country at present;

(c) the number of hospitals and Public
Health Centre in the country without
doctors ;

(d) whether any special scheme pro-
gramme has been finalised by Government
to appoint doctors in each of the
Public Health Centres in rural areas;
and if so, the details thereof; and

(e) whether Government propose 1o
inerease the number of Medical Colleges
or the number of seats in the existing
Medical Colleges; and if so, when ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) The total number
of seats available in the Medical
Colleges in the country has been
estimated to be 11,800 in 1969-70 and
11,850 in 1970-71. The number of seats
that may be available during 1971-72 will,
however, depend on the number of new
medical colleges that may be established
during this period by the State Govern-
ments to whom the colleges have been
allotted and will also depend on the
possibility of expansion of admission
capacity in the existing medical colleges.

(b) In order to attain, by the end of
the Fourth Plan period, the Doctor-Popu-
lation ratio of 1:3500 as recommended by
the Health Survey and Planning Committee
(Mudaliar Committee) 1961, the total
number of doctors required is estimated
to be 1,70,870. According to the estimates
based on the expected out turn of doctors
minus attrition due to deaths and retire-
ment etc. the number of doctors available
by 1973-74 is expected to be 1,37,930 mak-
ing for the ratio of 1:4300 approximately.
According to this ratio there is shortage
of doctors at present.

(c) All the hospitals under the Central
Government have by and large the required
number of doctors. Requisite information
in respect of hospitals under the State
Governments/Union Territories is not
readily available. Public Health Centres
presumably refers to Primary Health
Centres. On 31-3-1970, there were 417
Primary Health Centres without doctors.

(d) The following measures have been
adopted or are under consideration to
make rural service in Primary Health
Centres more attractive:—

(1) enhancing the age of retirement of
Doctors and  Specialist and/or re-
employing them afler retirements.

(2) Granting special concessions and
allowances to doctors to work in rural
areas and also disincentives for avoiding
service in rural areas,
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(3) Utilising the sevices of private
pracli\iODBTS‘, where nesessary, on part-
time basis.

(4) a scheme is keing considered in t_he
Department of Family Planning to provide
funds for the special development of
Primary Health Centres in difficult blocks
so that they may have approach roads,
potable watir and clectricity.

(5) The Government of India is
considering a scheme 10O provide an
incentive of Rs.150/- per month to the
doctors to attract them to scmm the
Primary Health Centres in the difficult
rural areas.

(6) The Government of India has imp-
ressed upon the State Governments to
take immediate and effective action to
meet the requirement of doctors work-
ing in the Primary Health Centres.

(7) Provision of living and working
accommodation with edequate facilities
for drinking water, sanitary latrines and
all-weather accessibility at rural centres,

(8) Supply of vehicles to each Primary
Health Centre.

{9) Prescription of minimum service
in rural area before crossing efficiency bar
or grant of promotions.

(10) opportunities for refresher course,
post-graduate educution and  visits to
institutions for advanced training in India
and abroad in licu of service in rural
areas.

(¢) The Fourth Five Year Plan envis-
ages the establishment of ten new Medical
Colleges with a vicw to raising the annual
admission capacity from 11,500 to 13,000
by 1973-74. Two colleges have already
been set up.

New Medicines prepared by Indian Drugs
and Pharmaceuticals Ltd.

1178. SHR1 PREM CHAND VERMA :
will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the new medicines prepared by the

AUGUST 3, 1970

Written Answers 232

Indian Drugs and pharmaceuticals Ltd.
during the last two years and the Impro-
vement made in that respect since 1968-69
and 1969-70 ;

(b) how far progresss has been made
as regards the assurance of improvement
ofthis Company given in the Lok Sabha
in 1967-68, and the details thereof; and

(c) upto what time the Company is
expected to make upitsloss ; by when
its whole machinery will start working
and the nature of its future plans ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS & MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Four
products of Synthetic Drugs Plant(Vitamin
By, Vitamin B, Folic Acid and D.C.C.)
and four products of Antibiotics Plant
(Sod. penicillin, Proc. penicillin, Tetra-
cycline Hel and Oxytetraeycline Hel) were
commissioned during the year 1968-69
and 1969-70. The production of these
drugs and antibiotics is gradually impro-
ving with the stabilisation of their produc-
tion technologies.

(b) The Company has made steady
progress in identifying and solving
various teehnological and other problems
which are inherent in the commissioning
and stabilisation stage of new pharmaceu-
tical plants. The probelms relating to
sterility and clarity in the Antibiotics Plant
have been nearly solved. The major
problem, however, is erratic power supply.
The matter has been taken up with U. P,
S. E. Board for regular and uninterrupted
supply of power. The Synthetic Drugs
Plant has stablised almost all its products.
The Plant is now working at about 709,
of its installed capacity which is expected
to reach production level of 80-909, of
the installed capacity in the next 2.3
months. The Surgical Instruments Plant
was so far suffering from lack of orders.
Some orders have since been secured
including an export order from Soviet
Union of the value of Rs. 22 lakhs which
is likely to keep the Plant bus for about
4 months. More orders are expected in the
near future,
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(c) The Company is likely to reach
ths break-cven  point by the end of the
year 1971-72. It is too early to say when
the losses would be made up. However,
in addition to attaining the rated capaciti®
es, the Company has planned for
expansion of some of its products with
the addition of marginal equipments and
also production of new drugs within the
facilities already available. These steps are
expected 1o reduce the production costs
and to improve the economics of the
Plants.

Expori of Items Produccd/Manufactured

By All the Underkings of the Ministry

of Petroleum And Chemicals And Mines
And Metals

1179. SHRI PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

ra) which are the items and for how
much, those produced/manufactured by

all ths Public Undertakings of the
Ministry, exported during 1968-69 and
1969.70 ;

(b) the target fixed for exporting those
items for the years 1970-71 and 1971-72;

(c) the items which have hard competi=
tion in foreign countries and the steps
Governiment have taken to face the
problem ; and

(d) the programmes chalked out by
Government to increase the percentage
rate of export and details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CH-
EMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (d). Info-
rmation is being collected and the same
will be laid on the Table of the House in
due course.

Allotment of Housing Plots To MPs.

1180. SHRI RAM KISHAN GQUPTA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to referto the reply
given to Starred Question No. 5 on the
23rd February, 1970 and state at which
stage is the proposal to allot plots to the
Members of Parliament in Delhi;

(a) whether Government have seen
the recent statement of chief Executive
Councillor, Delhi in this regard ; and

(b)if so, the of Gover
thereto and by what time formal
allotments are expected to be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, & WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRJ
PARIMAL GHOSH) : (a) Yes, Sir.

{b) The matter has since been
discussed with the chief Executive
Councillor. Requests for the allotment
of plots received from Members of Parli
ament have been forwarded to the Delhi
Development Authority. Offers of Plots
to 25 Members of Parliament were sent by
the Authority initially. Further allotments
will be made as and when plots become
available in the various development
schemes of the Delhi Development Autho-
rity.

Investment of L.I. C. Funds for Welfars
Schemes

1181. SHRI RAM KISHAN GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the future programme for
investment of L.I.C. funds in Waelfare
Schemes has been finalised ; and

(b) if so, the main features of the new
scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Although no new schemes have been
decided upon so far, the investment progr-
ammedor 1970-71 provides much larger
amounts than in 1969-70 for existing
welfare schemes such as loans to municj-
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palities for Water Supply & Sewerage
Schemes, Loans to Electricity Boards,
Loans for Housing etc.

Recommendations of Expert Committee on
Low Cost Housing Programmes

1182. SHRI K. P. SINGH DEO :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS ¢
SHRI B. K. MODAK :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Expert Committe
appointed by Government on Low Cost
Housiong Programmes in the Countiry has
snbmitted its report ;

(b)if so, the salient features of the
recommendations made by the Committee ;
and

(c) the reaction of
regard thereto 7

Government in

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) :(a)
yes.

(b) Tae Committee has recommended
the adoption of prefabrication to achicve
speed in building. Besides recommending
‘the establishmeat of factories for produ-
cing building components in the six
major cities of [ndia, it has recommended
the installation of housing factories one
each at Bombay and Delhi for producing
large panel prefabricated houses, Suggest-
ions bave also been made regarding
Jimprovements in traditional building tech-
niques, research and development work,
augmentation of building material resour-
ces, organising the building industry and
training of personne]l engaged in the
housing and building trade.

(¢) No decisions have been taken ;
the various recommendations ame still
under consideration,

AUGUST 3, 1970

Written Answers 236

Differences Between India and Iran
Onver Proposed Joint Venture of
Ammonia Project to be set up at

Bandar Shabpur

1183, SHRI K. P. SINGH DEO.
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that, of
late, there have been some serious
differences with Iran in regard to thejoint
venture of Ammonia Project to be set up
at Bandar Shahpur for which an agreement
was signed in February last ;

() if so, the npature of the
differences:

(c) whether these differences have becn
resolved ; and

(d) if not, the reasons therefor and
its likely repurcussions ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) to (d). The Goveroment of lran and
India have agreed to study the possibility
of setting up a joint venture in Iran
for the production of ammonia. A report
has been prepared in this connection by
a joint working group. The report is
still under examination of the Govern-
ments.
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Payment of Income Tax By Ananda
Bazar Patrika Ltd. Calcutta

1185.SHRI JYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state :

(a) the total asscssed income, both for
Corporation and Income-tax purposes
separately, of M/s. Ananda Bazar Patrika
(Pvt.) Limited, Calcutta and each of the
Directors of said Company, year-wise
from 1966-67 to 1965-70 ;

(b) the total Corporation tax and
income tax by the Company and each of
the directors of the Company year-wise
from 1966-67 to 1969-70 ;

(¢) the total Corporation-tax and
Income-tax actually paid by the company
and each of the directors of the company,
year-wise from 1966-67 to 1965-70 ;
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(d) the amount of corporation-tax and
Income-tax remaining unrealised at the
end of March, 1970 ; and

(¢) whether a portion of the
unrealised tax has been written off
by Government and if so, the total
amount written off and on what ground
the same has been done ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a)
Ananda Bazar Patrika (Pvt) Ltd.,
Calcutta has not yet been assessed to tax
in respect of Assessment Years 1966-67 to
1969-T0.

There are four Directors of this com-
pany of whom only Shri Asclse Kumar
Sarkar is assessed to tax. The assessments
in this case for Assessment Years 1966-67
onwards are pending. The other Directors
are Mrs. Aloka Sarkar, Shri Aveek Sarkar
and Shri Arup Sarkar.

(b) Since the assessments arc not
completed for Assessment Years 1966-67
to 1969-70, the tax liability has not been
determined so far.

(c) Mo assessments have been comp-
leted 80 far. However, details regarding
Advance-tax paid and tax deducted at
source are given below @

Advance-tax Tax deducted at
source
Rs. Rs.
1. Ananda Bazar
Patrika
1966-67 2,55,000 -
1967-68 66,000 bl
1968-69 28,500
1969-70 —_
2. Asoke Kumar
Sarkar
1966-67 — p—
1667-68 2,180 38,355
1968-69 1,867 40,855
1969-70 1,747 17,531
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] (d) Does not arise as the assessments
in respeet of Ananda Bazar Patrika and
Mr. Asoke Kumar Sarkar are pending.

(e) No, Sir,

Explosion in Trombay Fertilizer Plant
and Resultant loss in Production

1186. SHRI JYOTIRMOY BASU :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a} whether as stated by the chairman
and Managing Director of the Ferilizer
Corperation of India at Durgapur on the
21st Jume, 1970 the Trombay plant faced
a serious crisis after one of its two
streams was completely blown up following
an explosion recently ;

(b) whether as a result of that pro-
duction capacity went down at least by 50
percent ; and

{¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHBMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes. The nitrogen scrubber unit of one of
the streams (NSU South Unit) exploded
at about 10.30 A. M. on 3rd April causing
damage to equipment and pipe. The box
has since been repaired and put back on
line on 18th July night.

(b) Yes. Due to this accident pro-
duction eapaoity for ammonia production
went down by approximately 50 per
cent.

(¢) The total production of ammonia
from Aprial 3 when the accident took
place to 18th July when the emergency
repairs were gompleted was 14,126 tonnes
as against the target of 28.210 tonnes.

Alleged Suspiclous Dealings between
Tea Eltl.t_- of Assam and O.& N.G.C,

1187. SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
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SHRI B. K. MODAK :
SHRI ESWARA REDDY :

Will the Minister of PETROLEUM
AND CHEMICALS, AND MINES AND
METALS Be pleased to state :

(a) whether itis a fact that as
reported by the weekly “Blitz"" in its issue
on the 2nd mav, 1970 under the title “Oil
ministry orders CBI probe into shocking
vil and tez.  cocktail scandal” his
Ministry had referr. d to suspicious deals
between the Oil and Nawral Gas Com-
mission and certain tca estates in  Assam
to the CBI for an inquiry ;

(b) if so, the details of the deal as
reported to him ; and

(c) the preliminary action taken by
Government on the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN) :

(a) The transactions relating to the
puichase by the ONGC of property
belonging to the MNazira tea cslale

and of some lands in the Lakwa tea
estale have been entrusted to the C.B.I.
for detailed enquiry.

(b) The cost of the land paid to the
owners of the Nazira tea estate had been
shown as Rs. 16 lakhs in the final deal
against the lower prices as estimated by
the Commission’s agencies. As regu_rds
the lands of Lakwa tea cstate, no action
was taken by the Commission’s manage-
ment to finalise the deal, in terms of the
original assessment of the 5.D.0. Sibsagar
between May, 1967 and October, 1967,
Subsequently, the payment was made by
the General Manager who had no delegated
powers to make payments without authori-
gation from the Headquarters of the Com-
mission.

(¢) Governmentihad! called for the
relevant papers from. the’ ONGC and
scrutinised the deals before handing over
the cases to the C.B.I.
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Downgrading of Examination of Social
and Preventive Medicine

1189. SHRI RABl RAY : Will tha
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that the 1. M.
C.A. has recommended to downgarde
the examination of Social and Preventive
Medicine from the final M.B. B. S. exami.
nation to the third M.B.B.S. examination;

(b) if so, whether Government have
inquired as to whether prior to taking
such a decision the LM-C.A. have con=

-Sulted the teachers im Social and
preventive Medicine all over the country ;

(c) the number of teachers of Social
and Preventive Medicine who have been
represented in the LM.C.A, ;and

rdy whether Government have probed
into the fact as to whether the concept
of producing basic doctors will be hampered
by this step ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). Itis
not clear as to what is meant by
IMCA referred to  in  the question.
However, the Indian Medical Council had
formulated certain recommendations on
Post-graduate and under-graduate medical
education. In these recommendations
there is no provision for a separate
examination in Social and Preventive
Medicines as this item is included and
examined in the subject of medicine. A
Review Committee appointed by (he
Indian Medical Council to examin ethese
recommendations of the Medical Council,
has recommended a separate examination
in community medicine (Social -and
Preventive Medicine), in the Second
MBBS examination instead of the third
MBBS examination which is the same as
the final MBBS examination. The rcport
of the Review Committee was circulated
amongst the medical colleges, Universities
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State Governments, Direetor of Health
Services, Specialists, Assocaitlons inclue
ding the Indian Association of Preventive
and Social Medicine for their opinions.
The opinions so received will be consi-
dered by the Review Committee. The
final report of the Review Committee will
be placed before the Medical Council of
India for their consideration. Thereafter
the Medical Council will submit its final
recommendations to the Government of
India for approval,

(c) At present 4 Social and Preventive
medicine persons including two teachers
are represented on the Indian Medical
Council,

(d) Since the matier is still under
consideration of the Indian Medical
Council, this question does not arise at
this stage.

Credit Guarantee Scheme of Reszrve
Bank

1190. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to
state :

{a) whether it is a fact that the
Reserve Bank has reviewed the credit
guarantee scheme ;

(b) if so, whether it is also fact that the
Reserve Bank has issued a circular to
examine whether all the loans given by
them have been based on proper criteria;
and

(c) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) (a) The
Credit Guarantec Scheme for small
scale industrics has been periodically
revewed. Tt was last revewed by a
Working Group appointed by the Reserve
Bank in April, 1969. The working Group
besides recommending other liberalisations
guggested that submission of individual
applications for guarantee should be dis-
pensed with and that the guarantee be made



245 Writren Answers

available automatically, subject to each
credit institution entering into an agree-
ment for the purpose with the Guarantee
Organisation. he recommendations were
approved by the Government of India and
brought into force from Ist Fubruary,
1970.

(b) The Guarantee Organisation has not
issued any circular to the credit institutions
on the lines indicated in the question.

(c) Does not arise,

Setting up of Pelletisation Plant at
Bailadilla by NMDC.

1191. SHRI NATHU RAM AHIR-
WAR :
SHRI G. 5. DIXIT

SHRI HUKAM CHAND
KACHWALI :

SHRI YASHWANT SINGH
KUSHWAH 1

SHRI |LAKHAN LAL
GUPTA

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is fact that there are
large deposits of iron ore fines near
Bailadilla Iron ore project, Baster which
are not at persent being exploited ;

(b) whether it is also a fact that the
National Mineral Devclopment Corpora-
tion contemplates to set up a pelletisation
plant there in the public sector so that
these fines could be exploited ; and

(c) if so, the time by which the
aforesaid plant is proposed to he set up
there 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICAS, AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY) : (a) to (¢). There are no
deposits of iron are fines as such but iron
ore fines are geperated in the course of
mechanised mining and processing of
iron ore at Bailadila Deposit No. 14
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where a mine has been developed by the
National Mineral Development Corpor-
ation Limited, for the production of lump
ore for exporty to Japan.

The National Mineral Development
Corporation Limited has commissioned a
techno-economic feasibility swudy on the
establishment of a pelletisation plant
based on iron ore fines and blue dust
being produced in Bailadila No. 14. The
feasibility report it expected soon An
investment decision on the establishment
of the plant can be taken only after
examining the feasibility report.

Complaints of Tax Evasion Received
by Income Tax Officers of West Bengal

1192, SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. 1556 on the 11th May, 1970 and
istate

(a) whether the enquiry into the
complaints of tax evasion by Directors/
Managing Directors of Companies as
reported to the Commissioner of Income
tax, West Bengal-II, has been completed ;

{(b) if so, the details thereof ;

(c) whether it is also a fact that delay
insuch cases might allow opportunities
for manipulations at  departmental
levels ; and

(d) if not, the steps taken to protect
the interest of Government exchequer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir

(b) Does not arise.

(c) and (d). There has been no avoid-
able delay. The investigation is being
done under the supervision of senior
officers and there is noting to justify
such an apprehension.
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Prodaction of Domicile Certificates for
Admisasion to The Medical Colleges

1193, SHRI YAMUNA PRASAD
MANDAL : ]
SHRI BENI  SHANKER
SHARMA t

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the
production of domicile certificates and
even the voters' list numbers of the parents
as a proof thereof, is being insisted upon
for admission to the Medical Colleges in
the country ;

(b) whether this practices which is
vogue even after 23 years of Iudgpendgm,
is considered justified for the promotion
of National integration and providing
for equal opportunities to all those who
want to prosecute higher studies :

(c) if not, what concrete  steps
Government propose 10 1ake to do away
with this practice ;

(d) whether Government are aware
that the children of the Central Govern-
ment employees, who are stationed in
Delhi for more than 20 years, have been
adversely affected by the condition of
Domicile certificate for admission to the
Medical Colleges as a result of which
they are unable to get admission outside
Delhi ; and

(e) if so, how Government propose
to remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) to (c).
At present admissions 1o most of
the Medical Colleges in the country
are made on the basis of domicile or the
poe.umlou of pre-admission qualifications

the local Universities or School
s, The National Integration Coyncjl
in its meeting held at Srinagar in 1

AUGUST 3, 1970

Written Answers 248

recommended that domiciliary restric—
tions should not be imposed for the purpose
of admission to the educational institutions.
The recommendations of the Council
have been referred to the State Chief
Ministers by the Prime Minister as well
as by the Minister of Health and Family
Planning and Works, Housing and Urban
Development. This question was also con-
sidered at the Medical Education Confe-
rence held on the 6th and Tth July, 1970
at New Delhi and the conference recom-
mended that 59, seats in medical colleges
may be reserved for outside candidates
on reciprocal basis, if it was not possible
to waive off the domiciliary restrictions
altogether, The recommendations of the
Conference were discussed at the 6th
meeting of Executive Committee of the
Central Council of Health held at Auran
gabad on the 23rd and 24th July, 1970
and are under consideration of the
Government.

(d) and (). Besides Maulana Azad
Medical Colleges the children of Central
Government servants posted in Delhi can
also seek admission to the following
medical colleges where admissions are
made on an all Indian basis :

For Integrated M.B.B.5. Course—

1. Jawaharlal Nehru Institute of Post-
graduate Medical Education and
Research, Pondicherry.

2. Christian Medical Colloge, Vellore.

3. St John's Medical College, Banga-
lore.

For IST M.B.B.S. Course—

1. All India Inostitute of Medical
Sciences, New Delhi.

2. Lady Hardinge
New Delhi,

Medical College,

3, Armed Forces,
Poona.

Medical College,

4. Mahatama Gandhi College of
Medical Sciences, Sewagram.
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5. College of Medical Sciences, Banaras
Hindu University, Varanasi.

6. J. N. Medical College, Muslim
University, Aligarh.

& Christian
Ludhiana.

Medical College,

Selection of IAS Officers for Posting in
Public Sector Undertakings

1194. SHRI UMANATH:
SHRI K. M. ABRAHAM:
SHRI JYOTIRMOY BASU:
SHR1 F. P. ESTHOSE:
SHRI BHAGABAN DAS:

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are considering
a scheme which proposes that a certain
number of people from the IAS cadre
should be selected every year andsent to
public sector undertakings;

(b) if so, the reasons thereof;

(¢) whether Government had earlier
taken a decision thatthe civil servents
deputed to  public sector enterprises
should either be asked to resign from
the civil service oropt for permanent
absorption in the concerned public enter-
prise or revert to the parent cadre; and

(d) if so, the background of reconsi-
dering the earlier decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). The
possibilities of evolving a scheme intended
to depute officers from Class I Services at
ccmparatively junior levels to  work in
and gain experience of public Enterprises
are currently being examined. The scheme
is intended to give training to certain
number of Government servants in public
enterprise type of work with three objects
in viewi—

{l) such training will help the govern-
ment servants to  understand and

. S B
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deal with public sector problems
better when they come back to
Goverment; -

(ii) some of these governmeny servants
who prove successful duimg such
training could be permanently
absorbed in  public enterprises
provided they would be willing to
be so absorbed. 1t is felt that such
strengthening at the intermediate
levels, in public enterprises would
be beneficial to them;

(iii) Such government servants who
have been trained in public sector
work could be sent to new public
enterprises that would be established
during the 4th and the Sth Plap
periods.

A final decision on this will be taken
keeping in view all the factors mentioned
above,

(¢) Yes, Sir, it would, however, appear
that the present thinking does not clash
with the principle that government
servants would have to opt out of govern-
ment service if they want to work per-
manently in public enterprises.

g Wt fmiw fawm & il &
s (F=EA) ® 97 9T Tt worr

1195. =t frgwiag : 7a1 ooy awy
afcary frdtas site fawter, strave oy
Tron faew w77 @ # g
F ¥ ¢

(F) oz aa & f5 F47 ore
fararor forwmr & #1331 et @
75-1-85-2-05 A F Fga-w47 ¥
aret & a2 9T well far mar ar, oy
e 7085 T & FaA-wa @A
R (ATI) F 9% 9T S fear
T §; W)

() afz e, df go® w1 aroy ¢
o T AR ¥ AT wrad fag
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1170, = fagwtag : #a1 wameed aa
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&9 FY gor fagt ot wT@ o & Ay
& At | qme Rzl Ft gEr A @
& O IEEY sz wegr fazdr e
9T R

(=) =i (7). =m Fs & fad o=
FHE IHITT TSN Y AFA B g
ST &Y I AT LFAT & fam y
TGT FT AT |

Discussion held with Drug manufacturers
regarding Implementation of Drugs
(Prices Control) Order

1198. SHRI UMANATH:
SHRI JROTIRMOY BASU :

SHRI P. P. ESTOSE :

SHRI BHAGABAN DAS:

SHRIMATI SUSEELA :
GOPALAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be plcased to state :

(a) whether Government have held
discussions with representatives of the
drug industry regarding implementation of
the Drug (Prices Control) Order ;

(b) if so. the nature of such
discussions ;

(c) whether any assurance was given
by Government to the drug companies ;
and

(dy if so, the nature of such
assurance ?

THE MINISTER OF STATE IN THE
MINISTRY OF !ETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN) :(a)
and (b). Yes. There have been discus—
sions between the Government and the
representatives of the drug industry and
trade during which certain doubts
and difficulties have been brought to  the
notice of the Government in implementing
the Drugs (Prices Control) Order, 1970,
Necessary clarifications bave been given
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and the Government’s stand in general
has been made clear to the industry and
trade.

(c) and (d). No assurance was given
by the Government to the drug companies.
They have however been told that the
Government are ready and willing _to
discuss and sort out any genuine
difficulties which the industry may
exprience in implementing the Order.

gt fram @z d% w1 O% W
g faga wifes wean enfeat €
= frar s

1199, =Y Wo wo dtfewm : war fae
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3T qTEiz &% F39q FaaTC FLW, TS
5 ¥ soar-aras o WSl 1 I
T @ g fag az Sfaasa aar &

Central share in Financing of Protected
Water Supply Scheme in Uttar
Pradesh

1200. SHRI ARJUN SINGH BHAD-
ORIA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state
the share of the Central Govenment
towards the financing of protected water
supply scheme in the villages of U.P. for
the year 1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHR1I B. S. MURTHY) :
From 1969-70 onwards, central assistance
fs being given as block loans and
block grants without reference to any
particular scheme or head of the Develop-
ment. It is for the State Government to
draw up priorities, allocate funds and
execule the various schemes.

12.00 hrs.
RE. MOTION FOR ADJOURNMENT
QUERY

@t s g (feeht ®%2)
areqe wEEq, AU TH gIedT AW
2\ syw wigw avn f & R AR
g ggg @19 AT ARl AT
TewAz W & & NI T § IR
%) e ¥ a9 ¥ wg e §
SrreT A1 aarE § | 3 A aga-A
g aE § a8 =gd AR AT
agt faeslt #...

Mr. SPEAKER : 1 have not allowed
that.

oY e e : g At A
forg § s wvi & marw agl AG
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gAYt ot | A sy g JE fae
WE FAFa@ @ 1 AER A
7aT T ¥ fog oY g3t v @l 43 § |
AT A IR R Y 4 41 a1 g al
EUTY AT a5 FT FAT AT & 7

Mr. SPEAKER : It is not an adjour-
nment motion. I have not accetped it.

|} gaea™ g W el A
frody gewdfiz @imr &1 & ¥
grdar § f5 amo w1 srgdfar &t
FAMEA | AT FAZ FIETHI AT @I E |
@it &t freet # zard adf e §1
g F7 o

=t frgAram (aFd) : g9 TR
FAT T4 A1 AfET & g &M
ferdaT @ 9 9T AT T & 5 & |

SHRI
I had

PILOO MODY (Godhra) :
an impression that you would
accept an adjournment motion on the
nationalisation of the cotton trade.
That time you said thatafter the no
confidence motion was disposed  of,
this matter could come up. So, we waited.
You even chided us for not coming and
seeing you. I thought you would
reconsider, but you have disallowed it.

Mr. SPEAKER : There is a ruling
already that after the no confidence
motion, all the previous adjournment
motions lapse. I asked youto come to
the Business Advisory Committee, so
that we could find time.

SHRI PILOO MODY : It is because
the original one lapsed, that I put lo
another one.

Mr. SPEAKER : No, no. After
that, we cannot accept that.

i AW A F & gAn faar
2 A fem A 9zg AR A
fear &1
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Sl gram FgAW@ ( IwA ) ¢
afavam gears < aga wArE & o
¥ AT FAT U AT GSAT @AY 7w
F1§ T17 & 7S Fn Tfgd ? wa Ak
qHET € @ I & 7T q4rE ¥
&R ag AN &, JY FgT 9§47 IGF AL
# drera & agf =nfgd ?

STEqR WENTT  HHT AT PTG L7

it aree fagrdt ATy (FTYR) ¢
Ffavara swTe @ €1 T & 1 FEE AR
JER & §197 * I Fgg §, 9+
TR GFR ¥ gaeafa F a9 43I g,
¥ 9% W 9IF B famr $T wwa §
av ¥ =a9f ¥ feu gux aim awd £
AT M AR F 43 § a1 AfqeEmw
TETT FT ZATST I, AT T ®Y
[ FC T, §e4 & A9 AT HEAT
AT g
Mr. SPEAKER : The House is bound
by its rules and conventions. It is not
my personal ruling. I am bound by these
rules. I shall place it before the Business
Advisory Committee, and we can find

time for discussion of at least a few
important motions like cotton.

sft wEE™ g A A WS-
fag ¥ amy ¥ gw TaAde #Y §uT
FAT 9T &1 gu Fersww a8 I
B AT FTAT I2A §, MEAAT AT
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=t srpTerET wvedl (F19E) @ ASAH
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# ¥95% wfasarw wwre faar wn o,
TFATHTS & gAT41 & a1t § A=
gfart o7 g I AR # ga §
afas wfusrd &1 famr s =
afafiaa @1 s a9 gead e Wvw Y
wgm H fr w4 IAF et § 9w
qrearad fzan a1 fF sfqam swma S
T F A% I 9¢ A9 fa=re w30
A9 A AETET R IF § FT Y w4 I
AT 9T A AraF Frar F<ar fgd :

O AEREY : ATETEa &Y ag 9@
et fF & geadiz AMT AT &
R

q}"wma‘ttmvﬁ:am%w ar
f5 fram =ar)

MR. SPEAKER : The adjournment
motion was only to express lack of
confideoce. The other things do not™ form
part of the motion. There was no hard
2nd fast line for discussion on it,

* ot v arcrme : #Y greAd W
i feqr Sff g TR A AT K @Y
w2 &7 feawnT ATy A §

—— -

12.06 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

British Governments decision to
rcsume arms Sale to Soath Africa

SHRI H. N. MUKERIJEE (Calcutia
Morth East) : T call the attention
o’ the Minister of External Affairs to
tl + following matter of Utrgent public
iciporiance and request that he may
muke a statement thereon ;

h i

“British Government decision to
resume arms sale to South Africa.”
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THF MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) ;
The Government of India are greatly
concerned about the British Government’s
declaration of intent to resume the sale
of arms to South Africa. Government are
inno doubt that the total effect of this
shift in British Policy will be to reinforce
the racist regime in South Africa; Instead
of bringing stability, peace and security to
the reason, it will add to the existing
tensions. Furthermore, such a shift will
affect the security and wvital interests of a
great number of countries in Africa and
Asia, some of whom are also members of
the Commonwealth. The proposed British
decision would also be in utter disregard
of the U. N. resolutions banning the sale
of south Africa.

In announcing their intention, the
British Government invoked the so-called
Simonstown Agreement concluded in 1955
which accorded Britain certain facilities at
the Simonstown naval base for the defence
of the sea routes round South Africa,
Britain and South Africa agreed to
co-operate in defence of the sea routes
through their ‘respective maritime forces.
The British Home Secretary, Sir Alec
Douglas Home, declared in the House
of Commons on July 20, that : It is our .
Intention to give effect to the purpose of
that agreement and we believe that as a
consequence we should be ready to
consider within that context applications
for the export to  South Africa of certain
limited categories of arms, so longas they
are for maritime defence directly related

- to the security of the sea routes.”

The British Government have sought
to justify their partial return to their
former policy of supplying arms to South
Africa on grounds of broad defence needs
in relation to the security of the trade
routs ‘‘which have grown in importance
since the closure of the Suez Canal.” But
this strange strategic doctrine has no
relation to existing realitics. It conjures
up a threat where nonc exists, and trics to
cover up the fact that Britain will be
arming the recist ragime of South Africa.
Truth is that South Africa is today
Africa's only military power, well--equipp-
ed with sophisticated arms and defence
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equipment. with her disproportionately
greater military strength, South Africa
isa threat to ner neighbours and not the
other way round. As regards the distinct-
ion which the British Government have
sought to make between arms and equip-
ment for maritime defence and arms which
would assist enforcement of  the policy of
apartheid, it caonol convince anyone, It
is our belief that any accretion of military
strength to South Afriea can only strength-
en her resolve to continue the policy of
apartheid. It will also inevitably introduce
anew element of tension and conflict,
especially for the neighbouring African
contries, and bring in great power
rivalry and cold war into the Indian
Ocean Region.

The House is aware of our desire
to see the Indian Ocean region remain an
area of peace and tranquillity, free of
great power conflict, military and naval
bases and other manifestations of a military
presence. We cannot but view with grave
concern any intention of the British
Government to introduce tention into this
region through a resumption of arms
supply to South Afrrca.

The House is doubtless aware that the
declaration of Britsh intent to arm South
Africa hascaused widespread dismay and
concern all over the world, and more
specially among the commonwealth
countries in Africa and Asia. Qur Prime
Minister has already sent a message in
reply to the British Prime Minister’s
communication on  the subject, coneying
our serious concern and misgivings over
British intention to arm South Africa,

The House is also aware of the efforts
so far made by India in the United
Nations and other multilateral and
dinternational forums to prohibit the supply
of arms to South Africa. Atthe recently
concluded debate in the Security Council
‘the Permanent Representative of India
drew attention to the obligation of the
international communily to observe and
implement the United Nations Resolutions
on arms embargo to South Africa. On
23rd July, 1970, the Security Council
reiterated its earlier resolutions and called
upon all states to ban the sale of arms to
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South Africa unconditionally and withou:
reservations whatsoever. The House may
be assured that Government will do it
best to concert efforts with all like-mindec
countries, especially of Asiaand Africa
to dissuade the British Government from:
resuming arms supply to South Africa ir
consonance with Britain’s own obligations
to the commonwealth and the Unitec
Nations.

SHR1 H. N. MUKERIJEE : Sir, 1
think there is need for a great deal more
than that overdope word “‘conce-n" on the
part of the Government of India. There is
need for a sense of disgust and feeling of
determination to put anend to this foul
business, Apartheid is a deep and vile
affront to humanity, particularly to the
country of Mahatma Gandbi, one of
whose family is at the moment in a
South African Jail. We have to remember
also that the tacit acceptance by the
United kingdom of the unilateral de-
claration of Independance by Rhodesia
was a crime which is mow being sought
to be compounded by this arms deal with
South Africa. On the plea of protecting
the Cape sea route, Britain tries to
maintain and improve upon her military
presence cast of Suez. She is re-cxamining
the question of withdrawal from the
Persian Gulf and she is now following
France insupplying arms to South Africa,
while the United States Defence Secreatary,
My Laired, has laterly spoken of transferr-
ing to the Indian Ocean area units of the
USA's Tth Fleet which is now in South
East Asia,I wish, therfore, the Minister
takes note of the NATO's arms extending
to Africa and Asia, and that is a very
important aspect of the matter,

In the United Nations, Mauritius and
Somaliland have pointed out South
Africa’s use of French arms against
African guerillas fighting for freedom,
This is happening. South Africa’s shopping
lists, according to the British newspapers
like the GUARDIAN, are said to include
Hawker Siddley buccaneer bombers which
are powerful low-strike aircraft which
could be used in countering insurgency
work against African guerillas  as also
Westland  wasp helicopters  which can
be used for the same vile purpose. "7
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President Kaunda of Zambia has
said that South Africa, according to his
information, would use these arms to
attack Zambia and Malagasy. That is why,
in the coatext of the situation, 1 would
ke to know from the Minister whether,
apart from the Prime Minister’s writing
perhaps a very diplomatic letter to Mr,
Health of Great Britain she has got
in touch directly with President Kaunda
and Nyerere and such other people.
Is the Government taking some initia-
tive like we might have taken in the
Bandung days, to get the Commonwealth
countries of Asia and Africa together,
so that an ultimatum could be given to
the UK that its increasingly racialist
policies which are finding expression in
so many ways would mnot be tolerated
any longer 7 Are we giving notice to the
UK that if this enormity is  perpetrated,
we would wind up the show of the
Commonwealth and  jointly think of
economic and other sanctions against her 7
Now that the UK has flouted world
opinion, why don't we do_mmething
like recalling our High Commissioner in
London for consultations ? That would
be a sort of gesture. Would the Govern-
ment, therefore, assure the country that
there would be no backsliding or weaken-
ing of the attitude to which expression
has been given in the reply of the
Minister 7 But I am suspicious about
Government’s position because back-
sliding has  taken place in the case of
discourteous behaviour meted out towards
Madame Binh, which shows that the
Government is amenable to  imperialist
pressures. That is why I want an assurance
that Government would stick to  that
really genuine attitude of disgust  at what
is happening and attitude of determination
to see thatan end is put to the kind
of things which is represented by. the
British action,

SHRI SWARAN SINGH : I
complete agreement

am in
with him so  far as
our disgust at this proposed deal is
concerned. We are also making a
determined effort in that  direction along
with other Commonwealth  countr-
les, particularly the two  countries
whose names have been specifically
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mentioned by the hon. member, viz.,
Zambia and Tanzania. There has® been
an exchange of messages between our
Prime Minister and President Kaunda,
We are also in touch with other Common-
wealth countries on  this issue. Our
position has  been explained to other
Commonwealth countries. We have also
received information about the attitude
that the other Commonwealth countries
are taking. Except for three or fonr
countries, all the other Commonwealth
Countries are opposed to it. The two
countries that are not opposing it are
Australia and New Zealand. Canada also
has expressed its oppositionto the supply
of arms by Britain to South Africa. With
this preponderance of opinion against
the supply of arms, Britain should take
note of this overwhelming, near upanimous
opinion of the countries in the
Commonwealth. If you look at the list
of the countries in the Commonwealth,
it is predominantly the Asian and African
countries that constitutethe Common-
wealth. Thisis the forum from which a
great deal of pressure and determination
of the type mentioned by the hon. member
could be exercised on the British
Government to dissociate itself from
pursuing this policy. That effort is
continuing.

Towards theend, the hon. member
asked foran assurance that there will
not be any whittling down of our attitude
in this respect. There is no question of
whittling down our attitude. We were
T think amongst the first countries who
came out very strongly against the intended
supply of arms by Britain to South Africa.
We are in  touoh with the other
Commonwealth countries and in Co-Opera-
tion with them, we will continue to keep
up this pressure against the British
Government. The hon. Member has also
mentinoed about certain other attitudes
of the present Government in UK.

SHRI M. L. SONDHI (New Delhi) :
May I ask whether India will supply
arms to those Africans who are fighting
for their freedom ?
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SHRI SWARAN SINGH : It is true
that the general policy of the British
Government in relation to South Africa,
in relation to Rhodesia and alse in
relation generally to the situation cast
of Suez is definitely a  departure from
the policy of the Labour Government,
and we are sirongly opposed 1o this
shift in their policy because we  fecl that
this will introduce new elements of
tension in the whole of this region. On
the question of giving notice to the
British, I think this is a matter in which
the other Afro-Asian countries, who
are now in preponderance, have to be
consulted and the pext Commonwealth
Conference, if at all it is going to be
held, will be held in Singapure. It
will npot be proper 1o make a brave
statement of that type. It is a matter
on which a considered view has to
be taken after consulting other Common-
wealth countries, particularly the African
and Asian countries who are members
of the Commonwealth.

SHRI NATH PAIl (Rajapur) : This
document was supplied tous at quarter
to twelve. Had it been supplied earlier,
asis the custom and as required under
the rules, perhaps it would have been
possible for me to point out many
flaws with which it is replete. May
I point out one mistake inthe statement,
which the Minister read as it is 7
It refers to Sir Alec Doughlas Home
as British Home Secretary. At least the
Ministry of External Affairs of India
should know that Sir Alec Doughla
Home happens to be the Forcigns
Secretary of Britain and not the Home
Secretary. I hope the restof the data
in this precious document deserve a
littie more credence than this particular
statement, This declaration of intend
on the part of the UK Goveroment.....

SHRI SWARAN SINGH: 1 am
sorry, it is a typing mistake for whieh
1 apologize.

SHRI RABI RAY (Puri) : Then he

should not have read it.

SHRI M. L. SONDHI : Why should
be blame the typist ?
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SHRI PILOO MODY (Godhra) : Whea
he mentioned the Home Secretary, it
was a typing error’

SHRI NATH PAl : 1 could understand
a stenographer making a mistake. But
I cannot understand the External Affairs
Minister making a mistake by reading
it as it is. He should have corrected
it while reading. But, then, we are
accustomed to this standard of behaviour
from the Government.

SHRI SWARAN SINGH : I am not
sure whether I read it as Home
Secretary. If 1 read it wrong, I am
SOITY.

SHRI NATH PAI: It can be
checked up from the tape.

SHRI SWARAN SINGH : Itk
not such a matter about which such
heavy weather has to be made.

Mr. SPEAKER : Kindly take it
as a typing mistake at the most.

SHRI PILOO MODY : How can he
say a typing mistake.

Mr. SPEAKER : A slip of the tongue,

SHRI PILOO MODY : Let us decide
it by vote and he will be right,

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : His intelligence depart-
ment has been taken away by the Prime
Minister.

SHRI NATH PAI : 1 will accept the
apology which he has so graciously
made and I will leave it there. I woald
like to point out that this pew decision
ofthe UK Government has a four-fold
meaning. In the first place, it is a
blessing given by the new Conservative
Government to the policy of apartheid
being followed by the South African
Government. Secondly, it means contis
nuation of aid to South Africa to wage
war against the freedom fighters. As
Professor Mukerjee has pointed out, it
is not as if a few buccaneer aircraft
are being used only on  the frontier of
South Africa and Zambia,
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The Impala strike trainers are being
used and they are being used against
freedom fighter. So, the second’meaning of
this is that Britain will see to it as that much
suppression, repression, as possible so far
_as freedom struggle in those remaining
poekets of imprialism continucs in Africa.

The third important meaning of this
is that newly freed African countries will
be in peril because Africa even today
happens to be the single biggest military
power. South Africa has published a
defence paper which provides for a defence
expenditure of as much as Rs. 2,000 crores
for the next five ycars. This is for a
country which has a population of less
than 20 millions. South Africa is shopping
for such sophisticated arms like Nimrod
which is the most sophisticated aircraft
available from Britain.

The real meaning of this is, so far as
we are concerned, about our sympathy for
freedom fighters, the victims of apartheid
in South  Africa and newly-freed nations
of Africa, that there is a sinster signific-
ance in  Sir Douglas’s statement in the
House of Commons. This very dieh_ard
Tory has been playing the game ever since
the United Nations passed the resolution
putting an embargo on the supply of
arms to South Africa. Even then, though
it was accepted by Mr. Harold MacMillan,
Sir Douglas had bis own reservations. He
‘made an invidious distinction  between
arms used for suppression of local distur-
‘bances and arms required for meeting
foreign aggression. May 1 point out Sir
Douglas writingin the Manchester Guardian
about it 7 Nobody will be deceived by
this kind of 2 thing. Speaking in the
British Parliament, Lord Colin Legum
said that they will have no such arms
which can be used only for putting down
revolutlon and arms which can be used
‘pgainst aggression.

What is happening is this.  The Tory
Government s the concepl of British
empire. What they are motivated by is_lhcir
geo-political considerations. The empire is
"gonc but the empire must continue to live
and such bases that are possible must be
resurrected. It is this thing that we have to
bear in mind.
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What are the local consequences for
India ? I think, the long-range wview of
the ‘Soulh African Government is to
continue to dominate the Indian Ocean
and Atlanatic Sea. I would here like to
refer you to the statement of the South
African Foreign Minister Miller who has
been holding confabulations with the
military dictatorship of Latin America
and, in this oonnection, the statement of
one Admiral Pedro  Alberto Jose
Gnavi, the Commaoder-in-Chief of the
Argentine Navy, makes an interesting
reading. All their planning is that today
or tomortow lndia will have a better
Government and India will be a major
power in the Indian Ocean and how to
meet that is the basic consideraiion and
it is with this thing in mind that the
preparations are afoot already in those
countries and the negotiations are going
on.

Taking into consideration the four-fold
significance of the decision, may I ask
shall we limit ousrselves to such an,
innocuous thing that the Primc Minister
is expressing concern and apprehension 7
1 think, the reaction of this House and the
Indian people is far stronger than appre-
hension expressed by the Prime Minister.
We should have liked the Government to
take the matter more seriously. Will the
External Affairs Minister assure us
that he will do something more than
that ? Why did not he take the initiative in
calling the African and Asian members of
the Commonwealth for a meeting in New
Delhi and, if it is not too late, will he be
ready to do it now ?

Now, 1 would like to slightly modify
the suggestion made by my hon. friend
Shri H. N. Mukerjee, that we should quit
the Commonwealth. I agree with the
External Affairs Minister that the Comman-
wealth complexion today is not the
same as it was a few years ago and that,
predominently, it is African and Asian
complexion. 1f this is so, will he take
{he initiative and courage in his hands
and initiate the move to expel Britain
from the comnonwealth 7 T am very
certain that the Commonwealth can
continue as a body of Asian and newly-
freed countries which have so much in
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common in their traditions and way of
life who have been fighting against the
common occupying-power and which have
common economic and financial difficulties.
1 feel very much near to the President of
Zambia than to others. In view of this,
will he take the initiative and courage
in his hands to initiate the move to expel
Britain from the Commonwealth ?

Before he proceeds to reply, T would
like to remind him of the reply he gave a
few years back to my question as to what
kind of help the Government of India
would like to extend to African people
when they were fighting against the
unilateral declaration of independence.
He happened to be at that time Exter-
nal Affairs Minister. When he was pinned
down, he has but I have not. When I
asked him, ‘Will you be content with
mere moral help or something more
material like arms and equipment to the
freedom fighters of Rhodesia to be made
available, the reply was *Yes' that will
be made available’. We know what has
happensd to that specious assurance. Any
assurance that he will give to-day should
not bz of the same quality of integrity as

the last one but something firmer. May
I make that request to him now ?
SHRI SWARAN SINGH : With regard

to this part of the question, I would
particularly agree with him. If one may
put it that way, it is a fact that the
present Government’s policy as compared
to the Government that preceded it,
that is, of the Labour Party, is definitely
a retrograde step in most of these
things, whether it is Rhodesia, South
Africa or the general policy east of
Suez show that there is a shift in policy
which they themselves have announced
and it is for this reason that we are totally
opposed to thisshift in policy. 1 would
like to make one thing clear. Even the
policy of the previous British Government
in several respects, particularly in relation
to Rhodesia when it was the Labour Party
that was in power; that also we did not
like. We were saying that although they
are saying things against the racist regime
in Rhodesia, they arc ot doing enough
particulary in the matter of enforcement
of sanctions. But the policy of the present
Government is a retrograde step cven as
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compared to the rather half-hearted policy

that the Labour Governmet was pursuinx_
issues, It is
in this context that we are totally opposed

in respect of some of these

to the decision of the British Government
which they have expressed as their inten-
tion to supply arms to South Africa. We
also totally reject their contention that
these are arms that can be used for their

defence. I agree that there are very few .

weapons which can be used onmly for ~

defence. The barrels of guns are such
that they do not point in one direction

only. They can be used in any dirction ~

and in this particular
already said in my statement that we totally

context [ have

reject their excuse that they are a.rmin]‘

South Africa for purposes of defence.

Now about specific suggestion that has
been made I would like to say that in view

of the forthcoming Non-aligned Confer- -
ence in Lusaka which is going to be held .
matter is .

ata place where this subject

naturally exercising the Zambians, the most .

affected party as compared to any other
country because they are next door, I am
sure Lhis confercnce that is being convened
will take serious note of this situation
and already I have come indication that
definite resolutions are going to be pro-
posed and we are in touch with other
likeminded countries in order to put the

proposals in a proper form so that we °

can mount the necessary pressurc against
the British Govt.

So far as the structure of the Common-
wealth is concerned,

I am glad thatthe °

Hon. Member realises that the majority of
members now are Afro-Asian countries. .
If in their meeting in Singapore or any

other place they take any decision, we will
certainly try......

SHRI NATH PAI : Why not you take
initiative,

SHRI SWARAN SINGH At the
present moment when already there isa
conference being convened im  Lusaka

where most of the countries will be present,
I do not think any wuseful purpose wiil
serve by calling a conference here. This
is again a matter about which we will have
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consultations  with them. I am not
sure il Singapore would like a conference
to be held here when a conference is
20ing to be heldin Singapore. All these
factors have to be taken into consi-
deration.

In view of this, I would Iike to say
that the attitude that we are taking is one
of total oppasition to the British move
and we will, in conjunction with the
other Afro-Asian countries, do everything
that is possible to see that requiste
pressure is mounted against the British
Government to dissuade them from
supply of arms.

SHRI BEDABRATA BARUA
(Kaliabor) : I would like to draw the
:tleption of the Hon. Minister to the
various statements regarding the Indian

n, regarding the peace and tranguility
of the Indian Ocean and regarding
our Indian Ocean. policy as such,
which were made by the present Minister
of External Affairs, in his capacity as the
Defence Minister, During the last one or
tWo years, they have been saying catego-
rically all the time, that the whole idea
of ‘policing’ the Indian Ocean is against
the basic interest of India and that it
would be a great great disaster if any
‘policing’ were to be done in the Indian
Ocean.

Now, Sir, when he has made an
elaborate slatement, he has, I am
surprised, omitted to mention about the
most important part of Sir Alec Douglas-
Home’s statement in Parliament where
be has stated like this: I quote,

“Sir Alec said that he had often
thought that the route round Africa
was s0 important to Western Europe
that it ought to be a NATO concern.
For the present. unless the NATO
changed its policy, the route could only
be policed by the British and South
African Navies......... He disclosed
that Australia, worried about *policing’
the Indian Ocean, was moving its
Mavy to Cockburn. Singanore and
Malaysia, too, were worried™,
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So, Sir, this really means, the cat is
out of the bag. So far as the whole
question of ‘policing’ the Indian Ocean
is concerned, the Government has said
tnat we do not recognise the concept of
vacuvm and that the Indian Ocean would
remain a frec zone free from international
power groups, But, inspite of that, the
thing has come now in a different angle.
I would like to know what the reaction
of the Government is in regard to this
changing situation.

Our whole approach in regard to the
Indian Ocean isin jeopardy now. The
performance of Simonstown naval base
is bound to be repeated. Jakanda railway
is the beginning in Zambia and Tanzania
of Chinese influence building up there.
Zambia and Tanzania have been resisting
this move of Britain's arms supply
to South Africa,

In view of all this, there is bound to
be inerease of tension in the same area
and an invitation to other powers like
China to have their base in this area.
So, I say, our entire policy in regard to
the Indian Ocean is in jeopardy. There-
fore I want to ask this. What are the
steps which the Government of India is
taking to see that peace is ensured in
this area? Simply to say that we are
taking up the matter with the UN is not
the correct answer. Because, after all,
the UN Resolution is not a mandatory
Resolution. France and Britain abstained
when the Resolution, was passed.
They say, they are calling upon France
to do this. Inspite of the UN Resolution
from 1946, they are continuing to give aid.
This is the position.

Therefore I want to ask : What is the
concrete action which the Government is
proposing to take in this matter 7 They
have consulted President Nyorore. What
type of consultation had been held 7 It
has been stated that Tanzania wants to
withdraw from the Commonweath. It is a
leading State in East Africa and it says
that it has decided to withdraw from the
Commonwealth. 1 want to know whether
that has been communicated to us,
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Sir, the Hon. Minister referred to the
Commonwealth Conference to be held at
Singapore. Is ita fact that some of the
East African States are uow proposing
either to boycott or at least to get it
indefinitely postponed ? What is our stand
in regard to this Commonwealth Confer-
ence 7 What is the form in which we can
co-operate particularly with these African
countries ?

I wish to point out that our policy with
regard to the [udian Ocean is in jeopardy
because Indian Ocean is now sought to be
divided into two spheres of influence.
What is the type of pressure which we are
going to give ? To say that we will with-
draw from the Commonwealth is not a
trick which we can repeat too often ; but
this is the occasion when Tanzania and
Uganda are doing all these things.

We have got 3 months to go by since
Sir Alec's promised statement comes up in
Parliament, as he said he wou'd consult
the British Parliament. Has there been
any communication to us in this regard 7 If
there was a communication, may I know,
what was the nature of the communication ?
What is the British Government going to
do in regard to her arms commitmeut to
the South African Government 7 What is
the type of consultation? We would like
to have an answer to all these points. I
would also say that we should also think
in terms of giving pressure where such
pressure will work, This is an occasion
when we can certainly say that we will
quit the commonwealth. I request the Hon
Minister to tell us about all the steps which
the Government has taken or which they
propose to take in this regard.

SHRI SWARAN SINGH: With regard
to the Indian Goverments assesment of
the situation in the Indian Ocean, we have
clarified our stand from time to time. I
have partly mentioned that in my statement
today. It is a fact that our desire to keep the
Indian Ocean as an area free of tensions
and free of the super-power conflict can be
jeopardised by induction of arms as
is bonud to be the effect if Britain
pursues her intention which she has
indicated, of supplying arms to South
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Africa; there is no doubt about it, and
it is for this reason along with the strength
that it gives to the racist and apartheid
regime in South Africa, that we have
expressed our total amount opposition to
this intention of Britain,

Then, how do we proceed to mount
that pressure ? It will be over simplification
for us to imagine that only one particular
action will work, 1 think that this,
pressure should be maintained at all fronts;
in the UN, in the Commonwealth, in the
non-aligned conference in our diplomatic
approachesto  her  and also in the
consultations between the Afro-Asian
members of the Commonwealth; we should
carry on this work in a determined manner
on all these fronts.

Then the Hon. Member asked about
the conference to be held in  Singapore.
That is a matter in which the Secretary-
General of the Secretariat  of  the
Commonwealth will be in touch with the
other Commonwealth countries. I have
not yet received any indication that the
Singapore conference may not be held.
In fact, there has been some press report,
but there has mot been any authentic
sounding of the commonwealth countries
about the future of the Commonwealth
conference at Singapore.

SHRI RANGA (Srikakulam) 1

Are we asking for an early meeting of that
conference?

SHRI SWARAN SINGH : That could
be done after consulting Singapore. But itis
true that Tanzania Government have
indicated that they will find it very difficult
to continue in the Commonwealth if the
proposed intention of supply of arms
by Britain to  South Africa actually
materialises. After that, there have been
consultations between the Presidents
of the three adjoining countries, namely
Africa, Tanzania, Zambia and Uganda
and they have formulated their stands
and we are in touch with them. All these
matters are bound to be discussed in
Lusaka and I am sure that we shall conti-
nue to press for mounting every pressure
against Britain to desist from carrying on
this intention of hers.
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SHRI SWARAN  SINGH : With
regard to the first part where he said that
the Britlsh Government might be dreaming
of regaining their Empire. I would dismiss
that as a myth. I do not think they can
be so unrealisti and cut off from world
trends as to imagine that any people, much
less the vast n umber of people in India,
who are wedded to freedom, can be coerced
into an arrangement where another
imperial or colonial power cam be
established. This is something which must
be rejected and shouid not even be
entertained. How can such a thing happen ?

With regard to the general attitude
to be adopted, he has repeated the suggest-
ion made by other Hon. members. I have
already said we are in touch with other
Commonwealth Countries. We will see
what is the best way in which we can
mount pressure. I do not think cutting
off of economic relations can be the best
form of putting that pressure.

12.46 hrs.

Re. FOUNDATION STONE
LAYING CEREMONY OF SANSADIYA
SOUDHA

MR. SPEAKER : May I request all
members to make it a point to attend
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this evening’s function when the President
is laying the foundation stone of the
Parliament House Annexe at 6.30 P.M ?
As decided by the General Purposes
Committee, the building will be named
Sansadiya Soudha. For this pupose, we
will have to adjourn alittle early, at 5. 30
P.M. If you like.

SHRI RANGA (Srirakulam): Let it
be at 5. P. M. .

SHRI ATAL BIHARI VAIJPAYEE
{Balrampur) Either we adjourn at
5 P.M. or we continue (o sit till 6 P.M.
because we can then go direct from here to
the function.

Mr. SPEAKER The moment we
adjourn and go home, there may be many
attractions there and many members may
be absent. It is much better that we
adjourn and stFaightway go there.

SHRI RANGA: Itis difficult for us
soon afier the House adjourns to go there,
We cannot even get taxis here. So let us
adjourn at 5 O'clock.

Mr. SPEAKER: All right. We will
adjourn at 5 O'clock. But all members
will kindly make it a point to be present.
It is their vwn House,

12.48 hrs.
PAPERS LAID ON THE TABLE

Audit Report (Commercial) 1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : On behalf of
SHRI Y. B. CHAVAN, I beg to
lay on the table-a copy of the Audit
Report (Commercial), 1970—Parts I and
11, under article 151 (1) of the Con-
stitution. [Placed in Library. See No. LT—

3810/70)
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Notification under Coal Mines
(Conservation and Safety) Act.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MIN . S ANDMETALS.
(SHRI NITI RAJ SINGH CHAUDHARY):
I beg to lay on the table-a copy of
Notifiication No. §.0. 1810 published
in Gazette of India dated the 23rd May,
1970, exempting raw coal despatched to
washeries in India, for the purpose of bene-
fication for the levy of the duty of excise,
under sub-section (3) of section 8 of the
Coal Mines (Conservation and Safety) Act
1952, [Placed in Library See No. LT—

3811/70]

Notification under Customs Act, IFC
Act exc.

SHR1 VIDYA CHARAN SHUKLA :
I beg to lay on the Table—

(1) A copy of the Customs and Centraj
Excise Duties Export Drawback (General)
Forty-first Amendment Rules, 1970 (Hindi
and English, versions) published in Notifica-
tion No. G.5.R.1032 in Gazette of Indja
dated the 11th July, 1970, under section
159 of the Customs Act, 1962 and sectjon
38 of the Central Excises and Salt Act.
1944. [Placed ta Library. See No. LT—
3812/70)

(2) A copy of the Notification No.
2/70 (Hindi and English versions) published
In Gazette of India dated the 23rd may,
1970 containing amendments to the indus-
trial Finance Corporation of India Em-
ployees’ Provident Fund Regulations, under
Sub-sectlon (3) of section 43 of the
Industrial Finance Corporation Act, 1948,
[Placed in Library. See Nn, LT—3813/70

(3) A copy each of the following
Notifications (Hindi and English versions)
under section 159 of the Customs Act,
1962 :

(i) G.S.R. 972 published in Gazette
of India dated tha 27th June, 1970
together with an explanatory memo-
randum.
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(i) G.S.R. 999 published 1n Gazette
of India dated the 1st July, 1970

logether with an explanantory
momorandum.

(iii) The Baggage (Amendment) Rules,
1970 published in Notification No.
G.S,R, 1001 in Gazette of India
dated the 2nd July, 1970 together
with an explanatory memorandom.

(Placed in  Library See No. L.T.-
3814/70)

(4) A cooy each of the following Noti-
fications (Hindi and English versions)

issued under the Central Excise Rules,
1944:—

(i) G.S,R. 802 to 809 published in
Gazette of India dated the 14th
May, 1970 tngether with an explan-
atory memorandum.

(i

G.5.R. 869 publisbed in Gazette
of India dated the 2rnd June, 1970
together with an explanatory mem-
orandum.

(iii) G.S.R, 891 published in Gazette of
India dated the 6th Jupe, 1970

together with an explanatory memo-
randum.

(iv) G.S.R. 899 and 900 published in
Gazette of India dated the §th June,
1970 together with and explanatory
memarandum.

vy G,S.R. 936 to 938 published in
Gazette of Indla dated the 13th
June, 1970 tugether with an expla-
natory memorandum.

(viy G.S.R. 957 published to Gazette of
India dated the 19th June, 1970
tog=~ther with an explanatory memo-
randum.

(vii) G.S.R. 969 published in Gazette
of India dated the 25th Jupe, 1970
together with an explanatory
Memoraudum.

(viii) G.S.R. 1031 published in Gazette of
India dated the Ilth July, 1970
together with an  explanatory
memoandum.
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(ix) G.S,R. 1060 published in Gazette
of Indla dated the 1Tth July, 1870.

( Placed in Library. See No. LT—
3815/70)

ARREST AND RELEASE ON BAIL
OF MEMBER

(Shri N. K. Somani)

Mr. SPEAKER : 1 have to inform
the House that 1 have received the follo-
wing telegram, dated the 1st Aungust, 1970,
from the Inspeetor of Police, Prohibition
Control, Bombay :—

“1 have the homour to inform you
that T have found it my duty in exercise
of my powers under Criminal Procedure
Code to direct that Shri M. K. Somani,
Member, Lok Sabha, be arrested for
breach of Clause 4 of the Maharashtra
food Grains Order, 1966, Punishable
under Section 7 of the Essential Commo-
dities Act. 1955 on the 1st August, 1970,
at 13.50 hours, at Bruce Street, Bombay.
He was released on personal bood at
15.30 hours on the Ist August, 1970.
pending trial.”

12-50 hrs.

TAXATION LAWS (AMENDMENT;
BILL.

(i) Report of Select Committee

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : [ beg to present the
Report of the Select Commitiee on the
Bill further to amend the income-tax Act,
1961, the Wealth-tax Act 1957, the Gift-
tax Act, 1958 and the Companies (Profits)
Surtax Act, 1964,

(ii) Evidence

SHRI CHINTAMANI PANIGRAHI :
1 beg to lay on the Table a copy of the
Evidence given before the Select Committee
on the Bill further to amend the Income-
tax Act, 1961, the Wealth-tax Act, 1957,
the Gift-tax Act, 1958 and the Companies
(Profits) Surtax Act, 1964,
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PETITION Re. SETTING UP A NEW
STEEL PLANT IN ORISSA

SHRISURENDRANATH DWIVEDY
{Kendrapara) I beg to present a
petition signed by Shri Baidhar Sethi and
about two lakh othzrs for setting up a Jew
steel plant in Orissa,

12.51 brs,

STATEMENT Re. INDO—-G.D.R.
RELATIONS

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
The question of Indo—GDR relations has
come up on the floor of this House from
time to time. Iam glad to inform he
Honourable Mzmbers that the Governinent
of India and the German Democratic
Republic have agreed to exchange Consu-
lates-General. This will come into effect
as soon as technical arrangements are
completed on both stdes.

-‘\_S the Hon'ble Members know, our
rcla_uons with G.D.R. have grown stronger
during the past few years, We are parti-
cularly satisfied with the growth of our
trade and economic relations and our
cultural and scientific exchanges. The
stages has now come when we feel that
our growing economic, commercial and
cultural relations should be reflectea
officially by the establishment of consular
relations. We have been in touch with
the Government of the German Demo-
cratic Repulic and as a result we have now
finally decided to establish relations at the
level of Consulates General.

It is in the interest of both the
Governments to encourage mutually
beneficial co-operation in as many different
fields as possible. We hope that the step
which we have taken will encourage and
facilitate this process and create conditions
of further strengthening of friendly
relations between us.

SHRI NAMBIAR (Tiruchirappalli) 1
Why not full diplomatic relation ?

Extention of Time 282
for S. C. Report

SHRI RANGA (Shrikakulam) : We
want an early occasion to discuss this
matter.

=t awa (T8) : EmET A
ATEAT 1 e Srford |

SHRI RANGA : If two Germanys can
be recognised, why not two Chinas be
recognised ?

SHRI §. M. BANERIJEE (Kanpur) :
Why this halting recognition, we cannot
understand. Why not is full ?

12.52 hrs.

ADVOCATES (SECOND AMENDMENT)
BILL

Extention of time for presention of
Report of Select Committee

SHRI R. D. BHANDARE (Bombay
Central) : I beg to move :'

“‘That this House do further extend
the time appointedjfor the presentation
of the Report of the Select Committee
on the Bill further to amend the
Advocates Act, 1961, upto the first
day of the second week of the ) next
session.”

SHRISONAVANE (Pandharpur) :
I am not able to understand why the
time is being cxtended. There is nothing
controversial in  this Advocates (Amend-
ment) Bill. The Committee should have
completed its task. When the motivn was
brought the first time, if they thought
that it required more time, they should
have asked for it. It has become the
fashion to come before the House every
time for extension of time. And this
involves a lot of money and waste of time
of the Members. I do not think the
Chairman was very serious about comp-
leting the work within the time asked
for. This is very unsatisfactory. It gives
a false impression to the House when
they coms bzfore the House with a motion
that by a certain time it will be finished.
Especially in this Bill 1 do not find
anything controversial. I do not kmow
why they should take more time.
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Jor S. C. Report
MR.SPEAKER : My olny duty is to
put it to trhe House. But as Speaker I
also observe that the Select Committee have
started going out to various places. Some-
time 1 find it very difficult to disappoint
the Chairman when they come to me. It
is upto them 1o see whether it is pecessary
to seek extension at all. Since the time
these extensions have, been given, thercis a
tendency to ask for more extensions and
the committee are prolonging their
business.

SHRI R, D. BHANDARE: May I
explain the reasons ?

MR. SPEAKER : I know the reasons;
none else knows it better.

SHRI R. D. BHANDARE : Since you
are makiog these observations pow.........

MR, SPEAKER: It is for all the
Committees, not only for your Committee,
There are some Committees. 1f they want
to go to other places, they have free
railway passes and they can go, but not
in the name of Committees. 1 shall only
pequest them to avoid asking for extensions.
Now, the question is:

““That this House do further extend
the time appointed for the presena.
tion of the Report of the Select
Committee on the Bill further to
amend the Advocates [Act, 1961,
upto the firt day of the second week
of the next session."”

The Motion was Adopted

MR, SPEAKER : Since hardly two
minutes are left, I thiok if you agree we
tan take up nDext business after lunch at
2 p. m.

13, hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock
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India Wrestlers

The Lok Sabha re-assembled after Lunch
at three minutes past Fourteen of the Clock

[MR. DEPUTY-SPEAKER in the Chair)

RE. ILL-TREATMENT OF INDIAN
WRESTLING TEAM

st TwdRfag (Vgaw) @ I9TEmA
agiEg, gaTd Ymad & a7 FAer T
gt | 3% &gt 9T TE Agowdt &) T,
SE1 &g srmAry # ) gfemw
duad oFm W1 @i 9w ¥ fay
T g g s qew dae 99
# f7 8 swed & a1 faT Sadr
&t 3 e U9 ¥ werew fawar
qr g W FH FF 2 IET FT
fagr mar | Y SAFY T Ay 4f, FF
I3 aiite, 3% oy ft g9 I
FAT 971 | A1 GAqHT qTH ATGAT §
FRin fow avg & =g fFar

this is very insulting. For every penny they
had to go abegging.

g o ‘rezanAn srEaTe # fawe g
It is most shocking, most alarming, most
despicable.

# smee wiwg gy fafaex
¥ aigwm fr ag gw amd § waaEd
FT AT S o smaeY g ford fasdae
& IFHY g A AW

=t nfngew (@) @ S
wgiaw, 78 ¥ fwerr w41 sigar wg 9%
FT & s gg et gf ARk
AT §AT )

SHRI 5, M. BANERJEE (Kanpur):
Sir, I support the demand made by Mr.
Randhir Singh. We never expected this.
There should be a statement by the Mini-
ster of Education. Our wrestlers have
done wonderful work, but we never
expested this sort of thing.
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Then, I requested on Friday that a
statement should be made about the
pationalsation of sugar industry. I have
given a calling attention today. There
should be some statement by the Food
and Agriculture Minister about it. It has
become a shuttlecock. The Chief Mini-
ster of UP will never do it. He is under
the vested interests,

SHRI PRAKASH VIR SHASTRI
(Hapur) : He will definitely do it.

SHR1 S. M, BANERJEE : He has again
referred it to the Advocate General.

MR. DEPUTY-SPEARER : Your call-
ing attention on this matter has been
admitted for tomorrow.

st gFAaa wgam  (I:) ¢
IUTSHE W1, 9g TR FwA F) AT
gis Mgt gzt ¥ fawrdt ange 1
IAH A1 I9 aIg F1 sqagre fwaraar
s ge WAzt s @ § sa A
qwde FTATE 1 S AT gAR AZ F
TEEAM A AT AR FHI A
SeqTgA 24T =TiEg 9, dfeT Iy Taw
gl fFar 1 TI™ g9F 39 S0 F 9
ATATIAS =qagrT fFar aqr )

14.07 hrs.

CONTRACT LABOUR (REGULATION
AND ABOLITION) BILL—Conrd.

MR. DEPUTY-SPEAER: Mr. Pani-
grahi may continue his speech.

SHRI CHINTAMANI PANIGRAHI
(Bbubaneswar) : Sir, last time I was
parrating the various bardships being
undergone by contract labours. They are
imported to defferent places of work and
arc harassed greatly by the cootractors,
For instance, from Puri district in Orissa,
near about Bhubaneswar and Nirakarpur,
200 labourers were taken by some cont-
ractor to Jalpaiguri for some construction
project. They were not paid even the
minimum wage and they were being
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harassed. Ultimately they decided to
leave that place of work and come back to
Orissa. But to harass them, the contractors
instituted eases against them not in Orissa
courts but in Jalpaiguri court in West
Bengal, so that these poor people might
run to those courts four hundred miles
away and be harassed. This is the plight
of the labourers working in the const-
ruction projects in different parts of the
country. Therefore, when the Minister
brought forward this Bill, as reported by
the Joint Committee, I said it is a welcome
measure in the sense that it is one step
forward. The House will pass this Bill
no doubt, but we shall have to look inlo
the mind that frames these Bills. You
will be surprised to see the pumber of
enactments we have passed during the
last 20 years and the number of
enactments dealing with labour welfare.
Not many of them are implemented in
accordance with the letter and spirit of
the enactment. [tis good that there are
certain provisions in the Bill to provide
certain amenities to contract labour like
drinking water and medical facilities. But
where is the provision for giving them a
eof T We know the conditions under
which contraet labcur work and they have
no place to reside. So, some provision
should be made 10 provide them with
better accommodation during use period of
stay in the areas where they are working,

The Government say that their aim is
to abolish the contract labour system.
But in the Bill 1 do not find that intention
anywhere. Of course, clause 10 refers to
the abolition of contract labour system
but it is hedged in by so many conditions.
So, one feels that government is not
serious aboutit and it has compromised
its stand because of pressures from
various interesis. Therefore, if we are
clear in our mind that it should be
abolished then let us say so in the
legislation.

MNow the number is reduced to 20. But
some members have argued that this
should be reduced to 10. There is suffi-
cient reason for this. 1 support that
point. Since the Hon. Minister is very
much sympathetic to labour I hope he
will consider that suggestion,



287 Contracr

(Shri Chintamani Panigrahi)

Then 1 come to the question of inter-
_nittent and permanent work. If the work
goes on continuously for 120 days is
comes under the provisions of this Bill.
We know the contractors engage the
labour as working force. There is much
substance in the argument that it must
be reduced to 90 days.

In part (2) of that clause in place
of 60 days the number has to be
reduced to 30. Thisis a good suggestion
which to Hon. Minister should accept.

With regard to the right of filing a
complaiot, it is good that it has been
provided in the Bill. MNow that right has
been given to the Inspector, or it must be
subject to his consent. How the inspectors
work and function in many respects is
known to all. So, why not give this
right of complaint to the trade unions also,
when the labour is organised into a trade
union, besides the inspector. This point
can be considered.

The period of limitation for filing
complaints is three months. There are
some places of work which are inaccessible
even today. So, the period should be
increased to six months. Recently I had
been to a place in Jalpaiguri where the
contractor has not paid wages for 300 to
400 workers and the amount comes to
Rs. 1 lakh. It is good that the Bill
provides for penalising even the principal
contractor, who happens to be residing in
Delhi. T hope they would take advantage
of the Bill. Iwant the period of limit-
ation for complaints to be increased to
six moniths so that those who are
working in inaccessible areas can get
the benefit and the trade unions can help
them in doiog that. So, I find there is
weighty argument in the demand that the
period should be increased to six months.

1 welcome this Bill because it is a good
piece of legislation. Even though this is
not enough, it is one step forward and I
hope the Minister would try 1o overcome
its shortcomings in its implementaton,

Lastly, I must bring one thing to the
notice of the Hon, Minister. T was very
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much upset when [ read the evidence
which Mr, Ganguli who is now the Chair-
man of the Railway Board gave before
the Joint Committee. The evidemce that
he has givenZis most damaging. I hope,
the Hon. Minister will reply to this. This
is what he says in his evidence :

“I shall be frank. If execution
and enforcement of laws is thorough,
I would have gone on making laws and
filled Parliament House with law books.
Unfortunately, experience is different,
We have not been able to enforce a
fraction of the various labour legis-
lations that have been passed in the
last twenty years because enforcement
needs a certain atmosphere. Have
we been able to enforce the Payment
of Wages Act except in the Govern-
ment sphere 7"

He isnow the Chairman of the Railway
Board. And he asks this question before
the Joint Committee. He has made further
damaging remaks :

“*Without the necessary conditions,
legislation becomes a formality of
filling up certain forms without really
:ocfiting the labour.”

1t is a question of attitude. Here is
a man who isin charge of the Railways,
There are about 3 lakh casual labourers in
the Railways. He must have been associ-
ated with some Railway Divisions. He
must have been the Superintendent or the
General Manager of some Division. His
sttitude is completely anti-labour. You
want to pass a legislation which is pro-
Jabour and you want that it should be
executed by those who are in charge of
the Departments and who are completely
anti-labour. How can Mr. Sanjivayya with
all his good intentions hope that this will
be implemented ?

We have been fighting for the last two
years for increasing the wages of casual
labour in the Khurda Road Division of
S. E. Railways. Every time, after all this
fighting, they will agree to an increase of
25 p. as if it is just charity we are asking
for. In the South-eastern railways, we have
been fighting for an increase in the wages of
casual labour and that it should be incre-
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amed to Rs. 3/- per day. Such rates has
been fixed by the concerned District
Magistrate and they have re- commended
it. Bat it was taken two years to
get Rs. 275 p, and for another

25 P., we will have to fight for another
two years. I hope, the Hon. Minister
will take note of all this when we are going
to enacrt this good piece of legislation
and be should see that it is properly
implemented.

SHRI R. K. AMIN (Dhanduaka) :
Mr. Deputy-Speaker, Sir it, is a pity that
the Government has come over here with
2 closed mind. I think, in the Report,
there were number of minutes of dissent.
But it seems that the Government has
not yet even cared to read anyone of
them. I myself gave a wvery elaborate
minute of dissent indicating in which
respect the Bill is defective, yet I find
that the Bill has come in the same form
without learning anything from the
minutes of dissent. That is why it is
necessary for me to point out again where
the Bill is defective.

I find the Bill ig defective both as it
is conceived and as it is framed. In so
far as the concept, the definition, of the
contract labour is concerned, I donot find
any clear-cut definition in the Bill. An
attempt has been made in clause 2(b).
Herein you find the definition of *‘contract
labour’”, which is defective, Various methods
of employing labour can be described
a8 contract labour. Even the entire labour
force eamning wages and salaries, is getting
contractual returns, That is also the
contract labour in that sense.

Do we mean contract labour as labour
which is done on contract 7 Surely,
we find permanent labour with several
contractors. If the principal employer
has got labour on contract, we do not
consider it as contract labour according
to our definition given in clause 2 (b).
We only consider it as contract labour
when it is employed by a contractor
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baving a principal employer. There
also, one can ask, whase contractor ?
According to the definition, only those
contractors having the pri. cipal employers
are to be covered. There may be contra-
ctors having no emplovers. They them-
sclves may be the contractors, employing
labour, either permancnt or the casval.
Are you covering those persons also ? The
definition is to be examired from another
view point which is not covered in this
Bill. It is not being mentioned at all. T
would request the Government to view
this problem not only from the point of
view of particular situation but from the
point of view of the econcmy as a whole.
There is unemploymert in our country. |
can visualise the time when Government
may adopt the open tap system to solve
unemployment problem  asking  every
unemployed person; “If vou want a job,
youcome tu a particular place. We will
provide you with a job say for Rs. 2 per
day.” When such an open tap system comes
into operation, will it be covered by the
contract labour Bill 7 Or a labour co-
operative is being formed which may be
taking a contract or the labourers them-
selves combining together in order to get
a contract, will they be covered under the
system of contract labour when they
themselves are the owners and contractors
and labourers 7 Nothing isclear about this
in the Bill. What T see from this
and from the economic needs of our
country is that there are areas where the
contract labour needs to be abolished.
Government does not indicate which is
the area in which it needs ta be abolished.
There are areas where contract labour
must be regulated and not aholished. That
also is not indicated clearly. There are
areas in our economy where it should be
encouraged for the time being to see that
unemployment is eliminated from our
country. That also is not being indicated.
MNow, Government, as well may say.
‘Look here. Under clause 10 (1) we have
indicated that we will abolish it". But
which is the thing which you are going to
abolish 7 It has not been mentioned. You
simply takes power to abolish  without
mentloning what vou are going to abolish.
If 1 see the spirit of contract lobour
Bill, there are two areas in which it nceds
to be abolished at all. (1) The idea
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emanates from the Supreme Court Case of
Standard Vacuum Company in which
four conditions were lald down for the
abolitlon of contract labour. If a work
is of a particular type, say of permanent
nature, incidental to the iIndustry i.e.,
part and parcel of the industry and if
it is given on contract labour, then there
should not be any contract labour. This
is a case of abolition of contract labour
It is not a case for regulation of contract
labour, It indicates a way by which the
law is being avolded by the employers
themselves. The Industry has entered toto
a certain contract, certain understanding
with  the trade union. While some
employers by some device avoid the law
by giving certain work om contract and
that has to be regulated or has to be
abolished, As itis definedin 10 (2) (a),
(b), (¢) and (d), if these conditions
are simulatenously satisfied there ought
notto be any contract labour whatsoever.
It emanates from the Standard Vacuum
case. In spite of it Government comes here

in order to regulate sucha phenomenon
rather than abolish it.

Secondly, there are industries in which
inhuman working conditions exist. Contra-
ctors donot even give good working
conditions to the labourers in such
industries and this is mainly in the public
undertakings in coal mine s or in other mine
or in road construction work. That is
mostly Government work. Government
knows it and the Guvernment ought to
have come out with a clear declaration of
abolition of contract labour. Here are the
fields in which  inhuman conditions of
contract labour exist and we abolish it,
In stead of that they come only with a
regulation Bill telling that the abolition
powers are with us. You take the power
in your own hands for abolition without
d:claiing where it is to be abolished.
T e Government themselves are culprits
a d they take the power. You can imagine
v ry well how such powers wiil be used,
Iistcad of it 1 would like to have a
cl arcut def.nition of coutract labour and
al o vhere you would like to abolish it.
Y w come with a clear declaration instead
of taking the power in your own hands
ard you indicate the area. Otherwise,
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you take the power from ihe Parliament
in the hands of the exective. We
do not know for what we are giving the
power? We say we give the power of
abolition of contract  labour to the
Government. But which type of work?
I do not know. I donot know the delails.
Can you take up blanket power like this
from the legislature 7 Is it fair 7 l-!
it permissible 7 1 ask a question. It is
not permissible. that is why [ require the
Government to come with a categorical
statement of the definition of contract
labour and indicating where it is to be
abolished and where it is to be regulated
and where it is to be encouraged. Let me
come to another axpect i.e. the Bili as it
has been framed. It Is good that the
Minister has come out with an amentment
to apply it to Jammu and Kashmir State.
Indeed there is no case for exempting
Jammu and Kashmir every now and then
whenever you frame any law in our
country. There is some political reason
which led you to enter into some special type
of relationship with Jammu and Kashmir ;
but that does not mean that exemption is
to be given in every Act passed by this
Parliament. For Heaven's sake, do not
exempt specifically Jammu and Kashmir
State even when Labour Laws on
humanitarian grounds are being passed
or Laws such as to abolish Contract
Lobour are being passed. I request the Hon.
Minister to see in how many instances
they have so far exempted Jammu and
Kashmir and to see that this exemption is
abolished with regard to Jammu and
Kashmir State so that it falls in line with
the rest of the country.

Let me now come to three important
provisions in the Bill. One is with regard
to the formation of the Advisory
Committee by the Central Government
and the State Governments.

If you read the membership of
the Advisory Committee, you will find that
only government people are included.
Covernment is the interested party in the
public sector units and they are there.
It appears as if there is no provision at
all for appointment of those persons as
members in these committees, who can take
an overall, broad view of the whole matter,.
not only labour view or employer view, or
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of the public sector view, not of the railway
or view of any particular sector, but
the view of the country as a whole. There is
no such provision. This point was raised, I
remember, in the Committee but the
Government had not care to hear. You
find in the committee only the Government
people and nobody else. Out of the 17
Members of the Advisory Commitiee, I
can conceive of this body having 13 or 14
Members from the Government or from
the public undertakings etc.

If we pick up the contract labour
which is to be abolished, we will find
that 809 of that would be in the public
gector. What is the fun In giving them
alone reprerentation? Are they golng to
say, all right, abolish this in our case ?
They are themsclves the culprits. You

should put such people who have
the public view at large, a broad
view of the interests of the country.

Let them say, for instance, in the
Coal mines, the contract labour should
be abolished. Let them say, in the Railway,
the contract labour sysiem should be
abolished. Who can do it 7 It can be
done only those who are mnot wunder
the thumb of the Government, 1 want
to know whether the Government is going
to make a provision for this,

Take Section 15 where there is the
provision for appeal. To whom are you
going to appeal 7 Appeal against the
behaviour of the Government official to
the Government Offical. That is, an
appeal from one lower officer of the
executive to another higher officer of the
executive. That is all. Can 1 have any
redercss of any of my grievances in this
way 71 canpot have that. At Jeast in that
respect, I would have been satisfied if
there had been a judicial body, or quasi-
judicial body; if it is judicial body, well
and good, but at least a quasi-judicial
authority should have been set up. Such
quasi-judicial authority is the fittest body
to hear such appeals. But here also the
Government kept all powers with it,

And, one last point before I sit down,
Clause 31 in the Bill is there which
gives the power to the Government to
declare as to which are the undertakings,
firms or industries which are to be
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exempted from this Bill. I can very wel'
conceive of a situation in which the
Government may exempt a public sector
but not the private sector of the same
category of workers. It is not then o
discrimination between private and public
sector 7 Or, they may as well exemp:
this in certain States, if those States are
overwhelmingly  represented in  the
Advisory body, as against other States,
What is the guarantee against such
behaviour ? The Government itselfl is g
culprit, 80% of the contract labour is in
their departments. How is the Govern-
ment to decide which are the industries to
be exempted and which are not ? I fail to
understand this. It Is not possible to do
all these things, unless you have some other
body which will be impartial, which will
examine everything and declare the area
of the economy to be excempted. To
take all these powers only under the
Government would be wunfair., On the
cauntry, it would amount to taking away
the powers of the legislature into the
hands of the Government where the
Government ltself is a culprit.

1 fail to understand how op eartha
Parliament like ours can give consent to
this Bill in this form unless and until thijs
is rectified, Therefore 1 fail to understand
how we can give our consent to this Bil)
unless the defects which 1 pointed out are
removed.

ot gedwE wew (TR )
faet ot sarde %< & amar @ wwd ag
Ta e 8 fF 7g fad s = ey
e G T G 9y 7g s
g #ife onfl oY @@ a9 gark 3w §
Fad g & I W19 HizaEt FT oY
qafa @ & ag a1 AT At efiz
q 9gT AT T § | AT FiEAE F Ay
e fs SaWH A awag ar
PR HIAEIRFT & +9 gar 2
I SART § SAT IFFT BTN IF 13-
F 1 S oft suwr sEww ghar &
AT T EN WA H FAW ST ¥
SATET QHAT AgTaY & AR &9 F@T §
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( = gaERIA Area)
#ffq Sasl awdit ¥ adr f@igR ek
T2 FT F93 & fAwd § A & are
wedlt At 37 g faed 3 Y g
IEH(, IEF A% 41 A IGH a4 &
awal #1 gt &, gt afegar # & w7
g | 7 FadTeT gz s FW gu
FiG 4T A7 & &1 AX I4 B HvQL AT
FAAT FALIAT &, WX AT § AR AR
AT @9 3TE F IETi & | 67 <4 "
a1 § 7 T9F W4 grangedT 98 & 6
TAE] F AH T FESEAEE 0 a8
gz G4 FAMI § AT 364 ReHae &
T wE F T T@ATE | FE W A
qea® A9 T q, FUT T4 &, arkas
g, e &1, /9 g7 af § 999 =%
@ AT 1 geaAnaear NIl Fgr 8
I o 9z 910 {3A2Ee qw 0 wod
2 ST @g ¥t F1FT @ 73 FT qANE |
gaga A AT 1 AT FA F FH A
FTRTE TT W H WIS § am 9w,
QEAGIATT T A9 9T T qATHATE &
qrg 9T FFA7 A § AR qwd @,
Fifarer FLGT &, ITF1 T GBS LT 2
fr 72 €19 H =1 CFA1QEAT grT @
adrg AT @ aF maEr A ey atg X
FE AT 31 ag a3 FE A1 gg faw ®
Argr 433 w1 S (Fa nar g, @@
gfpede § a1 441 394 W1 T8 wH gy
wEifaaT § AT TCAT A1 garere
3 ag 599 A 31 9 FEAR § AR
Ig&1 AfAF & 92 FrHaER fay e
*a&%eﬁﬁﬁiﬁl@ﬂ‘m@mal
g 92 WgAd FXAT § AR ATfeF q
g H a3 FL G 3 T AaT 8 WK
|z 4249 A F@I | SH anft 9
QT &7 § T AT F9gl q¢ o
B &9 & OF HaHT 99 @I &, 98
g & av wver g 9A% @] & Agy
9mar, dffT Sai gF A g & &
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W g3 A A T T FE F AR
FAL (AT TR TG W AT Fq
AT I AT T FH @A, TEHT geH
FgA1, JAHI ATl w1 awia 7 AT,
g 9 @ IEA WA R aw R
TR 1 § I AN F g g
A ¥ fag I3 A0 g5 Tmwd ¥
fag g wadie dar 2, vowT ey
A AR A G AT FA ¥ IwR
st quiai § IgF fAwad ¥ fog o
W aE AW ar e saw o,
fearsrosn famg, a8 & =t
FgHR TR § a8 faegw il
g § 3 g g IuT fam? @ E 12y
&t oF 913 wavtas a @@ a@ @
JAF! QF TG I §, UF I94 qfq-
a7 waifTd FA F1 ITH A
& F1 AV 7 famar | #3 aww
9T AT B F FA AT § v
are @ & w1 far 2@y
@A W dm g ow ek
FH HIR T ENE 1 aF 3ad T %
fag dqd & & 7 ot T @ sk
FATFT A FAA AN R T
S agi T8 PN | AT 78 FiFwy
foe s a1a Awifew e § e
TEATE FF @A W AT &, I
T fgear 39 dad & IR A gar @y
qg FigFeT a1 A 9ar § a8 dqar t ¢,
IEE AT ST @A § A8 6 OF WA=
AT QAT IF TN H Y FaEar
a9 § ) O AR A IW g ® gy
@ T8 war) & A A s
gar a9 & @1, oW, 9, & S qv q)
4 Tan 5 goifmas, safeat W
gt yafew @ @d ¥ fgen @
Tgar a1 | a1 A7 IR 9FE FT Iy
oo &0 | AfFT g aF T e
T | FE O F9ET Al § o 5§ g
e ar & At IF faer @ oy
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% 041 & S1%a ATAST AAL A & |
s aze frcafaa & anax
gi-agl AT iad DT § A T FA
TN §F T g1 qMgU HIT ag Far
AWM &4 & (aq fagd s F afy-
T ER § ag aga figmz ad ey sq at
qg F19 g1 A%aT g AT ITH EAF
el s gvar & 1 Agai 120 faw
@ FEWT A G & 44 T grm
fr fwad Q& & g faa% Fw 120
fer @7 ¥ a1 TeAre 33T S frgw ey
a4 B g, It L faa a7 533 &
are ar 115 a7 #9537 § 712 fem-
Fag s AR femwag &7 3
7% f6T & AT HIA 9 qMCY | g7
qg A AT FAEA F AL FART I
g7t ot e A & | AR el oY g
# 1 9g T awg & wfas ot & & ag
a7 $7@ & § AUGHU FAT A &
fe aErd @I WA WA §,
fegad I Q@ g1 &1 anil WY
% @1 war f& 3 s gy S § S q9gn
qag-T%g AU a% WA @ & @
A W d ga & 5 SR
g A As A WL 1T oS
§7 § fam 7%t adta ¥ sar fAed
wifgq ag 7@t fawid | Y $9 G 7 v
Foera ar fre g 4 defewiieg
W el A @ 9% @HT wWA
famrar =rfgg L

gay, ot Aag oyl + €@ §,
w2 §2F T A1 AT @1 F wmw
¥ow gl ¥Afd @ fegas sy
&6 F1 AW TEC @ | qg $AT
e @ A g afer Wt FAT Y @
®T TG AT AT N TG T G §
ozt Az 3@ & F ¢ WA § 1 ag A
el & FE el & Ay, w9 e
it ¥ g § wF awmar IR
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qIaq 1 gOU e A4 war 1 ar
FA agl gar war B, #1851 AT
HTAT 8, IAY  IAFT AT FTAT gAY
& | 7T Y IF @A gzar § 1 @Y 7 &
¥ TN FwAE § faF 120
fa o 1z 97 A @ TR & AR ot
q¢ g § agt star M @y 99d zrem-
2t g st g fs feet axg 120 fam
T g g, @ gt Mg S oA
A FT ArEFar @ fF ¥ 60 faw @
T H AT AT agF 60 @ ¥
gt 9% T T ag A gowm A fF
Ia% @A FY = qfaan & o @@
§T AW g, T 61 A g,
TARTE FT W TR g | H Fav
T 9T 7 FI & A1 H3F 97§
F10 ¢, gATST AW I9 ar@r &Y
& agaT §, agtA FE AT v &
q FTE @Y ATAT g1 & AT oF gk
fag St qraaR areAr € ar aeqfaare
dm § IaF fag zEmemr w@ar g,
T A F Ay ot swears @
& 3w fag o g wifgr g
qg FUTAE F4T T & 1 AR a7
am Wt 3% fag gAr amawaw &

Tl a3 fad ¥ g=x wf
fae s fede &7 39 1 ag am &8 &,
g a%ar & 5 N2 a7 & fou &8 w19
grr @ W fEag &9 78 A
Tl o faq ag wg adt
e dvag FeNEfE agw ko
g $M & § a1 Wt gpfead @
FT @ DI g, ag w9 few & fag
w7 87T § a1 I7% fou &9 & a g,
afeq 998 feg st ag sgfage @
afge &

mH wAm AR §, 3y e
ga1e 1 98 i AT W qrfrageR
¥ qaman 5 &€ v & faeii d ag @@
gAa g, @ g d fema §t g,
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(=t gereraTe Ama)

Mg vdig AT A gAW  GEEHR qUER
AT M, - TS & T, A T
il & far S Fga § ag I fag
oF geefan Hw oEr 2 qREm &
FROA U AR §, W & ada F
fou w81 g€ a9 I°% @ww g SfFw
9T qF a7 WEAAT 421 4 &, T9 7% IO
 wrE w7 & O wTS 20 "rel &
qz Y qg WA gAR 42 Iaw &
g agi g R 1 A1 fafre gw
T 419 &Y 9 §, A I W IA T
O § @ A §, 9 qF T/ FTLA $Y
A FW 9 AFEN F AGT T8
AT Agl A, A% feEi & ey
a8 awdie & A g, 7@ @% v W
ara et arn | 9w avg & o A Ay
grafer 1 @g@ & foq gamr @O
T &, I AE ¥ R T AgWEA
qugdl #1 grAd GATKA § qE  gEq
feamn FW #=AT Wfgy 1 wEE
feafs swa sa g ¥ wamar A @
gATL 9T 9T 3WH A W § &
W & ¥ oFF aF gAT IO A
it A8 AT, T@ aF a9 Arg fwa
1A A, ITH FE FIAARLAA g7
gfewe 321 ¥ el §1

st geR vy woEE ((IWA ):
Furenw wEed, # g@ faw &7 omda
F@ §, AFT @3 arg-ag . fae
¥ go s & 979 o ¥ gwm
o 5 wEEm F1 s e wwm
gr@@ fam ¥ frer gom & 5 5@ w0
fareame AEg-FTET e & framg weqel
wrea § g W gRm XA e
TSR § @A 7AZT & Al
wa %t gfee # worge 4 ¥ 1 R @
g7 @9 @ §, S W ¥ famn
&~
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MR. DEPUTY-SPEAKER 1 The
Government is bringing an amendment,

it gewaer woEm : 1 AT
Y AT & 38 qIX § dorgw v M
g, o & Ix dwraA w1 TR
F@TE

@ faa & arw 31§ forer gan
¢ fs g savl #, afk =gt
STEAIYH AT S FAS qAr, afr ¥
wTE A g A Ar A dora AQ
e § TE mar, aIFR A IRl H
A @ @y Ag wIAT 9Ed 2
FFT AT F I TgT A XY @
& ol 33T st AT R gt O
qAAR AT ¥ A R FETARl ®
FILA X TG F1 wAg fomr av 2@y
g1 A ama¥ g @RI AR R
Fax g-dto T o F FrwmT A
Ffad | oF FwET 500 "wgd W
FW I AT 3, AgT 7O FY Aorrey
F AAL 3 wY A & ) oy
Flgo U9 f@ o § 99% smea
3 g9 W FEW 9 g, dfew Ia%
FEHE 2% R A 1@y @
SY §Fd ST B, T A A o ¥
F1 1 T U ART M7 - €& ®1
TG g | T e e faoen
IO FT E- A 9@ AT FIFW FT
g a1 FF R A - g ag T
SR F oaiger 99 W@ ) fagE 20
aret ¥ g A 79gT fedwt swl wiga
T & T AT 9T o 20 g &
faat FA-FY WA 98 faw 751 s
2 avwr sfed a1 gut #fgd, o=
wm W @R A 8 e 95 @
a1, g ¥l 3§ § @A &1 smay faar
qr, W F HAFT FAT W W g H
ga 9 7 aae fawr s A e
e 3dard war fF8 ¥ & g qaw-
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TR g s g, s
T G| § A @z gg g asr
a a vw faar & feg snar @ ok
A9 qig WY g1 wrgm, afFw FEeT ag
2 fF 59 9T ame #@ g, FH-TA
¥ 9T @ 9T dWA &G | O T@
foad w1q7 gw & @ fF, S H &
gfewar § 15-20 = 9¥ qrew fwar
AT ], 80-85 wfawa Fra ar av #rfes
I AHAT AT ZAEre & ATy 43 §
A Fww A8 DT | 1 @1 FER
& qra W€ T oo 2, fag & Arerw
¥ 37 grd amai ¥ SrAdT & aF, @
T # @i N 9y 5 armg § W
THE N TR A W & A Al @
g1 A orgal ST SN W A wT TF
aTy 3% 8 amw @ W@ & a1 A8
o & e @ Ain war g
fF w59 s F gordt @y I
ot ag wiga w2 e fagy 20-22 gr=i
F axy fagd Ot sga a4, IT B
feaa sfawa a9gddl &t amw faer <@r
¢ ar feav sfawg &1 sw wifes

FWEN

I T faw ® ¥gr & 7 afe
fordr geam § 20 & wfas ar wiw ®
faet s faq 20 T orfas smafagi 3
wm f5ar §vm, agt 9T ag FIFA W0
grm 1 afz s Fr fowmr afer & ar
¥ 0y sl 39rgIw | & fay dam
g g 100-100 srzfagi & sfas w0
T Wy w®E Afww ¥ wEmal
HIHIT &1 ATEl § g9 AiF &I wad
& f& &L gat av 15 Agdr F9 FW@
g afwezT 9T 15 wmedr fage §
a1 85 & fa¥r 9z aox § 1 gafay
Tugars & fF A17 oF T oo
Fraq 19 St @ oA ;N aw W
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AR Tg ATy A gnd G ¥ AT A
QU gEE fawm | @ W R gwal
F1 gwEAM ¥ g9 H10 FY QO WS
H0T, UET 0F @ 9T AE, AW
TarAl 9T A I § 9w W g

#FZ GITR FT OF T 97 WG~
AT 35 31 F WY 1 99t 7@ 9
AT AT AT, 93 48 & G fawmw
g fam & sra agm «< deqr § Al
S EYAT A9 3 €7 F vy 9mr
@R o &7 a7 9T TaFE § T@F
@R AT ¥ 15-20 @I WA A
JqT § AArgraT wYY F q@ IE 6@
FargfAag AT A awwd Ay
# za% UF IIORT ATIR AT 49
FAT TIgAT § 1 W ofrl WA F
#TT HATT AT FT CF qF AT 9T
frer &, @g 27-7-70 ® warf@ g
q, fea ¥ #gr T & fF s g
g §f qra wew Y & A ¥ ¥
zg &1 yawa § & it a5 39 @7
Fat 10 R qEH FWOFT R T,
oY 8 f qrw Aff & F @@ IO
&t A, ot WAH 4918 ¥ I
16 ors aF Ty afaw § | agag AL §
AT Y FAT F qw FA AIA E N

IATSTEA AR, FIgET FAM FATL
2 Fr qGT T IAW | AH 7 IAC
STqrame W ¥ Sgi-s@l FEe
gF g ag MRER AR IJWEF aAw
qm & o & &1 4@t a1 $T &
F | TRAR § UF oI RS
A &1 goed wr @ SR @ aagd
F ogremEr & fesEl AWT FX S
FGET |IAT GF o ATAT AT & | FA
T #1 SE-wTd g3 A FATIr SET,
o H g g faar s, agh sare
F 1% FwE 77 Fgre-diard # i
# ey faqr 9T @ 1 oFEE WA T
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(+t g% w2 FoaTT)

® a'R ag z@ a@ #1 aqan @ fr Py
oA T AT &7 g% &, T a8 &t
7T 3aY fagadt &1 9aF m1q Sfy
star saEr fear s 2 sAEr @@
A5 9T ¥ Srar At § W I A
@ TWw@AT R A @ aiT H Rwar
w2 5 781 7 wge ¥ el wfew &
a @A FT @ E AR feEr
wfe ¥ a4t 78 &3¢ 1@ &, F S
TN E Fam s A a1 gAnr fomg
O R, gt grar 2 gAw T W
fas & & I Lk FT omw
Tty oA femremr o 11 wER
N A% g gAw fec afew
TAYT B3 faar omar & 1 s q@r @
FAF A T AT oAt Y & S
TR I qIT VAT ST F A
1100 %o &7 ¥%e fFur SmaT 1 9
a% ¥ agl 9T ¥ FW@ §, IR QA
F FATar § AG fae@r oA A
T Y AT T TEI-TET T AT ATHN
Ifea gaF =€ gt €Y 9 ) A=y
R o fagw & T AE & ¥
JrRwr #7 fagdr are o i ¥ ot
freagiae 2 ar g

IqTER AT, AT UH FL ITAT
£ g 9T f5 aagw @awn S ST A;-
FFW & § AfF7 gaF ag W ag
&gl @ & o 9 8w adl W @r
#, ¥ 91 & W & g&feT | sa@m
I FATIRA S 130 THC ¥ 39
AN H 19 FW A AAgL (Al
HOA §T AaT I@ 9K ArgEx
§ 9% AT sFasToAE & aar
wa a7z femucdmr dar swmgf
zafae 78f Sz & #ifs sgwr |
fore qavara A€7 & R 1 F Ay www
t fe o s & mfadw <9, Wi
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fafer #1 #1377 § o PR & geE ¥
faw ot #Y w17 77, wfad g N
A ¥ 37 O war @ 1 AR AT Ag
fzme & o1 97 A% srawwar 9
a1 399 ag frany |

& smars@rg f& Mot ad
agt qxX @t § gasr A fa w e
A FTHIT FOA ARIH F TG I I
yww  wON FifF &A1 S g AR
AT T § 9% A9 HIW F AR 9
W 3N IYAT FIW F FT TG 6T
o Fomar g f& w1 aiefant
g AT TE E 1 gA e Hgq ¥
=9 fa@ &1 andq §7ar § T @H
¥ wrdaT w7  fF vaw a@) faw adl
afes oY a5 faaa 0 fas o9 gu g
ag @l wE-EvAT T o Ay fel
g

SHRI S. KANDAPPAN (Mettur) :
Mr. Deputy-Speaker, Sir, India, particularly
since Independence, is considered to be a
paradise for contractors. We know in all
walks of life, and more so on the
governmental side, that the contractors
are thriving very well and it is one of the
groups who are mostly responsible for
demoralising our administrative machinery.
I do not know how far this Bill is going
to meet this contingency and how far the
claim of this Bili will be justified in the
working and the methods that they have
provided for the implementation of this
Bill. I doubt very much whether the
Government, as pointed out earlier by
some speakers, have really seriously thought
of improving, and making provisions to
counteract the pernicious contractual
Adifficulties that are faced by the contract
aboureres awd  casual labouress.
(Interruptions). 1 would like to have the
undivided attention of the Minister to
the debate.

Sir, I particularly refer to the point
made by Prof. Amin and completely
endorse it and T would like to emphasise one
point, by way of supplementing his point,
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and would like to say these that advisory
committees that are going to be created at
the Central as well as the State level, may
not be able to cope with the anomalies and
the unhealthy trends that we find mostly
at the Central Government as well as at

the State Government levels, among the
various undertakings like railways, post
and telegraph etc. at the central level and
industries, road construction, PWD, etc.
at the State level. Let me give a classical
example. I have been getting telegrams
from the Andaman and Nicobar islands
for the past two or three months and
today also I received one. Today about
528 PWD workers are thrown out of
employment. Anybody who knows about
these islands knows that during the
monsoon season there are heavy showers.
For about 7 months, they work in the
PWD and other departments directly under
the Administration there. When the
monsoon sets in all of them are retrenched,
even though some of them might have
been In service for 20 years or more.
They are told that there will be no work
till the end of the monsoon. These
islands are about 750 to B00 miles
from the shore from the Calcutta
side or Madras side. So, they are not
able to come back to the mainland
|0r can they remain in the islands for §
months without employment. Governmeht
simply do not bother about this., They
escape responsibility by saying that they
are working under contractors. When they
have got major schemes and when the
oomstruction of roads is behind schedule
it may take 3 or 4 decades to be completed.
they have no business to have the
‘contractual system there. When the
employees fight for their rights, they are
told, “You are not direct employees of
the PWD. You cannot legitimately claim
this right.” Today they have gonc on
bunger strike and started picketing, My
fnformation isabout 170 of them are in
fail in Port Blair and various other islands.
If this is going to be the example set by
the Central Government to be followed by
the States and private industrialists, I have
no reason to be complacent at all about
the out come of this Bill. The intention of
the minister may be genuine. But would
bo give this categorical assurance that he
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feels confident about couvincing his own

colleague, the Railway Minister, about
the plight of the casual labour in
railways and other sectors directly

controlled by the Central Government ?
Unless the Centre sets a good example,
there is no use crying hoarse about the
faults of private industrialists and State
Governments. That is my first and fore-
most demand. If they can declare today
of may be sometime later that they will
abolish contract labour wherever it is
feasible in the Central Government under.
takings, then we can accept his hona fides.

AN HON. MEMBER : Why nottoday ?
Why sometime later ? (Inierruptions).

SHRI 5. KANDAPPAN : May be he has
to consult the Prime Minister or the
Railway Minister, who again will have to
consult the Sadhu Samaj perhaps before
coming to a conclusion ! But let us know
about the Intentions of the Labour Mini-
ster here, If they succeed in it, thereis
some point in bringing this Bill. Other-
wise, they cannot do anything by simply
getting this Bill passed.

The creation of these boards will
definitely add to the corrupt practices
which the contractors are already indul-
ging id,

15, hrs.

Although I do mnot know how far it is
going to safeguard the interests of labour,
there is a provision on page 5 which says
that the number of members nominated to
represent the workmen shall not be less than
the number nominated to represent the
principal employers and the contractors
in both the Central and State Advisory
Committees. Since this power is given to the
Central and State Governments, 1 do not
know how far the nominations will meet
with the demands of the various categories.
What is the guarantee that the demands of
the various contractual labourers and
labour unions will be kept in view when
the nominations are made 7 It is also
vague in the sonse that you have not taken
into account various categories that may
come under the name of contract labour.
All thoeso things have to be worked out,



307 Contract

(Shri S. Kandappan)

Government seem to think that after
giving effect to this Bill they will be able
to improve the situation in the course
of its working. If they are very serious
and take it to heart we can have some
faith in their promise that they will
improve the condition of the working
class, particularly contract labour and
casual labour.

Shri Panigrahi had referred to the
workers in the beedi industry. Whether

it is Orissa, Andhra, Tamilpadu or Kerala
they are the lowest paid workers in the
country. In fact, there was one Central
Beedi Workers Act and many enactments at
the State level. Inspite of these enactments,
there has not been any imporovement in
the condition of workers in the beedi
Industry. Their provisions have been by-
passed by the employers. The same fate

would befall this enactment also. So, I

would caution the Minister that he should

take speclal steps to see that the interests

of the workers are protected,

Some members have argued in their
minute of dissent that the abolition of
contract labour would affect the efficiency
of working and would also tend to increase
the cost of production. I am not able to
appreciate that point. If they feel that
by allowing the contract system the
management is in a better position to
squeeze labour so that they may get more
benefit out of it, that is an” idea which
nobody In this modern age can accept.
If the workers engage In go-slow policy
it is for the labour union leaders to advise
them not to paralyse industrial develop-
ment while they fight for their legitimate
rights and T am sure many labour leaders
are working on those lines.

We have to see how the government s
able to bring to book many employers,
including those in the public sector under-
takings, who are indulging in many
malpractices so far as their dealing with
labour is concerned.

T again repeat that is what is most
vital, Unless the Minister Is able to satisfy
as to how he is going to proceed,
particularly, with regard to 34 lakh casua)
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labou.ren:s in the Railways, I do not think
there will be any purpose is giving our
consent to this Bill.

15.06 hos.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : Mr. Deputy-Speaker,
Sir, I welcome the Bill which is most
needed. I  think, one of the main
principles of socialism is that everyone
should be free to reap the fruit of his
labour and that the Government should
give full protection to see that nobody
is exploited. In view of this and in
view of the present context of the
society, the Bill is a good beginning and
a modest beginning.

We would have been happy if the
Bill had provided complete abolition of
contract labour. We are inheriting this
legacy and, therefore, it is not possible
within a day or a month or a year to
abolish the contract labour completely.
Therefore, the Bill provides for regulating
contract labour in certain establishments
and provide for abolition in some other
establishments as may be determined by
the Government.

What is annoying me is that whenever
a Bill is drafted, either in original form
or in amending form, there is some
tendency or anxiety on the part of the
Draftsman to strengthen bureaucracy and
make bureaucracy more powerful. This
tendency is also noticeable in this Bill. I
apprehend that the provision for appoint-
ment of a person who will issue licence
to the contractor, if such a person is not
scrupulous, will open ample avenue for
corruption and other things. Therefore,
the State Governments and the Central
Government should be vigilant to see
that no such thing happens.

The Labour Ministry, to my mind is
dependent on other Ministries. The
Labour Ministry cannot do anything on
its own, For instance, in the Railways,
there are a good number of casual
labourers and contract labourers. The
main responsibility to do away with this
system lies with the Railway Ministry.
Similarly, under the Industry Ministry,
in public sector industries, there are a good
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oumber of labourers who are working
for months and years together as casual
labour or as contract labour. I do not
know how this system can be avolded.
When the subject committee was appointed
to make an on-the—spot study in different
parts of the country about the labour
problem, 1 was one of the members of
the Committee and 1 saw for myself in
certain industries, where contract labour
is prohibited, that the labourer were
working on contract basis. They were
shown in book as coostruction labour,
They are engaged as the construction
labour. But actually they are working in
manufacturing process. Such system is
going on in certain private industries,
Therefore, in spite of the Bill, I think,
the unscrupulous employers and the
contractors will try to not to follow the
provisions of the Bill. Therefore, what
is more needed is that more vigilance
and more care should be taken to see
that all the provisions of the Bill are
completely implemented.

Coming to the Bill proper, there are
certain provisions where there is ample
scope for different Interpretations in  differ-
ent ways. For instance, on p. 3, there is
the definition of “‘contractor’ which says :

“Contractor” in relation to an
establishment means a person who
undertakes to produce a given result
for the establishment, other than a mere
supply of goods or articles of manu-
facture to such establishment... "™

I apprehend that certain persons may say
under this clause that they are mere
suppliers and that they are not actual
contractors for manufacturing process.
Again in page 4, clause (C) it is said :

“Who is an out-worker, that is to
say, a person to whom any articles or
materials are given out by or on
behalf of the principal employer to be
made vwp, cleaned, washed, altered,
ornamented, finished, repaired, adapted
or otherwise processed for sale for
the purposes of the trade or business
of the priocipal employer and the
process is to be carried out either in
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the home of the out-worker or in some
other premises, not being premises
under the control and management of
the principal employer.”

Here there is an apprehension that some
employer may establish different premises
which may not be under his direct control
but will be under the control of some of
his employees. He may employ in such
premises 19 labourers. The provisions of
this law may not be applicable in such
cases; because the provisions will apply only
if there are 20 or more than 20 employees.
But if he employs 19 employees in 12
different premises under different control,
he may do all the manufacturing work by
taking shelter of this clause. I have some
apprehension that the officer who is entrus-
ted to seo that the provislons of this Bill
are implemented fully, will not be able
to catch him. Therefore, more vigilance
and care should be given to this aspect.

With these words 1 welcome this Bilj
because it is a good measure and a modest
beginning in right direction.

SHRI S. M. BANERJEE (Kaopur) :
Sir, I give my conditional support to this
Bill because when we talk of abolition
of contract system or the contract
labour it reminds me of the decision taken
at the Indian Labour Conference, I
think it was the 21st Labour Conference
at Bangalore where a unanimous decision
was taken by the representatives of
the employers and the representatives of
the employees and the Government that
the best thing is to abolish the contract
system. M you really go through this
Bill, it does not give an indication that
the contract system is being abolished.
1 know when I was working in the
Defence Department and I started the
All India Defence Employee's Federation,
the first step takem was to abolish the
contract system in the M.E.S. and my
hon. friend, Shri Bhagwat Jha Azad
who was connected with that movement
at that time,used w0 callit ‘Money
Earning Service' because people used
to earn a lot from the contract system.
Even to-day in the defence establishments
which are so vital to the nation,
majority of work done in the M.E. S,
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is done through the contract system. A
challenge was thrown when Mr. Krishna
Menon was the Defence Minister telling
that the contract labour was much cheaper
than the departmental labour. He accepted
the challenge and he got certain houses
constructed by departmental labour
for Jawans and for officers know as
Amar project near Ambala and the

net result was that it was much
cheaper than the work dome by
contract labour. The hon, Minister

may go and see it.

Apart from the M.E. S, half of the
CPWD work is done by the work-charged
establishment which is as good as
casual labour and in this particular
Bill it is most unfortunate that the
casual labour has been neglected. In
a note of dissent my hon, friends,
Shri Deven Sen and Dr. Ranen Sen
have said that the Bill excludes from
its purview the casual labour whose
pumber is in the region of 3 lakhs
in the Railways alone and whose servica
conditions are in no way better than
those of the contract labour. In the
public sector industrics, inthe Central
Government or in the various public
sector units like HEL, HEC or HAL
the contract system should be abolished.

It was a sad commentary on our
socialism. When 1 was recently in
Hardwar, my hon. friecnd, Shri R. K.

Garg, an eminent advocate of the Supreme
Court, started hunger strike demanding
equal wage for egual work. Now
we say, it should
for equal work. Now, what is happening
in the Bharat Heavy Electricals ? What
is it that is happening in Hardwar,
in Trichinopoly and in  Hyderabad ?
There are workers who have worked
for more than 6 years, They are treated
as ‘casual labourers’ and they are being
paid Rs. 6/- per day and they are not

entitled to  medical benefits, they are
pot entitled to terminal benefits, or
gratuity or provident fund. That is

the position. No pensionary benefits
are given to them.

Certain assurances were given by
hon, Shri Fakruddin Ali Ahmad that
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their services will be regularised, that
they will be regarded as regular employees.
But, unfortunately, Sir, nothing has been
done so far. Even in the public sector
projects which are so vital to the nation,
which have been described by the late
lamented  Prime Minister Jawaharlal
Nehru as temples of modern India,
nothing has been done and the contract
system is prevailing. T do not know
how we are going to abolish the
contract systemin the country. Itis
said that we cannot abolish the contract
system overnight. I agree with it; but
let us start with Railways or with Defence
orin some of the public sector units.
Let us doit, Let us start it somewhere
and then extend it to other places.

If it is argued that the contract
work is cheaper, then, Sir,some day
these contract-system men may demand,
that the entire Government should be
run on contract system. What is the good
of Parliamentary democracy when
good contractor, on the basis of the
lowest tender, says,he can run the
Government 7 Are we to accept it 7

some

Ireally feel that this Bill should
have declared boldly and firmly that
the contract system will be abolished
in the public sector units,

Inow come to the various provisions
of the Bill.

Thereis an amendment tabled by
my hon. friend Shri Nambiar and a
similar one by Shri Shri Chand Goyal
reducing the number of workers from
20to 10, Shri Shiva Chandra Jha has
tabled an amendment also. It has been
argued by my hon. friend who just now
spoke as to how the contractors take
advantage. They will take advantage of
this Bill and they will employ 19
persons instead of 20 persons, They will
employ 18 persons instead of 20 persons.
They will never employ 20 persons,
By employing 20, they will come under
the purview of this particular Bill and

50 they will try to avoid it. If they
do like this, they will not come under
the provisions of the Bill. If they

employ 20 persons, they will be covered
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by various labour legislations in this
regard. So, they will only have 18 or
19 and not have 20 people.

If you fix 120 days as a limit, what
will happen 7 Afierevery 118 days.
their services will be  terminated for a
day and then they will be re-employed.
They will be re-employed the next day.
They will not be able to complete 120 days.

This is our sad expericnce. What is it
that happened in the Defence Establish-
ment 7 What was the position in the
Ordnance factories when the Britishers were
here T Every worker was regarded as
& temporary worker and his services were
terminated, technically terminated on
the 31st day of March, every year.
He was re-employed on the Ist April
every year. He mnever knew that it was
technical termination of his services,
He was under the impression that he
will have continuity of service, but
after working for 30 years or 20 years or
10 years, he found that he was only
temporary and that he was not eligible
for gratuity.

In 1946, we came out openly against
this injustice ; there was the All-India
Strike. After two All-India strikes, their
services were regularised and they were
treated, they were regarded, as regular
employees.

Sir, what is it that the Government
loses if the casual workers are made
regular ? I would like to say this: the
only difference is this, If their services
are regularised, they are treated as
‘regular employees’ ; they are entitled
to certain benefits, certrin terminal
benefits and certain leave benefits, holidays
and so on. If they want to discharge
those employees, one month notice is
required. That is the only difference.
Howcan you possibly deny the same
salary for the person doing the same
king of work ? He should be paid
the samo salary as any other ordinary
employee gets  either in  the public
uudertaking or in the private sector.
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So, Sir, my submission is  this. This
particualr amendment of Mr. Nambiar
should be accepted and 120 days
limit should be reduced to 90 days so
that no opportunity is given to those
employers to terminate the services
of certain people on technical ground
and re-employ  them later on, depriving
them of these benefits. These are the few
amendments  which should have been
accepted. At least they should be accepted
now when they are moved.

I would alsu requsst
Minister to declare that at leastin
certain  vital sectors of Government
Departments like the MES, for instance,
which is  engaged in constructing
strategic roads and not only tunnels
and other things in areaslike NERA
and Ladakh, such work should pot
be done by contractors, but it showld
be done by deparimental labour. The
question  will arise about what will
happen  when there is no work.
Approval  of such workers should be
there, and a programme of such  works
should be drawn up so that the workers
could be transferred from one umit
to the other, so that there could be
constant flow of work. Even in the
steel plants, 1 would suggest that
there should not be any contract
labour. Take the public sector mines
like the Rajhara mines, for instance.
In the public sector mines alsp at
present there is contract system and casus]
work. I would submit that cagmal
work should be  completely eliminated,
and the services of such casual staff
should be regularised. [  hope that these
amendments will be accepted by the
hon. Minister. Let him declare here
and now that contract system will be
abolished altogether, and if necessary,
let him bring forward another Bill.

the hon.

SHRI RAM KISHAN GUPTA
(Hissar) : There is no quorum in the
House,

SHRI S. M. BANERJEB 1 What
is the hon. Member’s objection 7 I.am
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asking for the abolition of the
contract system, not of the ‘Syndicate’,

1 would request the hon. Minister to
assure us that the dicision of the 2lst
Indian Labour Conference which said
that contract system would be abolished
will be implemented in the public
sector units. Otherwise, all tall talks
of soclalism will be only a sad commen-
tary. If Government are really going
towards socialism, in the larger interests,
let Government declare here and now
that they are going to abolish the
contract systemin the public sector
units.

SHRI S. D. PATIL (Sangliy : 1
congratulate Government on bringing
forward this Bill,so soon after the
report of the Joint Committee was
presented to the House. But many hon.
Members from opposition have expressed
their doubts regarding various provisions
of the Bill. Sir, we know the relation
between the principal employer and
the labourer ; similarly we know also
the relation between  the contractor and
the labour. But we can't expect one
legisiation to redress all the grievances
of the labourers employed either by
the contractor or by the principal
employer. The provisions of this Bill,
therefore, have to be weighed in the
light of the objects enumerated in the
‘Statement of Objects and Reasons that
has been attached to the Bill.

We have to see what the object
of the Contract Labour (Regulation
and Abolition) Bil, 1967 is. The
object of the Bill as psesented before
the House for its consideration is
‘Twofold". It is in accordance with
the recommendations of the Planning
Commission in the Second Five Year
Plan, One of their recommendations
was to ascertain the extent of the
contract labour system and the progressive
abolition of the systtm and the
improvement of the service conditions
of contract labour, where such abolition
yas not possible.
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15.24 hrs.

(Shri K. N. Tiwary in the Chair)

The object of the Bill is very limited.
The Bill provides that contract labour
system should be abolished wherever
itis possible, and i cases where the
system cannot be abolished, the working
conditions of contract labour should
be regulated so asto ensure payment
of wages....«

o} wg IR (Tela) g
HTET, 3199 ¥ F1XH A8 |

wrieyse (5555) HI5 Alous o]
[-2 et p39f Ut bl eale

Mr. CHAIRMAN : There is no
quorum, The hon, Member may resume

his seat for a while. The bell is being
rung...

Now, there is quorum. The hon.
Member may now resume his speech. -

SHRI 5. D. PATIL : The object of

of the Bill is limited to only two things,
namely, that the system of contract
labour should be abolished, wherever

itis possible and practicable and that
in cases where it cannot bc abolished
altogether, the working conditions of
contract labour should be so regulated
asto ensure payment of wages and
provision of essential amenities. Therefore,
it is clear that even before the Bill
went to Joint Committee, it was accepted
in principle that contaract labour
septem cannot be totally abolished; it
may have to remain in one part or
other of the couuntry, Taking that into
consideration, the Bill was brought and
sent to Joint Committee.

The Joint Committee also keeping
this limited object in view submitted
its own recommendations. These recomm-
endations  have been made after
ascertaining the views and opinions of
various labour and trade unions,
managements of private and public
concerns and private individuals supple-
mented by an on-the-spot study - of
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various establishments. The provisions
of the Bill are based mainly upon
these recommendations, I assure the
House that the Bill as it has emerged
from the joint Committee meets the
object enunciated in the statement of
objects and reasons.

Coming tothe frame of the Bill
chapterwise, Chapters I to [V deal
with the progressive abolition of the system
of contract labour, Chapters ¥V and VI
mainly deai with regulation of the working
conditions of contract laboure nsuring pay-
ment of wages and provision of essential
amenities such as accommodation with

sufffcient ventilation, canteens, medical
help, sanitary and water arrangements,
etc. Moreover, the principal employer

is also made responsible both for the
payment of weges and provisions of
amenities to the workers by sections
20 and 21,

We have to view the provisionsof
the Bill and see if they are within the
ambit of the object enunciated in the
Bill. If this condition is satisfied, we

can safely say that the Bill is sufficient
to achieve the stated object. Itis no
use referring to things which are
outside the scope of the Bill and

complaining that provision has not been
made to remove those difficulties. My
humble submission is that taking into
consideration the stated object of the

Bill and the provisions incorporated in
the Bill witha view to achieve that
object and examining whether the

provisions  fulfil the object, it will
be seen that the provisions are adequate.
On this 1 congratulate Government.

But one thing mustbe kept in view.
This is a wvery small Bill. The
provisions also are very few, Ifthe
provisions are implemented  strictly,
justice will be done to the workers;
otherwise, the Bill will not do justice
to the workers. So my submission
is that there must be strict implementation
of every provision In the Bill to achieve
the intended object inthe Bill. Then
only the Bill will have served its
purpose.
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SHRI NAMBIAR (Tiruchirapalli)
I am very sorry to submit thap this
Bill is far from satisfactory. The reason
is simple. The very title of the Billis
“The Contract Labour (Regulation and
Abolition) Bill”. It is more for regulation
than for abolition.

one of those who moved &
resolution in the Third Lok Sabha
and discussed in detail the abolition
of the Contract labour system. Why
doyou say that it should be abolished ?
The reason is simple. The contractor
is aperson who stands between the
labour and the real employer. This
middle man takes away a lot of the
fruits of labour and he has no justi
fication to do so. He does not  contribute
to production and he does not comé
into the picture at all except to exploik
So the middle man should be abolished.

Abolition must be the aim and
objective, but here abolition is not the
aim but regulation. Government wants
to justify the existence of the contract

T was

labour systemand wantsto give it &
polished look in  the name of socialismy
or whatever terminology they want (o
employ.

All the trade unions, whether they
bear the Government label like INTUC
or the opposition label, unanimously
oppose the contract labour system and
demand its total abolition. I was a
member of the Select Committee. Let
the hon. Minister go through the minutes
and show me atleast one labour represen-
tative wanting this socalled regulation.
They all wanted complete abolition.

In this poor country of 55 crores,
even after 20 years of independaence,
we are  allowing this slave labour, this
exploitation of Iabour by the middle man
who has not business to be in the picture.
If the Government says that total
abolition is their aim and then says that
there are certain difficulties, 1 can
understand certain exceptions being made,
On the other hand they talk about only

regulation,
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Let us see the scheme of the Bill. The
IilklA of the various Chapters read, “The
Advisory Boards", “Registration of Establi-
.l‘h:?muf Employing Contract Labour”,

Licensing of Contractors”, “Welfare and
Health of Contract Labour”, and “Penal-
ties and  Procedure”,

; Where is the
abolition ? Licensing, regulating, bringing
L more bureaucrats, giving them
oprortunity in the name of licensing

toynt more money, allowing all these
things, but where is abolition ? There
] Do word of abolition anywhere
exeeptin the title where ithas been
introduced to  fool the labour and mis-
lead the people. Thatis why this piece
of legislation is far from satisfactory.

el  wrote my Minote of Dissent.
Itried my best to impress upon the
Select Committee  that unless and until
the whole scheme was changed, there was
no possibility of improvement, because

i istotally negative to the principl
of abolition, prineie

- 'l:be only thingis that the contractor
ust get a  licence, hereafter., In the
Willages dogs can go without any  licence
but in cities dogs go only with a licence.
There mustbe patta around  its neck ;

1s¢  municipal authorities  will
catch hold of it. I may be crude in
bringing in this analogy and I tender my
-!DO‘IOE!' for the crudeness but itis a
reality. Why should there be a licence ?
Then comes the next stage. It is only
& contractor who has got 20 or more
than 20 persons  should have a licence ;
a3 Mr, Banerje¢ says if he has less than
twenty men, no licence is necessary.
After petting a licence the licensed
contractor must apply saying: T am a
licensed contractor ; I may begiven a
contract. Then comes the bnard. Who
areon the Board ? --Chairman to be
appointed by the Central Government;
The Chief Labour Commissioner should
bein charge of contract labour board.
He has got many other things to do;
bhe is the chief of labour department
and he has umpteen problems, What
attention he can devote 7 He will naturally
putan assistant labour commissioner to
keep in  touch with  these things. Then
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there are npominated members of the

Central Government, railways, post and
telegraphs, defence, etc. The Central
board is to  decide abouot policy as to

what type of contracts should be allowed
and so on. In other words we are allowing
a contract system to continue. My hon.
friend Mr. Kundu also was in the
Committee and he has writtena long
minute of dissent. All of us agreed that
it was far from satisfactory. We thought
that the hon. Minister will come forward
with satisfactory amendments to convince
the House  of his desire to abolish this
obnoxious system. Instead of that, he
comes forward with some other kind of
proposals.

Many hon, Members spoke about
casual labour in the railways and 1 de
not want to repeat that. What is the
position ? There is no contract. The
Railway Administration gets into the
shoes of the contractor ; there are such
worker iIn railway construction work,
loco shed, etc. There are no middlemen.
The Railway Administration come Into
the picture, employes him as a casual
labourer atwill for any number of
years and throws him out at will. Tgot
a telegram this morning from Kanpur
saying that 250 casual labourers employed
in railway electrification scheme had
been given notice after 15 years of service.
There is no contractor. If the Ministry
of Railways itself is allowed to do this,
how could the Government stop a
contractor from doing this ? Government
must decide and say : we shall not allow
this obnoxious thing, Labour must get
its due and their living conditions must
improve. There must be more and  more
eqalisation. You call it socialism and I

have my own jargons justas you have
yours, You must give labour Its due.
After fifteen years why do you remove

them from their job ? The hon. Labour
Minister should say on behalf of the
Cabinet that the casual labour system
on the Railway is ' ere and now abolished.

After all, what have you to pay 71t
is very little. The Casual labour is
paid less.

AN HON. MEMBER: Railway
fares.
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SHRI NAMBIAR : I do not mind
about fares. When we discuss it in the
railway budget, we will come.. to it,
because, without increasing the fares
and freight, you can render justice to
labour. I can show it toyou and I
can give you a balance-sheet. You
tellme andaskme todo it. Without
any pie I will doit. 1 do not wantany
money from  you. So, what I say is
that the railways must abolish the
casual labour system. They are three lakhs
in number; not one or two but three lakhs.
Further, there are casual labourers
in the defence department also. Then, in
the private sector, of course, thers is
casual labour, such as in the coal and

-+ beedi industries and many other spheres.
If the Goverament abolishes . casual
labour, then th: others will follow. But
how you can tell others  that you should
obey. If you yourself do ' mot - do it,
how can you say that they must do it 2

Then coming to clause 31 of the Bill :
Mr. Amia who belongs to the Swatantra
party is also objesting to this. Though
they have got some love for the
contractors, and though the Swatantra
party belongs to a group wherein the
contract system is agreed upon, even
then Mr. Amin, a Member of the
Swatantra party, objects to clause 31
which is so obnoxious, and whatever
is sought to be done wunder this
legislation is taken away by this clause.
1 shall read that clause for the benefit
of those hon. Members who might
not have read it. It says :

- \"’I‘he appropriate Government may,
toir its opinfon itis necessary or
expelient so to do, direct, by
notifitition in the Official Gazette,
thit sbject to such conditions and
restrictions, if any, and for such
period or periods, as may be specified
in the npatification, all or any of the
provisions \if this' Actor the rules
made therey; “er shall not apply to
any establil tment or class of
establishmentsy; O any class of
mm“ﬂn". 'I‘

SRAVANA 12, 1893 (SAKA)

.exclude us. “So, cluse 31

Labour etc. ete. Bill 322
So, by a single notification under
clause 31, they can exempt the railway,
posts and  telegraphs, defence establish —
ments, coal mines, beedi factorics,—all
these—from the operation of this measure—
There ends the whole thing. So much
money is thus wasted on this legislation.

* Your time, my time and the time of the

Joint Committee-—all this become a waste.
What is it ? Why do you want clause 31 ?
What is it for ? Whom do you want

. to satisfy - :by the insertion of clause 31 7

You want to satisfy yopr patrons, those
from whom you want support : they
may come to you ahd say, “‘Baba, please
is there ;
because the elections are coming, and
you will have so many things to be
done. So, I say that clause 31 should
be taken away ; it should never be
there.

Then there is the question of getting
up of certain departments or offices:
you are setting up so many departments
such as the licensing  depart-
ments, the appellate  departments
and 50 many other depart-
ments, A plethora of officials will come

.up, and they are coming up for whose

benefit ? We have got our experience
of the bureaucrats who are acting in
the'name of socialism. They will work
for the benefit of the employers; end
who are the scapegoats ? The poor workers,
and we are here to legislate ! That is
why T say that this will go as a dead-
letter. Tf it is a dead-letter, that is to
the good of labour. If it isan oppressive
legislation, and is against labour, then
it is all the more worse for labour.

So, sir, Tam very sorry that after
23 years of Independence, after so much
of shouting and so much of talk in this
House this piece of legislation, in this
form, in the name of socialism, has
come.

AN HON. MEMBER : Vote against
it.

SHRI NAMBIAR : T do not know
whether Thave to vote against it or for
it. This is absolutely worthless, What
amItodo ? That fswhy I want to
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express my fecling and put it on record
and sit down.

ot 37 A (EAE) @ awmafy
Wiy, g gwzq fEgw @I W
faw atwT Ay, Iad A W
¥atfgmgema & qft avg & swa @
wrgm, Aafea o few wmar &, SEw
e gu dmr A1 Ahar ar gl gaw
feaf 7 1 ¥ ag M Few gl
w faa & v # s ger A
# wqgw fegrf quar § ) wm@ aw
By 3F § g At gEree ¥
ot § UlT @MY gaetTA g ar
bgAv Y g wea R--frwr # e
@& #Y o o 3--tgdww qex
@A T gAY fam
g fearf a3

W ERE ¥ § 39 T a0
HTHA T@AT 9TgAT §, Wifs ¥ g7 19
wies® ¥ &0 FTav §, wwraw 20 a9
B agisw frr g, sSw0 s
a1 Y qgT ARG AT w7 AT 8,
aga wdan & dier man § ) N awia
ama W ¥ fF wigaer A awm
A g 1 At faEe ¥—

‘Combination of all the vices is a contractor’

Iz ¥ TFAT &, WX TEA §, JUAAT
FT qHAT ¢, AT YT U 2 gwaAT ¥,
ATHIGA TUT TAT /FAT § 1 AR T
AT AT g FH YT MW § 0F
qTE R & M ¥ qry qT5qe  ATHT
g & 1 zafad a9 ZqFT qaifea
® TEA &, o A @ @@ @,
uaifay w2 D, afeq qot oarfaw 78F
AT SEY N oW F fewardua af @
avar §, TH AR Spa ) qar
A )
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@ ¥ a9 10 &, forg o e Fa
a1 ¢ 5 #1792 SET Y |en fwar
asar g—

“‘Notwithstanding anything
contained in this Act, the appropriate
Government may, after consultation
with the Central Board or, as the cass
may be, a State Board, prohibit, by
notification in the Official Gazette,
employment of contract labour in any
process, operation or other work in any
establishment”.

W a faw ¥ faw oF 7fy 5w
Afaa s sarmrdfs sdw fax
% sifgfaz fear ar g&m &, qafy 39
% fog W At wd & n§ § ek
@ wal § ag @ cafaw A8 @
geaT & 1| THF IqC A9 FF9 31
¥ ey - s forar & —

“The appropriate Government, may,
if in its opinion il is necessary or expe-
dient so to do, direct, by notification in
the Official Gazette, that subject to such
conditions and restrictions, if any, and
for such period or periods, as may be
specified in the notification, all or any
of the provisions of this Act or the rules
made thereunder shall not apply to any
establishment or class of establishments
or any class of contractors.”

oF aE %z ¢ & wifgfae fean

FraFar g 390 A wEy § &
twee fear a1 @sar 2--30 W QU

wgad & | 3A faa 7 w9 1(5) (v)

w1 sifad—

[t shall not apply to e¢ gblishments
in which work only of an injermittent or
casual nature is performed*,

agit 9t sgr wm } ) dgaw A«
FY aeATE AEY FU | Frowr W H A
sre Fgua BT Y gnafy WA,
wifrrds ¥ $i7ie dy o Sgud
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FaT F A1 w% Adi , T M ow
AW o §, W1 SIgA § AT §)
dWi A QU gew Ag famar &, A
AT a1€ 7 atar @, ag adf femar @,
W GoE A fasear & 495 A
frect &, g2y 761 faedi g 3gi W
A § i AafAi ®) Fg R AT
ar §Y@e JIT ) qE ¥ W AT @,
dar #a faar i@ ¢, 3% 9@ A9
F1E 7Y g, MA1¥E 0w g Frear-
dga fiF o fozg Fqad g &
®g1 wigar § f& siawa ¥ fag faw
¥ wgr @ Afwa A A€}, AgS A
st Re AF ag aga TEAE FQ@ L
A9 TR aE FT g7 Af@ -

““The Central Board shall consist of —

(a) A Chairman to be appointed by
the Central Government;

(b) The Chief Labour Commi-
ssioner (Central), ex-officio;”

nEAdz & YRt gF A a1
WA, T8 1T T g AG qAT | W
TEAHT AT JQWHT  QAGE FT |
wafoy ag Mifaa &, dar gw T
oA § 1 a6 AT sfagag
grm &g it nEdARE w1 @ a §)
el

**(c) Such number of members, not
exceeding seventeen but not less than
eleven, as the Central Government may
nominale to represent that Government,
the Railways, the coal industry, the
mining industry, the contractors, the
workmen and any others interests.......

0 F qEAgE, AN § AN,
wmgfam gzedl § Ay, nadHe W
TH yarar g0 FaT & W R
&1 % wgar wmean e A ¥ Afeg
¥ FiF FTT qW FE T W WIAS
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g oasar 2 ! f  Agew g
B |

oY FATEZ HAC FAT o, F A Iuwt
Feat a1 Afa Iad f gER FIAER
JAE 9 o R & AR
srifes a8 19 1 ame=d S IAL(F
g & gra A Arfrade A g9
T ®YE qrq A AR | AW
wiE 9 IW @, T gwA var Afew
AT A19 387 9T AT @ % | gAd
ag W wgr o1 fE geifnde gl @
UE( AT IFIT T LEAWT F
Fh =fgy argedt 3z a@ o A
wrt ok 1 gafa & s wEA g fw
e TATHT g7 FAL &1 F15 A FrASr
T qfa gFT 1 g fAo @ @
fes w1 fadw s2ar N gfewsr @ ok
T ST A T 1 A g W
fem &1 fadtw 5@ & 9 Tor wwew
wT fF gud Fr e d9C #1 AR
fagr § A oM @FT TOdE A §
ar g daT § f5 Tod dar s
Eqal A gEr & | Ao gw agd
gfwa Hagae 1 & Fgar fs w0
AT THY GERIU EwA w7 F15 wRqr
leac il

s qg vgafemwd dagwm
Ftr migafanr 1 N s=tz=g ¥ g
qu &1 QU Fafzew & fawiasr =g
g WA | ad FFFaT WEEW @
g¥ar s sarar 9@ ¥ @%m ) gafag
zg fas faega mvs L wfas
gAH! 4G THATT GGAW | # WAy gl
®1 STA §9 AT ATFEE  FTAT Argal

g

gdt SFIT & TAW o qfFwdz @
war § A% E g 9 &G At wE
#gw SR qiw & war AT ER
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®qqr  gAlAT @1 wAT g F gamEr
Tiga 5 oF-uF FEARTF T H
Q-] grdl g A AmAETE ®H IAAY
gie-qi9 Zfwmat 99 @ & W@ g
¥ 99 9T 919 &) T gl &9 W
w1 Fgx 93 ? zafaq & sEan g
28 faor &1 =1 Hrar AgF g JvaT @
fearm sax fs zofem Fafww &
FafE g qEfaa @ 9@ ) AR
w1 2 ATAT AL E |

st oA (FERI) : ¥AWA
q1ga, M 937 & g A faz 5 9=
¥ A1 garfaw ok (AT FW@F
fag srar @ & I961 @@ FE@ &
for =msrgar § 18R ag@ "R
qrafsms qF¥3UT A 90 T 9T QIR
gsrai § A g § 5 awwEd ga faq
g #1§ @A A8t &1 ¥ fag aw a3
fas @egar A e fFar aar

I 757 Iq4 A1 AHE AW f5A Aq

gag@adl 9

“Undertaking of studies to ascertain

the extent of the problem of Contract .

labour. progressive abolition of the
system and improvement in service
conditions of the coatract labour; to
undertake the studies to ascertain the
extent of the problem of labour.”

Ia% gra AN FA IS K T@T A7 AQY
& gamar g gard o fafasr € s|
Frrgdta &0 fHar g | ®W09  TIFR
F dmfasw Y a0 OF FI® F@MAT
2, gawrag wam g fs @t fafeadw i
IGFT TFEAGEAT g0 & WA g1 oy
R Ta w1 S @ g 98 war faw
o% | fafeqda T 9§ oirFeaT § @
qrT AT H IFA gE H WE  FiAG
IR T ACH Y EaT Wl W

a59s w99 @ faw 1 TEo omAr .
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AT | A ggaig Fag i fas g
Ia% fag gw At &1 faar aar fza
@ W@ g5 1 AfFT A1 AR @H
grag § %02 ©EF 4 WA A W@
Mg 9 IgH &7 AT W T A 1=

“To set up a scheme for de-casuali-

sation wherever feasible.”

aff ag a1 Az Fagsd fas &
AE AT T g1 AL @ 9ES W AW
A § g @ §IT 9T g9 qa
9% & §iAd T g e SR
agt 9T ®gr, ¥ A 9% §WA qUE
FATRAT § 5 ot gmrar wreen ‘AR
Ias! @rd gfrar @ W W § 7
Saft @A & fau age sawr ads
Wt & ag & 1 agt g AT 15-15 g
aF FM FIA @ ofea o9 ag 9
o @ 9 dt fgaq a4 w1 afaww
Fg ¥ ®w T T AR fed gl
TE 9T A IART graAgde Agt &
W@ oA Wragd @ g )
31 STHEE A9 W & | A gA ° 0
& AT 99 | E | @ foafad § Ia1
ufaea it 9% @r g 1Ay Au FE
73 g f& w_i 919Y Sidqz qaT F1 fas
# faar g, 931 X T AT /A<
&1 agiagl fear & ?9e¥ aymw
sige gva il $ig de &1 g
¢ afes 41 %7 & 1 wrEsT A€ Ak gal
R FAR A9 T@ER 99
gt 9X A9 IR AG T 63 a1
FoFe qaLH a1 §Er W F fag
F¢ e § AfF aga @ a1 s¢ aFar
grafaud gmaar g fs sgi X =@
AT d o siEaR FTaw  gEawe
fpar § 363 arg-qig gEfeaa dh w
FYE® FaX F1 AT WA ST AEY
ar 54 fa@ &1 o F@ 1 () (a) &
IEE A T g W & :
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It shall not apply to establishments
in which work is of only intermittent or
casual nature is performed.’

qZi T AMY FIAT AT KT & 1 A
Ag T AW § AYAS AT T AW
g fams war 3 Fawaw g fs
TIFHZ FT IAH FIAT FIX F AR
wrfasr AT Tfge

zq% qra-arq & oF (7 73 FAT
Figa1 g F #7175 (b) § oA uw
wifgaq fagrg N ag ag & -

“If any question arises, whether work
performed in an establishment is of
an intermittent or casual nature, the
appropriate Government shall decide
the question after consultation, with
the Central Board or, as the case may be,
a State Board and its desision shall be
final.”

IqK A9 75 @ AY g fF Feaereaa
O, Aza N A M I Re
ard J ot T AT I9F g IAH
fetgzgs Wt & Sfer starfs 3Ly
93 gt g7 $% AN A w30 e
st feddetam faar & gad g mifasy
wafaar gy

**Shall not be less than the number
of members.”

AT AT FTL A1 AT A HTAT T0gY §
AfFa ag S Ivaq 17 @ aTHA A
Fq 1l @ at Tl g ] AAR
@A F0fge | A9d g@Aar @t F faar
fg ugr @ W afsa s s
FAf@I Tty FNAFA Z@ TT R
falt aot T R 9F AKX AR T@Or
7R feag o em g ag Fgww T
getfd § o1 #ew A HT R F
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qoar 2 fs 7z uF AR @ @ faw
§ 2 fegsl amsr e Fom
arfzy |

16:00 hrs.

@ faw § ey TEmT o A
wE 7@l § 1 v ¥ o Y dgrd
% far gy §A7 N W@, gma
I oY et § 1 A9 72 o = iy @
fs tegae womT a1 iR fRdl 31,
dara @yt wifes g 3z fardare
& 9 | afET gt 9% . 5@k Qaia-
A FT A @, qET GW A qE @A
S IE A Fg; AN 10 & fga @R
FE TE a1 Ad § 1 AT A9 g
F@ § o1 wF fa¥ aw ¥ qor
qIgm | G # AR aw i &
Argaa AP IA o anfe, =g
Ft A @ gIEH w5 g,
Tafed ag a%aw $ g% & g &9 A,
gl I fomst atfede 3 ag
#A 99¥ ABAT F @AY FfEATE T
P ew faa # gawr 7z Woft qec
oW | X A toEE 2 At SRy
ATAIAT TT 2 767 | 1 FFRE AT
g 3ast gfa saft axde A8 2w
o CARS Wead WA g | IR
werd aTed AfARdT N g g
RATSTEIAT T 2 R, FF A wwE gy
zafay w1 7 91§ qar faew i g
arfey forad gafas aifgimm & fas-
fast ¥ ama a@saT &1 faceq qamar
Ay aifs 1 T Ay 7 Wz g
g, YA ¥ 5= fareq w1 wow g
g oY awgi w1 W WRd & ag fedt
0% & @A aid A gy dR
Al WT L |

FA oF AT aa s E fw
T FFDE FL | AT K 9T S0
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& g g @Y w4 ag FFAET T FT
&% ! A9 A §F B T F qHAI
QT | TR I Hag WW W«
w§ § fe 70 NA 97§ AR A A
T F1 961 2 % 99ET &1 &1 9w
g9 N TEARTE W A AR F
fa o= F agi soar faear g0
g grem & ag WOl &) A ST
oYy & | §F TG W AT 3 § 6 o
wifes 9 § ag AR 94 3 W]
£ A gl Y ®1f qEAS A
§ iefer TO wHgfE Wer W
scre %1 fasfasT @ m@r § 787 9
@ @ wfgy fF ogt @ giaw §
IR W o ok fe ag s=a— &
gg & w8 &9 ST §1 q99t
g%, & I ag §B T &L Eh Al
gamr o gl gy fF ag w3
ST A FLEH | J@ gF § §F Iwq
A g1, 4§ T AwEE @ )

vt aw degFww & Ffeww =
areg® & agi M ad Fg 5 & &
Afefedaa 11 AfeT st g9 afen
qfax & 398 A9 WIE GE I T
el %< fs g as & 377, 37 &9
% gu aEn 5 FF-A Ugsnw &k
sfem g o g9 ¥9wa 31 & A
fedt gefeawic ®1 TXFMT T 9T
Fuc A 3 T F AT WA W
@l ¢ at ag A% }TF & wifeamde
& qa ar A A FE G 0d
ghit an ik it Wegamg gt o
qifeariic and 6 ag gea@ afl g ar
ag I ARG FT EKAT § | wElEd
#3 % anEne fem @ (@ o weq T
gaw § I a1 A w Al aia
% ggamn wigd f& W W @
egwwew aite sfeweg §rm, R Ig®t
qaTie %1 WYL FTAT TG )
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TE% AT9-§19 §9 0F S AUSHE
faar & Wi g& sv0z & s &9 9@ 0
"1 fqart &3, oY ag 7g fe o I
£ S anaT & Awifedy @ wifgd
aify ag awd #1 @t W famg @
% |

# amar &7 ¢ fF am A Fow
9T TR FA AR AA-EHIH &7 6qW
FATAT |

SHRI S. KUNDU (Balasore) : Mr.
Chairman, Sir, it is true that we were in
the Select Commitiee which cunsidered
this Bill and that we tried our best tosee
that some changes are made in this Bill
and we did try to make some amendments
in the Committee; but I am sorry to say,
we failed to improve this Bill.

Therefore, in the Mioutes of Dissent
which Iappended to the Bill 1 have said
that the Bill has emerged as a rambling
and confused Billand I do not think by
the provisions of the Bill any benefit
could be delivered to the workers who
work under the contract system,

There is some history behind this Bili.
There have been various industrial and
labour conferences held which had
demanded that this obnoxious system of
wcontract labour’ should be abolished
And, 1 think, the compelling reason due
10 which the Government brought forward
this Bill is the Supreme Court decision
which 1 mentioned in my minute. The
Supreme Court has held that in categories
where there is a regular system of work
the contract System should be abolished.
But in this Bil, I find, there is no
indication that in such system where the
work is of a regular nature, the contract
system would be abolished. This Bill falls
far short of our expectations and of the
expectations of the Supreme Court.

1t is indeed unfortunate that the
various reports of various Commissions
and Committees have been completely
ignored here. The Whitley Commssion
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was of the view that this nbnoxious system
should be abolished. 1 think there are
various Committees at the level of the
Centre and of the States which have gone
into the matter. One of these is the Bombay
Textile Workers Committee. They had
recommended that this obnoxious system
should be abolished, lock, stock and
barrel.

But, in spite of it, nothing has been
done, and 1 find, the Bill as it emerges from
the Select Committee will not cater to the
requirements for which it was brought
forward, as stated in the Statement of
objects and Reasons for which the Bill
stands for.

Therefore 1 would like to make this
appeal to both the Ministers sitting here.
One of the Ministers, who was also a
former labour leader, was not there when
the idea of this Bill was thought of in
this particular Ministry. The Bill was
introduced in the year 1967. T think, the
idea originated sometime in 1965 or 1964
and in 1967 the Minister, Mr. Hathi was
also there;, he is no more there. There
have be=n certain changes in the political
situation and in the party itself. In their
party they say, they adhere to socialism
and progressive things. So, it would be
better if they have another close look into
this Bill. I think it would be most
appropriate if they have a close look
into this Bill and try to bring out some
sort of major amendments or accept
some of the amendments which have been
tabled here or which we have given in the
Select Committee so that on the basis of
those amendments we can make improve-
ment in this Bill. By doing that, people
like Piloo Mody who is sitting here, would
not have occassion to say that their
shouting slogans of socialism is based on
pretensions.

Therefore, I would wurge upon the
Government to have another closer look
at this Bill, This is the position in regard to
this Bill, and I am extremely sorry, to say
and I agree with some of the previous
speakers when I say this, that this Bill has
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not been able to come up to the cxpecta-
tions in regard to the benefit to be given to
contract labour or the worker under
contract labour system.

I need not explain the system of
contract labour. It is obnoxious. We
thought that at least the sweated and
exploited workers would get some benefit,
but that expeactation has not been fulfilled.
The whole object of the contract system
is that some intermediary should work
for the management or for the employer
and get full value or the cream of the
money spent; and the result is that he
undertakes the work and exploits the
workers without giving them fair wages and
propet living conditions. This system has
been going on for many years, and those
who support this system, particularly our
friends from the Swatantra Party who
had been championing this system.........

SHRI RANGA  (Srikakulam) :
We do not support that system. If he
is short of arguments, let him think of
some other party.

SHRI S. KUNDU : 1do not know if
the Swatantra Party has two groups, one
led by Shri Ranga and another led by
Shri R. K. Amin.

SHRI RANGA : We arc not suppart-
ing that system at all.

SHRI S. KUNDU If my hon. friend
would see the minutes of dissent appeaded
to this Bill, he will find that Wherever
little has been given for the workers in
the name of socialism has been opposed
by the Swatantra Party and its represen-
tatives here in the Lok Sabha.

SHRI RANGA : We are not support-
ing that system-

SHRI S. KUNDU : Whether one
supports the system or pot, the trial comes
when one is confronted with certain things,
and we have seen how even the little
things provided in this Bill bave been
opposed by the Swatantra party's repre-
sentative, and how claus 31 has been
indirectly supported and it has been
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pleaded that it should be much stronger;
this shows clearly their thinking in this
matter. Anyway, whatever that may be,
as 1 have said, this Bill does not come
up to the expectations which we had in
view, and, therefore, itis time that this
entire Billis changed and a new Bill is
- brought forward or further amendments
should be incorporated in this Bill.

Coming to the provisions of this Bill,
it has been provided in clause 1 (4) (a)
‘that this Bill will not apply to certain
.establishments employing less than 20
workers. After this Bill is passed, various
organisations will split themselves up and
have different panies or establish s,
each employing less than 20 workers. This
will give rise to & number of Khatas
which will give a lot of work to the
Labour Department but without any
relief to the workers.

Today, - with the installation of auto-
matic machines and the growth of small-
scale industries, the capacity of an
establishment to employ 20 or more
workers i3 not of much significance,
unless It s related to the production
capacity as wefll. In the absence of any
relation to production capacity, this
restriction  that this Bill will not apply to
establishments employing fess than 20
workers would be redundant and irrelevant.
It must always have some relevance to
production and to the profit margin that
~the establishment is going to make. I know
some cases where the establishments
employ less than 20 workers, and  yet
they are production oriented toa great
extent, and with a small number of
workers, they get the maximum profit,
while at the same time, they do not give
even the minimum to the workers.

SHKI N.K. P. SALVE

(Betul)
Such as ?

SHRI S. KUNDU : Take the case of
the small electronics industry which can
employ less than 20 workers. T will give
&n cxample. Taking the drum making
ipdustry. They get quota of steel from

" *'Government, They have 2 small establish-
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mentof 10 to 15, Tt is all automatic.
They make the maximum profit in that.
But the workers are cut down and denied
their due. They are given the minimum.
The introduction of automatic machines
poses this threat to the workers. This is
a point to be kept in mind.

SHRI N.K.P. SALVE : Does he
suggest a criteria of production and profit ?

SHR1 S. KUNDU : The production
and profit should also be taken into
consideration in  this matter. The
connotation of employment is under-
going a lot of changes due 1o the new
types of industries coming up and the
advance in technology also.

The second point is about the provision
for out worker. We in the joint Commi-
ttee toured some parts of India. In Nagpur
we saw the horrible and miserable condition
of the biri workers, mostly women. We saw
in asmall dingy room with only one
electric bulb 500—600 women working.
Besides, there were small children also.
They work for a minimum of 10 hours a
day and get as wages 75 or 80 P. Thisisa
horrible thing. When we called the manage-
ment, they refused to come. Ultimately,
when they came, we asked them how many
workers they had. He said ‘We do not
know'. We asked what is the wage paid.
He said ‘“We do not know'. We said ‘What
the hell do you kmow 7 You know only to
make money and profit and use it in
politics’, because you know the biri merch-
ants have been the centre of politicsin
Madhya Pradesh. My Hon. friend will bear
witness to that. This thing is so obnoxious
that we thought this Bill would at least
some provision to Protect these workers...
But on the contrary, you there is a provision
incl. 2(g) (i) (c) a definition of out-worker
which says :

“*A person to whom any articles or
materials are given out by or on behal f
of the principal employer to be made
up, cleaned, washed. altered, orna-

mented, finished, repaired, adapted or
otherwise processed..."

Where the manufacture is carried on
upder this system, these workers will be



337 Contract

[ Shri S. Kundu )
considered out-workers and they will not
come Within the purview of the Bill. This
bas been done directly with the object of
Ploasing certain types of busincss magnates.
I am sorry Government are doiag this. They
are tho biri pathawalas, goldsmith jewellers,
hosieryman and others. They employ a
large number of workers. They just do not
bother about them. They only just caleulats
the Business in the ovening how much
moaey they have made or check up ones a
month hew much bank balance they have
accumulated to sce that it goes up. This
Provision is anti-labour and it is not in tune
with the times. Thercfore, this should be

changed,

The most important provisions are
in clanses 10 and 31, After the Bill is passeds
after the little that is contemplated s
cnacted, an arbitrary right is given 1o
Government by notification to declare
whether a particular establishment should
come within the purview of the Bill or not.
This reservo power is vested with them,
Then under cl. 31, power is vested with
Government by another notification to
exempt any establishment from the scope of
the Bill. Tho points are whether the work is
whole time or not, whether there is conside-
rable number of whole tims workers,
whether it is ordinarily done through regular
workmea—I do not know what ordimarily
means—whether it is pereanial, etc. As I
said in my Minute of Dissent, it will create
a lot of confusion and there will be
disputes. It will go to the High Court and
the Supreme Court and the poor workers
cannot eagags lawyers. So ulimately they
v:riII lose their case. So, I thiak that no
justice has beom dooe. I can cite many other
prooess, but I do mot want to. Therefore,
they should comsider making a through
change in the Bill. They canmot complain
that she time is short. If they like, with the
permission of the chair, they can take it up
aftor a wesk and resonsider it. All of us
will support it,

This contract labour has been in
abundance atloast in two fSelds, senstruction
work and mines. In the mines 70 to 73 per-
cent workers are contrast labour. You know
how much momey the mine — owners make.
The condition of thoss workers is not going
1o be improved. The planning Commission
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says that 2.3 million workers are employed
in different constructions. The future, the
rights, the wages and the working condi-
tions of these construction workers are not
going to be improved by this Bill. 1do mot
know whom this Bill is going to belp. The
construction workers are the moat miscrable
of the lot, and they suffer from all sorts of
disadvantages, bocause construction is for
a short period and they are hired and fired.
No service condition is ever protected for
them. I think something should be done
for them.

There are skilled workers like fitter,
mechanic, driller, etc. among construction
workers. After a projects comes up through
their blood and aweat, they are just thrown
out, there camps are demolished and there
is o future for them. Construction work is
going on every year, and after every project
these people are thrown out. I do not know
why they cannot be absorbed and taken
from one project to another.

The Labour Minister should look more
closely into the railway organisation. We
must set our house in order and then point
to others. The railways employ three
million werkers, and there is the Minimum
Wages Act which give them at least some
protection, but it has not been revised by
many States for many years. It has been
given in the statistics that as on 30th Sep-
tember 1969, the minimum wage was about
one rupee in Andhra Pradesh where they
have their own Government, In Orissa it is
about 70 paise. In  Orissa for the last six
years the minimum wage rate has not been
revised. The railways have said that unless
the State Governments and District Magis-
trates certify, they are pot going to revise
this minimum wage, The State Govern-
meats would not do it because some of
the State Governments do npot even
bother about it. Therefore, the workers get
no protection from the Minimum Wage Act
or service conditions or even from this Bill.
I shall read only one remark from the
report of the Mational Labowr Commission;
probably it was written before this Bill was
introduced or about the time whea it was
being introduced. Bveo after this Bill be-
comes an Act this statemeat will hold good.
They have said that beyoud meationing
he 1949 policy statement the Government
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have hither to paid inadequate attention
to these workers despite the fact that
they constitute a fair proportion of those
who produce goods and provide services.
1 think largely what was Government's
policy in 1949 holds good today and there
is no change. There should be no illusions
about it.

=t f (3f5w) : Tl e,
ad ¥ oF FgEw g fF afogeErn
Jar & WX qF qven A Taw 07 ag
fatms Gar @, forey it Sofrdm &%
g e T W FEEE AE g
5T oft AfFae o o ast Fig
Torg AATHT F1 T GHME TG &R
afFw ¥l v aEw AT Y TmE A
HE &Y ET T & | 9 U Wrar
LU ANE, AR AT ) A qw
g fon ssd ¢, gafan 5 e @
IEY EIL A WAL | T g
et &Y g 1 75 fadaw qof 7@ §1a
=T ¥ WA AR B A A g
R T AR AmA g 5 aw
9t 7@ &, FfE adam afdfeafa Wag
fom =7 ¥ gaTL WTHY WTAT R, @Y 999
fradmETT 939

SHR1 NAMBIAR: We cap still fight
for ity Why should_he become desparate.

o fivw oY Afea w2w E At
#7 fZa T | 7wt o 395 § qwmr i
f foorse F9E & 747 397 | I T
frfem s ety o 2fe
THH FATY 99 F G W1&T G &
A et o & mwaw wy £
AfeT g 737 | of ar ot afefeafirg
WX F2i 9T FrE A a2 I fae-
7% ¥ % [wieHe a1 T @A R, ar
ft afFge 7R A ael e &
a9 &7 | ag g AfedE W &
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auq ¥g femr | G ofcfoafa ® g
S HEEF GEE AT & TN

Fae F1E fa8aF a1 F1AT a1 T
FrE G T EAT 8, 9 aF fF 9
fatas a1 #7108 71 S FeTHewA 7
g1 13 ® A afrer Y @ g, e
T3d ¥ AEL FTH A § |

g gg o amy § fE O
A & qgter an Arzfan Q@ 91 q§
gaAar g=zr 91 1 Afeq el 3w w1
Tlifewn geet A g @, AT
w1 F1 Faen fw@ w1 fawar Al
&) & g ST 1 92Ar W -
#z ® Wl ag ggaw A7 9@t fF 4w
oY F19A gH FAY § I AT -
HZOT 1 | ag TN AW AR
Y A g ar N g7 ag fae@r g W
&1 3 Fgar Ag T &1 gg A A
g# gt frert & I@F1 wm@Er # ow
o W1ET F3A F avar =gar § 1 A9
nTd € fs geaca gofrafa w1 am
A FFam ag 1@ 1 A Faw @i
Har qui ¥, 7 337 @ F fFAR
ar 74 & fFA, A Faw quE) Ha
dral 8, 7 Faw weyfw ¥ ar €A
¥, F TIg 9T a9 &g gf-
frafenr &t sigma & & 9 § o
99 3z FAIR), HITL AT FIT FQ
g1 fergmm wiccama S &aAY R,
g9 v g, fmdga Oz 3zm
FHT g, BUUF  FFIAT ® FHAW qg0
#1730 § 3fFa g+ efaq #dga
Far &, TA. a1y # ga @Y fadw 5 ST
& agh 1 g, 3| & Sazw «n ) B
SALH A A7 FT Fraararn &1 fawan
8% 1 &Y & sraR fage w€ar o8 wIFE
¥ fag taw faedwm ¢, aaw @ik
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¥ mrard) 9¥7 ¥ fov oF wETe HIA-
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o wan fHar mar g tar 1 gad
afaerm e geHgta § §m
T are] & fAw ) garay sy o gard
giadt ofms deefem § ) ofas
gEfEg § a8-92 @ T9d § |
wgi gz iz wnd § gl &ierEua
ais fr grem gar 2, Ue ¥ E,
gifeqza 79 &1 FTofT RF oW E
A ga 3|a & fF gz o ot ofemrs
griifem aa At & ITF fAQ
gz A FIH FLE 924 & 1 @ 6
qfifealy ot 2 fe =zt sfeard gar
@b 21 23 @ am W ag o
gatg g ar ag A efemsai dar
gt 21 Y gw o7 2@a & fF o
wFas gafafor s az aav g Ay
IaF faq g Fe owe AfaeaT
FTAT &Y T |

% 313 # AR 9 o gE
agi g 1 sar e #7T qg it Fg7 grar
7 argfan ge R gas fag o
¥ afaeia & ag Sfadmm At ge-
Hz 7l gw@T &1 3§ A TH
g adsd ¥ g I fou sue agi @
grAr =nfge wifs gard Tar 7 g
@t afrr el &t @R § AR
afqa S9d Y |1 FER IR A1
afas & ag fFaw woifee § 22 7w
sa & &)1 ewfan s fefesedt
g1 & 1 agt & wrfrgT W @yt w1 O
O & | TETH TA T & TG & ATE-
ae o1 agt #r afcfeata wmam &4
d1 F9 TFArHewT Weg aiE H FT
THd g ! Fgt A "I WA 8, e
d@T @vm, gL WSSt ¥@ T oY,
IFM Far g @ F FAITd P ofe-
feafa & FTA T & HAT a7 o rAF
E fr g wdfedt ¥ I F fodw
guTir e wAAHT A ) g I @
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e 9T § AT ag F@ sAAlE F d6-
G g & e g At 2 8
fr ¥ & forg o1 e Forar omaT @
FAFTTIGNT AT qZT E1AT ETART | avann
(smamm)...... afqe & =g fF amw
Fr a1 afcfeafs &, agi "ere & W
FEA @A §, ST § o wiae
T & T A0 GATE a1 IV -
srfeai af afdfeafa § gume w7 F
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BT | ol ArE T A9 § 9 oF How I
e zaw faen g—wfae wiww (fafam
Hrxgean ) fadas | w1 afrm age
FE R fF wareivA F q1¢ H 3690 50
wg fomar afew & a1 AT § f ‘sema’
qgt a7 1w fedt W osemwa ®
T F A g &7 agt dfey
faar gfar =fiw ((fafmm ok
FarE) fa8gs |

A, AT aw; gate awrem
T wa (sl wrAa W AT ) 0 ag
Ygmmea g1

=t fed : A agi 9 I AT
ITe fear g a1 TuET 9 F @14
HIT T FIZFE AT FT ARG FL @B |

ST HINAA AT RTAE © 95 T BT
g 8!

awafa ®EE : Tfqe, 99+ ofg
g1 St |

it Fared : qifg wee gt e
FifF AF a1 QAT A 99 qgr oF fau-
a% qrar a1 fawsr o ar s
@z T T fTowreEf 1 aga &
=t 7 w7 39 9 femwom w9 @ @
drFwz #r 5 qeAae foEdsimm @
FCE &, TFESIE A Fr §1oa
gardr @i & fr fafraww &t drr
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T oETF AT A AL} AN AT I FA
9 FT ATET |
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drtmgm st aa 2= qsar 2 5
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waafa agtew @ w19 AgTATH w5
I T T F FfA w aEr aEiE A
afsw |
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WA A FgAT AGATE | AT qEATEIAE
FHEraAre wrah Ied sfawi B oo
wfafafa § 3aa doar &vawt <t @ @
T AfgFTd 9 oAy 0 7 -
Ted & gfafafo g & wgm s
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1 A¥G T AFME TG K1 qaa
fF 39 s gf @ wh )
Wi d Sgarg fF s g ag
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¥ Wga, a9 ¥ g & a1 fF W

AUGUST 3, 1970

Labour etc. ate. Bill 344

I AT T AT @@ B, A A
fad 3 @i & @1 famn, afes aga
T gETH gArQ WA FEx A
rgaTst 3 e | fomd o s wee
wmad §, 7 faw Ffard, afes g2
wim Fafd ¥ fram fEe e
A ard awgeacfa g
T FA IR A TSI gR
Y TR AL L, WAfET IW I A IH
et AT

Y A @Tga, W9 W
s & sfoea ¥ Ay # grarfat #
SR FHw ¥ e Aman gy,
tafrq f& Saama ¥ f5 staw § oY
dm o g 2 fosmdw § it g
srifas & fogmem ¥ ammr & &9 0%
AT FX 43 77 AN AT FTE A9
A o A wwfagg H Y ag aw
I AgE A9 AAa §, 3fET gm
T gg FLHTT AT HT 9 9 @Y 3=
qgAT IAFTAGAT 417 F, A e
arq §, gHa &1 #ro qe Fo B, drwT
aoff arga & | T Tw A, .

SHRI NAMBIAR : I am no more with
the Government.

=t sEgETE wre e ey ST S
oo AT AET F g, IaHr A ey
faame 7@l & | 7 7 % deg AL L
(swawm), .. agi A9ET W g W e
W 4,3 A g W § A
qoAarE W1 4 | A7 797 IfT AL,
A9 & A9 Aed 18, fww e
# toud T2 & forg | wa W 3fEd arer
AR FT JereA gAR ag AT a7 H
AT &1 e fFA aqn, ww 9y
=T A fFoweE agt g #7
feat tsom @ Fmmramt ¥ &Y
aifadt afemme # sy ay arf aqt
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[#irrsge Y T —]
arga &1 & fr g0 FEIAAT gERT qGNE
FCT & | AT ZHAR, AT ATF AT G4
ardt &, 7 o 949 &, IFE At 1 oAl
1 @aw 7@t Fgr, 1 faar v 7 F
qydY FT-facauiy #11 & A1 @A
¢ f& St g AFfoga 1 g 2,
T IT% ¢ faet A7 o aHo Fo aH
qAAT  FL, AfFEATC agd g1 geT
OAET H AACAT FL, TAAl ATE-HIS
AFA § IAFT AWAT FL AT I
qr% 48 94, A1 334 A7 F AF AT
2, 37 &1 g4 TALIT A FT ATEAT
FLAR Ia% arg 6T e a9 feard
¥ g o faw #1909, @1 & awwa g
f 7 ag ACFIR FT ATAT AT @ AT A
T ATl ®1-A17 AfeaATe AEA 2, =92
HTEE AaT &, (AT ¥ agi 9% A
F &1 Aftaae AT Agz @ aw
#1 gt fear 2 5 U off Gdt eaifad o
@ urf ar 3 earfodadi =1 oF o
Qar gargar a8l smar faww vy g fE
29 F12 9T AT CATFAT ALY FAT A8 |
Gt ZIed § AETC T gEEAT =il
fr g7 s AT & & A @fw e § =
@ dRERd FEE # feag a@em

SHRI NAMBIAR : [ am not support-
ing the government. I was in favour of the
no-confidence motion.

=Y aege w AR G @g w7
wrg fF =i e Fa & 6 fasr
g AN TEI ) A ATEw F erew
arer et werar fRar @, w0 5 ag we
fF wf Sifenr a2 T =9 W A feewn
g ? zafed IR wgr A ¥ fod Far
& fF zasT FwEvwET q1ar g )

gamfa Y, g fawam & v
NafFmorag awfe wawa
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** Expunged as ordered by the Chair.



349 Contract

WALy
(L A
JLU:C"’» ZJ‘""/&;
ubs . c,_u'/dh-f
JJ’J/UIC" Ul S el J__.-
brbc/(f/ s..a" ..U' L:
Lk o S du..oc.tf
LY 14 &IULLU’
U“‘“J( u o"(u/,
L 4!,;__.,.#”&.&"
b‘)-&/"&-;/&-‘y’ 4:‘._-5.}
7] '(/L-:l(&}//.c'_-bé—
Ao 2
U/ bﬁ d:-au""\.fg_
l./o“'r:;'

-t ‘L#Lacf/_..lq,(,;
U/A/Lfmof‘ff U2 b
YAy AN
Z i ﬁc‘_ﬂ Lt
o UalBrurbes
dﬁfé(;:‘d’//’(‘{f;
Zfﬁ/&/‘d’.ﬁ.bn 1
2 If z-d-l"'x/::f bs
o - - it

SRAVANA 12, 1892 (SAKA)

Labour etc. ete. Bill 350

,_uu'uﬁ ()‘4..lr._.l
c.‘rsz‘ d‘."/u,ﬁ“ lu
£ ¢ q_..CwL-II!{JJV
/3: - ¢r..dL,_'/_U
Yo Lt Lo
)J‘U‘--’L'/“d_-;h'..@
‘:“*.-"L‘Lf./ Ny
.-s:.n;JUS,L'/ff.

SHRI NAMBIAR : | am oo more

with the Government.

A G P
J/J/Lﬂ Y L.J'b ol
é"r'tf-dr-u“’dl-w(f/»
s g5y . . B E
(.fJL‘_./’/:‘ Z.(.(;;)}'U}:
NS RANY
SOV O NS
LAl sl it -

?;Z‘:i- L L Vin)»
-’--}J/UJA»'/ e
S8 Lo vy
U)L;I’V.p:_. j..:..f-;%f:
s L‘-:f)ub;:é-;ﬁ:



351 Contract

(Helr]
I-/LJU:L-/W/L_/!;
c...wu'.hia_-{.ff._;i
S oy UWL...A.(
L-_./; - \_..fu"/
D’JJT U‘) L_USs
._,.w/uw_./;d’
lf:'-—-/\...i.-’)""‘/f
Z_.__,: Lt (’.w
/2 Uﬁdbz_...‘/.. L..x
up - U Sr bt
r"k”u(.f.__,u__
u‘:,(/aw s
b - S
whlzlﬁ—/f c,l/u;f
Lo s
J—-":-L_(fi-b': (.(IJ'
6 - @S i
— e LW
L"L—"LU’I sl U,(
é.—-/(f .bl.?/"‘ o3

N ST

fm,,:/;w
u‘..g..eiuu,rq/

AUGUST 3, 190

Labowr elc. etc. Bill 352

7l v
L.J-;L.//)/;b.ﬁ./.-
fwuw S uh e
Ust el et
U'(Uf’u';”/ ﬁ—"f
aﬁ./lf/uu-:

....ML'// U}d_../
Ul v 22 2
&2 a‘-.-(,J/ﬁ_U/
u’wfw’u-/'iw,ﬁ
gL Vuri &
;'U’Llu‘f'oyule”
UJ"/‘hc(/”/f"/f

...Jer ui./u‘r’

r_..U‘ Upé‘-/ bul/
L./J‘IU“-LI._CV ]
W A & 437
- %__l: %7 L{‘f‘f-_f

SHRI NAMBIAR : 1 am not support-

ing the Government. I was in favour of
the no-conbidence motion.
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waafa wgew : A9 qEAS 0IE-
wAgA ferEsy @ §ge w6 2
fifad

@t @ o TSl ¢ TR AT S
g § IaF AraAnr T8 8 ...

aamfa wgtey : afFq qda= e-
oA at faest gmr

SHRI 5. M. BANERJEE : Sir,
1 rise on a point of order.

MR. CHAIRMAN : Under what rule ?
Please quote the Rule.

SHRI NAMBIAR : Rule 377.

St o Moweil: &4 a7 & 5
argz urs wre fawda fas f grew
T FCAFAEN

wfa agla: w9 A @A IF
LT g ST FLAFAE

SHRIS. M. BANERJEE : You have
got a copy of the rule. I have no copy.
1 am speaking from memory.

SHRI NAMBIAR : Without the
permission  of the Chair he can  raise
i

MR.CHAIRMAN: I do not give
you the permission to raise the poiat
of order.

SHRIS. M. BANERJEE : No permi=
ssion is needed for raising point of
order. You are creating sometbiig
extraordinary.

ag wgl faar gor & 5 aige owmw
ATET ™ A & fag g0t & a5
g

qamfa mgEa: &% fufers G
w1 &7 TH1E 1L, (sAaA). L.
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SHRIS. M. BANERIJEE : Rule 376.
Your permission is not needed. Rule
376 (2) says :

“A point of order may be raised
in relation to the business before the
House at the moment.”

The business before the House s
the passage of the Bill. Where isthe
necessity for asking for the permission 7

Mr. CHAIRMAN :1 have called the
Minister.

SHRI S. M. BANERJEE : Business
before the House is—your ruling that
that portion  should be expunged. that
should notgo on record; otherwise
people will laugh at us. My point of
order is this that when I interrupted
Shri Dar, he used certain expression which
was derogatory to me and the Members
of the House. You, in your wisdom,
said that nothing should go on record.
Where I wanted to give personal
cxplanation which was necessary, Sir,
you did not allow me to do so. ] ask:
under what rule ? A Member
can attack  andsay anything  he likes;
all that goes on record; even (he
last portin  of his speech has gone ~ on
record, whereas another Member against
whom he says something is not allowed
to give the personal explanation. 1
want to give a personal explanation,
My point of order is this......

‘M:. CHAIRMAN: This is not a
Po!.n_t of Order. Unless You give in
writing,  you cannot offer any personal
explanation. If  you do so, that will not
B0 on record. That is my final decision.

mqqﬁﬂma‘ﬁa|mq%

feasz wfiwt aa & o 3w @f)
. (tOET)

THE MINISTER OE LABOUR AND
REHABILITATION (SHRI D, SANJIL
VAYYA):

Mr, Chairman, Sir, as many as
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15 Hon Members of this House have
participated in the discussion on this
Bill, viz.,, Contract Labour (Regulation

and Abolition) Bill, The intention of the
Government is to abolished Contract

labour. I say this, beceure many Hon.
Members who spoke wanted to know
as to what the intention of the Government
is. ] wish to make it very clear that
the intention of the Government is to
abolish contract labour.

That is
this aspect of the
clearly lays down that
system will be abolished, subject to
certain conditions. In Clause 10 (2)
certain conditions are laid down. It is
not asifall the four conditions should
be fulfilled. If one of them is fulfilled it
is enough to abolish cantract labour
That is one point.

why Clause 10 deals with
question. Claus 10
contract labour

The other point that I wish 1o make
on this occasion or in this context is  this,
namely, thatall these 4 conditions have
been laid down by the Supreme Court in
a Judgment,

Therefore, itis very clear that the
intention of the Government is to abolish
contract labour. But the Joint Committee
has made certain suggestions. Certain
amendments were brought into  this Bill
which were placed before the Select
Committee. They said that this should
not be applicable to those industries
which are of intermittent pature or
which are of seasonal nature and  subject
to certain days of functioning, They stated :

For the purpose of this sub-
section work performed in an establi-
shment shall notbe deemed to  be of
an intermittent nature—

(i) if it was performed for more than
one hundred and twenty days in
the preceding twelve months, and

(ii) if it is of a seasona) character and
is performed for more than sixty
days in a year,



363 Contract

(Shri D. Sanjivayya)

This is not the one which was intro-
duced by the Government or placed by
the Government before the Joint
Committee. This is,if ] may say so, an
invention of the Joint Committee. We
have accepted that and we have brought
this before the House.,

‘Wherever we found that the contract
labour could not be abolished on account
of various difficulties, we thought that
the contract labour in such cases should
be given certain facilities. The living
conditions and the working conditions of
the contract labour are really deplorable.
Therefore, many clauses of the Bill deal
with the facilities to be provided and in
what manner their conditions of work,
their hours of work, their wages, etc. are
to be regulated.

Mow, the other important point  that
was raised was relating, to the number,
namely, 20 workers or mor~. This Bill
will be applicable to these establishments
which employ 20 or more persons.
(Interruption). Many Hon. Members desire
that it should be 10. If it is reduced to 10,
then, the difficulty will be that of
implementation. Many hon. Members
who welcomed the Bill as well as those
who criticised the Bill wanted to know
whether the Government will be serious
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enough in the matter of implementation.
Legislation may be passed, and facilities
may be provided, but they will be of no
avail if they are not properly implemented.
Therefore, if we reduced this number from
20 to 10, probably it will be very
difficult to implement the provisions,
However... -

17 brs.

SHRI ABDUL GHANI DAR :1 had
suggested 15.

SHRI D. SANJIVAYYA : However,
in the proviso to clause 1(4) (b), it has
been provided :

“to every contractor who employ or
who employed on any day of the procee-
ding twelve months twenty or more

workmen.

Mr. CHAIRMAN : The Hon.
Minister may continue his speech
lomorrow.

17.0% brs.

The Lok Sabha then adjourned till
Eleven of the Clock om Tuesday, August
4, 1970 Sravana 13, 1892 (Saka).



